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LEa.SLATIVE ASSEMBLY", 
T1e6,rlay, 28t! Mal'ck, 1922. 

The Assembly met in the A88embly Chamber at Eleven of the Clock. 
:Mr. President was in the Chair. 

QUESTIONS AND ANSWERS. 

-EXBM.PTION FROll INCOllB-TAX OF CONTRIBUTIONS BY TEACHERS OF GoVERN-
MENT AIDED SCHOOLS To SCHOOL PROVIDENT FUlms. 

340. * Bhai Ian Singht: (a) Is the Government aware that the contri-
llutions paid by the teachers of Government Aided Schools to their- School 
Provident Funds are not exempt from income-tax, though similar contribn-
tions by Government employees to the· Government Provident Fund are 
-exempt from the said tax ? 

(6) If so, will the Government be pleased to state why the teachers are 
.treated differently from the Government servants in this respect ? 

(c) Is the Government considering to issue instructions to the effect that 
"the amount paid by school teachers towards the Provident Fund of a Govern-
ment Aided School be treated like the Government Provident Fund, for the 
-purposes or income-tax ? 

The Honourable Sir Malcolm Hailey: U u"der sub-seCtaon (2) of section 
12 of the Income-tax Act, the only Provident Funds, contributions to which 

..are exempt from income-tax, are the Provident Funds 'to which the Provident 
Funds Act, 1897, applies, or any -provident fund which complies _ with the 
provisions of the Provident Insurance Societies Act, 1912, or has been 
exempted from the provisions of that Act'. The Select Committee, which 
dealt with the Bill that became the Act of HU8, deliberately restricted this 
concession to the case of such provident funds' as are duly constituted nnder 
·or recognised by the law'. 

To provide for the special case of teachers in educational institutions, the 
-definition of a Government Provident Fnnd in the Provident Funds Act of 
1897 was amended by Act XIV of 19.19 to read as follows : 

• Govel'llment Provident Fund means a fund constituted by the authority of the Govern-
--ment for any class O! classes of its employes or for teachers in eduCllotional institutions. ' 

It has been left to the discretion of Local Governments to decide whether 
they shall require institutions -which they aid to compel their teachers to 
<contribute to a provident fund controlled by the L~ Government and con-
stituted under the l'ules framed by the Local Government. Where the 
.teachel's in institutions contribute to suob a fund, their contributions are, under 
the Act, exempt from income-tax. Where, however, they contribnte towards 
Do priva.te fund which is not recognised by the law, their contributions al'e not 
-exempt. Government is -not prepared to exempt contribntions of emp~oyes 
to Provident Funds, the constitution and rules of "hich are not regula.ted by 
the law'. - . 

. t Bhai Man Singh being abient, QueatioJLI 'Nos. 8400. 349, 350, 361 and 352 .... re pu.t 
1Iy ME:. ~. ~: GiDwal~ . 

( 3771 ) , • A 
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ABOLITION OF DIVISIONAL COIlMISS.ONERSHIPS. 

341. * Rai G. C. Nag Bahaclur: 1. Have the Govprnmellt of Indi& 
seen the report of the Retrenchment Committee appointed by the Government 
of Assam a year ago which recommends, among others, the abolition 
of the posts of the Divisional Commissioners, and that while presenting the 
Budget Statement to the Assam Council op 6th February last, the Finance 
Member of that Government stated-that it was not possible for the 
Government to give effect to some of the l ~omme a io s of the Retrench-
ment Committee, as it was not in the power of the Local Government to 
abolish the post such as those of the: Divisional Gommissionel's ? 

2. Do the Government of India propose to accord their sanction to the-
abolition of e~e posts ? _ 

~~ o o a l. Sir WilliaJQ. :~ ~: Government have not seen the-
report relerred to and are only concern-ed _with the question generally in so far 
as it effects the whole of India ~ to thiJot aspect of it, their attitude was stated 
by me in this House in the debate on Mr. P. L. Misra's Resolntion on 23rd 
March. . ---

AMALGAlUTlON OF THE ORIY A-SPEAKING TRACTS. 

342. * Babu BrfLJ,a Sundar DIJoS: Has tbe Government e ~i e  from 
_ tbe Government of ~ a  arid Orissa any communication arising out of the 
Resolution passed by the Bihar and Orissa Legislative Council recommend--
ing the Government of India to unite the iya~spea i  ~ now under 
four provincial a lmi is a io~s Undel" one administration? 

The Honourable Sir William Vincent: The Government of Bihar and 
Orissa on a. sepani.te reference hom th-e Government of India. have submitted 
their recommendations on the subject. Thev ha.ve also forwarded a copy o£ 
the Resolution referred to by the Honourable Member. 

NUDER OF ORIYAS AND ORIYA ~ L G l  IN BEHAR, BENGAL, 
- CENTRAL ~  AND MADRAS. -' 

343. *Babu Braja Sundar DaB: Will the _ Government be pleased to-
s a.~~ e . m ~ aceo,ding to the lastcf!nsus figu,res-of -Oriyal! and Oriya 
asSImIlating tnbes D~~  tlte four Provincial Go e m~ s of Bihar, n"ngal, 
Central ProvinceS a ~~  . _. -

Tlte l ~a ~ i ~ ~ : A. Ptatement is laid on the-
table. 

8t(1t6f4eflt. 

_ The_Dumber or i~ pea iD  lJerBODB in. ~e . ~ l e i .e y  Bihar aDd 0ri.1a,. 
Central ~ i es aDd Hetar; aJl'd: Beng!ll, a e i ~ . to the ,latest eDl l~ figures, are a8 f01-
10ln. The figurn ffll Bihar ad Oft .. are I*"oVillioual. - .'-

I -PersODs. I MaleB. Femal .. 

Madra. :\" 
'--I 

1Ji.&340 813,766 , . : 1,649,300 -
Bihar and Ori.sa • 7,760,7PJJ 1 8,723,116 M>B7.3ft' 
. Central Provinces and ~ -' :/ 3OB.83fLI 169.178 169,067 
-1If!nPl. e, . , 

'.' .. • 0' . ~ . -JUitKJlJ- -80,376-
. .. 



N UM:BER OF SUPBRINTENDENTS 01', POST OFFICES APPOINTED IN BlHAR AND 
, ," ORISSA. '  ,  ' 

3440. * Babu Braja Sundar Das: Will the Government be pleased to-
state the number of Superinteridents of ' Post Office appointed in the i>rovince-
of Einar and Orissa. since the creation of the new Province? How many of; 
them al'e (1) Biharis, (2) Oriyas? . 

Colonel Sir Sydney Crookshank: Five, of whom three are Biharis. 
There are lIO Oriyas. 

CIRCUMSTANCES IN WHICH THE ROYAL TOUR FILK CONTRACT WAS GIVlIIr.' 

TO THE ANGLO-ORIENTAL FILlI CORPORATION. 

345. * Sardar Bomanji A. Dalal: (1) Will Government be pleased to 
state the exact terms of undertaking giveDj-by, the Auglo-Orien1Ja.l, "'ilm 
Corporation to develop the film industry in India. as is implied iu a. sw.e .~  
my, starrea. Question No. 277, and also what were the resources of this com;"' .. 
p8J)y, at the date of the contract given to them by the Government to 
carry out that undertaking? 

(2) Is it a fact that Madan Theatres, Limited, is an Indian Company . 
with a mixed Board of Directors consisting of Indians and Europeans, and did 
they in their tender point out that they employed for the production of films 
Englishmen, Frenchmen, and an Italian in addition to their Indian staff ? 
(3) Will Government be pleased to give a definite reply to clause .2) of 

my starred Question 277 asked during the current Session? 
, (-10) Will Government be pleased te sta.te whether all the tenderers for the 
sole rightS of the Royal Tour Film w:ere asked specitically regarding their 
ability to p o ~e a colour HIm ? . 

Ir. Denys Bray: (1) No exact terms were asked for 01' given beyond & 
definite agreement by contract to develop the film industry in India with 
Iadian capital and ta.lent as far as possible. Information as to the resoUn!e1J 
of the Anglo-Oriental Film Corporation, Limited, on the date of the contract 
is not available. 
(2 J It is a fat-t. As regards the latter part of this question, Messrs., ; 

Madan Theatl'efl, Limited. intimated when tendering that they were employ-." 
ing one English, one Italian and two French operators for the production, 
of Indian . .dramas. , 
(:\' It is o si e ~ that a definite, e~ to clause (2) of the Ronourablltd 

Member's .. tarred' Question No. 277 has already been i ~  since, ow~ e  , 
the Honourable Member solicits further elucidation it may be mentioned,that , 
the giving of a contract toa tirm that has been brought into existence with: 
the distinct object of developing" a certain inqustry with Indian capital' IYld ' 
talent can, in no sense, be considered a deviation from the settled policy of" 
Government on the question of encouraging Indian industries. 
'( 41 The angwer is. in ~ nl'gative. The Anglo-Oriental Film Corporation, 

Limited; was, however, the only liTm that elpressed 'ability to produce a colour 
til,ul., . . 
MEirORIAL FOR TUB, ~ a  011 CUTAlN,VILLAGIS Dr ~ .  ~ .~ ~ 

, "'. TO BENGAL. 
t  . •  , 

" 840;, i.aDll i~ . ~ ~ la :  .{a1 a~  Go e .m ~  ~ e .  
• memorial from my Division in the month of December, 19i:1\"p",,"P,I!J,L 

'At 
• • 
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that the villages within police stations Rajmehal and Barharwa, within. 
the District of Sonthal Pargannaf;; within the Province of Bihar and Orissa, 
be transferred to the District of Murshidabad, w~ i  the province of Bengal ? 

(b) Will Government be pieased to inform what action has been taken by 
it or what action is proposed to be taken by it? . . 
The Honourable Sir William Vincent: The Honourable Member's 

attention is invited to the 1l.11SWer given to Mr. K. Ahmed Oil the 10th 
January, 1922, in reply to a question on the same subject. The memotial has 
not yet reached the Government of India. 

GOVERNllENT CONTRACT :POR THE SUPPLY OF STAllPS AND STA1lPED PAPERS. 

347. *Iunshi Mahadeo Prasad: (1) Will the Honourable Member in 
I eharge of the department of Stamps (Demand No. 6 of the Demands for 
Grant, 1922-23) be pleased to lay on the table a copy of the contract for supply 
of stamps entered into by the Government of India with an English firm in 
England? H that be not possible, will the Honourable Member state the details 
.(If the said contract? 

(2) Are the Local Governments bound by the said contract to purchase 
... 1;a.mps for their use from the said firm under the Court-fees Law which they 
have on the anvil of their legislature? 

(3) Will the said Honourable Member he pleased to state the name of the 
'S3oid firms, as also the name or names of Indian firms from whom paper of the 
value of 3 lakhs is to be purchased in India undef the Dema.nd referred to 
above? 

" 

The Honourable Mr. C. A. Innes: (1) The contract consists of ~ 
ela~s and 7 schedules and covers 22 large pages of print. I am reluctant, 
therefore, to lay it on the table for that would involve the reprinting of the 
whole contract in the officia.l report, and in view of the House's expressed 
desire for retrenchment, I am sure that they would not wish me to go to 
·this expeflse. But the contract is available in my Office for insp ~io  by 
the Honourable Member or any ot/;ter Honourable Member of this House. 

(2) I have not taken legal advice on this point, but as I read the con-
tract, we are bound to obtain the stamps from the contractors. 

(3) The English contract was concluded with Messrs. De La Rue and 
Company. The Indian contract for the supply of plain paper to the value of 
Rs. 3 lakhs during 1922-23 has been concluded with the Titaghur Paper 
Mills. 

RESEARCH WORK IN THE FOREST RESEARCH INSTITUTE, DEHRA DUN, AND 

PERCENTAGr. 01' INDIANS KNGAGEO ON THE WORK. 

348. * 1Iunshi 1Iahadeo Prasad: (1) Will the Honourable Member in 
eharge of forest Department be pleased to state the percentage of Indians 
employed to make resea.rch in the Forest Research Institute? 

(2) Will the said Honourable Member state what discoveries have been made 
by the !!aid Institute which have added or are likely to add to the revenues of 
;this country ?  • 
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• r. J. Hullah: (arOut of 26 posts held by gazetted officers ·at the 
Forest Research Institute 8, or 31 per cent!J are held by Indians who are 
engaged on research work. 

(6) A statement giving the information required is laid on the table. 

Statement _of tlle relfJarcll operatiJJu at tll.e Fore,t !le,earcll, I n,tit.te, [Jellr. 

D"n. 

1. Of the industries which have been develope,l as a consequence of 
research work carried. out mainly at Dehra Dun, the f"Uowing are quoted 
as instances: -

Turpentine.-Its manufacture and constituents,. methods of stan-
dardisation. 

• 
E"ential' Oil,. -The manufa.cture of the oil of Skimmiaanreola &8 

a direct result of investigations carried out at Dehra Dnn. 

Similar developments in the case of Zanthoxylum acanthopodinm. 

The manufacture for perfumery of the essential oils of Z. budrunga 
and opo~  jwarancusa. 

The substitution for caraway oil of that from Rlumea Malcolmii. 

Investigations into possibility of the growth and manufacture of 
camphor in Inw.. 

The exploitation of the products of Boswellia ~e a a. 

A factory is now established in Gwalior. 

Investigations in the field and laboratory of Rosha grass or Palmarosa 
oil. Improved methods of distillation leading to fJhe manufacture 
on a large scale from forest supplies. 

Deodar oil has been proved a suitable substitute for cedar wood oil. 
Filt:ed oil,.-The results of the preliminary investigations are about to 

illSUe, but it may be claimed that the development of the manufac-
ture of the oils in ID,.dia for use in leprosy was largely due to the 
results obtained at Dehra. . 

Drug,.-Two important drugs, namely, Podophyllum and Santonine 
have been proved to be available in India, and manufacture of 
these is now in progrClSs. 

lp.~ es i a io s into bamooo and grass pulp have been in pro-
gress over a considerable period of time and the former is now 
.being used on an extensive scale for the manufacture of .J1:'per 
in India. . 

A new system of digestion has been devised which considerably reduces 
the cost of manuflleture. . 

C.tcll,.-An improved method of manufacture was \vorked out which 
had led to the erection of an up-to-date factory. -

Tan, were the subject. of an inquiry chiefly in connection with 
munitions, but subsequent investigations in_ ~ al have led to 
the collection of forest products for this purpose on a commercial 
~. . 

• 
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i i~ a pe ime i  anti!:8ptic treatment have been conducted 
for ~ e  1"2 years es~l i  in the ,acceptu.nee ,by railways ,?f 
~e a.i  s~ o  ~lass ~ ~ l woods .~ e ~ea ~e  for railway 
sleepers. It'l8 ,estimated that th18 D e~o  WIll eventually 
save close on 20 'la.khs of rupees annually on the purchase of 
, foreign aleepe s~ 

Indio!1/, Wal'll/ut has been substituted for foreign walnut and pra.c-
tica.lly all the supplies' required for Government purposes, at 
ordinary·times, can beprOOuced in this country. . 

The manufacture of ·three ply,:,wood, which is now wen eStablishell in 
Assam, was dependent on the Research Institute for the ca.nying 
out of teats on the strength of the manufacturedmaten&l and of 
the adhesives used. 

• 
,. ' MeclianiciIJ. tests of timbers have:led to the use of loca1tiirlbers for 

.': new ',purposes' and :in substitution of foreig'n 'Wooas, for instance, 
... hoot.la.sts, currier ontting block.s, s~ ba.<:ks aI,d to ~o~ extent 
bobbins, are now being manufactured loca\ly instead of being 
imported. Shrlilaily'a.xe-Bs.nC11es, pa.ving blocks, aeroplane pl'opel-
lers" am~e  shafts andtiihber for embossing have all been 
'fijtmd from Indian'WOods which has now 'rep'laeea'tlie Imported 
, product. 

Stol'lkolm tar is now being manufactuPed ib1lillill. as a result of 
investigati&ns carried out in the Chemical and Economic llranches 
of the Research In$f;itute. 

.. 'l:he above :represent :oIlily a .pa.rt of the work which can be o1a.imed to 
_e led to an inorease of the eountry'srevenuel, ·the object of Forest Research 
being to develop the resources of the Indian forests and incidentally their 
revenues. , Practically all the work of the Resell-reh Institute has the latter 
objeCt in view. It must also be borne in mind that the Research staff takes 
part in forest ooucation so that the increase of forest revenues, ''Which are 
iIui.irily deDerident on a eompetentstaff, are indirectly atfectied :by the educa-
tion avail/bIe in this couritry, 

i. Forest Re&eallOh is, of necessity, slow in showing a.chievements. The 
_ry Batura of the forest implies this. Thus, Ob$ervatiODS dealing with Silvi-
.culture, the production of timber crops, etc., must be O8onied over a long time 
in order to produce results. Important research work into all aspects of 
forestry has been undertaken and is still in pl ~s  but it woUld be diffieult 
;to assess' the financial values of the results as often these are indirect, for 
ulidance, the study of forest insects and foreSt fungi leading up'to the insti-' 
tution of ~ ol measures, whereby damage may be minimised and the output 
increased, has an importa.ut, though obviously indirect, hearing on the revenue. 
'The study of the ecology of a single important type of forest, such as sal, 
:bas been in progretJs for many years" and some important.discoveri,eR have 
~ee  made, the result of which will he manifested in improved methods of 
~ me  and management resulting in an increased output in a shorter time 
aild therefore will be of benefit to the revenue. 

:' ~: It mal ~e a ~e . that., in I the imp~ a . ~ ~ o~i~ ~ io  of the 
Institute, for Invdstlgations lD timber·testmg, artifiCIal seasonIng and wood-
technology-sciencfs almost new to this country-it has onlyfecently been 

I 
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JPOIIIIible to olltia.in . e:.::perts, .nd it has been necessary to obtain them from 
.America. 

, 
RECRUITMENT BY THE NORTH-WESTERN RAILWAY OF' INDIAN G:UDUATJIB 

_\S COIllnUtCIAL PROBATIONERS. 

849. *Bhai KanSm,h: (a) Is the G1lvernment aware that 10 ~ 
• :graduates were reornited ~s CoD1J!11erc$l Probationers in 1 \H8 on Rs. 76 
'per mensem on tlie N orth-Western Railway? 

(6) Will the Government be pleased to state if there was any under-
~~  to ma.ke them Claim Inspector or Traffic s~  in the near 

Colonel W. D. 'W;aghorn: (a) Seven InWan. graduates, two Indian 
umdergraduates and one European were appointed in 1918 and 1919. 

(6) The reply is in the negative. 

'CONFIRXATION OF COXlrlERCIAL PROBATIONERS AS 'fRAlIFrc CANV ASiERS. 

850. * Bhai llan Singh: (it) Is it a. fact that all of the. Indian gmdua.tea 
-tabu lioii CommercialProbatiooers in UH8·on the North-Western ibilway 
were confirmed as Traffic a a~ s on Rs. 110 per Dl6D!lem in April, ] 920 ? 

(6) Is it a fact a~ none of these graduates has yet been promoted to 
·the grade of a Claims IilspeCtior or Traffic InspeCtor? 

olo ~l W. D. Waf horn.: (a) ~~e .we e p ~m ~. o appointments on 
pay varyIng from Rs. 5 to Rs. 150 per menliem from Tilt April, 1920: The 
.ether three had esi ~e . previouSly. 

(6) The answer is in the a.ffirmative. 

PRESENT EXPLOYXENT OF INDIAN GRADUATES RECRUITED AS CO)[JQlB.OIAL 
PROBATIONERS IN 1918. 

351. • Rbi' _an Singh: (a) Is it a. fact 'llMt out of the graduates 
recrUited as Commercial Probationers in 1918 on the North-\1\'estern Railway 
.one is working as Personal Assistant to Station Master, .AiDritsar, and another 
as Personal Assistant to Station Master, Saharanpore, on RH_ lIO per mensem, 
whereas one Anglo-Indian gentleman is appointed in 1920 as Personal Assistant 
to Station Master, ~awa.lpi i  on Rs. 275 per mensem ? 

'(6) If so, will the Government be pleased to state educational and other 
·special qualifications, if any, of this Anglo-Indian gentleman which give him a 
JlreferenC6.over those Indian graduates ? 

(e) Is it also a fact that another Anglo-Indian was appointed as Claims 
lnspector in 1920 and o~e Anglo-Indian as Gate Inspector in 1920 ? 

Colonel W. D. Waghom: (a) and (6) The Personal Assistants to the 
Station as ~ s at Amritsar and Sahal"anpore draw Rs. 11·) and Rs. 120, 
.respectively. 

The Personal Assistant to the Station Superintendent, Rawalpindi,. an 
Anglo-Indiau with 18 years' ,previoWl railway experience, was appointed 
in 1920 on Rs.140 i an Inamn was appointed in 19lH on Rs. 210. Tile latter 
. .bas 29 years' serVice. .. 

• • 
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(c) No Anglo-Indian was appointed as 'a Claims Tnspector or Rate .. 
Inspector in 1920. There is no such post as Gate Inspector. 

ALLEGED DISSATISFACTION OF GRADUATES ,RECRUITED AS COMJrtJm.CIAL. 

PROBATIO:!l"EBS. 

352,. * Bhai Ian Singh: (a) Is the Government aware that none of the-
graduates who were recruited asCommerciaJ Probationers in 1918 on the North-
Western Railway having got an appointment as Claims Inspector or Traffic 
Inspector, there is a great dissatisfaction amongst them and 4 of them have 
left the department already? -

'(6) Does the Government intend to consider early the question of appointjng 
them as Traffic Inspectors? . 

Colonel . ~ Waghom: (a) The answer is in the affirmative. 
It is not known that great dissatisfaction prev8.ils amongst the graduates. 

Only 3 (1 European and 2 Indians) out of the 10 have resigned. The 
resignations took place in November, 1919, and March, 1920. 

(6) The claims of the men in question will no doubt be considered by the-
Agent as vacancies occur but promotion to such posts goes by selection from 
men who possess the necessalY qualifications for the post and Commercial 
Probationers cannot claim promotion as of right. 

POSITION AS REGARDS RBDUCTION OF STRBNGTH OF THE MADRAS EXECUTIVE 

COUNCIL. 

853. * Rao Bahadur P. V. Sruuvasa Rao: With reference to the-
answer given to my un starred Question No. 225 on .31st January, ] 922, will 
the Government be pleased to state (1) whether the proposal now under 
consideration is to reduce thll strength of the Executive Council of the-
Governor of Madras to three or two, and (2) at what stage the matter stands-
at p ese~  

The Honourable Sir William Vincent: (1) The proposal under con-
sideration is that contained' in the Resolution of the Madl'llBLegislative-
Council, viz., that the strength of the local Executive Council be reduced frOlIlw 
four to three Members. 

(2) The Government of India. are about to address the Secretary of State-
on the matter. 

CASE OF MR. MOHAMMAD S4RW AR KHAN, EXTRA ASSISTANT COMMISSIONER .. 

NORTH-WEST FROl(TlER PROVINCE. 

354. * Ir. S. C. Shahani: (]) Is it a fact that the conduct of' 
Mr. Mohammad Sarwar Khan, Extra. Assistant Commissioner, North-West 
Frontier Province, was characterized as' reprehensible' by the Session ... J udge,_ 
Derajat Division, in Criminal Appeal No. 219 of 19]9, Lutf Ali Shah, etc., 
fJtlrlU& J iwandas ? 

(2) Is it a fact that Mr. Mohammad Sarwar A.Da.n o ow~ Rs. 18,000' 
from a Contractor at Tank against the 'Rules of Conduct for Government 
Servants/ and was reprimanded by the Local Administration? 

(3) Is it a fact that f01" misconduct Mr. Mohammad Sarwar Khan's services 
were dispensed with by the Local. Administration? Is ita fact that j his. 
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eonduct was subsequently condoned and he' was reinstated in. another 
district? If so, why? 

Ir. Denys Bray: Inquiry is being made of the local Administration ;. 
information will be sUbmitted to the Honourable Member in due course. 

CASE OP MR. AHMAD KHAN, TAHSILDAR, FRONTIER PRoVINCE. 

355. • IIr. S. C. Shaaani: (1) Will the Government be pieased to Jay-
on the table the telegraphic resignation of Mr. Ahmad Khan, Tahsildar,. 
Frontier Province? 

(2) Is it a fact.that in consequence of his threat of resignation, Mr. Ahmad 
Khan has been made to act as Temporary Extra Assistant Commission£'r, and 
a qualified candidate, a B. A., LL. B., has been made to revert? What were-
the reasons for this supersession? 

(3) Has ~e attention of the Government been drawn to an article ill the-
~ J'",b"ne " dated 22nd December last, headed 'Corruption in the Frontier 
Province' ? 

Ir. Denys Bray: (1) and (2). Inquiry is being made of tho local 
Administration ; information will be submitted to the Honourable Member-
in due course. 

(3) Government have seen the article. 

POSITION OP SURPLUS OPFICBRS OF THE INDIAN ARMY. 

356. * IIr. Darcy Lindsay: Will Government be pleased to state : 
(1) Is it a fact that there are a large number of officers serving in the' 

Ariny in India in excess of requirements? 

(2) If so, hoW many officers are in excess and what is the approximate total. 
.of their pay and allowances? 

(:.l) Was not a scheme prepared some time ago for the retirement of these-
officers on gratuity? 

(4) When was that scheme completed and despatched to the Secretary of' 
State for India ? 

(5) Have any orders been received in the matter? 

(6) If not, will Government be pleased to state how the proposal now; 
stands and the reasons for the delays which are causing heavy loss to the public· 
funds and the greatest hardship and inconvenience to individual officers? 

Sir Godfrey Fell: (1) Yes. 
(2) The number of surplus officers is estimated at between 2,000 and 2.500. 

In regard to their pay and allowances, I would invite the attention of the-
Honourable Member to the reply given on the 31st January last to Sir-
D. P. a a i ~ y s un starred Question No. 229. • 
(3) Yes. •  . 

(4) On the 9tb Angust, 1921, by telegram. . 

(5) and (6). The final orders of the Secretary of State have not yet been 
received. The Government of India have been in constant correspondence-
with the Secretary of State regarding the scheme. Action is being taken to· 
ascertain the wishes of the officers concerned and to obtain special reportS on. 

• .. 
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them i~ ~ i ipi. io~ of filial o e~. ':the ~ ie  reason for, -the delay 'is -that 
the War Office are also concerned with the proposal, and their concurrence baa 
not y~ ee  obtained to the Government 'of India.'-s scheme-. 

Ir. Darcy Lindsay: Should an officer, ~ o o~es within the scheme, 
be offered civil employment, or otherwise wants to retire before the terms are 
published, would he be allowed to retire on the distinct understanding that 
he will receive the full concession of the scheine When sa.nctioned ? 

Sir Godfrey Fell: Weare allowing officers to go on leave without pre-
judice to their benefiting by the rerms to be offered, and I believe that GOYl'rn-
ment are 8.1s0 considering granting some further concession of the nature 
referred to. H the Honourable Member will kindly see me afterwards, I will 
give him such further information as I have at my disposal. I am reluctant 
-to answer his question off hand, since I am not quit.e sure of the facts. 

PRESEN'l' POSITION ~ REGARDS BURMA REFORMS. 

ilr. P. P. Ginwala : With your permission, Sir, I should like to put'to 
·the Honourable the Home Member a question of which I have given him 
private notice. The question is : Will the Honourable t.he Home Member be 
plE!(ll.sed to say what is the present position as regards.the Burma. Reforms? 

The Honourable Sir William Vincent; Sir, oopjes of the Report of the 
Committee, over which :y:ou,presided and of which the Honourable Member was 
.a meinber;were i;elitto the'Secretary of a ~ oil the 6th January. It was ~ e  

necessary to examine the proposals, and to reduce them, with such modification 
lis were'thought desitable, to the forin of the rules under the Act, which will be 
required in order to enable the Reforms to be inaugttra1!ed in Burma.. 'Drafts 
If8tting forth the tentative conclusions of the Government of India were ready 
.at the beginning of this month and were sent to the Secretary of State on the 
lOth of March. The final recommendations of the Govemment of India. have 
now been fonnulated. Two draft despatches, one dealing with the prQposed 
,.excluded areas, and the other with the rules under the A<:t, have been pre-
pa.red, and it is expected, or at least hoped, that they will be despatched to the 
.Secretary of State by the ensuing mail. 

I am precluded from making any definite statement as to the form which 
,our recommendations have taken, but I thirik I may state that we have 
.accepted to a grea.t extent the proposals of the Committee. 

I cannot ilay " hen the Report of the Committee and our recommendations 
'Will be published, hut the Secretary of State announced in the House of 
'Commons on the 7th March, 1922, that, as soon as possible after he had 
received our lIecommendations, he proposed to p es~  the. papers t(\ Parlia-
ment. I will endeavour to secure that they are published simultaneously in 
Burma.. The GOl ernment of India trust that it will now be • possible to hold 
the first elections under the scheme in October, which, I am inclined to think, 
'is the most convenient month for 'holding elections in Burma, and to introduce 
the Reforms from about the beginning of 1923. But it must be clearly 
~ e s oo  of o ~ that I' can give no guarantee as to the latter portion of 
-rriy answer. " . 
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.r. P.l'.-GiaWala': 'Is ~ e i'lonourable the'Home 'Member a.ware that 
~y further delay with regard to,these Reforms 'will be ftry 'teemy reseritetl. 
;b..r the people of, Burma, and will he give a.n assurance that DO fqrther delay 
wt1l take pla.ce ? 

The Honourable Sir William Vincent: I carl assure the Honourable 
Member that we are expediting the matter..as much as possible and 1I"e are 
well aware of the necetlllity for deSpatch. 

". ;. 

Ir. P. P. Ginwala: There is the question of the Burma Hlgb Court 
which is a.lso intimately connected with the Burma. Reforms. Has that made 
my progress since 1 l'a.stput a question regarding it 'a ye&rrago ? 

The JrOJlthu'ableSir William 'ViilCetit : 1 think 'the Bonoot1l.bIe Meiiiber 
:migbt as weUhave hlHl the couttesy of 'giving 'me priV1&tenotlce of this'loe&o 
i;it,D.. It is & Uttle di'llicrilt fdr me to gil'e aORwerstO questions of this natilre, 
d-hand. 

UNSTARRED QUESTIONS AND ANSWERS. . , ",' 

TENXNCY QUESTION iN MALABAR ANb CAUSES OP 'l'HiI MOPLAii 
'Ou'TBREAK. 

S47.,lIr. X. I. Nayar: With rei-erence to the la.8t few 'remarks of 
-the Honourable the Home Member in this A.tembly on the resdlutieDfor III 
-«Immittee to inquire into the ?Houses of the Moplah outbreak on the 9th instant, 
m+ill the Govel'hment be pleased to state : 

(I) If it is a fact that a short time back, during Lol-d 'Pe.iJ.tland'. 
time, an exh .... 18tive Uiquiry was made into the tenancy cjnaation 
in Ma.la.bar, and the Madras Government, aCcording to, tlieir 
Administration Report, came to the conclusion that there was no 
necessity for any interfarence ? 

• ;,2) If it is a fact that according to the Teharits' Conference held 
in Ottapalilm it was decided that b&d jeilDiis inustbe boycotted 
and the Government miIstnot be aSkeil to interfere in the 
relations between landlords and tenants ? . 

{lJ) If the Government have been approached by any jenmis praying for 
interference? • 

,(4) If iP. their' experience qf the managemeut of the Zamorin)s Estate by 
the Court of Warda they (the Madras Government) found any 
justifiable cause for discontent a.m.ong their tenants and, if so, what 
~ io  they have taken" .. 

(5) If.it is a fact that the Specia.l Tribunal at Calicut composed of 
three eminent and experienced. Judges have unanimously come to 
the conclusion that the pr6lilent Moplah outbreak was not due to 
'ag'tariandiScontent ? 

. ;The J['OD,our .. tJi88ir wmta. Vi1lce:at: (i)Swfu an inquiry was made 
:and the Local Government callie to the cOl'iclulMn that" no ititerfereilce 'Was 

• • 
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necessary, but no statement to this effect has appeared, so far as the Govern-
D.lent of India. can ascertain, in any administration report. 

Iii) It is understood that the Ottapalam Conference passed a Resolution 
on the lines mentioned. 

(iii) The answer is in the negative. 

(ifJ) The Local G(lvernment repolt that experience of the management· 
of the estate referred to does not suggest that tenants in Malabar are discon-
tented or rack-rented. -

(v) In their judgJDent, in the case of Ali Musalia;r, the Special Tribunal 
state that it was neither fanaticism nor agrarian trouble nor destitution that 
worked on the minds . of the people but that the rebellion .was due to .the in-
fluence of the K hilafat and non-co-operation movements. I am to add that 
this reply is given on information furnished to Government of India. by the-
Government of Madras. 

AMALGAMATION OF THE ORIYA-SPEAKING TRACTS. 

348. Ir. B.N. Iisra: (a) With reference to the assurance given on 
20th February, 1920, by the Honourable Home Member to call for the views of 
the several Governments concerned on a Resolution brought by the Honourable-
_ Mr. Sa.chhidananda. Sinha about the amalgamation of the Oriya.-spea.king 
Tmcts, will the Government be pleased to state if the opinion of the several 
Governments con"erned-have.been received by them? 

(6) If so, will the Government be pleased to lay the same on the table of 
this House? 

(e) If the reply to (ai is in the negative, do the Government propose-
to call for a very ,early reply from the several Governments or such of them 
as have not given their replies ? 

The Honourable Sir William .Vincent: (a) and (6). The last of the-
replies frum the Local Governments concerned was received dOl'ing this month. 
The informatiun furnished by them is voluminou!', and. it is not yet quite-
complete II.I! one of the LocaJ Governments is making further inquiries in. the-
matter. The Government of India will deal with the proposals as soon 1108' 
practicable. It is not proposed to place the replies on the table at present. 

(e) Does not arise. 

CANDIDATES WHO HAVE PASSED THE STAFP SELE<.TION BOARD'S EXAMI-

NATIONS. 

849. Babu Braja Sundar DaB: (a) Will the Government kindly recon-
sider the figures of the statement given in reply to my unstarred Question· 
No. 82 on the loth January, 1922, and state whether it is· correct or 
otherwise? 

(6) If it is riot correct, will the Government please lay on the table-a 
con'ect statement and an amended reply to the other parts of the question ? 

(e) If it is o e~ will the Government be_ ple&sed ~ ~lai  the-
terms ' nominated ' and ' appointed J as used in the statement ?-
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(d J Were all those nominated actua.lly appointed? If not, how is it that 
-the number of those not appointed is not included in 4Z (number of those not 
:appointed) ? 

(e) Are all those appointed not first nominated before appointment? If S8, 
why has a separate number of those nominated been included in the total to 
-diminish the number of those who remain to be appointed ? 
(f) Will the Oovernment kindly instruct their subordinate officers to see 

-that the replies to questions in the Assembly are correct and clear? 

The Honourable Sir William Vincent: (a) The figures given in. the 
-.tatement referred to are correct. 

(b) This question does not arise. 

(c) The fierm ' nominated J included those who were nominated but not 
.1Ioppointed; those who resigned or declined offers of appointment were not 
included. 

(d) pd (e). The answer is in the negative. No figure in anyone 
column of the statement is included in any other, since the total of those 
figures is 220, the total number of candidates who passed the Board's test. 

(!) Government are unable to issue such instructions. The replies to 
-questions, given in this House, do not represent the views of subordinate 
-officers, but are approved by the official representative of the Departments 
.in this House. 

TEIlPORARY MEN IN SECRJIlrARIAT WHO HAVE NOT. PASSED THE STAPP SBLl!lOl' 

TION BOARD's TEST. 

350. Babu Braja Sundar Das: (a) Will the Government please state 
-the correct number of .the passed candidates of the Staff Selection Board who 
We1."e not in the Secretariat service on 15th March, ) 922 ? 

(6) Will the Government please also give the number of unpassed 
-temporary and officiating men employed in the various Departments of the 
G;overnment of India SeCl·etariat (sepal"&tely) on 15th March, 1922 ? 

(c) Do the Government propose to instruct all the Departments of the 
'Secretariat to replace their unpassed men by passed men who are waiting on 
-the list on the Board l' 

The Honourable Sir William Vincent: (a) As the Staff ele i~  
Board's list of candidates varies from day to day, the figures asked for are 
given up to the 24th March, 192ft The number of passed candidates on the 
Board's list who were not in employ on this date was approximately 73, of 
whom 53 had qualified for the Upper Division, 17 for the Lower Division and 
·3 as Stenographers. Most of the Lower Division candidates have been offered 
posts and have declined them, or have indicated ~ a  they will not -accept 
-temporary employment. There are also 49 candidates whose cases are in 
suspense o~. various reasons, such as 'employed ·elsewhere', 'address 
unknown', etc. . . 

(6) A statement is laid on the table. 

(c) The Staff Selection B .. id has no passed Lower Division men available 
-'for temporary employment. .. - . ..• . 

• • 
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--------'--1--------1---------------...,. 
Army Departmmt 

OIIce of FblMlcial Adviaer 
(Militazoy Finance). 

Political Foreign and 
J>ePari,ment. 

:Ranway Department • 

<Jommeree Department 

DepariJallllt of Indnatriea • 

Public Works Department. 

Legialative Depaztment 

e ~ AgriCultunl

1
1 

i~awl Healt1a ~ 
partment. . 

Gme ep~ •  • 

al 

IS 

Abeut 6 will abortly be discharged o'Winr to the-
return of pnIIllDlt'llt _ flOlll leave. 

080e Dot·7ft 1IDder 'cope of 81BtP-8elPetion. Theae 
21 meD have hem rrcruibed ..tiy &aD ~
llovrrDment olllcee. 

. . 

9 ofilciatiDg AU oIIIeiatiDg mell and one tl'Dlrorary man Dlplo~ l  
and 7 t.rm· before introduction of Staff SelectiCJI Board.. 
porary. 

11 

6 

2 failed at examiutioD but wne permitted by the' 
BOID'd to CGlltinne tm the1M'n enmintioa ia·held .. 
The otbl'1' two will be diaohrced' em 3rdaad 4tb. 
April. respectively, on expiry of leave VBcsDcies. 

16 have bt'en in eontinuOtls tfomporary employment 
fora loog time aDdwPre taken over from tlMi lktud 
of Industries anol MunitioDs .. BcmaiI:ing 6 havt 
bet-n rBC'MIited reC8lltly and their continued nuploy-
ment t_as bec'n approved by the !ltaft filelecti.,.. 
Board till tbeir next examination is held. 

Of theBe 4 hold permanent appointments in ~ a 
oftices and are (mployed only for the Budget seMon. 
Two otbers are being retained with the approvalof' 
the Staff,.Belecfion. Board till tbeir !lfat exaJDiuticm. 
il beld. . 

9 temporary 6 are Maio_ts and were recruited i e ~ PBrau&nCe-
lollieiatbtg. of _ IIl'IBDgeaent made with the 8taIt Sek·ctioa 

Board in eODnootiOJl with the NOl'pIIiaatiOD of,tlut 
Department in 1920. Of the 4 rl'DlaiDiJlg oInk., t_ 
SIa • .8e&ection o.rd have agreed to the retati9ll 
of two and the otber two are employed CJI a purely 
~. footiDg i. the P_e i'ftat7 Brqeh •• 
trmporan-branoJ:i of tlte Departmmat. All _ 4.. w#JJ 
appear fodhe .. m e ~ m.  

II Appointments will termiJl&te on lat April. 1912. 

1 

11 

. ~ .DD~ BY, P,,-SUO ~D D ~ OF Tll. SI:A.l1r i ~  B04lU)., 

361. Babe.. ~ a. SWuIar D al~. {a) Is it a fact tb8.t. the pa.s l~. 
eandidates.ofStaffSeleetiori &ard Bre transferred' yom one mpartment;t,o: 
another in temp))'ary va.cancies without &Dy fault of theirs? ". . .. .: .. 

(h) Is it a fact that the establishmeat:·listiof· Me of·tbeDeputMents 
do .D()t._ o~~ the ~ .e oftlt.e. omm l .oe .e.~~  of : .~D p a  ~i . e s 
CoDt.iinIcms iemce undt;r'the BOarcl l' ... . ~ -. ..... . .' .' . -' ... 

, !; 
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(e) Do the G e m~  propose to instruct all the Departments to obtain 
this information from. the Staff Selection Board and include it in their-
~ lis me  lists for the es~ioD oommElDcing from 1st April, ~  ?  . 

The Honourable Sir William Vincent: (a) Passed candidates of the-
8taif Selection Board are not '. tranRfened '  . from one Department to another-
in te.mporary vacancies. .  -

(6) There 'ill no snch se il~ as 'service under the Boom '. All service-
is under Depa. me~ s oT attached or' 'subordinate offi¢es of the Government 
olIndia. . 

ee) In view olthe rel?lies to (a' and (6); .this question does not arise. 

REQl'FST OF THE RBCORD SORTERS,OIl THE GOVERNIlENT OF IXDIA TO BB 

CLASSED AS. ' SUPERIOR.' 
. , 

352. Dr. Nand Lal: (II) Is it a fact that the Hailey Committee, at page' 
II of its Report, recommended that the l.tecord Sorters should be ~ 
as superior servants? 

(6) Is it not a fact that Record . suppliers in Gove.rnment service i ~ the-
Bengal High Court, 'distributors' in Presses, 'attenders' in the office of 
t\le 4\.ccountant General, Madras,. and other petty servants enumerated in. 
the Record' Sorters' memorial .to the Viceroy of the 11th February, 192] r 
are classed as ' Superior' servants? . 

. (c) Do Govern!"ent propose to give a favourable consideratioll to this very 
reasonable and eqUitable demand of.the Reoord Sorters whose pay rangetdrom 
Rs. 20 to Rs. 4-0. per month? . 

The HonQurable Sir WiUi_m Vincent: (a) the answer is in the-
affirmathw, though I wOu!d remind the House that the report has never been 
published and is still, in theory, a o ~ e ial document. 

(6) Government have uP definite information., 
(e) Attention is invited to the reply given in the Legislative Assembly-

on 11th March, 1922, to Maulvi Miyan Asjadullah's question on the same 
subje.ct. 

CONVERSION OF POST OF ASSISTANT SECRETARY IN THB RAILWAY BOARD 
INTO TllAT OF JOJ:NT SECREl'ARY. . 

. ~  .• ai G. C. ~  a .a~ : With reference toO the lim item at: 
p,lge 53 of the ofB¢ial report ot the 'Legislative Assembly Debates, Voj'ame IT 
wbich s o ~ that the post of Assistant . Secretary in the Railway Boal-d was-
oonverted i~ o that of Joint Secretary, will the Government .kindly say : 

(a) Whether the incumbent of the post of Assil!f;aDt Secretary oouId not 
be retained for the pay attached to that post? . 

(6.) p~ ~l a o e  equa.Ily C&.P!I'ble ofijcer ~  not. be found for that 

"f' ~  ~ e . e conversion c8.1Tied with it . auy inorease .iu work com-
. merislirate ltith the' increased oost, and if so, what·? 

.(4) : ai ~~ e. .: ~ ~ eme a . reo .vious},r. in force for . .~io  out 
e.~~~.~~.l~ .• l~ :s~. e e ~  ~ m wo ~ : ' 
. .. ". .... .. ' ... 
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Colonel W. D. Waghorn: (a) and (6). There is no' specific rate o~ 
pay a~ e  to the post of Assistant Secretary in the office of the RailWay 
Board.. Officers filling thE-se posts are selected from Railways and receive 
>their substantive rate of pay plus a duty allowance. 

(e) and (tl). The dnties of the officer filling this post include all the 
'financial work of the Board which was previously split up between an 
, Assistant Secretary IWld an Assistant Accountant General in the office of the 
Acconntant General, Railwa.ys. This arrangement was found unsatisfactilry 
in practice owing to the divided agency employed and the whole work has 
now been concentrated in the Joint Secretary, the post in the Accountant 
.General's office being dispensed with. 

ASSOCIATIONS OP GOVERN.EXT SERV A.1oo"TS. 

!\54. Ir. B. H. R. Jatkar: (a) Will the Government be pleased'to state 
what is meant by the term 'Distinct class J in rulll 2 of the 'rules enclosed 
,with Government of India, Home Depa me ~ No. F.-39-Public, dated 
13th October, 1921. 
(6) Whether the non-gazetted establishment of several Acconnts offices 

-situated at one place can have one association, and 

(e) Whether recognised associations can have members of the Conncil of 
:State, Legislative Assembly or Conncil, or men of special ability as their 
President, Secretary or members of their Execntive Committee ? 

~ The Honourable Sir • William Vincent: (a) Gove,mment see no 
~ssi y to give any further definition of the term C Distinct class J. The 
rules are snpplied to associations when snch asspciations are recognised; and 
if any such, association is in donbt as to the meaning of this term, it will 
presumably approach the authority which gives recognition. . 

(6) This depends entirely on whether'such an association could satisfy the 
authority empowered to recognise it that it complied with the prescribed 
roles. 

(e) Government do not object to persons who are not in the active 
service of Government being office-holders of such associations, and the mere' 
fact that any association had officers or members of their Executive Committee 
ilf the standing mentioned by the Honourable Membel' in his question, would 
not of itself involve the non-recognition of such an association. At the same 
,time, Government have reserved to themselves the right in particular cases to 
;refuse recognition to associations of which all the office-holders are not either 
in the aetive service of Go e~ me  or honourably retired officers belonging to 
,the same class of Govemment employees as the association represents. In the" 
,case (\f associations of the employees in the Police or Prisons Department no ' 
;person, who is not in ~e active service of Government or an honourably 
retired officer, can bean office-holder. . 

CONCESSIONS REGA.RDING LEAVB AND PENSION IN 'l'HE FUNDAllEtlTAL RuLBS. 

855. Ir. B. H. R. J a ~ : (a) Will ~e Go e~ me . be pleased to state 
whether a.n o~ e  to be entltled to concesSlons granted m Government of 

~  i a. ~ epL ~e  ~o .~. E., dated,18th October, ~  has to 
put !n a e~l  inde6nite per!od of serVIce O!that he has ~.p  .In 8  . yearsJ 
servlC8 prOVIded he bas come 10 the substantive seale of the office; 
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(6) whether any provision for these concessions has been made in the 
Fnndamental Rules; and 
(e) if the reply ~ (6) be in the negative, do the Government· propose to 

make such provision to give effect to the concessions hithertO· aJ.lowed ? .. . 
The Honourable Sir 14alcolm Railey: (a) In order to entitle the officer 

1;0 the concessions in question, he must have held a temporary post in the office 
~ s a. iyely for a.t least three years. . 

(b) a.nd (e). The Fundamenta.l Rules do not deal with pensions. ·So far as 
the leave concession is o ~e e  the Fundamental Rules give to the Govern-
ment of India full power to make rules governing the earning of leave by 
temporary and officiating service. This particular concession to a single office 
!has not been incorporated in the supplementary rules under the Fundamental 
Rules, bnt it will remain in force and will be treated as an exception to those 
,rules. 

CA.LCULATION 01' DATE 01' INCREKENT IN CASES 01' TRANSPER. TO TI¥E-SC.A.LlI 

OF ;P.A.Y. 

856. Ir. B. R. R. J attar: Will the Govemment be pleasoo to state 
from which date the next increment of an officer, brought on a. time-scale of 
pa.y by grant of certain percentage of increase over previons pay irrespectite of 
length of service, shall accrue, viz., either from the nextdate of entry in service 
or a year after the introdnction of revised sca.le ? 

The Honourable Sir Ialoolm Hailey : The next increment in a case of 
the kind accrues ordinarily after the expiry of the full period by which it is 
earned, and not from the next date of 'entry in service. 

DISCHARGE OJ: BA.BU TINKAR.I MAZU)[DAB, TB)[PORARY 1ST CLASS AGENT, 

SUPPLY AND TB..A.NSPOKT COJlPs. 

857. Xr. K. C. Neogy: (a) Has the attention of Government been 
drawn to the comments that have appeared in the Press in connection with the 
order of discharge of the services of Ba.bu Tinkari Mazumdar, Victualling 
Agent, 1st Class, in the Supply and Tra.nsport Corps attached to the 3rd 
W orcestershire .Regiment at Fyzabad? If so, will Government make a 
statement on the subject ? 

(6) Is it a fact that the said person received some 'chits I from an Army 
Officer for supply of some ration articles, but received no payment, and that 
he brought this fact to the notice of the superior authorities? 

(e) Is it a fact that as a result he was placed under snspmsion for 
disobedience of order and. was fined ? 

(d) Is it a factthafi a Court of Inquiry went into the matter, and the 
said Babu Tinka.ri Mazumdar supported his contention with the help of docu-
mentary evidenre ? 

(e) Is it A. fact that the said person has not been furnished with a. copy 
of the charge sheet together with that of documents showing the grounds on 
which his dismissal was ordered ? 
(I) Will Government place on the table a.ll papers and documerits relat-

ing to this case ? 

B 

• • 

• 
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Sir Godfrey Fell: (0) to (e). Government have seen an article which 
appeared in the Press on the subject of the discharge of Babu Tinkari 
Mazumdar, temporary 1st elass Agent, Supply and Transport Corps. 

The facts of the case are as follows : 

Babu Tinkari 'Mazumdar was discharged from the service on the following 
grounds : 
(0) He failed to comply with an order to attend office daily from 
10 to 12-30. 

(6) He failed to attend the Station Staft Office at 3 P.II. on the 
8th March, 1921, when he had been ordered to do so by the 
Officer Commanding, Station, and the Officer Commanding, 
No. 8 Divisional Troops Section. 

(e) He made a false accusation against an officer, in that he accused 
Lieutenant and Quartermaster C. Hodgkinson, M.C., D.C.M., 
3rd Battalion, the Worcester Regiment, of taking ration 
articles from the ration stand without paying for them. 

The charge-sheet, on which the three charges were clearly set forth, IDa, 
furnished to Babu i~ Mazumdar in order that he might offer an explana-
tion in defence. As his explanation was unsatisfactory, he was fined three 
days' pay and his services were dispensed with. He was not, therefore, 
,u,.marily discharged. 
The documentary evidence brought forward by Babu M'azmndar in support 

of his a.ccusa.tion Ilgainst Lieutenant Hodgkinson consisted merely of chits 
asking for certain ration articles which Lieutenant Hodgkinson was entitled to 
purchase, the same chits being sent daily by every officer attached to the unit 
for rations. The mtion returns of the unit and the Quartermaster's books 
showed that the articles in question had been duly accounted for. 
e It may be mentioned that Habu Tinkari Mazumdar's case was carefully 
examined by the Government of India, who saw no reason to interfere with 
the orders p8.ssed by the local military authorities. 
<I) Government are not prepared to lay on the table the papers relating 

in this case. 

IllPRoVED SCALB OP PAY POR JUNIOR CLERKS IN TIlE TlILEGRAPH CHECK 
- OPPICB. 

858. IIr. K. C. Beogy: (a) Is it a fact that the importance of the work 
done by the Telegraph Check Office has been recognised by the present 
Anditor-General and the Director-General, Posts and Telegraphs, and that it 
has been emphasised by Mr. Cockburn of Messrs. Price and Waterhouse, 
Chartered Acconntants of London ? . 

(6) Is it a fact that all junior clerks of that office are considered by 
Government, for pnrposes of classification, as having been specifica.lly recruited 
for lower grade_work? 

(e) Is it a fact that in November, 1919, all junior clerks of' the Telegraph 
Check Office were put on lower division scale of pay ? 

(d) Is it a fact that as a result thereof, M. A/s and graduates with years of 
meritorious service· in the said office were put on the lower division scale of 
pay till July, 19!1 ? 
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(e) Do Government propose to consider the desirability of granting tJa. 
benefit of length of service in the new scale or by suitable percentage.increase 
in the new scale ? 

The Honourable Sir Kalcolm Hailey: (a) The importance of the work 
has been recognised in so' faT as an upper division was created in 1921. The 
Government of India have no knowledge that Mr. Cockburn emphasised the 
importance of the work done by this office. 

~  The reply is in the affirmative. 

(e) In November, 1919, there was no upper division and all Check Office 
clerks, other than a few employed on supervising duties, were on the lower 
division scale. 

(d) The ~ppe  division was not created till July, 1921, and consequently 
such graduates as were in the office remained on the only existing scale, 
namely, the lower. 

(e) The Government of India are not satisfied that there is any justifica.-
tion for the grant of further concessions. 

CASES oP DUf'&GB ON RAILWAYS AND A:MOUNTS SPENT BY R.AlLWA"fS ~ LmAL 

PROCBEDINGS AND IN PAnNG OPP CLAIMS, BTC. 

359. Ir. X. C. Neogy: (II) Will the Government be pleased to state 
what has been the number of cases for damage fought out by the Railways in 
1920 and 1921 and how many of those were lost by Railways and the approxi-
mate amounts of money spent in legal proceedings and in paying off claims 
aloftg with other charges accruing, as compared to the amounts originally 
c1aimed by the claimants before going to a Court of law? • 

~  Has it been brought to the notice of the Government that in several 
instances Railway cash had to be at1ached by the Court in order to realise the 
decree-moneYJ which, in spite of reminders from the' decreeing Court, was not 
paid by the Railways concerned before receiving the attachment ~  

; Colonel W. D. Waghorn: (a) The extraction of the information reqnireil 
would involve an expenditure of time aud laboDr which would be incommen-
surate with the result to be obtained. 

~  This matter was brought to the ~o i e of Government some time ago. 
On examination of the few specific cases which were cited, it was ascertaiued 
that though the suits to which they referred were lost by the railways con-
cerned, the'alIegation that their earninO's had been attached in order to realise 
the decretal amounts, was incorrect. Evidence, however, was forthcoming of 
the decree-money having been so realised in one isolated case, and in explana-
tiOD it was stated that the plaintiff had the decree executed before a reply 
could be received hom the Railway Company's pleader at Delhi, who had been 
asked to settle the case out of Court. 

HOUSE ALLO'W ANCE POR STAPP WORKING IN RAILWAY STATIONS AND GooDS 
SHEDS IN CALCU'rl'A. . 

860. IIr. X. C. Neogy: (1) Is it a fact that the Eastern Bengal 
Railway administration grants an allowance called house-allowance at the rate 
of 15 percent. of the pay,to its staff working in Railway stations and goods 
sheds in Calcutta when not provided with railway quarters ? 

D2 
• • 
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(2) Is this amount of 15 per cent. of their pay paid to men working in 
the following stations and goods sheds situated. within Calcutta· or Head-
quarters, tJiz., (1) Sealdah passenger station, (2) Sealdah goods yard, (8) 
Bagba.za.r, (4) Ruth.Tollah, (5) Saheb-Bazar, (6) Ultadanga., (7) Chitpore goods 
shed, (8) Chitpore goods yard, (9) CoBBipore Road, (10) Cossipore Section, (11) 
City Booking Offices in Calcutta. ? 

(8) If so, is this allowance paid to men working in the goods shed at Seal-
dah? If not, why not? Was this allowance given to them till theyea.r 1911 
and before? Why was it stopped from 1912 for Sea.ldah goods shed only, 
while the men working in the Sealdah passenger yard and Sea.ldah goods 
Yard and at other goods sheds under the one and same District Traffic Super-
intendent have all along been getting it ? 

(4) Did the men working in the Sealdah goods shed submit petitions to 
their Traffic ~a a e  and Agent and later on to the Railway Board in 1917, 
1918, ]919, 1920 and 1921 ; and is it a fact that telegraphic appeals were 
sent for the same on the 19th January, 1921, and a second one on the 17th 
February, 1921 ? 

(5) If so, has any action been taken thereon with a view to grant the 
allowance at the rate of 15 per cent. as given to the other ~em e s of the 
Calcutta Goods Offices ? 

(6) Do these men work in sheds on Sundays and other bank holidays ? 
If so, is any allowance given to them for working in sheds on those days? 
If not, why not? 

(7) Is any allowance given to them for working overtime? If not, why 
not? • 

Colonel W. D. Waghorn: The information asked for is being obta.inecl 
and will be sent to the Honourable Member as soon as possible. 

MOTION FOR ADJOURNMENT. 

Ir. K. B. L. Agnihotri (Central.Provinees Hindi Divisions: 
Non-Muhammadan, : Sir, I rise to ask for your leave for moving an adjourn-
ment of the business of the Assem,bly to-da.y for the pnrpose of 
discussing a definite matter of nrgent public importance, namely, the conduct 
of the Deputy Commissioner of Delhi in prohibiting a public open air 
meeting which was to have been held on the 23rd of March, 1922, to consider 
the Khila.fa.t question, in relation to the Paris Conference and the Government 
of India's representation, dated the 28th February, 1922, to the S('cretaryof. 
State for India; and to make a representation to the British Delegates in 
Paris. Sir, some Honourable Members of the Indian Legislature, about 22 
of them. with three or four prominent citizens of Delhi, applied to the 
Deputy Commissioner, Delhi, for permission to hold an open air public 
meeting in the Queen's Gardens. The Deputy Commissioner in his first 
letter to Saiyid Raza. Ali-who wrote to him on behalf of the conveners of 
the meeting-wrote : 

• Ple&ae let me know loa BOon aa you can the e:ract time and place at which it ia propoaed to 
hold the meeting to consider the Khilafat queatio!i; also under wliOle arrangement. the 
meeting will be held. and who will preside. I Bee no l'rim4facie objection to the holding 
of the meeting, but I cannot deiinitely IImction or prohibit it until I have th818 
particular .. • 
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The following reply was sent to him by Saiyid Raza Ali : 
• With reference to your letter of date. I am •  •  •  • 

lIr. President: The Honourable Member is now dealing with the merits 
of the question. : The request of the Honourable Member will be in order 
only if no objection is taken •  •  •  • 

The Honourable Sir William Vincent (Home Member : May I make a 
few observations on this subject. I only received notice of this motion this 
morning, but I believe that an application was made for permission to hold a 
. public meeting and the Deputy Commissioner considered that it would not be 
safe to have it in the Queen's Gardens at present, but he said at the same 
time that the meeting might be held in auy Hall and eveil went so far as to ' 
suggest a suitable place for this meeting. The point which I understand 
he made was that ~  was dangerous to hold this public meeting in the Queen's 
Gardens. That is the only information I have at present. I will try to get 
further information, if necessary, later. 

IIr. K. B. L. Agnihotri: I was just going to assure the Honourable 
the Home Member that, in view of the reply of the Deputy CommiSsioner, 
it was absolutely impossible for the conveners of the meeting to hold any 
meeting. • 

IIr. President: That again is a question of the merits. Unless objection 
is ra,ised, this debate will take place this afternoon. 

Khan Bahadur Sarfaraz Hussain Khan (Tirhut Division: Muham-
madan) : I -wish to ask the Honourable Member if it is a matt.er of urgent 
public importance. 

Ir. K. B. L. Agnihotri: Yes; it is very urgent, because the Conference 
is still sitting and we can send our representations. 

The o o~a le Sir William Vincent: I make a fon:nat objection 
merely to ascertain whether the House or a sufficient m~e  of the Members 
Wish to discuss it. It is merely with that object, otherwise I am quite pre-
pared to meet the motion. 

Ilr. President: Objection having been taken, I am to request those 
Members who are in. favour of leave being given to rise in their places. 
Not less than 25 Members having risen, the debate will be set down for 
4 o'clock this afternoon or for any earlier hour at which our proeeedinga 
termiMte. . 

The Honourable Sir William Vincent: Might I ask that it be set 
down for 4 o'clock, because I have not any accumte information and it will 
take me a few hours to get information. as to the facts from the local 
authorities. 

IIr. PreSident: It. will be reasonable to meet the convenience of the 
Honoumble the Home Member in that matter, 

The Honourable Sir William Vincent: 'Perhaps, Sir, I may be able 
to let you know later on if I can get the information before 4 P.lI. I only 
want enough time in order to eMble me to ascertain the facts. .. .. 
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Ir. Presiden.t: The motion is set down for 4 o'clock thisa.fternoon unless 
the Honourable the Home Member finds himself in a position to take it 
earlier, should business termirlate at an earlier hour. 

Ir. W. I. Hussanally (Sind: Muha.mmadan. Rural): Might I point 
out that, if the business of tne day en.ds pef!>re.4 o'clock, we sLaU be here till 
4 o'clock for this purpose. It is likely that the business of the day will end 
about 1 o'clock. If that be so, we shall have to be here for another three 
hours and that will not be very convenient for Honourable Members. 

The Honourable Sir William Vincent: I will endeavour to get the 
information as early as I can. It does not suit me any more than it suits 
the Honourable Member to waste time here till 4 o'clock. All I want is 
rea.sonlloble time to enable me to communicate with the local authorities and 
ascertain in detail what the:facts are. 

Ir. W. I. Hussanally: The Deputy Commissioner's office is not very 
far distant, and the information can be got very easily. It will be very 
inconvenient for Honourable Members to be here till 4 o'clock. 

Ir. President: .As the Honourable Member will understand, the debate 
may be entirely infmctuous unless the Honourable the Home Member were 
in a position to deAlt with the question raised. . 

The Honourable Sir William Vincent: I have to be here for two or 
three Bills in the meantime. 

THE GOVERNOR GENERAL'S ASSENT TO THE· INDIAN 
FINANCE BILL. 

IIr. President: I have to acquaint the Assembly that His Excellency the 
Governor General, under the provisiOJiS of sub-section (1) of section 68 of the 
Government of India Act, has' been pleased to give Ibis assent to the Indian 
Finance Bill, 1922., passed by both Chambers of the Indian Legislature. 
(Applause.) 

THE HINDU CEREMONIAL EMOLUMENTS BILL. 

lIr. A. B. Latthe (Bombay Southern Division: Non-Muhammadan 
Rural) : Sir, I move : 

. • That the Report of the Select Committee on the Bill to amend the law relating to the 
emolument. claimable by WatancI,.r Hindu prieatl be taken into cozuideratioD.· 

In doing so, Sir, I do not think it is necessary that I should deal with the 
few changes that have been introduced in the Bill at any great length, because 
the changes are of a very minor nature. The first change that has been 
introduced iuto this Bill by the Select Committee is that an extent clause has 
been introduced, and it is numbered as clause 2. .As the Bill stood originally, it 
applied to the whole country, but it was found that, as a matter of practical 
importa.nc,e, this BjIl would be of use only in two provinces, D,8omely, the Bombay 
Presidency and cel'Cain parts of the Central Provinces. So it was though.t 
necessary that, in the first instance, this Bill should extend only to 
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those two provinces, and, if need be, later on the LocaJ. Govemments 
might introduce its provisions into their provinces by notification. As 
the law stands, and as the law has been accepted by the various High 
Courts, I do not think it will at any time be necessary to apply this Bill in 
.any other province, and, therefore, so far as the other provinces are concerned, 
t.his Bill, I think, has no application. 

The second change which has been introduced in this Bill is that the' 
-definition of the word ' Hindu J given in the o ~l draft has been omitted. 
Obviously the reason for that is that the word' Hindu J, though understood 
by evetybody,' is such as cannot be defined with any kind of precision. Vari-
.()us attempts have been made to do so and I daresay that the many Hindu 
Members of this Assembly know that it is a word which, though very familiar, 
.is impossible to define. Therefore, that impossible attempt has been given up. 
That is the second change which has been introduced in the Bill by the Select 
.committee. 

Then, in order to make the meauing precise, some drafting changes have 
'been made, but they do not make a.ny change in the substance of the Bill and, 
therefore, they require no explanation whatever. This is what the Select· 
Committee has done. 

The only thing that I would like to add for the information of Honourable 
Members in connection with this Bill is that, though apparently to a super-
ficill observer the Bill would seem to affect Hindu La.w, as a matter of fact 
it has nothing to do with the Hindu religion or the Hindu LloW, as it was laid 
down by the Scriptures. Whlt the Bill intends to do is this. Hitherto, in 
the BOJ1lbay Presidency and in certain pa.rts of the Cenk.w. o i e~  the 
Courts have med their authority for the purpose of enforcing certain claims 
made by certain priests ~l oi s  persons who do not want those priests and 
who do not make use of their services. Obviously; this is unjust, and the 
Calcutta, Alla.ha.ba.d and Madras High Courts have a.ll agreed in holding that 
wch right cannot be recognised, that such right really does not exist, and 
that no Court should use its authority for the purpose of enforcing 
.such right. If Honourable Members refer to the ancient texts on 
Hindu Law, they will not find a single authority for the claim which has 
been put forward and recognised by the Bombay High Court in this respect. 
All the gifts that were made to the priests were matters of charity, and you 
()8.Unot find a single authoritv for the proposition that the person who has 
.received those cha.rities would be able to go to a Court of law and get a decree 
for those charities. Under these circumstances, it is very necessary and it is 
only just to those people who do not wish to employ particular priests for 
their spiritual welfa.re, that this Bill should be passed, and the law, as 
obtaining in the Bombay Presidency and in .certain parts of the Central 
Provinces, should be brought into line with the law as it exists in the other 
Provinces of this o y~ 

I, therefore, move that the Report of the Select Committee may be taken 
into consideration. 

:Ilr. P. E. Percival (Bombay: Nominated Official) : Sir, as this is a Bill 
which affects the Bombay Presidency,. I should like to say a few words in 
:support of it. I think that Honourable MemberS who have iea.d the opiniOIl$ 
which ha.ve been kindly supplied to them by Government-they were sUpplied. 
at the Simla. Session-will agree that the majority of these opinions are in 

• • 



8794 LBGISLATlVB ASSEJrIBLY. [28TH !lARCH 1922. 

[Mr. P. E. Percival. ] 
favour of the provisions of the Bill. What, however, is of special importance· 
is to consider the opinions of those officials and non·officials who come from 
the particular parts of India which are chiefly affected by the Bill. In the 
Bombay Presidency, the parts that are most affected by the Bill are the Poona. 
and Belgaum Divisions, which are commonly o~  as. the Central and 
Southern Divisions. Now, Sir, these two divisions are represented in this· 
Assembly by my Honourable friends, Mr. Latthe, Mr. Bagde and Mr. Kamat, 
who, I understand, are all in favour of the Bill. Therefore, it may fairly be 
taken that the o ~ i ial opinion in these two particular divisions, which are-
affected by the Bill, is in favour of it. If we turn to the official opinions, we· 
find the Eame result. The Commissioners of Belgaum and Poona have been 
consulted, and they are in favour of the Bill, as also is the Commissioner 
of the Ahmedabad Division, which is affected by the Bill, though to a lesser 
extent. There is one opinion to which I should like to refer -particularly, 
and that is the opinion of Mr. Vemon, the District Judge of Ahmednagar. 
He says: 

• I am entirely in favour of the Bill. I am unallle to aee why Brahmin priests should 
be allowed to levy fees through the Civil Couts in ~a es where their services are not 
employed or desired.' 

Then he goes on to say : 

'If it i. a fact that· the principle laid do'Wll in the Bill ha.long been established ltw in 
all pa1is of British India except the :Bombay Presidency' this is in my opinion an argument 
to which no answer has been suggested: 

This opinion of Mr. Vernon seems to me to put the whole case in a 
nutshell. He shows that it is not Jlurelya matter of Hindu Law but a ques-
tion of mixed Hindu Law and CIvil Law, as was pninted out on the last 
oecasion by Dr. Gour. I may remark incidentally that two of the sUPForters-
of the Bill, Dr. Gour and Mr. Samarth, al'e not preE-ent on this oc('asion ; 
and that is my excuse for speaking to.day. As Mr. Vernon fays, the real 
question to decide is whether the Courts, which are already overworked,. 
should go into these. cases, and allow priests to levy fees frem penons for 
services which those persons do not require. . 

On the last occasion the Honourable the Law Member stated that the Gov-
ernment of India would be neutral in this matter, but that, EO far as other 
ofticial Members were concerned, they were at liberty to take their own course. 
I therefore suggest to other official Members that, if they take the view, 
which I myself take, that the Courts should not spend their time in recovering 
fees from certain persons for services which those persons do not require-if 
they take that view, that they should support the Bill which has been intro-
duced by Mr. latthe. 

There is only one other point to which I should like to refer, namely, the-
Report of the Select Committee. The Report of the Select Committee is 
unanimous with regard to the Bombay Presidency; but two of +.he Honourable 
Members of the Select Committee are of opinion tha.t the Bill should not 
apply at once to the Central Provinces. Now, Sir, I am not directly concerned 
with the Central Provinces; but, at the same time, I should like to refer to-
two points which arise in this connection. The first is that, as has already 
been pointed out, the law on this subject in Bombay and the Central 
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Provinces differs from the m.w in the whole of the rest of India.. Now, if this 
Bill is passed in regard to the Bombay Presidency, the anomaly will be 
made still worse-that is to say, thel'e will be one law in Bombay, Bengal, 
Madras, etc., in fact throughout the whole of India, and a different law in 
one particular Province only, namely, the Central Provinces. That seems to 
me a. strong argument for e e ~i  the law to the Central Provinces as well 
as to Bombay. " 

Thel'e is another point and it is this. The Courts in the Central Provinces 
have taken their law from the Bombay Presidency. It is not merely that 
they have adopted the same course, but they have followed the Bombay High 
Court. This is clear from pages 31 and 32 of the opinions. Rao Bahadnr 
B. R. Angal, Public Prosecutor, Amraoti, says: 

'In the matter of Vatan claims also in many other respects-Berar Courts follow the 
law laid down by the Bombay High Court. ' 

Now the obJect of this Bill is to change the law, to change the decisions 
of the Bombay High Court. Therefore, it seems to me only logical that it 
should apply not only to districts directly under the Bombay High Court, 
but also to districts which, though not under the Bombay High Court, still 
take their law from the Bombay High Court, so far as these matters are 
concerned. . 
For th\lse reasons I support the Bill as amended by the Select Committee, 

and am in favour of the opinion of the majority of that Committee. 

IIr. P. L. lIisra (Central Provinces Hindi Divisions: Non-Muham-
madan): Sir, I move: 
'That the BIn to amend the law relating to the emoluments claimable by Watandar 

Hindu Priests be re-circulated for eliciting public opinion.' 

The House knows very well that I have been opposing this Bill from the 
very start. Mr. Latthe has stated that there is a strong case in the Central 
Provinces for applying this BilI. I am not a party to that statement at all. 
The House, from the opinions circulated and supplied "to Honourable Members 
will learn that from the Central Provinces there have been only 8 01' 9 opinions 
sent to this House. Out of these, three are from Sub-Judges and two from 
Additional Judicial Commissioners, a.ll in favour of the Bill; one from the 
District Sessions Judge, and another from another Sub-judge. There is a1s() 
one from the Public Prosecutor of Amraoti, to whom reference has been made 
by Mr. Percival just now. Now, those who are against the Bill al'e the Govem-
ment of the Central Provinces. I will presently quote the opinion of the Centlal 
Provinces Government; then there is Mr. Kotwal, Additional Judicial Com-
missioner; Mr. Chitnavis, who is a ~ e and a non-Brahmin; Mr. 
Pathak, Subordinate Judge of Akola: a first· grade pleader, Mr. Kathalay ; 
the Nagpur Bar Association and the Bar Association of· Amraoti. These· are 
the opinions we have received so far from the Central Provinces, and the 
opinions are almost equa.lly divided. I sha.ll read from some Qf the opinions 
that have been received, and specia.lly the opinion of the Central Provinces 
Government ·which will be found on page SO. It will appear from that tht 
the CeQ.tral Provinces Government is quite &oooainst the Bill :  " 
'Apart, however, from the question of principle, the GOvernOl' in Council does not ccn-

sider that there has been a su1licient advance in public opinion in the Central Provinces and 
Berar to justify legislation. .•••••• The question has neva' been raised in the 
Centrail'rovincea or Berar and until there is some indication that the present .tate of 

• • 
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[Mr. P. L. Misra.] 
affair •. i. e~e  loB a hardship, Hia Excellency would deprecate legislation affecting a 
tnlBtom which has been so long established. He agrees with Sir Bipin Bose in tb.in1ting 
that this i. a cloBe in which' the people may well be left to find their own salvAtion,' or at 
least as a C80Be in which they may we!! be left to agitate their, grievance.' 

Now, Sir, I will read further from the opinion of Sir Bipin Bose. Sir 
.Bipin Bose, perhaps the House does not know, is an eminent gentleman, both 
(distinguished for his legal atta.inments as well as for his public services to the 
Central Provinces. He has practised for 40 years in the N agpur Court, and, 
as he has been in close touch with the people, he very well understands their 
sentiments and feelings. He is not only a legal luminary but a social reformer, 
Idld he is a Brahmo to boot. An opinion coming from such a practical 
reformer is worthy of attention. He says-I am reading from page 31: 

'It WIoB said by the Mover of the Bill that the Bombay view prevailed in lome parts of 
the Central Provinces. Thia is not quite accurate. In a case from Bera.r, one of the 
;I udges of the Court of the Judicial Commissioner ha.a followed the Bombay view mainly 
(In the ground that in matters of custom the Bombay rulings must have more weight in 
eases ariling in Bera.r than those of other High Cowt.. I am  not aware of any Central 
Provinces case where the yajman ha.a been held liable for not employing the village joshi.' 

rhen further on he says : 

, In view of the circumstances set forth above, I very-much doubt whether a sufficient 
case ha.a been made out for legislation. The number of ca.ses in the Bombay 'Presidency 
where the village joshi's lerviC811 are not availed of and loB a consequence the parties go to 
Court to settle their difference is not lIhown to be as numerous loB to justify legislative 
interference.' 

And so on. So, Sir, this io; the opinion of Sir Bipin :Bose, a gentleman in 
whom both the public and the Government have confidence. 

N ow this Bill, as I have just stated, was circulated to the Government, 
and the Government obtained the opinion of ·eight or nine officers. Bnt 
~y submission is that, apart from Berar, there are certa.in districts 
in the Central Provinces which have the institution of joshi. These 
is i~ border on Berar and they are Nagpur itself, Wardha, Chanda, 
and part of Bhandara district. No opinion  has been elicited a.bout 
these districts of the Central Provin.ces. Nor has any opinion been 
expressed with regard to joshi by these districts. Nobody has been con-
sulted on the subject. Therefore, my submission is that this Bill has not yet 
been properly circulated al)d opinions elicited from these different districts. 
Joshi exists, you will notice, in every village in BeTar, and ISO does it in some 
districts of the Central Provinces, and there has been no protest except one 
from Berar by joshis themselves. 

Therefore, I am sure this House is not going to pass an tie parte 
judgment on these joshis. J oshis are, as I submitted before and as 
I submit now, an ancient institution and they have vested rights, and 
we cannot with one stroke of the pen do away with this right. 'fhen, as I 
have submitted before, there are not too many cases, exeept one in Berar, 
as noticed by Sir B. K. Bose in his note of opinion. Therefore,'· when there 
ha.ve been 110 ca.ses, 1 do not see what necessity there is for thrusting a Bill on the 
Central Provinces.: Of course, I cannot speak for the Bombay Presidency. 
Let the .Bill apply to the Bombay Presidency; a.nd then, if any necessity 
arises in the Cent1'llo} Provinces and Berar ~ a~y e a e~ from the yejmans 
eome forth, then in that case the Local Government can move in the matter 



THE HI'NDU CEREllONIAL EllOLUKBNTS BILL. 3791 

and apply the Bill to those patte ; but, until such necessity arises, I do not 
see why we should thrust this Bill on an unwilling people who have not been 
properly represented. 

. Sir B. K. Bose has made mention of another case, reported in I. L. R. 44., 
Bombay 733; it is the case of the barber. My friend, Mr. Joshi, 
has also given notice of an amendment to define the word ' priest ',and from 
~is note of Sir B. K. Bose it appears that barbers also ars entitled to these 
gift and fees when they perform religious ceremonies. This case arose out 
of a tonsorial ceremony performed by one of the barbers in the Bombay Presi-
dency at four houses in a village and then another man, the hereditary barber, 
came forth and filed a suit against this man and he got a decree. So my _ 
submission is that we should not confine this Bill to these joshis only, but I 
think there is sufficient ground for further inquiry in the case of barbers and 
other village officials who perform  religious ceremonies at the houses of Hindus. 
Therefore, I submit that this Bill should be circulated aga.in for eliciting 
public opinion in regard to the definition of 'priest' in view of the ruling 
given by the Bombay High Court, as well as in view of the fact tha.t there 
has been inadequate representation of the Central Provinces and especially of 
the four districts bordering on Berar ; and also in view of the insufficient opi-
nion we have received from the CentI'lIl Provinces, I submit this House should 
consider this Bill most seriously again and give consideration to the amend-
ment which I have moved to the effect that this Bill should be circulated for 
further opinion. 

Ir. K. B. L. Agnihotri: (Central Provinces Hindi Divisions: Non-
Muhammadan): Sir, I rise to support the amendment moved by my friend, 
Mr. Pyare Lal· Misra. If I mistake not, the origin of joshis in Berar is 
similar to that of other village servants in villages of the Central Provinces. 
In the Central Provinces there are people appointed in each il~ae to serve 
the needs· of the people, for instance, the village barber, the village blaeksmith, 
the village chaukidar and obner officers. Similar, I think, might have been 
the origin also of the village joshis. The same practice also exists for similar 
purposes even now. The State provides for Churches and Padres in this country 
to give eli~io s or spiritual benefit to the people. The joshis were similarly 
appointed in the past to give religious and spiritual benefit to the people and 
to perform all religious duties in the villages. Some remuneration had, 
therefore, to be fixed for them, whether by way of customary dues as prevails 
in many villages or paid by the State for the work done. It will be thus 
necessary to provide some other agency in place of joshis f.:>r the purpose, and 
it is but proper that the Bill be recirculated for publtc opinion and especially .. 
to the Central Provinces whose government is not in favour of introducing 
this measure in that province. I, therefore, have much pleasure in supporting 
the amendment of Mr. Pyare Lal Misra. ... 

Ifr. N. K. Joihi (Nominated Labour Interests): Sir, I rise to support 
tae motion of my; Honourable friend, Mr. Pyare La.! Misra, but for quite 
different reasons. Although I am a Joshi and hereditary priest, I have no 
hesitation in stating that I support the principle of Mr. Latthe's Bill whole-
heartedly. The only thing that I seek by asking for recirculation is not 
that the Bill should be restricted to the Bombay Presidency, but that its 
scope should be widened somewhat. I need not go into the object of the 
·Bill. It is clear enough, fJie., that there should be no compulsion upon people 
in engaging the services of hereditary village officef}!, ~  ,I. in religious 

• • 
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[Mr. N. M. Joshi.] 
matters. That, I consider, is the object of this mIl j and that object, in my 
humble judgment, is a very laudable object. Personally I do not believe in 
any hereditary offices,. whether religious or civil j but I am quite sure, 
although the House may not accept my view, they will accept the view that, 
at least in religion, there should not be a hereditary officer; Having spoken 
so much upon the object of the Bill, I want to show that the·Bill is somewhat 
defective inasmuch as the word' priest' is not clearly defined. In a religious 
ceremony there are many people who take part and who officiate,.and perform 
different functions. There is one man who says some words which a.re· 
considered to be sacred; there is another man who performs some other 
function •  •  •  •  • 

Ir. W. If. HUBSanally (Sind: Muhammadan Rural): I.rise to 80 point or 
order. I find Mr. Joshi was a member of the Select Committee and he has 
signed the Report· without any Minute of Dissent; and I ask, therefore, if he 
is now in order in speaking against the Select Committee's Report. 

Ir. President: 180m not sure that that is a point of order exactly. It 
seems to me to strengthen the position of gentlemen who advance arguments 
against Mr. Joshi to say that he contradicts himself; but I do hot think 1 can 
rule him out of order in having apparently changed his mind towards certain 
aspects of this question .. 

Ir. N. I. Joshi: Sir, I assure my Honourable friend who raised this: 
objection that, even if the proposal of my Honourable friend, Mr. Misra, is 
not accepted and even if my amendment is not accepted, I am going. to 
support the measure; I have not changed my views. But I Bought even in. 
the Select Committee to get the word 'priest' defined with a view to 
remove a defect in the Bill. Unfortunately, the decision of the Select· 
Committee went ~aai s  me, and, therefore, I seek a remedy in this House. 
-The Bill does not define the word 'priest.' As I said, there are many people-
who officiate in religious functions. There is one man who offers prayers, 
says some words which are considered to be sacred; there is another man who 
performs some other action which is also considered to be equally sacred. My 
Honourable friend, Mr. is a ~ referred to barbers who shave. Shaving is. 
also considered to be 80 very sacred action, as sacred as the action of the mau 
who says. some words. For this reason, if one man who utters some words 
during a religious ceremony is to be deprived of his' hereditary right, the· 
other man, who also ~ o ms a similar action, which is also as sacred as the-
former, must be deprivAld of his watan or his hereditary right. Sir, 
'Mr. Misra has already referred to the ca!!e of 80 gentleman who claimed 
compensation from 80 person who encroached upon his right, namely, the village 
barber. I want to read onlY,a sentence out of that case, from the judgment 
of Mr. Justice Shah: . 
• On the baBiB of this finding it is difficult to distinguish the case of a village barber from. 

that of a village J o.m.' 

The two cases, namely, the case of a village barber and :the case of the 
village joshi are absolutely similar, and therefore if this Bill is to be a. sound 
Bill it must. not only apply to joshis, it must not only apply to barbers ;. 
it must apply to all %ose who perform some functions during religious 
ceremonies and claim hereditary right to be paid. During the Select Com-
mittee meeting, I I raised this question, and the Honourable the Home-
Member said •  •  •  • 
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The Honourable Sir William Vincent (Home Member).: May I rise to 
:a point of order, Sir? The Honourable Member ru.s no right, I  . submit, to 
refer to what I said-a.t the Select Committee meeting. I mise that &s a very 
.definite point. 

Kr. President: The Honourable Member is aware that there is nC) 
verba:tim report of what is said in Select Committees, far the reason that the 
:Select Committee procedure is provided in order to permit of free a.nd easy 
·discussion, which is the best way of arriving at an agreement. Tlrerefore, 
.the Honourable the Home Member's point is well taken. 

-Ir. N ••. Joshi: Then, Sir, I will not say what the Honourable the 
Home Member said. I am sorry I referred to it, but the Select Committee 
-decided that, if my amendment was 00 be approved of, the object of the 
Bill might be extended, and the country was not consulted on that point. 

The Honourable Sir William Vincent: Again, I submit, Sir, the 
Honourable Member is out of order. Reis reforring to proceedings before the 
:Select Commit1;ee, and whether he refers to a personal statement or to a 
-general discussion, I submit that the whole discussion is confidential. .No 
record is kept_ of the proceedings j different Members will give different views 
'Of what happened, and, for reasons that I gave the other day, I feel strongly 
the proceedings in Select Committee, if they are to be of any value, ought 
to be confidential, and they must be kept as such. 

Xr. N. 11. Joshi: All right, Sir, I will not also e ~  to that matter. 
I only content myself with saying ~ a  the Bill as it is drafted to-day is 
somewhat defective. The word ' priest' is not defined, and whether it 
inclutles all those gentlemen who officiate in the religious ceremonies is not 
(llear. AsI said, even if the amendmentS are not carried, I am _ willing to 
support the Bill. I am only anxious that the_ Bill should not be defective as 
it seems to be. 

The Honourable Sir William Vincent: Sir, I rise now to make the 
Government's attitude perfectly clear as regards this Bill. Although I 
'Objected to some remarks of Mr. Joshi, I do not want to be thought for 
a moment that Government are taking sides in this matter. Officials 
as Mr. Per_cival said, are perfectly free to vote as they like. But reall; 
whether a Hindu wat&ndar or priest should be allowed to exact this money 
from people under him or not is a matter in which Members of this Assembly 
are more interested. than Government. 

Mr. Pyari La.l Misra, however, raised one or two points with which I 
must deal. In the first place, he Mys that this Bill has Dot been a e ~ ely 

ventilated. Now, it was introduced, if I am right, in this Assembly a 
year ago. It was oirculated to allLoca.l Governments. Anyone and 
every one has had a right to express their opinion on it. It was 
discussed again in the Assembly in September, when copies of the opinionS 
which had been then examined were referred to freely. It is now proposed 
at this stage, after the Bill has been referred to a Select Committee, and 
their report has been received, to recirculate it. This is a matter; Sir, I must 
leave to the judgment of the House, but it dQes seem to me there should be 
some limit of time for such a propOsal and tha.t a Bill should not be put off 
indefinitely when the publio has already had ample opportunity of examining 
its pr.ovisions. If, however, the Assembly does not· like the Bill, let them 
tum it down j Govellnment has DO objection whatever. 

• 
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Another point to which Mr. Misra referred is the question of the exten-

sion of the Bill to the Central Provinces. Now, this is a matter which did 
cause considerable concern to the Government, because the· Government of 
the Central Provinces, as those who have read the opinions will see, were 
opposed to this course and conseqnently we had to consider our attitude very 
carefully in respect of that extension. I think Mr. Percival has put before 
the Assembly the really cogent atguments that finally weighed with us, but 
there is this further point-I do not know whether it is of very great 
importance -namely, the Hindu Law is a persona.llaw and not a territoria11aw ; 
it would be absurd if a man on the borders of one province should be under 
a legal liability to pay his due to .a priest and on the other side of the border 
the same man might be free from this liability. That is a point that seems 
to us worth considering in this connection. Mr. Joshi himself is one of the 
caste, I nnderstand, which is affected by this measure, and he supported this 
measure throughout being, as he said, apparently an advanced republican. 
(Laughter.) He is in favour of no hereditary offices, civil or otherwise. 
We ourselves of course, who are servants of His Majesty, cannot take the 
same radical attitude Mr. Joshi takes in such matter. His proposal in 
connection with this Bill is to extend the principle to barbers and dhobies 
and people of that class. I think that is what his intention is, and he 
was supported by Mr. Pyar.i La.l Misra. Mr. Misra, I think, felt in the 
position of the fox which lost its tail. He thought that because the Brahmins 
would lose a privilege then everybody else should be put. in the same 
position. 

](r. Pyan Lal (Meerut Division: Non-Muhammadan Rural): Mr. 'Misra 
is himself a Brahmin. 

The Honourable Sir William Vincent: It was therefore that he made 
the proposal. The real principle of this Bill, as it was introduced, is however 
w e ~ priests were to be allowed to secure payment from non-Brahmins 
for services which they did not render and which the Non-Brahmins did not 
. wish to be rendered to them, and on the merits, it does seem to me a very 
clear case that a person who is not a Brahmin is entitled to relief. I cannot 
see myself any reason why any man should pay for services which he does not 
want and which have not been rendered to him. It may be that this same 
principle ought to apply to barbers and dhobies, and I daresay to chamars and 
other people. But the fact is this.that the public are quite able to defend them-
selves adequately, as a general rule, &o<rainst the men of that class, whereas they 
have had in the past some difficulty in .defending themselves against these 
Brahmin priests. It was for that reason that the Bill was introduced in a 
form which dealt with Brahmins only, and for that reason, I think it would 
be wise for the Assembly to confine it to Brahmins, for, if it is to be extended 
beyond that to other classes, then I agree with Mr. Joshi that it would be 
necessary to recirculate it. Bnt it seems to me prim4Jacie that it would be 
better for the Assembly to deal straight away with the Bill as it stands and 
not go on carrying a petty Bill of this character from year to year and 
making this Assembly really almost a laughing stock. 

](r. Jamnadas Dwarkadas (Bombay City: Non-Muhammadan Urban): 
Sir, coming as I do from Bombay, I connot help sa.ying a few words in sup-
port of the Bill thatha.s been introduced by my Honourable friend, Mr. Latthe. 
In spite of all that has been said here by Mr. Misra, I venture io believe 
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that the passing of this Bill will remove a legitimate grievance of the non-
Brahmins in the Bombay Presidency, a grievance which, to a large e e ~ 

underlies the dissensions, the continuous dissensions, that we see between 
the two communities, dissensions which are not of any particular advantage 
to the progress of the country as a whole. I believe, Sir, that while Mr. 
loshi may contend that, if the Bill call be applied to Brahmins, it should als() 
be applied to barbers and other people. . 
I believe, Sir, and my own experience confirms this belief, that no one-
Il N cares for the privileges of lower castes like barbers and others, 

OON. but the Brahmin has the tendency of insisting on his rights and 
has sufficient influence to gt't his so-caJIed rights supported by Courts of 
law. I think, Sir, that we in this Assembly shall have taken a step towards 
a much needed social reform by passing this Bill, and it will b(none too soon 
that this Assembly removes this long felt grievance of the non-Brahmins. 

IIr. Pyari Lal: Sir, this Bill has my entire sympathy in so far as it at-
tempts to remove an evil which prevails so very largely in the Bombay 
Presidency. One part of Mr. Pyari La! Misra's amendment haa my sympathy ~ 
and that is, why should the provisions of this Bill he extended to a province 
where this evil does not prevail? Other provinces of India, like the United 
Provinces and Bengal of course, are under the domination of Brahmins, but 
this evil does not prevail, and therefore those provinces have heen left out 
from the scope of this Bill. In the same way, the provisions of this Bi11should 
not be inflicted on the Central Provinces also. 

Rao Bahadur T. Rangachariar (Madl"aS City: Non-Muhammadan 
Urban) : Sir, perhaps it is right that .as an orthodox Brahmin I should 
give my support to the principle underlying ~s Bill. I dQ not think 
Brahmins care for this sort of forcing their company on people who do 
not want them. They are not Brahmins reaJly. No rOOl Brahmin will 
care to do .that, and, if this exists in the Bombay Presidency, it is due 
more to the ignorance of the judges who administer the law rather than 
to the Brahmin's obstinacy or his love of forcing himself on others. We 
have no such thing, Sir, in Madras. 

IIr. J. Chaudhuri (Chittagong and Rajshahi Divisions: Non-Muham-
madan, Rural) : Nor in Bengal, either. 

Rao Bahadur T. Rangacbariar: We do not visit houses where we are 
not welcome and I hope my Brahmin friends in Bombay  are also similarly 
situated. If they are not, by all means let legislatior. go forth, that they 
cannot force their compauy or at any rate that they cannot force payment 
for services which are not wanted or which are not rendered. 

Sir, something may be said in defence of this ancient institution. The 
institution is not sO devoid of principle 3S at first sight it. may appear. Sir, 
this is part of the old village organisation. Just as you provide a village 
watchman, as you provide a viThl.ge temple, as you provide village accoutrtants, 
as you provide. various other village officials, the Puro-"it was a vilia.ge official. 
He was recognised as part of the village organisation, and either they had 
grants of land or grauts in the shape of bounties forced llpoP. the subjects of 
the King. Such ancient institutions may well claim the presumption of a lost 
grant by a Royal Sovereign who then reigned. But it is hardly necessary tG 
maintain it now. It is on that ground the judicial officers appear to have 

.. 
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[Rao Bahadur T. Ra.ngachariar. ] 
maintained this institution in Bombay. I do not remember any case in 
Madras where the villa.ge Puro/tit, claimed it as of right, whether they 
performed the the services or not. 

Sir P. S. Sivaswamy Aiyar (Tanjore cum Trichinopoly : Non-Mnham-

madan Rural) : It has been held otherwise in Madras. 

Rao Bahadur T. Rangachariar: On the other hand, in Madras snch 
elaims were refused to be recognised when asserted, and therefol'e this 
is a survival not of any Brahmin ascendency but merely of the mis-
fortune of Bombay having to be administered by Judges who were rather 
lenient to Bl-ahmins. Sir, having said that, I think it is but light that, 
although we may accept the principle of the legislation here, the Local 
Governments should have the option to extend the operation of the Act 
within the !imits of their provinces. I, therefore, welcome the suggestion 
made by one of the amendments on the paper that, before the :Act is intro-
duced in any province, the consent of the local Legislature shoold be obtained. 
Under the Devolution Rules, the local Legislature has no power to pass 
this law, and therefore the Centra.! Legislature has to nndertake this task, 
which I rather do not think the Cefltral Legisla.ture is quite qUllolified by its 
eomposition to undertake, ha.ving regard to our composition here. Ma.nyof 
us are quite unacquainted with the habits of Bombay or the Central Pro-
vinr:es. There are very few who represent Bombay at all, and 110 company 
~o sis i  of Muhammadans, Christians, Parsis and South Indian Hindus 
and Bengal Hindus have to legislate for Bombay Hindus. 

It is rather a pity that this matter hllot! been brought up here, but I, 
-snppose my Honourable friend, 'Mr. Latthe, had to bring it up here in con-
-sequence of the :o is i~o al position. But I recognise the difficulty which 
underlies this question add I, therefore, strongly support the suggestion that, 
before the Act is applied to any province, the local Legislature,should give 
its previons consent. With this reservation, Sir, I accept the principle under-
lying this Bill. -

Ifr. P. E. Percival: May I point o ~  Sir, that the a.mendment in ques-
.tion does not apply to Bombay and the Central o i ~. 

Rao Bahadur T. Rangachariar: They can extend it to a.pply: 

IIr. B. S. Kamat. om~y . Central Division: Non-Muhammadan 
Rural) : Sir, with reference to the point raised by my friend, Mr.· Joshi, I 
· wish to ma.ke one remark. I am in perfect agreement with him in his desire 
to include barbers and other people who have to take part in the various 
functions of the ceremony so far as hereditary rights to emoluments a.re con-
cerned. If we are going to give a sort of protection to people who want to 
engage the services of priests according to their choice, it stands to reason 
· . that you should give protection also in respect of services rendered by persons 
,like barbers and others. But I 110m not quite sure whether in achieving this 
.. object, my friend, Mr. Joshi, is perfectly right in adopting ithe method which 
· he wants to adopt. What he is trying to do is to define the word 'Hindu 
priest), and he I wants to open the door for this definition so wide as to bring 
down 

The Honourable Sir William Vincent: May I rise to a point of order 
:Sir ? The amenwnent has not beeD moved yet, I think. 
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Ir. B. S. Kamat: The met,hod adopted by Mr. Joshi is to have a very 
very wide definition of the term 'Hindu priest '. If that is allowed to be 
done, I think a priest might include anybody right from the priest down to a 
barber. Wen, there aTe other functionaries at a religious ceremony. We 
were talking the other day of IJevaaafl3, and I know that in certain parts of 
the country even a lJevatla,i claims to have certain emoluments. If, therefore, 
the methoo . adopted by Mr .. Ioshi of defining the word' Hindu p ies ~ is 
allowed to be carried, we shall have to include in the word 'priest J anybody, 
~o  only barbers, but even persons lower down. 1 do not think that sort of 
definition would be proper. It would be almost ridiculous. It is therefore 
purely a matter of drafting. \ofy friend, ~ . Joshi, can attain his object if 
he moves that the whole of this Bill should be sent &a,oain •  •  •  • 

Ir. President: The Honourable Memberis discussing an amendment 
which has not yet been moved. 'Ve are now discussing the re!q>ective merits 
of the question .that the Bill be taken into consideration, on w4lich the prin-
ciple of the Bill can be discussed. and the amendment of Mr. Pyari Lal Misra. 
t.hat it be re-circulated for the purpose of eliciting opinion thereon. . 

Ir. B. $. Kamat: Very well, ~i  in that case I sha.ll take the opportunity 
later on of bringing out these points. That wa...'1 the only point on which I 
want.ed to speak. We cannot allow this sort of definition to go on. 

·Ir. A. B. Latthe: Sir, it is somewhat unfortunate that two or three 
questions have been mixed up in the speeches that have been delivered just 
now. These questions will have to be dealt with by this Assembly when 
the different amendments come up for consideration. Mr. Joshi's que&tion, 
I think, will have to be dealt with in connection with the amendment which 
-he is going to propose. At present the only question before the House is 
wbether this Bill should be re-circula.ted for the purpose of eliciting opinion 
thereon. In addition to wh$t the Honourable the Home·l\fember.ha.s said 
in this connection, I would like to remind the House that a simila.r motion 
'Was brought before this Assembly at its Simla Session and my friend, the 
Honourable Membel' from the Central Provinces, himself proposed that the 
Bill should be circulated. At that time the Assembly rejected that proposal 
and the Bill was teferred to a Select Committep. AB the Honourable the 
Home Member has already told the House, this Bill has been before the 
House as well as before the two provinces concerned for over a year, and I 
do not think that it is a straight course to try ~ attack the Bill by bring-
ing in motions like this. From the very speech of my Honourable friend, 
Mr. Misra, the House will see that he is opposed to the Bill, at least in so 
far as his province is concerned. There is an amendment in' the name of 
my Honourable-friend, Mr. Agnihotri, which will deal with this question. 
But I do not see any connedion between this' view, the view put forward 
in Mr. Misra's amendment, and the motion for l'e-circlllating tile Bill. I 
think that the Bill has been sufficiently considered by the public concerned. 
Almost e'Very newspaper in the two provinces has expressed its opinion, and 
almost  every associlll;ion has expressed its opinion on t.he Bill. N u'mel'ous 
conferences have been held in that part of the country, which have ex-
p e~se  their opinion regarding the Bill, and I do not understand what 
would be the benefit of re-cil'culating it. Mr. Misra said that there is only 
one protest hitherto from joshis, and no other protest. It (\nly shows 
that the joshis do Dot attacb much imporlance to these .little emoluments 

c 
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that they get and for which they have to go to Courts of law. That may 
be the reason why they are not sending in protest after protest to this 
House. I do not think that the joshis are ignorant of the introduction of 
the Bill in this House. The joshis' have friends like Mr. Misra and 
certain other gentlemen and they must have informed the joshis of 
the Bill that is before the l!ouse, and, if they had desired to send 
in any protests, they would have done tha.t without any loss of time. 
The very fact that there has been only one protest sent in against 
this Bill shows that the joshis are not so much opposed to this Bill, 
and it is also very natural, because the emoluments which they claim are so 
trifling that no reasonable man would care to go to a Civil Court for such 
emoluments. Honourable Members might know that it is only a rupee or 
two for which they have to go to the Civil Court and the emoluments in no 
case amoun\. to more than one rupee or two. It is only for the purpose of 
asserting their right that these joshis sometimes go to the Civil Courts and 
spend hundreds of rupees on litigation. They even go up to the High Court, 
and it is only as a matter of principle, as a matter of right, which the joshis 
think they have, that they sometimes do so. As a class, [ do not think that 
the joshis would care very much about this supposed right and that is the real 
explanation of the :fact that the joshis have not sent in many protests .. I do 
not wish to deal with the other suggestions which have been made, narpely, 
the suggestion of my Honourable friend, Mr. Joshi, and the suggestion about 
the application of the Bill to the Central Provinces, because certain amend-
ments are going to be moved on these points. In so far as the amendment 
already before the House is concerned, I think it will be simply wasting our 
time and the time of the House if we re-circulate the Bill for eliciting further 
opinion thereon . 

• ~ President: The original question was : 

• 'rbat the Report of the Select Committee on the Bill to amend the law relating to tJ&e 
emolument. claimable by Watandar Hindu prielts. be taken into consideration .• 

Since which an amendment has been moved : 

• That the Bill be re-circulated for the purpose of eliciting opinion thereon.' 

The question that I have to put is that that amendment be made. 
The motion was negatived. 

lIr. President: The question is: 
• That the Bill be taken into cou,i4eratioD.' 

The motion was adopted. 

lIr. K. B, L. Agnihotri: Sir, I beg to move: 
• That in clause I, anb-cilluse (2). the words • and to the Central Provinces' after the 

wOl:d • ~om ay  be omitted.' •  ' 

My object in moving this amendment is that, in the' first pla.ce, the 
Central Provinces Government is not inclined to favour the Bill; in the 
second place, in the Central Provinces there are no such disputes as have been 
described by the Mover of the Bill; and thirdly, there a.re many other 
complications, as haTe been pointed out in my speech on the motion. for the 
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l'e-cireulation of the Bill, which will create much difficulty in my province 
where there are other villa.ge serviceB which have got to be paid by the 
village itself whether t'Le duties are performed or not. Therefore, Sir, I 
submit that when my own provincial Government is not in favour of the 
Bill, when there is no such dispute in the Central Pl'Ovinces, when all the 
Members from the Central Provinces are opposing this Bill, the Bill should 
not be allowed to extend to the Central Provinces without the consent of 
the Local Government 01' the local Legil;lature. Moreover, if my motion 
is carried, my province will be covered by _ the words 'the Local Government 
of any other province', and it is not ~spe i i ally necessary to mention the 
C!,lntml Provinces, against the wishes of the representatives of that province 
and when t he representatives of that province on the Provincial Legislature 
have not had the chanoe of discussing it. 

JIr. P. L. JIisra: I strongly support the amendment of my Honourable 
friend, Mr. Agnihotri. One salient feature of this Bill, when it was moved 
by my Honourable friend, Mr. Latthe, in the Simla ~ essio  was that there was 
Dot the slightest mention of the Central Provinces and Berar in the Statement 
of Objects and Reasons. Honourable Members will even now notice from. the 
copy that has been supplied to us that there is no mention of this sort in 
the Statement of Objects and Reasons. That very fact shows that Mr. Latthe 
has no intention of including the Central Provinces and Berar in this Bill, 
. and, as we have sufficiently spoken on this subject,.. I hope Mr. Latthe will 
l"econsider the as~ and exclude the Central Provinces, at least .for the present, 
until some strong case is made out in the future. 

The Honourable Sir William Vincent: Sir, I must meet the arguments 
put forward by Mr. Misra at once. Anyone who looks at the Bill as 
introduced will see that it applies to. the whole of India and the opinions 
received from the Central Provinces which he himself cited show beyond 
-dispute, beyond argument, that the people in the Central Provinces were well 
aware that, if this Bill was passed into law, it would apply to those provinces 
also. Mr. Pyari Lal Misra comes from the Central Provinces, is a Brahmin 
coming from those provinces, and naturally seeks to exclude the people of 
those provinces from the benefits of this Bill. That is the real reason for his 
proposal. 

JIr. K. B. L. Agnihotri: What about the opinion of the Central Pro-
IVinces Government on this point? 

The Honourable Sir William Vincent: If the Honourable Member will 
allow me to go on with my speech, I will go on, or if he "'ill have the courtesy 
to stand up, if he wishes to iuterrupt me, I will sit down, I have dealt 
with the Central Provinces Government's opinion before, and I do not think 
that any Member of this House will accuse me of not giving due weight 
to that opinion. I have drawn pointed attention to it on two occasions 
in this Assembly, The arguments for including the Central Provinces in 
the scope of the .Dill have been dealt with fully by Mr. Percival. As I 
said before, there is also this additional point that the Hindu Law is a personal 
law and not a territorial law. What you will be enacting if you accept this 
modification proposed by Mr. Agnihotri is that a watandar priest living 
-on one side of the border might be in a position in the Central Provinces to· 
realise these demands by a suit and in Bombay be prohibited from doing so. If 

• • 02 
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the Assembly thinks that  that is·a reasonable position, I have no o e io ~ 

It is a mattpr which affects them personally very much fm>re than myself but 
that any person in the Central provinces should be compelled to pay for the 
services of a Brahmin at ceremonies, even when the ceremonies are not 
pedormed and when he does not want the man there, I confess, to a person 
who does not understand the subtlety of the Hindu religion, is really incom-
prehensible. 
Ir. K. G. Bagde (Bombay Central Division: Non-Muhammadan 

Rural) : Sir, Honourable .Members of this House have seen what a tough 
fight has-been put in by two Brahmin gentlemen in connection with this little-
Bill. I Hear, hear.) I was very glad to see .that Mr. Joshi supported the Bill 
moved by my Honourable friend. I do not blame my Brahmin friends who 
opposed the Bill, but I would bring to the notice of this House that their-
position is very peculiar. The aim of the Bill is to secure for the non-
Brahmins in the Deccan freedom in matters of religion. Now, my friends, 
Messrs. Agnihob-i and Misra are not Mahrattas, and do not belong to the 
De ~a  and, I submit, are, therefore, not in a position to understand the 
difficulties that have grown up in the-Deccan. In fOUl' of the districts of th& 
Central Provinces the Mahratta population predominates. If the Bill be 
not extended to the Central Provin(.-es, the result will be that the Mahratta 
population in the Bombay Presidency shall have one law and those in the Central 
Pl"Ovinces another; and hence an anomaly will occur. If a marriage is 
celebrated in the Bombay Presidency, the priest will not be entitled to claim 
the customary fees; but, if the same marriage is celebrated in the ijmits of 
the Cenh"al Provinces, then the priest will be entitled to recover his customary 
fees. That is the difficulty. The Honourable the Home Member has told 
the House that Hindu Law is a personal law, and, therefore, it will prove 
a great injustice to the Mabratta population if the House accepts the recom-
mendation of Mr. Misra. I, therefore, beg to move that the proposal be 
rejected. 
Rao Bahadur T. RangachariaI: So far as the e~i e y of Bombay 

is concerned, there seems to be no difference of opinion. As regards the 
Central Provinces, they want to,delete it altogether, but Mr. Mukundaraja 
Ayyangar proposes to move an amendment, which, I think, will be acceptable 
~ the Honourable Mover of the Bill, that, with the previous consent of the 
local Legislature, the Local Government of any province, other than Bombay, 
may have it extended to that province. If this amendment is now put to the 
vote and lost, probably that amendment, if it applies to the Central Provinces .. 
may be ruled out of order; therefore, Mr. Mukundaraja Ayyangar' should be 
asked to move his amendmept which may mcet the objections of the Honour-
able Members. • 

Ir .•. G. Jlukundaraja Ayyangar (Madura and Ramnad cum Tinna-
velly: Non-Muhammadan Rural): The amendment of which I have given 
notice is to 'substitute the words 'with the previous consent of the local 
Legislature' for the words 'by notification in the local o~ ial Gazette' J. 
Instead of that, Sir, if you will permit me, I would like to move the following 
amendment: 
• In clause 1 (2) of the Bill as amended by the Select Committee, after the word 

• Bombay', add the worda, • but ~ e loJal Go e ~e  of any o ~e  province may, with the 
previous consent of ~e local Leg18latw:e, extend It to that pl'ovmce OJ.' any pa.1i thereof '" 
and ~ the rest.' " 
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Mr. President: How does the Honourable Member' propose to :dea.1 with 
the words f and to the Central Provinces'. 

_ IIr. II. G. Inkundaraja Ayyangar: Delete those words. The clause 
'Would read thus: 

• It shall extend. in the first instance. to the Preaidency of Bombay. bnt the local 
Government of any other province may. with the previous consent of the local Legislature, 
(!:ttend it to that province or any part thereof.' 

The Honourable Sir William Vincent: This is an amendment of which 
we have had no notice. 

Ir. President: The Honourable Member proposes in any case to delete 
the words f and to the Central Provinces'. 

IIr. II. G. IInkundaraja Ayyangar: Yes. The object of this amend-
ment has already been elplained by Mr. Rangachariar. I would add only 
oue other aTgument in support of this amendment I think it is the sacred 
duty and right of the Legislature to legislate, and I would not snrrender that 
right to any Local Governments and I believe all the Honourable Members 

IIr. President: The Honourable Member is now discussing his own 
amendment. We must first dispose of the Central Provinces. 

Mr .•. G. Iukundaraja Ayyangar: Very well, Sir; seeing that there 
has been opposition to apply the principle of this Bill to the Central Provinces, 
I think the Central Provinces also should be omitted from the Bill. 

Munshi Iswar Saran (Qities of the Unitect Provinces: Non-Muham-
madan Urban) : I am afraid, sufficient importance has not been attached to the 
remarks made by the Honourable the Home Member. As he has told the 
House, Hindu Law is not territorial but personal. Let me illustrate this point. 
Suppose there are ten families ill a villa.ge in the Bombay Presidency and there 
is' ~ priest who officiates for them, and who has had, so far, the right of 
exacting a fee. Suppose all these ten families together with the priest come 
into the Central Provinces. What will happen then? Will the priest be able 
then to say, f This law does not apply to this place, and therefore I a.m 
entitled to demand. my fees.' What I submit is this. It is a very well 
known maxim of Hindu Law thata Hindu carries his laws with him no matter 
where he goes. If I go to the province of either Madras or Bombay, by 
migrating to those provinces I do not adopt the laws prevailing there, bllt 
on the other band I carry my law with me. Therefore I say t,hat it will 
be wise, it will be prudent, and i~ will certainly obviate many difficulties and 
will remove many complications, if we stick to the principle underlying this 
measure that has now been proposed. I submit, Sir. that if IOU accept the 
principle of the measure that a priest who has not officiated, an whose services 
have not been requisitioned, should not have the right of claiming his fees, 
you cannot VQt'J' will make it applicable to one province and not to another. 
Otherwise it comes to this, as the Honourable the Home Member has explained 
very clearly, tha.t in the Bombay Presidency a priest cannot demand his fees 
and cannot get relief in a Court of law; but on the other side of the border 
at a distance of only a mile or two, the priest has got the very right of which he 
has been deprived in the Bombay Presidency. I submit it will not be right for us 
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to introduce into this Act some provisions which will make its working very 
anomalous. Sir, I deeply reg\"et that my Honourable friend, Mr. Bagde, has 
. introduced into the discussion a very deplorable question. He said-that Brah-
mins were opposed to it. Now, you find hel·e Mr. Joshi himself-I am very 
sonoy that he is a joshi-who has supported it. There is Mr. a a a ia ~ 

that great apostle of orthodoxy in this House, who has supported it. Mr. 
Misra, a Brahmin, has also supported it. It is really to be deplored that in-
all these discussions there are some people who introduce this feeling. This 
is a measnre which we all welcome. But speaking as a non-Brahmin myself, 
I should be thoroughly ashamed and distressed if it is the result of any 
anti-Brahmin feeling. Brahmins and non-Brahmins both will equally get 
relief out of this measure. It ought to be conSIdered on its own merits. The 
point is this. The ancient system has disappeared. Some of my Honourable 
. friends have said that the priest is a part of the village organisation. This 
is not the time nor is there any necessity for me to explain, as I understand 
it, the basic principle of all these institutions. Why a priest had the right 
of demanding certain fees, as it were, from the people living in a particular 
locality is a question which can only be answered by carefully studying the 
fundamental principles of the Hindu society. But we are not concerned with 
it here. Now times have changed. The system has completely undergone 
a change. It will now be really pl·eposterous, say, for my Honourable friend 
Mr. Joshi to go to his own village and say to the people round: 'It does not 
matter at all whether I officiated or not, but I am entitled to my fee and 
_ if you do not pay it down here I go to a Court of law and enforce 
my claim.' It is against this enforcement that we are raising our protest,. 
a.nd I e e ~ ~ hope that w.e shall accept ~ is. principle w i ~ is so ~  in 
. modern conditIOns. We shall accept the pnnCIple and apply It to Hmdus. 
all over the country, and that principle in a few words is this. No priests 
will have the right of demanding any fee from anybody who does not care 
for his services, who does not attach any value to his services or who, for 
any other reason has not availed himself of his services. That the p i~s  

in such cases should have the right of claiming his fee and of enforcing his 
claim in a Court of law, is, l.think, intolerable. That being so, let Ull apply 
the law not only to Bombay or to the Central Provinces but to the whole ot 
India because the principle in itself is unexceptionable. You cannot say that 
the principle is sound so far as Bombay is concerned, but it is unsound so far-
, as thtl Central Provinces or the United Provinces are concerned. Happily,. 
in the United Provinces the Brahmins are far more reasonable and far more· 
considerate than what the joshis appear to be in Bombay and the Central 
Provinces. 

IIr. J. Chaudhuri : Sir, I move that the· question be now put. 

Ir. A. B. Latthe: Sir, with regard to the question which has been. 
raised regarding the motive of this Bill, I might explain iplmediately that, 
from the very beginning, this Bill has been supported. by many liberal 
Brahmins outRide this HouRe as well as in this House. Now, with regard to· 
the question before the' House, I want to explain only one point and that is 
this. It has been said repeatedly that the Central Provinces Govern-
ment is opposed to this ]Jill. Well, I do not think that this is the whole· 
truth. In a way' the Central Provinces Go e m~  say that the time 
is not l·ipe for the application' of the Bill in that province. But they 
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also saw that the principle of the Bill is perfectly sound and ~ey have 
absolutely no objection to the principle. Now the reason why they have 
oPPosed the application of the Bill in their province at this moment will be 
made clear.to the House from paragraph 5 of their letter printed here on 
page 80. They say: 'The question has never been raised in the Central 
.Provinces or Berar and mitil e ~ is some indication that the present state 
of affairs is regarded as a hardship, His Excellency would deprecate legisla-
tion affecting a custom which has been so long established. He agrees with 
Sir Bipin Bose in thinking that this is a case in which 'people may be left 
to find their own salvation,' and so on. So, the Honourable House will see 
that, in the first instance, the Government of the Central Provinces thought 
that this question had not arisen in the Central Provinces. Basing their 
views upon this assumption, they said that this Bill need not apply to them. 
But what are the facts? The opinions from the Central Provinces which 
have been collected in the subsequent pages very clearly show that cases 
have arisen in that province and they have given rise to much friction 
between the priests and those who refused to have their services. For 
instance, on page 32 you have the statement of Rai Bahadur Angal, a lawyer 
of great eminence, who says that this question has been raised in Berar which 
this Bill affects 'more intimately than what it appears at first sight. ~ 
Then on page 35 the House will see that many more calles have been quoted-
cases which arose in the Central Provinces-and Berar and they were also 
decided on the analogy of the law that was accepted in Bombay. I venture· 
to submit, therefore, that the Central Provinces Government was misled into 
the belief that this question had not arisen in that province when they 
expressed this view in paragraph 5 of their letter, and probably, if they had 
come to know that cases of this kind had arisen in that province, their view 
would have been different. I think that it would be a mistake Dot to apply 
this Bill to the Centntl Provinces, and I, therefore, request the House ro 
reject this amendment. 

Ir. President: -Amendment moved : 

• That in clause 1, sub-claue (2), the word. • and to the Centml Provinoea' after the 
word • Bombay' be omitted. . 

The question is that that amendment be made. 

The motion was negatived. 

Ir. I. G. Iukuudaraja Ayyangar: Sir, I move: 
• In clause 1 (2) of the Bill, as amended by the Select Committee, substitute the wonk 

'with the previous consent of the local Legillature' for the wo ~ • by notitication in the 
local official Gazette'. 

The objects of this amendment, as I ha.ve already stated, have been given 
to this House already by the Honourable Mr. Rangacharial'. As I said just a. 
while ago, there is one more argument which is in favour of this amendment, 
na,mely, that it 1S the sacred right of the Legislature to legislate and I for 
my part wo l~ llOt surrender .that right in favour of any Government, and 
I believe no Member in this House would be prepal'ed to surrender that sacred 
right in favour' of the Government. If in any province in which this 
institution does not now exist, occasion should arise hereafter for extending 
the principles of this Bill, then the matter should be brought before the 
local Legislative Council whel'e it might be discussed, and, if the local 
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Legislative Council gives its consent to the extension of the Bill to tha.t 
province <5r to any part of that province, t'Aen only the Bill should }:>e e:r.t.ended 
to that province, or to that part of the province. I therefore, Sir, move my 
amendment. 

ilhe Honourable Sir William Vincent: f;ir, there is little reason for 
this amendment because, so far as we have been able to ascertain, the provi-
sions of this Bill will in all probability not be needed outside the Central 
Provinces and Bombay save in Berar for which area, of course, this Assembly 
has no power to legislate at all. If the Bill becomes an  Act and is to be 
applied to Berar, then it can be done only under the executive authority of the 
Governor General in Council. I doubt myself really whether thel'e is a very 
great necessity for the application of this Bill in other parts of ] ndia. But 
it might be necessary in some very unlikely contingency and so this provision 
has been inserted. In Bengal, Madras, or elsewhere there is certainly no 
evil of the kind complained of by Mr. lAtthe to be remedied. My only objec-
tion to this previ()".lS consent of the Legislature is that I do not know how it 
is to be done. I am told that a similar provision has been inserted in another 
Bill ; if I .had been a party to that Bill, I should have objected to it because 
there is no provision in the rules by which the previous consent of the Legis-
lature can be obtained; of course, the local Council canagain legislate, but 
that course would be open to very great objection. 

Sir P. S. Sivaswamy Aiyer: Would it not be possible to do this by a 
Resolution moved by somebody I in the Legislature, as is often done with 
:regard to the Conventions of the Labour Conference, and so on ? 

Ir. K. B. L. Agnihotri: The same provision appears in the Lao 
Cess Act. 

The Honourable Sir William Vincent: I am informed that in certain 
Acts a provision of this kind has been put in. I am merely putting forward 
what I believe to be a practical objection to this proposal. It is, however, not 
a very serious one, because I do not believe the provisions of tliis Bill will be 
needed outside the Central Provinces and Bombay at all. As I have said, 
however, I myself 40 not know of any way in which you can obtain the 
previous consent of the Legislature except by legislation. I have not studied 
the provisions of the particular Act to which Mr. Agnihotri referred. If, 
however, the Assembly thinks that this addition would really make for good, 
I have no objection. I do not think myself that it will have much practical 
-effect. 

Rao Bahadur T. Rangachariar: Either this power to extend this Act 
to other local areas is needed or not needed. If it is needed, then all will 
agree that it should be done by the local Legislature. If the Local Govern-
ment can do it, I think it is much better that the local Legislature o~s it. 
Therefore, there is every reason in favour of the amendment suggested by my 
Honourable friend, Mr. MUkundaraja Ayyangar. . 

As regards the procedure to be adopted, my Honourable friend, the Home 
Member, really, I think, pretends ignorance of the method by which he can 
obtain the consent of the Legislature. He does sO every day of his life here. 
He brings in a ReRolution recommending to the Governor General in Council 
. that such and such a thing be done. Government Resolutions come forward 



THE HINDU CBRDlONlAL DOLUKENTS BILL. 3811 

'801most every week. Why could not a Resolution be moved in the local 
Council to the effect that 'this Council recommends to the Governor 
in Council to extend the Act to so and so'. I do not see the difficulty. 
I do not think the Honourable the Home Member is so ignorant as he 
preflmds to be. This is the way it should be done Therefore, I heartily 
support the amendment. 

Ir. President: The question is : 

.. In clause ~ (2) of the Bill, al amended.by the. Select Committee. sublt!tute. the .words 
"WIth the PI't!V1OUS con.eut of the local LeglBlature for the words • by notification In the 
local official Gazette .: 

The motion was adopted. 

Clause I, as amended, was added to the Bill. 

Ir. N .•. Joshi: Sir, I have no intention to move my amendment. 
But, at the same· time. with your permission, I do want to say a few words in 
-explanation of my amendment. Sir, my object in not moving my amend-
.ment . 

Ir. W .•• Hussanally: May I inquire, Sir, if the Honourable Member 
·is in order. If he does not wish to move his amendment, how can he speak 
~  it? 

Ir. President: The question is that clause 2 stand part of the Bill. The 
Honourable Member is entitled t·o say what he likes on that. 

ltIr. N ••• Joshi: Sir, some of my friends were shocked when I defined 
'the word ' priest' in the way in which I have done in my amendment. I do 
not see anything there which should give a shock to the feelings of anyone. 
My Honourable friend, Mr. Kamat, seems to think that in the Hindu society 
thei;e al'e some castes which are higher, some lower, and some still lower, and, 
tberefore, if the word 'priest,' which properly in his opinion belongs to the 
Brahmins, is applied to some other castes, then I would be committing a 
great sin and t he House also would be committing a great sin in approving 
-of my course. Personally, I do not believe that there. is such a thing as a 
higher caste and a lower caste. Even if there are to be castes,  I cannot see 
why one particular caste is higher and the barber caste is lower. I have 
never thought that way and I do not believe that even my friend, Mr. Kamat, 
thinks that way. 

Ir. B. S. Kamat: i never said they were higher or lower castes. 
IIr. N. I. Joshi: You did say that I had gone down to the barber 

caste and you did not know to what greater length I would go. 

Ir. B. S. Kamat: Simply as a profession, not caste. 
Ir. N. I. Joshi: Sir, I think that the Bill as it is brought before us by 

the Select Committee is somewhat ·defective j but, as my Honourable friend 
the Home Member said, the barbers and other persons are not very oppressive 
.and we need n<\t try to protect society against the claims to be made by them. 
I do not wholly agree with him because barbel's have gone up to the High 
Courts and recovered their claims. Still I would leave the barbers to enjoy 
their watan8 because the Honourable the Home Member has reminded me 
there are others in much higher positions who still enjoy their wa'ta",8. 

Clause 2 was added to the Bill. 

• • 
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Ifr. B. N. Kisra {Orissa Division: Non-Muhamma.da.n) 1 beg ro 
propose an amendment so far as cla.use 3 4; concerned.. 1 beg to propose: 

, That the words 'an hereditary' should be deleted or that a provilo should be added. 
namely: 

'Provided..notiee h.os been given to the priest dispensing with his serviees.· 

The Honourable Sir William Vincent:·1 rise to a point of order, Sir. 
No notice of this amendment has been given. 

IIr. President: The Honourable the Home Member has taken an 
objection to this amendment. 1 think 1 must uphold him in this case. 

IThe Honourable Sir William Vincent: May 1 explain to the Honour-
able Member that the Bill will have to go later to the Council of State, and 
possibly he may be able to get what he wants inserted ~ e. 

IIr. B. N. 1Iisra (Orisg, Division: Non-Muhammadan) : If I may be 
permitted, 1 may say what my ideas are. 

Ir. President: The o ~ a le Member is entitled to say what he likes, 
but it is against the moving of an amendment by him that the HonoUl'lloble 
the Home Member has raised an objection. 

Ir. B. N. Misra: Sir, my object is this. This is a very who1esome 
institution, to have hereditary priests. Hindus derive spiritual benefit from 
their priests and the family priest is much respected. It has been an im-
memorial custom always to get blessings from the family priests If any 
person revolts from the family priest, it must be that he may have some bad 
ideas to revolt against social rules. For instance, a man who wants to go 
astray, leaves his village or his own priests or relations and goes to another 
person for the purpose of undergoing some cere'1lony. 1 submit that will be 
against the religious sentiment and the sanction of society. The society lays 
down that such ceremonies as marriage, upanayan, etc., when generally the 
priests are required, should be performed by the family priest, and it gives 
publicity in the village and in society. It gives also pJblicity in the villagp. 
and in society if a man once goes astray out of society against social 
sanctions. For example, he may go into some village and take somebody 
with him to perform a marriage ceremony. If something like that was done 
which was not in accordance with the proper rules or observances of his society, 
1 submit that to go astray from the hereditary priest, not to requisition _the 
services of the hereditary priest for such purposes, fequire some reasons to 
be explained. If there is no reason, I see no  reasun why a man should 
dispense with the services of his hereditary priest. 

Then, there is another point. The hereditary priest lives in expectation. 
He does not take to other occupations. He relies upon his yajmans. His 
duty is only to officiate as a priest or perform the work of a purohita. That 
is his means of living, and he specially qualifies himself for ~ a  purpose. I 
hope the House will consider the position of the priest who specially studies 
all the Veda.s, rituals for the ceremonies with that object-say, to officiate at 
certain ceremonies in certain villages or for groups of people in villages. If 
such a man is suddenly thrown out of work, I think his disappointment mUst 
be taken into consideration. Honourable Members may think that I am 
a Brahmin myself, and that is why I am pa.rtial to Brahmins. But I have 
no such intention, What I want to say is·this. Much has been said about 
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protecting non-Brahmins from the oppression of the Brahmins. I 
think that is a wrong idea, because the Brahmins themselves require-
a Brahmin to officiate for their ceremonies. No Brahmin can escape. 
The non-Hindu Members of this House may not know, but every Hindu 
Member knows that a Brahmin, just as much as a non-Brahmin, requires the 
services of the priest for e em~ies  as marriage upanayan, etc. It cannot be-
said that the intention of this legislation is to protect non-Brahmins from the-
oppression of :J3rahmins. 

And, then, the institution of heredita.ry priest is associated with all our 
religious ideas. In fact, our Vedas al ways say that we must have our Kula-
purohita. Without the Kula-purohita, any ceremony performed is against 
the religious instinct of every Hindu. As. the Bill is mainly for HindllR', I 
appeal to this House to take this aspect into consideration, Hindus always 
consider that more spiritual benefit comes from a ceremony performed by a 
Kula-purohita. than by a !ltranger. As I have said before, if any man 
.wishes to dispense with the services of the hereditary priest, he ought to give-
reasons so that society may know why the priest was dispensed with, or why 
it was necesFary to employ another man. Under these circumstances, I 
propose the amendment that the words t an hereditary' be deleted, or these-
words added-t provided notice has been given to the priest dispensing with 
his services,' so that people may know the reason why the priest's services 
were dispensed with. This will serve all purposes-it will be in the interests 
of Hindu society and for their spiritual benefit, and it will also prote<'1; 
the hereditary priest who lives in expectation. 

Ir. J. Chaudhuri: Sir, I only want to say a word or two about what the-
last speaker said. There is really no substance in his argument. It is well~ 
known that in Hindu Law there is no dil'tinction between legal obligation and 
moral obligation. All that a Hindu recognises in such matters is purely moral. 
o li~ io . There is no provision of Hindu Law by which such cla..ims can be-
enforced by suit or by any process of law. Thus the claims of this nature,. 
are all pre-eminently moral obligations, and the last speaker, like many others 
who regard the Hindu Law as sacrosanct, is no less zealous in seeking to in--
troduce into Hindu Law ideas taken from modern English jurisprudence, and 
to convert oriental moral obligations into occidental legal obligations 1 
have yet to know that the Hindu Law anywhere contemplates or requires the 
giving of notice to a priest or a barber, prior to one's birth, marriage or death 
that his services may not. be requil'ed, either in this world or the next, for-
the performance of the many interesting ceremonies connected therewith 
and that in the absence of such notice, the moral obligation of engaging him· 
will mature into a legal obligation. 

I will also just remind my friend that this Bill says nothing except that 
a man who does not do work should not be paid. The only exception to this 
rule is the peculiar privilege of the members of the English Barto which both 
I and my friend belong. My friend may say even when a barrister does work, 
he cannot sue for his fees in a COUlt of law. Thbt is why. I suppose, when 
he gets money and does not do any work, he sticks to it all the same. 'the 
provision we al'e discussing is celtainly not more anomalous than the practice-
which obtains even with regard to barristers who after doing no work are not 
entitled to sue for recovery of their fees marked on their briefs. There is no-
·absurdity whatevel" in the provision which is before us now. It is only com-· 
monsense that a man sht)uld not be a.llowed to ask for payment when he has: 



~  LBGISLATIVE ASSEMBLY. [28TH MARou 1922. 

[Mr. J. Chaudhuri.] 
not done any work. That is the simple principle, and neither Hindu Law 
nor morality, I think, enjoios anything else. I, therefore, say there is no 
:substance in my friend's argument and the clause should be passed. 

Clause 3, the Preamble and the Title were !'Cided to the Bill. 

Mr. A. B. Latthe : I move, Sir: 

• That the Bill, as amended, be passed.' 

The motion was adopted. 

THE INDIAN PENAL CODE (AMENDMENT) BILL. 

Rai Bahadur Baksbi Bohan La} (Jnllnnder Division: Non-Mnham-
;madan) : Sir, I rise to move: 

• That the Bill further to amend the Indian Penal Code (AmefldmBflt of lIecnon 376 . br 
:lIub.tituting the word • fourteen' for the word' twelve' in the definition of the offence cif 
rape) be circulated for the purpose of eliciting opinion thereon.' 

I do not think that anything more at this stage is necessary. 

The Honourable Bir William Vincent (Home Member) : Sir, I only 
want to warn the House once again as to the character of this Bill in order 
-that they will realise in fnllwhat they are doing. The Government is not 
going to oppose the present motion and I only want to draw the attention of 
. Honourable Members to the fact, that the Bill raises the age of consent in 
'Cases of rape from 12 to 14, not only in the case of unmarried women but, 
.if I read the Bill aright, in the case of married women. That is, a man, who 
has sexual intercourse with his wife if she is under 14 yeal's of age, will be 
guilty of the offllnce of ra.pe, whether she consents or not. It is for Members 
of this Assembly who are much better acquainted with Indian customs than 
I .am, to say, whether this is a proposal which should be circula.ted for 
public opinion under present conditions. I remember that when the a.ge. of 
··Consent Bill was put forward-a. great deal of water has passed under the 
bridge since then-there was a very great outcry and the IIge then was raised 
from 10 to 12 only. I do not want any Hoaourable Member, however, to 
think that, because I adopt this attitude, I am necessarily opposed to the 
motion. I am not, but I think that Members should understand very clearly 
what they are doing before they approve it. 

Rai Bahadur Bakshi Bohan La}: This is a matter which has already 
been brought by the Honourable the Home Member to the notice of the 
Assembly when the Bill was introdnced. _ 

The Honourable Bir William Vincent: But no other Member had the 
right of speaking then except myself. .  • 

Rai Bahadur Bakshi Bohan La}: I need simply tell the House that 
·almost all the Social Conferences, Brahmin Conferences, Hindu Conferences 
.and other Sabhas, Sama.jes, etc., ha.ve already resolved that the age of marriage 
-liIbould be ext-ended'to the minimum of 14 years. 
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Rao Bahadur T. Rangachariar (Madras City: Non-Muhammadan 
Urban) : Perhaps, Sir, it is but right to indicate to my Honourable friend,.,. 
Rai Bahadur Bakshi Sohan Lal, what our feeling in the matter is. " 

We do not want to prevent circulation of this ~ill o  elici#ng opinion there:. 
1 on. 'So far as married women are concerned, it will be fraught 
P.II. with great danger; indeed if the principle underlying this Bill 

were applied to married women, it would, I am afraid, create a lot of trouble-
having regard to the social habits and customs prevailing in the various parts-
of the country. It may be right to leave if to time to eradicate this evil; no 
doubt the people recognise it as an evil and I know in Madras the marriageable· 
age is being extended by public opinion. Many a community are now marry-
ing their girls much latel' than they used to; in the last 10 yearl'l, I know, 
there has been considerable improvement in that direction. But to make the 
oftimce punishable as ra.pe, if we are to convict a. husband, when he perhapo; fo:r' 
religious or other reasons consummates his marriage with a girl between 12 
and 14, of the oftence of rape, it would be a most dangerous thing to 
introduce such an element into the law. However, that is a matter which 
we will consider later. I dare say, public opinion will be roused in thiS matter. 
But by our silence our friend, Mr. Bakshi Sohan Lal, should not suppose that 
we are supporting this measure: we would rather extend the age by six 
months or a year; but even that is a doubtful matter. AB regaros the oftence 
itself, proba.bly he might create a new oftence, making it punishable in the ' 
case of married women with a fine only or some such thing so &f; to mark the 
displeasure of the law; but, if he makes it au oftence punishable as rape. 
with perhaps 111 or 110 years' imprisonment, as the case may be, he can never 
.expect any support from the Hindus or from other Communities. It is, 
without doubt, a very dangerous experiment that my friend is trying. I am: 
sure many of us are anxious to foree the pace of reform and I do not want tQ. 
dull the enthusiasm of my Honourable friend for social reform; but I wish to. 
give him this warning. 

Ir. President: The question is : 
• That thf' Bill further to amend the Indian Penal Code (..rI. .. erttlfll6at qf &eli". S'l5);. 

be circulated fOl' the purpose of eliciting opinion thereon.' 

The Assembly then divided as follow51 

Abul Kaeem, Kaulvi. 
Agarwala, Lala G. L. 
Ahmed, Mr. K. 
Aiyer, Sir P. S. Sivaswam7. 
Asjad-ul-lah,  Maulvi Miyan. 
a~ e  Mr. K.. G. 
Balpai, Mr. S. P. 
BijIikhan, Sardar G. 
Bryant, Mr. J. F. 
Chaudhuri, Mr. S. 
Dalal, Sardar B. A. 
Das, Babu B. S. 
Dentith, Mr. A. W. 
Gajjan Singh, Sardar Bahadur. 
Ghulam Sarwar Khan, Chauclhuri. 
Golab Sillgh, Sardar. 
H11IIS&D&1ly, Mr. W. M. 

AYEB-340. 

Iswar Saran, MlIDshi. 
Jamnadas Dwarkadas, Mr. 
Joshi, Mr. N. M. 
Kabraji, Mr. J. K. N. 
Kamat, Mr. B. S; 
Keith, Mr. W. J. 
Latthe, Mr. A. B. 
Man Singh, Bhai. 
M.nhammad Hussain, Mr. T. 
Nag, Mr. G. C. 
Neagy, Mr. K. C. 
Percival, Mr. P. E. 
Sapro, the Honourable Dr. T. B. 
Sarfaraz Hus1ain Khan, Mr. 
Sohan LsI, Bl!okahi. 
Spence, Mr. R. .A. 
Zahiruddin Ahmed, Mr. 
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Abdul Majid, Shaikh: 
Abdul Quadir, Kaulvi. 
.Agnihotri, Mr. It. B. L. 
.Akram Hussain, Prince .A. M. M. 
:.Ayyangllr, Mr. M. G. II. 
Barna, Mr. D. C. 
Bhargava, Pandit J. L. 
Bishambhar Nath, Mr. 
Bradley·B.irt, Mr. F. B. 
Crookshank, Sir Sydney. 
Faridoonji, Mr. B. 
Lindsay, Mr. D&rey'. 
Mahadeo Prasad, Munahi. 
Misra, Mr. P. L. 

The motion was adopted. 

NOES-27. 

I Misra, Mr. B. N. 
Mitter, Mr. K. N. 
Muhammad Ismail, Mr. B . 

e ~ee  Mr. J. N . 
Mukherjee, Mr. T. P. 
Nabi Hadi, Mr. B. M. 
Pyari Lal, Mr. 
Beddi, Mr. M. K. 
Singh, Babu B. P. 
Singh, Baja It. P. 
Sinha, Babu Ambika Pruad. 
Way,-Mr. T. A. H. 
Yamin Khan, Mr. K. 

'THE CHARITABLE AND RELIGIOUS TRUSTS (AMENDMENT) 

BILL. 

Ir. I. G. JIukundaraja Ayyangar: (Madras and Ramnad elf. 
'Tinnevelly: (Non-Muhammadan Rural) : I beg to move for leave: 

• To introduce a Bill to amend the Charitable and Religious Trusts Act,  1920.' 

Honourable Members will remember that this Act of 1920 was passed by 
the old Imperial Legislative Council with a view-to borrow the words of the 
Honourable the Home Member-to assist those that are anxious to prevent 
mil!appropriation of trust funds. In moving for leave to introduce the Bill 
the Honourable the Home Member who was is charge of the Bill stated : 
4 We know that in many cases suits are Dot brought against trustees of charitable 
and religious trusts although there are very good grounds for doing so, 
because of the expense and delay involved.' From this Honourable Mem-
bers will see that the main object of the Act was to provide a cheaper and 
speedier mode by which the assistance of the court can be obtained both by 
:8 person interested in the trust and also by a trustee; by the person in-
terested in the trust by means of an application under section 3 of the Act 
.and by the trustee by means of IPl application under section 7 of the Act. 
But Honourable Members will see that under the -Act it is only the district court 
that has got jurisdiction to entertain a ~. dispose of a~pli a io s in the mofussil. 
District Courts are already heavy with their Sessions cases, appeals from sub-
-ordinate judges and miscellaneous applications. They are situated at distances 
which are very far from the places where trust properties are situate, and so 
-it is not possible for a seeker of justice to get speedier disposal of his applica-
tions under the Act so long as the jurisdiction rema.ins exclusively in the 
District Court in the mofussil. The object of my Bill is to remove the difficulty 
felt on account of distance, cost and delay. If in the mofussil, subordinate 
-courts are also given jurisdiction to entertain and dispose of applications under 
the Act, there will surely be speedier disposal of applications, aild, it cannot be 
said that subordinate judges are not competent to dispose of applications under 
the Act, because under the existing Act they have got more extensive 
jurisdiction over suits under section 92 of ihe Civil Procedure Code. Moreover, 
'8S Honourable Members will see, I do not want -that all subordina.te o ~s 

:should have jurisdiction to entertain and dispose of applications, _ under this 
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Act. My Bill wants that only such of those courts as are empowered b'l 
Local Governments in this behalf should have jurisdiction under the Act. , 
therefore, request this House to give me leave to introduoe this Bill. 

The motion was adopted. 

IIr. 1tI. G. ltukundaraja A,yangar: Sir, I now introduce the Bill. 

MESSAGE FROM THE COUNCIL OF STATE. 

ltl'. President: The Secretary will read a Message from the Council of 
State. 

Secretary of the Assembly: Sir, a Message has been received from the 
Se<.'letary of the Council of State, which runs as follows: 

, I am i e e~ to inform Y01l a~ tke Council 0/ State kas, at its meetin, . 
lJl tie 28th, Marci, 1922, agreed Wf,th,out any amendments to tile followinl 
.Bills wllick were passed by tke Le!1islative ABBemblyon tTl.e 25tll Marek, 1922, 
namely: 

(i) A Bill to repeal tke Indian Pres3 Act, 1910, and tke Newspapers 
(Incitements to O.tJences) Act, 1908, and to make certain provisions 
i ~ re!1ard to ~ e l~a ili y 0/ editors 0/ neu:spapers, and to laci-
htate tlte re!1tstratwn 01 pnntcrs and publ"'kera; and to provide 
lor th,e aeizlu'e and disposal 0/ certain documents. 

(ii) A Bill to ,'egulate th,e employment of ckild labour in ports in 
Briti,h, India.' 

The Assembly then adjourned for Lunch till Half Past Two of the Clock. 

The Assembly re-assembled after Lunch at Half Past Two of the Clock. 
Mr. President was in the f:hair. 

RESOIJUTION BE APPOINTMENT OF COUNCIL SECRETARIES. 

IIr. Bo. A. Spence (Bombay: European) : Sir, it was a very great pleasure 
to me to be able to move the other day the Resolution which Ptood in my name, 
as I believe the acceptance of this by this Honourable House and by the 
Government will be another step forward on the road of India towards 
Dominion status, and Europeans in India are as keen on this as any Indian. 
The only difference between the European and the advanced Indian view is with 
Tegard to the speed with which we should go forward, and therefore anything 
which will help forward the wheel of progress must, I think, commend itself 
to us all. 

In view, Sir, of the debate which we bad at the beginning of the 
'Session-I think the date was the.19th of January-on the question of 
the a.ppointment ,pf Committees to various Depaltments, I do not think that 
I need take up the time of the House to-day With a long speech. But, 
Sir, the arguments which were advanced by the Government Benches 
against the appointment of these Committees were very sound and valid onllS 
to my mind. But ·the arguments then brought forward by Government 
:against the appointment of these Committees seemed to me to strengthen 

• 
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[Mr. R. A. Spence.] 
the case for the appointment of Council Secretaries, and it was because at 
that that I put in the Resolution at the time which now stands in my name. 
I thought that the arguments which Government adduced against the 
appoi m~  of Committees, which so many Honourable Members of this 
House wanted; strengthened the case for these Secretaries and I believed that 
I was voicing the general opinion and the general wish of this House in 
moving for the appointment of these Secretaries. 

But, Sir, there is apparently one thing that we are a little bit divided on, 
and that is on the question of price. Whoever is appointed to be one of these· 
Conncil or Parliamentary Secretaries has to rr a price for it and that price 
is that of being a Member of Government an voting for Government. Is 
not that a very tiny price to pay? Well, I say it is tiny. We who have 
accepted the principle of these Reforms,-and our very presence here in this 
.. House shows that we have Ik:cepted the principle of these Reforms -are, I 
maintain, a pa.rt of the Government of this country. Independent Members, 
like my friend, \-fr. Ginwala. and others, express the views of the public to-
Government. GOTernment, so far as the law of the land at present admita .. 
concurs with the views of the majority. Weare, I maintain, by being in this 
· Assembly, part of the Government of this country and part of the machinery 
· by which this Government is conduc¥- e ~ o e  it is surely ~ very small 
pri(:e indeed to FY' I am told, SlI', that this prICe that we pay means the 
loss of a Member s service to his Party. I maintain, Sir, that he is not 
a loss. 'He is not lost: he has gone before.' He has gone before to prepal'e 
the way to those Government Benches for the Democratic Party which, 
united with the Party behind me, . will then form a real National Party ~ 
Sir, as I have said, the price is small. There is a small price paid, but 
Dow great is the reward? I would not for a minute suggest that any 
Member of the Legislature would accept the post of Council Secretary 
-with any other idea than thaf; of serving India. But what reward would he 
get? His opportunity for serving India would be increased by the experience 
that he will gain by being a Secretary and seeing the inner working of Gov-
· ernment. Sir,· 1 have not the qualifications which would ever permit me to 
become a Member of His Excellency the Governor General's Council. (.A. 
1"oice: 'Why J ?). (Mr. Jamnada, ])fOar/eo,da, : 'You are very modest'.) It 
may be modesty, but there are other qualificatiOllB besides that. But, if 
I have. I know how [ would have welcomed the chance of having been 
a Secretary . before. If I may appeal to an Honourable Member opposite. 
to me-the Honourable Mr. Sarma, if I may refer to him by name-I 
would ask him if he will tell this Honourable House afterwards whether. 
in his early days as a. Member of the Council in charge of" his Depart-
ment, his work would not have been lightened had he for a year or 80 
served as Council Secretary. 1 hope I may have him on my side, becau8e I 
think that he will be a strong argument in my own favour. 

Sir, I believe that the Government wish to give e ~  to the clause in 
the Government of I ndia Act about which we ha.ve heard so much this Session. 
I believe the Government wish to give effect to the clause 'relating to the 
appointment of Council Secretaries but they have not. been able to do so 
before because of certain difficulties. I ask Government to surmount those 
difficulties. The sc:beme of Council Secretaries has, L believe, been tried in 
certain of the provinces. I think it has been tried in my own province Qf 
Bombay, . 
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Ir. N .•• J'oahi (Nominated: Labour. Interests): No. There is no 
Council Secretary in Bombay. 

1Ir. Jamnadaa DwarkadaB (Bombay City: Non-Muhammadan Urban): 
Not yet. But there are Council Secretaries in the United Provinces. 

Chaudhri Shahab-ud-Din (East Central Punjab: Muhammadan) : In 
the Punjab also there are Council Secretaries. 

lIr. )I.. A. Spence: And where it has been tried it has not been quite a 
h"Uccess-beca.use the Council Secretaries were not full·time officers, but 
they were only appointed practically for the Set;sion and just before. I 
do not want that there should' be any misunderstanding about this. I 
want Secretaries who are going to be real Secretaries. I do not want any 
sham Parliamentary ones. I want Secretaries who are appointed as Secre-
taries, say, for the whole term the Legislative A'lI8embly is sitting, that is 
to say, so long as the Secretary is a Member of the Legislature. I want· 
him to be a full-time working Secretary who would be getting a full know-
ledge of the working of Government, who would be able to take the place of 
the Honourable Secretaries whom we see here, and enable them to get 011 with 
their work in another place. We want to be economical in our working and 
we do not want to pull away from their work the present Secretaries in 
order that they may sit here and answer our questions, which we are glad 
that they· should, but I want to replace them by Parliamentary Secretaries. 
Another bit of work in addition to being in this Assembly and answering ques-
tions and keeping us informed of the working of Government which these 
Council ~ e a. ies would do, would be, I believe this. There has been a charge 
made - I will not say by whom -but there has been a charge made that we, 
Members of this Assembly, have not gone in for advertising-that is not per-
ha.ps the right word,-but we have not gone to our constituents and told them 
~ o  about the work of this Assembly or the Council of State. When 
these Council Secretaries were not fully engaged in the working of their 
Department-s, I think they could be well employed in touring round India 
.and explaining to the people of India the work that this reformed Legisla-
ture was doing and how we were all striving to move on in the path of 
progress. Well, anothet: a m~  against my proposal may be retrench-
ment.. how you are going to help forward the cause of retrenciunent'hy 
spending more money on the pay of these Secretaries? I propose that we 
should have these Secretaries in the ca.w;e of retrenchment. I am certain 
tha.t if those who are keen on retrenchment-and from the debate on the 
Finance B.ill we know how keen we all are in the cause of retrenchment-I say 
if those who are keen on retrenchment are given an opportUnity of seeing 
the inner working of the Government Departments, they will be the better 
able to effect retrenchment when they are in charge of those departments if 
such promotion comes in their way, as no doubt it will, whenever they have 
been given a chance and have proved their capabilities. I think, Sir, that it 
is a very poor argument to say that, because you may lose the services of a 
man to your Party or because he may be misjudged outside this House, there-
fore we should ROi: have Council Secretaries. I maintain that we want these 
Secretaries in order to help us on the road to which we have-set Ol1r face 
and that those who do not approve 01' want these Council Secretaries are 
putting themselves open to the charge that they are not pl-epared to work 
thelle Reforms. This is down in the Act under which we are now governed. 
We have complained that the Government have not given effect to that Act. 
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We have put forward a Resolution asking that om~i ees ought to be given 
to us. Government have given their reasons why they do not approve of 
those Committees. N ow they come forward, and are we on our side going t() 
say that we do not approve of the provision in the Act which permits of the 
appointment of these Coqncil Secretaries} I say , No.'. We shall not be 
true to ourselves if we refuse to have these Secretaries. Therefore, in the 
cause of the greater efficiency which will come to India. in the future working 
of these Reforms, I move this ~l io  which stands in my name. 

Jlr. Presic18nt: Resolution moved : 
, 

• That this Anembly recommends to the Governor General in Conneil that Members of 
the Legislative Aasembly be appointed by the Governor General under section 'B·A. of the-
Govemment of India Act to be aBlIOCiated with the Departments of the Government of 
India, other than the Army and Foreign and Political Departments. in order that 
they may be trained up in the administration of Government and relieve the Government 
Member. and Secretalies of a part at least of the work in the Sessions of the Legislature •• 

Rao Bahadur C. 8. Subrahmanayam (Madras ceded districts and Chittoor : 
Non-Muhammadan Rural) : Sir, the Resolution which has been moved by my 
Honourable friend is to ask the Governor General to bring into force section 
43-A. of the Government of India. Act. One thing that strikes me, when I 
read the section and when I have heard all the discussion outside, is that this 
-section might have beeI,,1 put into. operation early last year or ea.rly this year. 
If it had been brought Into operatIOn then, probably there would not have been 
much discussion about it Jr much criticism as to the advisability o! introduc-
. ing it. As the section reads, it does not require a.ny recomlDendation fro III 
this Assembly to make thoSe appointments. The section is this: 

• The Govemor General may. at his discretion. appoint. from among the Members of the 
Legialative Assembly, Council SecretaIies who shall hold office daring his pleasure and 
discharge such duties in assisting the Members of the Executive Conncil as he may assign 
to them.' 

That is the first part. This provision, we are told in the Joint Report, is 
based on the analogy of the system of Parliamentary Under-Secretaries. 
Whether in the Government of India that analogy holds good is.a matter 
which I think will have to be considered. Parliamentary Under-Spcretaries 
are men chosen by the Secretary of State concerned or by the Prime Minister 
from among men belonging to their own Party. They, by their previous 
political work, training and endeavour, have brought their ideas and their aims 
-in politics in line with the .aims and politics of the Party. So, when an 
Under-Secretary is appointed to a particular Department of Government, 
there is a very close union between the Chief and the Under-Secretary. That 
is the essence of the position of an Under-Secretary in regard to any parti-
cular Department in England Here, at the outset, Members chosen from 
among the ele<-ied Members of this Assembly cannot be said to have had 
any political collaboration with Members of Government, No doubt, it is 
open to Members so chosen, to Secreta.ries so choRen, to mpuld their opinions 
in line with those of Government. That is one difference and a substantial 
one, that t"xiFts between the .Secretaries proposed to be appointed here and 
the ~ e e a ies at Home. 

There is another aspect of the matter which I wish to state as being my 
view of a very lmportant character. That is, we all complain, I mean the 
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elected Members who have no official training, we complain of our ignorance of 
official methods, of the routine of work, and the intricacies of Departments. 
How are we to get over this ignorance, is a question which ought to be dis-
. passionately considered by the Members of this House; and that is by the 
appointment of Members as Secretaries. In this direction men who look 
forward to a future political career, not confined to i~ term but to future 
. terms whether in this Assembly or in the provinces, wl>uld get a very 
essential and a very valuable ground in the administration of the l1epartments 
of Gi.vernment. Now that advantage which conld be secured by becoming 
Secretaries under this prOVision, is not one that ought to be overlooked. It 
ought not to be put aside, because there are other considerations which may 
go against this appointment. If the Reforms develop as quickly as we all 
hope they should, and elected Members are to become Ministers in the 
Government of India, training of that kind would be of immense advantage 
~ . 

Regarding these appointments, there is the further fact that the appoint-
ments are to be made by the Governor General, the men chosen would be 
competent and would probably be men who inspire confidence, resIJCci and 
regard in the other Members of the Assembly. That, I consider, is a point in 
favour of this scheme. As against it, those who areapl ointed will have to 
give up their old career of freedom; they will have to assimilate themselves 
with the Members of the Government and will, on all future occasions,' have 
to act with Government. They cannot have it both ways. Well, tha,t does 
Dot seem to be an insuperable objection. Suppose an alected. Member is 
taken as a Member of the Government, or a Member of the CoUncil; or 
appointed straight off to some appointment under the Government'pf India, 
then also it is his own personal matter. So the question of a group of men 
desiring it in one way or another does not seem to me to carry much weight. 
It should be a matter of i ~i i al choice by men who have their own ambi-
tions, who have marked out their own future in public life. 

There is another matter. Will the Government derive any benefit by the 
appointment of Secreiaries from among the elected Members? The under-
lying idea was that they would add strength to the Government by their 
influence among the elected Members, and, as such, they would add to ·the 
strength of the Government. Tha.t seems to me to be a remote contin-
gency, that is, in the temper in whilJh the House now is, probably the 
men who take up office are likely not to command any influence among 
~  former colleagues. That I think we may take as an axiom, that men 

who ~ chosen by Government and appointed to· some of these po!;ts are 
not lik ... ly to carry with them an additional strength to Government 
amOllg their old colleagues. It is a matter in which some of the opposition 
8.Tguments have been anticipateiI by my Honourable friend, Mr. Spence. 
Probably he, like mQst of us, has heard a good deal of talk about it outside 
the Assembly. What most exercises tbe mind of the Assembly is the second 
clause of the seotion. The first is the appointment by the Governor General. 
and the secon4 ill : 'There shall be paid to Council Secretaries so appointed 
such .salary as may be sanctioned by the Indian Legislature.' After .the 
appolDtment the matter will have to come before the Assembly for !'anction. 
On that depends the success or failure of this Resolution. One solution is, 
if no salary is aske.i, and no !'alary ;s paid. and if the P?sts are honorary then 
, probably the Resolution will be viewed with less disfavour. Well, it may be 
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hard for the men who choose to take up these posts, but I think my 
Honourable friend, Mr. Spence, said that they must make some sacrifice, not 
only of opinion, but in tbe matter of giving up their time and knowledge. If 
the places are made honorary and a trial given, it will be a great step in 
:advance. If no salary is claimed and the Assembly is not asked to 
vote the salary, then the matter is entirely in the hands of the Governor 
General and a recommendation from this Assembly is hardly necessary, 
because it is entirely in the hands of the Governor General to make 
these appointments, and it is only when the question of salary comes in that 
the Assembly is asked to give its sanction. 
Feeling as I do that an opportunity like this should nol; be wasted, that 

ambitious men, who look forward to a long future politicaCcareer, should not 
deprive themselves of getting associated with the Departments of the Govern-
ment and obtaining inside knowledge, I think that the difficulty, at the present. 
moment, coming as this subject comE!s so late, would be solved by making the 
posts honorary for the present. If we make a beginning with honorary 
appointments, then, if the Assembly is satisfied with the work, or if it changes 
its mind, the question of salary might be gone into. Therefore, I am in this 
difficult position of not being able to say that this Resolution, as it stands, does 
not commit the Assembly to any salary to be voted, for it does, by some kind 
~  implication, because, if this Resolution is accepted, at a later ~e  when 
the salary is pla.ced before the Assembly, we will have to vote about the salary. 
But on the supposition that the posts are to be honorary, I am very glad to 
support the Resolution placed before us. 

The Honourable Sir William Vincent (Home Member): Sir, I 
Ii P.Il want to explain the attitude of Government towards this 
.. Resolution as early -as po~si l  as I think "this may assist 

the Members of the Assembly in discussing it. In the first place may I 
1Ia.y that the appointment of a Council Secretary is really a matter for 
His Excellency. Further, as has been well put by Mr. Subrahmanayam 
although the Act has been in force for some time, yet up to now His 
Excellency ha.s not exercised his powers under the Statute. Well, I 
think a little reflection will show to the Assembly that there was some 
reason for this abstention. It was desirable in a.ny case to let the Members 
-of the Assembly find their feet and to. acquire some experience of the manner 
in which the Reforms were going to work in their essential features before 
1a.king up the question of the appointment. But His Excellency has, as a 
matter of fact consulted his Executive Council on this matter, though it 
was not necessary for His Excellency to do so; he has also authorised me to 
1I8.y that he is prepared to give careful and sympathetic consideration to any 
recommendationll that the Assembly may make on this subject. (Hear, heat.) 
I do not wish the Assembly to build too much on that. Iu the first place, 
! must make it quite clear that any recommendation from this Assembly 
IS only a recommendation and that Hill Excellency must retain an absolute 
power either to reject it or accept it. At the same time, I th.ink I should be 
i ~  in saying that, in allowing this Resolution to be discussed at -all, His 
Excellency has shown his desire to consult the Assembly, because on principle, 
as has been said on many previous occasions, he would have been within his 
rights if he had disallowed this Resolution as not primarily the concern 
-of this Assembly or of the Executive Council. 1 mention this as I do 
not want it to be understood that this discussion is to be a precedent 
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for similar discussions on the exercise of powers by His Excellency. He 
must retain absolute discretion as to allowing or disallowing Resolutions 
of this character. . 

The origin of this ~es io  of Council Secretaries really will be found 
in the Montagu-Chelmsford Report. Paragraph 224, I think, is the panr 
graph which deals with Provincial Councils. Later in paragraph 275 in 
discussing ihe question in relation to the Government of India the authors-
werel'8.ther impressed by the dislocation of administrative business which 
must occur during Sessions of the Assembly and they thought that it might. 
be advisable to appoint Members of the Assembly, not necessarily elected 
or even non-officials, to positions analogous to that of Parliamentary U nder--
Secretaries. The differences in the proposals as regards the provinces and 
the Government of India are very marked in that the authors of that report 
did not contemplate e essa ~y that the Parliamentary Secretaries or Council. 
Secretaries to the Government of India should even be non-officiB.1s. The-
idea was largely, I gather, to relieve the Government of India Secretariat of 
the extra work which the Council sittings impose upon them.  Later, when 
the Government of India reported on this proposal, they supported it as: 
regards the provinces Gn very restricted lines. But they were much more-
doubtful as to the wisdom of the proposition, in so far as the Government 
of India was concerned. Parliament however decided that such appointments 
might be useful and they too provided power in the Act for such appoint-
ments being made by His Excellency. The remarks of the Joint Committee-
on this matter are deserving of examination. The Committee say that they 
have inserted this pr.9vision to allow of the select.ion of Members of the-
Legislature who will be able to undertake duties similar to those of Parlia-
mentary Under-Secretaries in this country. It should be entirely at the 
discretion of the Governor General to say to which Departments these officers 
should be attached and to define the scope of their duties and this is the pro-
vision embodied in the Statutes as passed. 
N ow, here I want to explain the line I am going to take in this Assembly on 

this question. I am going to try to place before the Assembly, as they appear 
to me, the advantages and the disadvantages of these appointments so that 
Members may judge for themselves whether they want them or not. I think 
this is an attitude which will cOll'mend itself to everyone here. 

Now, the Secretary of State commended these appointmllnts on the three-
following grounds. Firstly, for their educative value. This must be apparent 
to every one and it is a very real advantage. N on-officials, by serving in the-
Secretariat as Council Secretaries undoubte.dl.y would obtain a considerable-
experience of the administration which might be very useful to them in future. 
I know there are Members who apparently do not attach much importance ~ 

the necessity of administrative experience, but I myself, perhaps naturally on. 
account of -my position, consider it to be a matter of great importance. 

The second ad.vantage is that it would afford relief to the permanent official 
in the conduct of "business in the Legislature. That is, we should it is hoped 
in this way be a'ble to secure the support of Council Secretaries in dealing with 
business before the Assembly-business which at present takes up a good deal 
of our time. 
Thil'dly, there is the advantage that the appointment of Council Secretaries 

would necessarily bring Government into closer touch with the non-official 
element in the House. 
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At the same time, while there are these advantages, tbere a.re ~o si e a le and 
very real difficulties as regards these appointments. We Jiave attempted t.o learn 
the results of a similar experiment in the provinces, but we cannot lind much 
help from their experience as the appointments have been in existence for so short 
atime: indeed, it is hardly fair to expect th;s. Moreover, there are such fun-
damental differences between the constitutional position in the provinces and in 
the Government of India that it is almost a waste of time for me to dila.te on 
them or to base any argument on the fact that Council Secretaries have been' 
appointed in the provinces. For instance, everyone knows, in the provinces there 
are transferred subjects and in the Government of India there are none. The 
actual facts are that in certain ,rovinces the Council Secretaries have been 
appointed with, I think, more 01' less success in different departments. I do 
not think I can say more than that. Another question to consider, if you want 
these Co1.mcil Secretaries, is the dutil'S which they will have to perform. 
Here it might be rather useful to consider the position of English Parlia-
mentary Under-Secretaries and see what their duties are. In the first place, 
Members, will have to consider, for instance, how far t he Council Secretary 
should undertake work in the administrative side of the Department to which 
he belongs. In England, I understand that the position of the Parliamentary 
Under-Secretary varies very much in different Departments and accordmg to 
the personal character of the individua.l who occupies the post. In some cases, 
for instance, I believe in the Admiralty, the Parliamentary Under-Secretary is 
responsible to the First Lord for the whole finance, for all propClsal1l for new 
expenditure and for the purchase and sale of ships "nd stores. In. other 
Departments, his responsibilities are less and are largely confined to work in 
the House of Commons or in the House of Lords, as the case may be. It is 
(lustomary, however, to pursue this analogy between Parliamentary Secretaries 
in England and Council Secretaries much too far, and I feel strongly that 
those who advocate the appointment of such officials out here have not r,alised 
the fundamental differences that exist in the constitutional position here and 
in England. 

Mr. Subrahmanayam has really explained it in part. I will only add one 
or two points to. which .he did not refer. In England, a Government, as 
long as it is in power, has always got a majority in the Commons behind it, 
and. the Parliamentary Under-Secretaries are chosen from the Party in power 
which has that majority behind it and is a Party to which they are committed 
by their political principles. :L~ow  what is the position of the Government 
in this country? The Government here has to depend on reasoned argu-
ments to carry auy of its measures through the Assembly. When it is not 
opposed by a. large Party voting on a. ticket, it is often successful. But 
when it is fighting even with the best of good arguments against a majority 
definitely committed to oppose it, it 'must lose on every occasion. I am 
glad to say that this has not often been the case and that we, have done very 
well in spite of the fact that Government is in a permanent minority in the 
Assembly. But the position is this, that the non-official Secretaries, if the 
post was to have any educative value, would have to be chosen from the 
non-official Members of the Assembly. They would not be persons neces-
sarily or indeed probably of the Party of the Government and the Assembly 
must consider what the position of such a Council Secretary, an elected 
Member, would lie vi,..a-vi, his electorate and vi,..a-vi, the Government? 
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Now, it is quite clear that, if the Government appointed a Parliamentary 
Secretary or a Council Secretary and put him on the Government Benches, 
took him into their inner Councils and showed him the papers of the Depart-
ment, he would have to support the Government policy throughout. That 
is a first essential: no one can deny that, and theu the question at once arises 
whether it would be possible for such a Member to discharge his responsibilities 
vi,-a-vi, the Government by which he is employed as well as his duty ms-a-vi, 
his electorate? That is a question which Members of this Assembly will have 
to answer for themselves. Of course, a possible alternative would be to take an 
elected Member and convert him into 4j. nominated Member, who would have 
no responsibility towards ~s electorate. I am not very sure, however. if in that 
way, we could secure the most suitable man for appointment to this office 
which the Honourable the Proposer has in view. _ 

Now, let me take the position of the Council Secretary vis-a-vis the 
permanent Secretary in the Department, who is a Secretary not to the Member 
in charge, but a Secretary to the Government of India, with responsibility to 
.the collective Government and with the l'ight of access to the Vicp,roy. 
Would not his position vis-a-vis the Council Secretary be one of some 
difficulty? Say, we have a Council Secretary chosen from the elected Mem-
bers, Mr. Ginwala, from the Democratic Party, in some particular Depart-
ment, let me say for It. moment in the Army Department, and the question 
()f military expenditure comes up for discussion. Now, up to a certain point, 
Mr. Ginwala would be entitled to impress his views on the Government of 
India. But, once the Government of India had come to a decision and in 
the diflcharge of their responsibility thought another policy must be adopted, 
then, wise as he was, full of enthusiasm as he was, it would be his duty 
to suppol1i the Secretary in the Army Depaltment and to vote with the 
Government, unless, having obtained inside information from the Government, 
be were suddenly to say: (No, I am going to resign and I will not belong 
any longer to Government or support its policy'. Now, would that, or would 
that not, be a vel'y great difficulty in the way of a Council Secretary anxious 
to discharge his duties vis-a-t'is different authorities? That is one of the 
questions that appeals to me as of great weight. I put the objections 
perhaps a little more forcibly than BOme of my colleagues would, but, though 
others may not consider the disadvantages to be as great as I do and consider 
that the advantages are greater, I am quite prepared to try the experiment 
in the Home Department if it is recommended and is accepted by the Viceroy. 
There are great advantages in the proposal, but, on-the other hand, as I think 
I have been able to explain to the Assembly, there are also .iifficulties of a very 
sel'ious character. Now, let me suppose again that one who is a very senior 
influential Member of the Assembly is appointed as a Council Secretary. We 
will say that he differs entirely from the unfortunate 1\1 ember in charge of a 
Department on some question, say, in the Home Department, relating to the 
arrest of Mr. Gandhi. Now, these matters, as everyone knows, have to be 
kept confidential. until they are-actually effected. Suppose he says: (No, I 
really cannot make up my mind to this, I must leave you altogether,' and he 
goes into the Assembly or he goes to the Viceroy and says: ( I am going right 
against this Member of Council in whose .Qepartment 1 am serving in regard, 
to this matter and I am oi ~ to insist upon my policy being carried out/ 
Well, if the Council Secretary was a man of really great influence, he might 
well become a super-Member I)ver the head of the responsible Member of the 
Executive Council, ana, if he were able to earry his views with the Viceroy, 
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I believe that he might make the position of a Member of the Encutive-
Council almost impossible. That, however, probably is an argument that 
would appeal to Honourable Members of this Assembly in favour of the 
appointments. I a~ merely putting the point of view of a Member of 
Government. 
Now, Sir, may I draw attention to the extraordinary temptation to which a 

Member of the Legislative Assembly appointed Council Secretary would be-
subject. He would often be tom in two directions by what ;he conceived to be 
his duty to tbe electorate and by what he conceived was demanded of him by 
loyalty to the Government. I fear indeed that his position would often be one-
of very great difficu1.ty. . 
If, therefore, such Secretaries are appointed, and there are many advan-

tages in making these appointments, I myself think that a 1'1 ember wh& 
was taken in that position would do well to abandon his responsibility to his 
electorate, whose behests he could not or may not be able to carry out, aud 
accept ~mi a io  j but, although that is my own view, I have no authority 
to say that that is the view of the Government. 

Now, let me turn to another question, namely, the question how long-
a Council Secretary if appointed would have to remain at headquarters. I 
have heard it suggested that such Secretaries should attend only during the 
legislative Session for the purpose of doing Parliamentary work. That, I 
conceive-again I am speaking personally-would be a great mistake. No real 
administrative work can now-a-days be done during these legislative Sessions. 
It would of course suit us very well to have an eloquent Secretary to prepare-
cases, to speak on them in the Assembly and· to help us in answering 
questions. But that is not administrative work nor would the Secretary 
learn how administrative work is carried out. I therefore think that any 
Member who did become Council Secretary would have'to be in attendance on 
the Government of India. for a considerable portion of the year if he was 
really to learn what adminstration means. Here again is a matter for the 
Assembly to consider, namely, whether the services of the best men would be-
available for prolQnged periods and whether they would sacrifice their private 
Careers and busini>SS to work in a Government. office. Mr. Subrahmanayam 
suggested that, if these officers were appointed, then they should be honorary 
and-I believe I am citing him correctly-that no pa.y should be attached to 
the post. I am entirely opposed to that myself. If you are to have men 
who are to be attached to Government for long periods and to do useful 
service, you will have to make it worth their while to serve. There is a 
limit beyond which men cannot be expected to go in the public service. 
As it is, I know that attending in this Assembly places a. very great 
strain on many Members who sacrifice a great deal not only of time but money 
by their attendance. Now, how could you expect a. man to attend office 
for greater part of the year as a Council Secretary and go through the ordinary 
office drudgery for nothing. It is all very well to rely on patr.iotic sentiment; 
but a demand of such a sacrifice must be fortified with something more-
material, namely, a reasonable salary. I have had cited to me a passage from 
Burke which I think put the position very clearly. He says: 

• In all offices of duty there is almost necessarily a great neglect of all domestic affairs' 
A person in ~  office can rarely take a view of his family honse. .If he sees that the Bta te 
takes no detriment the State must _ that hi. affairB shonld take as little. I will even go 
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so far as to affirm that if men were willing to serve in s:Jch stations without sahries they 
ought not to be permitted to do it. Ordinary service must be secured by the motives to-
ordinary integrity; ] do not hesitate to say that that State which Jays itl foundation in 
rare and heroic virtues will be lure to have its superstructure in the basest profligacy and 
COlTUption. An honourable and fair profit is the best security against avarice and rapacity. 
As in all things else a la.wful and regulated enjoyment is the best security against debau-
chery a.nd excess '. 

Now, no words that I could use would convey the arguments that I seek,. 
to put forward as well as those words which I have cited from Burke; all I 
can say is that I myself feel that, if we are to have these Council Secretaries, 
they ought to receive adequate remuneration for the great labour and loss of' 
time and money which they will incur by accepting these appointments. 

I have now said enough, I think, to .show some of the difficulties of the· 
proposals. In particular may I again say that such appointments will mean 
that the Council Secretary will have to sacrifice his independence. He will. 
have to sever himself from the Party to which he belongs. How great a. 
sacrifice that is I cannot say, but I think tha.t, in the case of those most 
deserving of this appointment and most likely to fill it with credit, thc sac-
rifice will be very considerable. On the other hand, there are adva.ntages in 
such a.ppointments-very great advantages-to which the Secretary of State-
has alluded; t.he advantage of education in administrative work, the adv.mtage,. 
not to be overestimated, of bringing official and non-official into close contact 
in the conduct of administrative business; and, lastly, the relief which it would' 
give to Government Members 'in the discharge of their work; particularly 
during the Session; though, I am bound to say, at the beginning with inex-
perienced, Council Secretaries I am doubtful if the time of the e e a~ia  staff' 
will be much saved. Well, I have now attempted, as I said, to put the atJvant-· 
ages and disadvantages, I hope, fairly before the Assembly. (Hear, hear,) 1£. 
I have coloured one side more than' the other, it has been unintentional. I can 
ollly say that any conclusion which this Assembly may reach will be conveyedl 
to His Excellency the Governor General, and, as I have said, he has under-· 
taken to give it his most careful and sympathetic consideration. 

Sir P. S. Sivaswamy.Aiyer (Tanjore C1tm Trichiuopoly: Non-Muham-· 
madan Rural) : Sir, I.have been opposed to this Resolution ever since I saw 
it on the notice paper, but, in view of the remarks which ·have fallen from the· 
Honourable Sir William Vincent, I do not think it necessary to set forth my 
objections at any length. Let me first express my appreciation of the motive-
which has led the Honourable Mr. Spence to move this proposition. (Hear, 
hear.) It is most creditable to him that he should desire to have this provision of 
the Govemment of India Act carried into effect.-He went the length of sayi ~ 

that those who are not in favour of utilising this provision could not be said 
really to believe in the Reforms. I do Dot think I can go so far with him .. 
Though the Government of India Act does contain this provision, it does not say 
anything as to the time at which this provision is to be carried into effect. It 
seems to me .that the Resolution is premature at this time, and that we 
ought to allow. some time more to pass before we think of giving effect to. 
this provisiofl. in the Government of India A<:t. I do not consider it 
necessary to traverse the ground which has been already' covered by the 
Honourable Sir William Vincent. He set forth the p1'08 ana con8 exhaustively 
and with great fairness. It will have been obvious to the Honourable Members 
who have heard his. speech that the disadvantages far outweigh the advanta.O'es 
of this provision. J should, therefore, like to refer only to one or w~ 
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:SS2ts LEGISLATIVE ASSEMBLY. [28TH MARCH 1922. 

[Sir P. S. Sivaswamy Aiyer. ] 
:additional arguments aga.inst the expediency of adopting the Resolution. 
Some non-official Members may perhaps be labouring under the impression 
that an Under Secreiary or a Council Secretary may have the opportunity of 
influencing the decisions of Government. Let me say that I doubt that very 
much indeed. If I may judge from such short official experience as I have 
had, the Council Secretaries, who are likely at best to occupy the position 
-of Under Secreiaries, are not likely to have any voice at all in the decisions 
which will be arrived at by the Government. 

It may perhaps be open to them to note Ilpon a qnestion which may be 
brought before the Cabinet for decision; but their notes will have to go up 
to the permanent Secreiaries, to the Members and then before the· Cabinet. 
No Under Secretary is ever called up before the Cabinet during its 
-deliberations; not even Secretaries are called up, except whtln some 
-question affecting their Department is deliberated upon. The extent to which 
.any Under Secretary can possibly influence the Government is practically 
nil. It (!omes, therefore, to this, that the person who is chosen as Council 
Secretary will have to voice the decision of the collective Cabinet, to defend 
it against hostile criticism and to support it, very often it may be, against 
his own convictions. Would any person, any politician who cares for his 
future career, be willing to subordinate his convictions to those of the 
-colle<--tive Cabinet? Such a thing does happen where the Party to which 
you belong is in power. But that is not the case with us, where a system 
·of an irremovable executive prevails, where no Party hll6 any chance of 
coming into power. Is it worth the while of any budding politician who 
-cares for his future career to subordinate his private convictions a.nd to 
undertake to be the mouthpiece and the champion of the collective decision 
-of the Government? It may perhaps be said that in such a case he may 
resign. But, as pointed out by Sir William Vincent, is it dellirable that you 
:should send in your politicians of ability into the Government for them to 
learn all about a particular question and then tum round and desert the 
Government at the moment when that p~ i la  policy or question has to be 
-defended? Then again there is another practical difficulty which I may point 
·out. It might be easy to choose a Council Secretary from the Party in 
power, for it is the predominant Party. But where there are more Parties 
than one and no Party can be said to be in power, what is the course which 
the G ovemment is likely to adopt? Is it likely to appoint its Council 
Secretary or Council Secretaries solely from the Party with a majority, or 
is it likely to distribute its favours proportionately to the strength of the 
-different Parties? Supposing ilJchooses, say two Secretaries from the Demo-
-cratic Party and one Secretary from the National Party; one Council 
Secretary pulling one way and auother Council Secretary pulling another Wl\oY, 
assuming that it is open to the Secretary to exercise any pulling influence 
.at all, it will certainly not be conducive to the smooth working of the business 
-of the Government. And last, but not least, at a time when our Parties are 
far from being consolidated remember the dangers of the I\pple of discord 
being thrown among the Parties by appointments like these. I <'10 not think 
it necessary to refer to the other objections which have all been very 
-exhaustively and fully pointed out by the Honourable Sir William Vincent. 
I think the Resolution, well-meant as it is and displaying as it does every 
-sympathy with the non-official side of the House and with our desire to work 
1»ut the Reforms, is premature at this juncture. 
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Mr. P. 'P. Ginwala (Burma: Non-European): Sir, we havealrea.dyfound 
<lurselves rather in a peculiar position. The Honourable the Home e~ e  

speaking from the Government Benches, made an opp"sition speech; and my 
Honourable friend, Mr. Spence, tbough speaking as a friend of the Indians, 
appeared to make a .speech from the Government side' I do not mean any 
personal reflection on Mr. Spence but it looked as if the Honourable the 
Home M ember was all along opposing a speech which he would ordinarily be 
i!xpected to support; and he has demolished practically every argument tha.t 
was brought forward in support of Mr. Spence's' Resolution. I will add only 
(lne or two more to the objections raised by the Honourable the Home Mem-
ber. The greatest objection to my mind is in the small price that Mr Spence 
says we have to pay for this ex periment-the transfer of six votes fl.·om this 
side of the House to that side-that is what hE'really meant by his small price. 
But if Mr. Spence remembers, here the Government is always in a minority-
they are only represented by 25 Members; and, if you transfer these six votes 
from this side of the House to the other side of the House, not ~ ly may the 
Government gradually get a majority, but the adva.ntage that we have got, and 
the advantage that the framers of the constitution intended that we should get, 
would gradually tend to disappear. 'I'he chances of our making further .. 
progress depend on the Government continuously remaining in a minority and. 
not in their getting their minority developed into a majority. That; I sub-
mit, Sir, is the m'ost serioul; objection to the proposition of Mr. Spence. It is 
not a small price. It is the heaviest price that any reformed Parliament can 
pay-the transferance of a vote from one side of the House to the other. 

Then, again, it must necessarily have a very demoralising influence on 
'Some of the younger Members of the House, on myself for instance; I may 
look forward to one of these Council Secretaryships and I may vote with the 
Government and go into the same lobby as the Honourable the Home Mem-
ber sometimes; and there may be others who might like to follow my 
example and do the same thing. . Some of them may actually get transferred 
to the other side of the House and others may expect to do so j and, on the 
whole, the HonOlll'll.ble the Home Member has himself admitted that it 
is not a very mor"l principle to work upon afterwards; because it really 
must have that effect. It is no use the Honourable the Home Member 
shaking his head-it must have that effect. He sees a promising young 
man and he tells. him: 'Here you are; I will appllint you as Council 
Secretary; you will have to work in the office! The young man says : 
t All right; is there going to be lI.ny pay?' 'N ot good pay, but there 
is a gOlld prospect' he tells him. Anothl'r man, sitting on this side of the 
House, mig1t think: 'I am left out· in the cold; it is no good voting with 
the Democ atic Party or the National Party. I think I shall see which way 
the HonoU1'll.ble the Home Member goes and I shall follow him.' And he 
probably ,dll. So it will go on for ever and, in course of time, Sir, I should 
not at all be surprised if thorough demoralisation set in all round. I beg the 
Honoul'll.ble the Home Member to say here and now that he will not accept 
this Resolution only on that ground j though he has opposed it, he has said 
that he would put it to His Elcellency the Viceroy. .  .  .  . 

The Honourable Sir William Vincent: May I rise, Sir, to say a. word 
in explanation? I did not intend either to oppose or commend the Resolution. • 
I tried to put both sides of the question to the Assembly, in any case the 
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matter is one not for the Government of India, but for His Excellency the-
Viceroy. 

Mr. P. P. Ginwala: I am glad if the Honourable the Home Member for 
the first time has done a thing without meaning it; he has opposed it all the· 
same. 

The Honourable Sir William Vincent: I went far beyond my instruc-
tions, if I did. 

Ir. P. P. Ginwala: Now, Sir, there are some advantages to which 
reference has been made; one of them is that it will give a chance of 
obtaining administrative experience. I deny it. You have twenty-Ii ve-
machines in those Benches already automatons, tongue-tied, tape-bound, and, 
YOll want to add five or six more to those. I do not think that any adminis-
trative experience will be gained by sitting on that &ide of the House. If, on 
the other hand, the Honourable the Home Member and other Honourable-
Members on the Government Benches came and sat on this side of the House, 
they lfould.gain some Parliamentary experience. That is far more important in 
a Parliamentary form of Government than mere administrative office experience. 
If administrative experience has to be got, Sir, put more ludians on those 
Benches, but for goodness' sake get them from outside this House and train 
them, and don't take them from inside the House, because, once you take any 
one from here and put him there, he is annihilated; he will have no support, 
I am sure, from this side of the HOUl;e; nOI·, if he went to the country, will 
he carry any influence with the people 01' get re-elected, so far as I understand 
the people at pl·esent. His life on the Government Benches will be Vt·ry 
short if merry, and his experience will not help the Government for more 
than a short time, and I doubt whether the Government will find him as 
usef,.u as when he was outside the Government, ~ a se the moment he goes 
there, we shall wonder whether he has the same views which he had when he-
was with us and so on, and rather than facilitate the work of Government, 
I am. afraid the Government work will be still more ha.ndicapped. I am 
sorry, Sir, I ha.ve spoken so plainly, but we are not in a ladies' drawing l·oom 
to exchange after_dinner pleasantries; we are in a businesslike Assembly 
where plain speaking is necessary. My aonourable friend, Mr. Spence, has 
acted in the interests of Indians, and his view is that this Resolution should 
be accepted by this House, but, if it is carried, I think he will be doing us a 
great disservice, which I do not think he ever intends to do. I trust, Sir,. 
that, before we proceed any fUrthel·, Mr. Spence will see his way to withdraw 
his Resolution. 

Mr. Abdur Rahim (North-West ,Frontier Province: Nominated Non-
Official): Sir, I find from the discussion that so far many of the Members who· 
have spoken already on the subject seem to have made up their minds to 
oppose this Resolution, so I have also made up my mind tQ support this 
Resolution. (Laughtel·.) I am surprised, Sir, to see the tone.of this Assembly. 
Is it right to stanq by one's Party blindly in order to oppose the Go e m~  
Members? Have we made up our minds to be guided by this principle only?" 
Is it right that we should oppose each and every proponl of Government ?" 

~ Are we not part and parcel of the Government? Are we not going to have-
sympathy, goodwill and self-respect towards each other? Do the Honourable-
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Members who have opposed this Resolution mean to suggest that what is 
proposed by the Government MemberR is ~ .i s  Indian interests ? 
Another factor which compels me to support this Resolution is this. Only 

'a few days ago, when the Honourable Members of this Houlfe were criticising 
the Budget, their cry was that the services were not Indianised. and now when 
the appointment is going to be Indiallised, they want to oppose the proposal. 
Why? Because the temptation is too strong, they cannot resist it. I can 
ask the Honourable gentlemen who have spoken; and who represent them-
selves as the leaders of their Party-we know each other very well-how 
. long will these Parties go on? (Laughter.) 

I can say this much, Sir, the proposal for the appointment of Council 
Secretaries, if carried, will afford a good training ground for Indians, and I 
am sure a good many Members will try to qualify themselves for these posts; 
they need not accept them if they do not like to, but these posts will afford 
them a good ~i i  which will do them no end of good in this respect. . 

Another strong ground which impels me to support this Resolution is this. 
H the seats on the Executive Benches are desirable, I' do not see why the 
seates for the Council Secretaryships should not be desirable too. Therefore 
I would ask the Honourable gentlemen who have opposed this Resolution ~ 
drop the idea once for all that this is a Party question Let us look at it 
from a broader point of view, and let us try to work with the idea that this 
is for the good of India, that it is for the good of the country and that it is 
for the good of the Government, With these remarks, Sir, I support this 
Resolution. 

lIr. R. A. Spence: Sir, as tl1e House is being adjourned at 4 O'clock, 
I should like to get my Resolution finished, and I trust that Honourable 
Members who wish to speak in support of my Resolution will not mind if I 
·conclude the debate now, and I hope, though they may not be able to speak 
in support of my Resolution, they will vote in support of it. 

I have to thank the Members of the House for the kind expressions they 
have made in regard to the reasons which I had for bringing forward this 
motion, and 1 would particularly express my thanks in this matter to my 
Honourable friend, Sir Sivaswamy Aiyer. 

It seems to me, Sir, that my Resolution has been damned with faint 
praise, but, although it has been damned· with faint praise, I consider there 
.is sufficient in my ReBolqtion to allow me to stand up a.gainst that damning. 
As the last speaker has just said, this question of Council SecretaryRhip should 
not be looked upon by Members of this House as a Party question. I did not 
bring it forward' to make it a Party question, and I am sorry, Sir, that it has 
1leen made one. (Cries from the Democratic Benches' No. no '.) 

My friend, Mr. Ginwala, said: '  A small price I Not a bit of it. It means 
the transference of 6 votes'. What an enOl'mous price? What would Ii 
votes have done? Would it have saved the Honourable the Finance 
Member!s ~ from the Democratic axe by the transference of 6 votes ? 
Not a bit o i~ 

Rao Bahadur T. Rangachariar (Ma.dl"<loS . City : Non-::\fuhammadan 
Urban) : ~ e  t\Vo votes have saved us many a time. 

lIr. R. A. Spence: It would not have saved the cDstoms! The first 
:speaker, Mr. Submhmanayam, who seemed to be in favour of my Resolution, 
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said that the M embers here cannot be said to have had any collaboration with 
the Government. Well, Sir, my Resolution was proposed in order to obviate. 
that difficulty. He referred to the loss of freedom of Members. ] wonder 
why the shibboleth of ' loss of freedom' should be brought in. I wonder why 
a man should lose his influence bel"ause he ~as shown his ability to serve India. 
If a man is a good man and is.serving India, surely he is not going to lose his 
influence outside this House. I do not believe it. 
The Honourable the Home Member has answered Mr. Subrahmanayam's 

objection regarding the salary of the post, and I need not say anything more. 
I honestly do holdthat ~ labourer is worthy of his hire. 

1 too mther wondered when Mr. Ginwala asked whether the Honoumble 
'Sir William ViQcent was opposing or supporting m~  but I made up my mind 
that he was supporting me (Laughter), because he balanced his arguments, 
the prolJ and eO'l" of his arguments with the' super-Member " and, if we had 
the' super-Member' on our side, it would be a very good balance. 

Sir, Mr. Ginwala said that he was certain that in bringing forward this 
Resolution I had t.he idea of serving the Reforms. I thank him, Sir, and I 
can assure him that it was with that rew:on that. 1 brought forward this 
motion. But agreeing with him as 1 do in that, I regret I must disagree 
with bim when he considers that I should be doing a disservice in pressing my 
Resolution to a vote. Sir, I a.gree with the last speaker. I do not think I 
shall be doing a disservice if we have these Council Secretaries, and, therefore, 
Sir, I once more submit my Resolution to the support of this House. 

The Honourable Sir William Vincent: Sir, I do ..not wish to detain the 
. House for more than a couple of minutes. 1 want in the first phw!e to explain 
that official Members other ~  Members of the Executive Council are free 
to vote in this matter as they like. 

The Members of Government will not vote. 

I want also to dissociate myself very emphatically from certain arguments 
put forward by my friend, Mr. Ginwala. '1'hose arguments were based on 
the demoralisation of the non-official if he came over to this side of the 
House. I can assure Honourable Members that there is nothing inherently 
bad or contaminating in these Benches. We have perfecllygood and perfectly 
honest Indians, men of capacity, sitting here-Mr. Sarma, Mr. Aiyar, and 
just now I see even Mr. Yamin Khan who, I believe, belongs to the Party, 
of which the Honourable Member il! not the Leader but the-Chief Whip_ 
Surely also, Sir, it would be wrong for any Member of Government to 
allow to pass unchallenged the suggestion that non .. official Members of the 
Legislative Assembly are so liable to succumb to temptation, so ready to. 
sacrifice their principles, that they could not come and do official work or be 
exposed to the tem pta.t10n even of the offer of a POl't of Council Secretary 
without having been ready and willing to sacrifice political principles they hold 
so high. I am glad, Sir, th .. t it was a non-official Member who Jl!8ode such 
a suggestion, and I wish to a.E:sure the Assembly that his fears,e his ~pp e e

'sions are not shared by the officials on this side of the House: Sir, I have· 
often wondered lOot the lack of cohel'ion in the political Parties in this House, 
and in particular at the Iac.:k of cohesion in one Party. Sir, when I hear 
these sentiments, these insinuations exprel'sed by the Chief 'Whip of that 
Party, I am no longer surprised. I hope that the Members of this House , 
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set So greater value on the principlps to which I have referred, a steadfast 
compliance whie:h is essential for all politicallighteousness. 

I have only one thing more to R80Y, and that is to refute an argument which 
seemed to me of very little weight. It was suggested that the appointment 
of Council Secretaries would necessarily mean the transfer of 6 Members to. 
this side. That would be, I suppose, 12 vot.es in a division. That is not neces-
sarily accurate. Even if Council Secretaries were appointed, they would be 
taken for selected Departments only at first, I I;Uppose. Further, the Honour-
able Member has assumed that the gentleman selected forCouncilSecretary would 
necessarily be a Member who would ordinarily vote against the Government. 
I do not think our experience in the Home Department justifies this. If we 
can put forwa,l-d a good case, I am glad to say that we have generally been 
able to meet with considerable support from non-official Members. 

Ir; esi ~  : The question is : 
• This Assembly recommends to the Governor General in Council that Members of the· 

Legislative Assembly be appointed by the Governor General nnder section 43-A. of the 
Government of India Act to be associated with the Departments of the Government of 
India, other than the Army and FCl eign and Political Departments, in order that they may· 
be trained up in the administration of Government and relieve the Government Members. 
and SeC):etaries of a part at least of the work in the Sessions of ~ Legislature: 

The Assembly then divided as :follows: 

Abdul Majid, Shaikh. 
Abdul Quadir, Maulvi. 
Abdul Rahim Khan, 1&. 
Akram Buaaain, Prince A. H. K. 
Barna, Mr_ D. C. 
BijIikhan, Bardar G. 
Bray, Mr. Denys. 
Bryant, Mr. J. F. 
Fell, Sir Godfrey. 
Gnlab SinKh, Sardar. 
Kabraji, Mr. J. K. N. 

Abul Kaeem, llaulvi. 
Agarwala, Lala G. L. 
Apihotri, Mr. K. B. L. 
Alyer, Sir P. S. Sivaawamy. 
Asjad-ul.lah, llanlvi Miyu. 
Ayyangar, Mr. M. G. K. 
Ba,de, Mr. K. G. 
BaJpai, Mr. S. P. 
Bhargava, Pandit J. L. 
Bradley-Birt, Mr. F. B. ' 
Chatterjee, Mr. A. C. 
Chandhuri, Mr. J. 
Crookshank, Sir Sydnef. 
Dalal, Sardar B. A. 
Dentith, Mr .. 1. W. 
Ginwala, Mr. P. P. 
BussanaIly, Mr. W. H. 
Iswar Saran, Mnnshi. 
Jamuadas Dwarkadaa, Ilr. 

The motion was negatived. 

AYES-22. 

i 
-, 
I 

Latthe, 1&. A.. B. 
Lindsay, 1&. DBrC7. 
Muhammad Ismail, 1&. S. 
Nabi Badi, Mr. S. K. 
Percival, Mr. P. 11:. 
Reddi, 1&. M. K. 
8chamuad, Mr. Mahmood. 
Spence, 1&. B. A. 
Waghorn, Colonel W. D. 
Way, Mr. T. A. B. 
Yamin Khan, 1&. :M. 

NOEs-as . 

. Joshi, Mr. N. H. 
K8mat, 1&. B. S. 
Misra, Mr. P. I.. 
Mitter, Mr. K. N. 
Muhammad Bnuain ••. T. 

. e ~ee. Mr. J. N. 
Mukherjee, 1&. T. P. 
Neogy, Mr. K. C. 
Rangachariar. Mr. ·T. 
Sarfaraz Hussain khan, 1&. 
Shabab-ud-Din. Chaudhri 
Shahani, Mr. S. C.· 
Sharp, Mr. B. 
Singh, Raja K. P. 
Sinha, Babn Ambika Praaad. 
Bohan Lal, Bakshi. 
Subrahmanayam, 1&. C. S. 
Vishindas, Mr. B. 
Zahirnddin Ahmed, 1&. 



MOTION FPR ADJOURNMENT. 

PROHIBITION OF APUBLlC OPEN-AIR MElUING ON THE 2SRD MARCil TO 

CONSIDER 'rHE KBILAFAT QUESTION. 

lIr. K. B. L. Agnihotri (Central Provinces Hindi Divisions: Non-
Muhammadan): I want to move for an adjournment of the business 
of the Assembly for the purpose of considering a definite matter 

-of urgent public importance, namely, the conduct of the D~pil y COlumiRsioner 
. -of Delhi in prohibiting a public open-air meeting, which was to have been held 
-on the 23rd March, and was convened by prominent gentlemen of Delhi a!ong 
with 22 Members of the Indian Legislature, to consider the Khila.fa.t question 
in relation to the Paris Conference and the Government of i~s re-
presentation of the Wth February, 1922, to the Secretary of State for India; 
·and to make representations to the British Dele~ es in Paris. 

40 F.X. 

Sir, the province of Delhi is under the direct control of the Government 
'of India. and it was but quite natural that the Seditious Meetings Act should 
have been extended to this province, when other provinces have also had some 
towns to which the Seditious Meetings Aet WitS extended. The Khilafat 
·question, . as has been admitted by al\, even the Government of India, is a Satter of unquestionable importance to this country, to allsectionR of the community, Hindus, Muhammadans,Parsis or others. Under the circum-
ces, when the Paris Conference was sitting, it was but natural that the 

. pIe of Delhi, especially the Membt'rs of the Legislature who have come 
here from different parts of the country to support the Government in their 
. den , ands and their representations, should hold a meeting and make represen-
tations to the British Delegates in Paris. With this object in view, certain 
responsible members of the Uelhi town.alongwith 22 responsible Members of 
the Indian Legislature, including the Gallant Knight of Tiwana. the 
Honourable Sir Zulfiqar Ali Khan, Raja Ikra.mulla. Khan, and many Rao 
Baha.durs and Khan Ba.hadurs, requisitioned -and made an application to the 
Deputy Commissioner for permission to have that meeting held in the Queen's 
Garden in Delhi. It would not be improper for me and will be but fair to the 
Deputy Commissioner if I read. the correspondence that passed between the 
Deputy Commissioner of Delhi and the Honourable Saiyid Raza Ali on this 
point. The Deputy Commissioner wrote a letter to the Honourable Saiyid 
Raza Ali in theS&terms : 

, Dear Sir, pleaae let me know .. loon .. you can the exact time and place a~ which it is 
proposed to hold the meeting to confider the Khilafat que.tion and also Ilndel' whose 
arrangements the meeting will be held and who will pretlide. 1888 no primafacie objection 
to the holding of the meeting, but I cannot definitely sanction or prohibit it until I have 
partil:Ula.n: . 

The Deputy Commissioner wanted to have replies. on three particulars 
,only. The Honounble Saiyid Ra.za Ali wrote in reply: ' 

• Sir, with reference to your letter of date I am to inform you that the requisition for the 
meeting has been signed by about 20 Indian lIu.salman gentlemen, 21 of whom are Member. 
of theConncil of &ate and the Legislative Assembly, the rest being local gentlemen.·)[l'. 
T. 'V. Se.hegiri Ayyar, M.L.A, a retired Jndge of the Madl .... High Court, is going to 
preside. The meeting is to be held on Thursday, the 23M March, 1922, at 7 p.m. I sball be 
obliged if you will alIew us to hold the meeting at the Queen's Garden as it will be 
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convenient to Member. of the Legislature. AI soon as permi'Moo ill received from yon.. 
notices will he plinted and PIlbli.hml. I am making the arrangement. for the rneetioc, 
.... i.lted by Khan BahadLlr Pir Zada ltahorned HU.,lain and lIOIIle otht!r local gentlemen.' 

To which the Deputy Commiuioner was pleased to reply as follows: 

• Dear Sir,a malll!' opeu-air meetiug in the Qlleen·. Gal-deu would be diflieult to control 
and may be overwheJmed by nndt!slrable elements. especially as the pr"poll3l to hold it is 
ou the evening immediately precedillg the mllniciP'l! eltrlionll. I am afraid I cannut give 
Rnetion to Inch a meeting nnder the Prevention o[ Seditious  Meetings At-t. I f, however, 
the meeting can be held in a .nit&ble lil i~  I ,hall have no ob ",tion. Please inform me 
as loon as possible if YOIl desire to hold the meeting in lome bailding. and. if so, in which •• 

A reply to this was given by the Honourable BJ.iyid Ra-m Ali in the 
following terms: 

• I got yoar letter about 12-30 P.JI. tn-day, I am really IIOrry that i ... apite of the fAn 
that among the convenel'1 of the meeting are ab )at w~ doten leading Members of the 
('ouncil of State a~  the Legislative AII88mbly ineluding gentlpm-m like the Hononmb1e 
Colonel Sir Umal' Brat. Khan and the Honourable Sir ZIlIFq'U' Ali Kh" .... And the Prt'lIident 
il a well-known pUblic man of moderate views. nampl" Mr. T. V. tlPthalriri Ay.vflr, M.L.A., 
a retired. JadKe of the MRdras High eOllrt, YOIl ,till ob)8Ct to oar holding the meeting in the 
Queen's GBJ..a:en. In your letter ye e ~y yoil e~i e  to bow who was reapon'ible for the 
arrangements, and I informed you yellterday evening, in replying to your letter. that I Wu 
myaelf making the necessary arrangements with the help of Khan Bahadur Pir Zsda 
Mahomed s~aiD alld other 10eal intl.uential e lem~. The mUl\ieipal  election1 ha"e no-
thing to do with the ob;eet in furtherance of which thill meeting i8 to be held. No building 
in the town i. big enough to accommodate several th"usaods of pt'Ople. A. to the obOeetion 
that an open-air meeting might be overwhelmed by undesirable elements, I fail to _ brw 
the :·holding of the meeting in a building can remove tbat ob :ection. It 11'111. of coune, be 
open to any person to attend aa long 811 the meeting rPmains·a public meeting The enD-
vener& had. not the slightest doubt that they 1I'O'\ld be abletn _ e't'1!l'1thing thft'U.!Ch, in fact, 
to remove their doubt .. I perROnally undertook the Tellponlibilit,. for the arranlJ'llllentR, bot, 
in view of the attitude taken up by you. the conYenen have rellidantlv come to the ~ D
lion that the onlY COIlrs8 open to them ido cancel.tbe meeting aa it i. not po •• ible to hold it 
ellll!wbere. I would like 1.0 inform you· that I propose to send to the papers a copy of tJae 
correspondence which palted between ~.  . 

, In the further rorrespondeoce that followed bet\'Veen the DepUty Com-
miuionerand the Honourable Saiyid Ra7,a Ali. the Deputv Commiuioner 
wanted the latter to pnblish also the suhFt • nee of the convel"Rlotion that p·""ed 
between them on the phone. which the Honourabl Saiyid Baza Ali accl'pted. 
Sir, the'reasons for holding the meeting and for disallowing it have bt'en 

given ,iU this corre.qmndence. The Seditious Meetings Act authoriFe!! the 
Di~ i  a is ~ e tr prohibit a meeting ",hen there is a ft'&r of Fffiition or 
of a diRturbance of pnblic tranquillity. a.nd on no other gl·ound can the Dt'pnty 
Commissioner prohibit a meeting under that Act. Here the Ill'l utv Com-
missioner does not prohiloit the hoMing nf the public meetinr, which i,; a thing. 
which he can do under the Seditious Meetings Act, Rut l,ere hl' prohihit."1 
an ol'eri-air meeting on the ground that it would be difficult to) control 
the meeting and that it millht ('reate exciteml'nt &."1 it wa.c:: t ••. be hp.lrf on 
a da.v previuus to the clav of eledion. I m&.y inform the Hnnourahle :M .. mhers 
of this House ~ a  the Qupen's Garden i!!. a place which iF l~lD lle  h.v hig h 
railings and hllf openings nnly at certain r1ares havic.g gate!!. which ilre 
a]so iron batred, Tllereis practically no riffm.D<'e betwet'n a building and 
the Queen's Garden, excepting that. the Queell's Gamen has no roof ovpr-
hPad while a public buihling would have it. Thl' QUl'en's Garden is a hipger 
place where any number of people can. ol1ect wt,il .. in tbp "aFe nf a "DiMinO' 
80 many peoplecouM ~o  collect. This I ~ l ~ onlv diA'pJ"PDce bPtwe .. n : 
building and the Qut-en's Garden .. But the Deputy Comn.issioner of Delhi 

• • ]I 
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[Mr. K. B. L. Agnihotri.] -
·thought that he was the only responsible person to maintain law and order 
and on that assumption he disallowed the meeting. He fnrgot for a mnment 
that the gentlemen who convened the meeting are equal:y responsible men 
.and have &''1 mnch regard for law and order as he himself has. He should 
have taken these facts into consideration before he thought it wise to (.rohibit 
. snch .110 meeting. FrOID time to time the Honourable the Home Member 
· from his seat in this Assembly has decla.red that in all the policiet' that the 
Government canyout they always consult the wishes of this Assembly. 
Is this an instance of the regard thB.t is paid to tht' wishes of 22 
· Honourable Members of the Legislature, to the wishes of responsible per-
sons who have been co-operating with the Government? Is this the way 
in which their wishes should have bet'n met? Were they not rer.ponsible 
enough to see whether they Could control the meeting after the undertaking 
~ bad been given by the Hononrable Saiyid R.aza. Ali? My sa.bmiSRion 
therefore is that the action of the Deputy Commissioner was not only 
· inesponsible but also tactless and provoking in the extreme and I, therefore, 
· propose that the Honse will support me and pass a vote of censure against 
the action and conduct of the Deputy Commissioner of Delhi. 

"ulvi Abu! Xuem (Dacca Division: Muhammadan Rural): A great 
· statesmau has said that good measures of a Government rob agitators and 
adventurers of their work, and bad measures drive peaceful citizens into 
the ranks of a"aitators. (Hear. ~ .  I think I can very well characterise 
-the conduct of the Deputy Commissioner as in the latter category. Here 
,were some men with equal responsibilities -if not more-as the Deputy 
· Commissioner of Delhi, who ~ e  to convene a meeting to express the 
deh"berate opinion of the people of this country on the great question of the 
Treaty of Sevres j and the Deputy Commissioner of Delhi, by his conduct, 
has sat on the safety valve and not allowed the people to express their 
cpinionand to communicate that opinion to the British delegates who are at 
present sitting at Paris. There is a question, as elplained by Mr. Agnihotri, 
that he could only prohibit the meeting on the ground of sedition being 
taught, and what does sedition mean? Speaking against the established 
Government of the country. But on this matter of the Khilafa.t, from the 
public records as well as from my priva.te knowledge, we know fnlly well that 
the people of this .country and the Government of this country aQl at one, 
and there is no difference of opinion. (Hear, hear.) • 

There is another aspect of the qUestion which strikes me, and that is 
that a good deal of misrepresentation has been made to the masses of 
this country abOut the attitude of the Government of India and the Secretary 
of State on the question of the Khilafat. Here was an opportunity 
offered to a Member of tbe Government to have a public meeting of the. 
masses of this Imperial City of Delhi, and to explain to them the attitude of 
the Government, to ditlcuss it and, at the same time, to support it by the voice 
of the people. The very fact that a person of the great capacity and modera-
tion of Mr. Seshagiri Ayyar was to take the Chair, was a gua.'ra.ntee that order 
would be maintained. a~ the pUblic ~ee i . Sir, if Mr. Seshagiri Ayyar" if 
the Honourable Saiyrd Ra.za Ali, the Honourable Colonel Sir Umar Hayat 
Khan, and the Honourable Sir Zulfiqar Ali Khan, and the othtll"B who conven-
ed the meeting, if they cannot keep in order a public meeting of the citizen • 
. cd Delhi, I want to .lmow who else can. (Hear, hear.) It is no Use talking 
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()f bullets and Maxim guns. If BOch people, gathered together, -.tanding 
()n a. platform, cannot lIeep the people of this city in proper order, when talk-
ing about a solemn matter, I think nobody in this country C&IL I think 
Government has lost an opportunity of conciliating the people on this great 
important point, and the blnnder committed by the Deputy Commiasioner of 
Delhi is practically irreparable. , 

Sir, we in this House, when we asked for an adjournment on the question 
ctf Mr. Montagu's resignation, were not aJIowed to discoss the question of the 
Treaty of Sevres as it affected the foreign relations of His Majesty's Govern-
ment, and therefore the only legitimate course open to us was to express 
approval of the Government of India's attitude in this matter and to 
support it by a public meeting; and this we wanted to do, but the oppor-
tunity was denied to us, .and by whom? ODe of the subordinate officials 
of the Government. This is the sort of thing that upsets the minds of 
many a sober· man, and, as I said in the beginning. a bad measure drives 
peaceful ~i i e s into the ranks of agitators, and I think great mischief 
has been done by the cunduct of the Deputy Commissioner of Delhi. He 
ought to have recogrlited that his l'e!lponsibility ceased as soon as the conveners 
of the Bleeting undertook themselves to be responsible to the public and 
Government for the meetin2' itself. He had no business to inteTfere aDd 
absolutely no jaBtilieation. By doing so he has exceeded his powers and .. t 
en the safety valve, and the result has been very bad. I am grateful to 
Mr. Agnihotri fM having promptly brooghtit to notice. He has said, and 
the correspoD4ence which he has read stated, that 22 Members of the two Legis-
latures 1la& signed the requisition for the meeting. I might add that those 
who did net sir it did not do so because they knew nothing about it, and, if 
the notice had been properly cireu1ated, I believe that even non-ofticial 
Member ef thii H01lBe and the other House would have subscn"becl to it. With 
these few 1I"Ords, I beg to support the motion of llr. Agnihotri, and hope it 
will be carried unanimously by the House, as an expression of our disapproval 
of the OGnchi<.-t of the Deputy Commissioner of Delhi. I also hope,-8ir, tfUr.t 
the Gevernment will also sympathise with us aDd support us in this 
m&llt.er, and take propel' notice not only of the errol' of judgment but of the 
conduct of the Deputy Commissioner of Delhi. 

• 
The Honourable Sir William Vincent (Home Member) : Sir, if thi'J 

. morning, when the motion for adjournment was made, I had known of 

. the date on which this interferenee with the. right to hold a public. m~ 
took place, I should have oblected at once to the present motion, for the 
order was passed on the Und, and the meeting was to have been held on the 
28rd. Sir, since then this House has met on various occaaions, and the 
matter was not brought before us at the earliest opportunity. 

Kr •. K. B. L. .~ o i: MaylI nplain? This fact was brought to 
our notice only by the Associated Press telegram last night, and we did not 
know it before. 

The Hobo"urable Sir William Vincent: Yet there were 22 Members of 
. the Legislature who took part in convening:the meeting! Surely they were 
awa.re of the order before ? . 

llr. W ... 1l1lllau.all, (Sind : Muhammad.aD Rural) :  I .... not ...... • 
,-of it. 

• .. 
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The Honourable' Sir William Vincent: The Honourable Member may 
· not have been .ware of it, but those who were in chapge must have been. 

Jlr. X. B. L. Agnihotri: No, Sir, they were not. 

The Honourable Sir William Vincent: Well, Sir, I will now deal with 
the l'onduct . of the Deputy Commissionet in this matter. The first point I 
wi"h to make clear is that the Deputy Commissioner acted in the exercise of a 
statutory discretion. The responsibility for any breach of the peace, or any 
disorder was his. I heard:M r. Abul Kasem say that this reFponsibility was 
affected by the action of Certain Members of this Assembly and other 
e~pe a le gentlemen, who gave an undertaking that there would be ~ 

. disturbance. That is a position I deny and entirely disclaim. The Deputy 
Commissioner of Delhi is reFponsible to Government for the peace and good 
· government of this City and he cannot be relievec1 of that responsibility by 
any non-offidal undertaking of this kind. In any case I myself doubt very 
· much the power of these. e ~leme  to preserve the peace, if a mob in the 
City, wanted to cause trouble. Why, the greatest, at any rate the most popular 
leader in this country, Mr. Gandhi, had a meeting in Bombay when the 
Prince arrived. One would have thought that his influence with the mob 
was as great as that of Mr. Seshagiri Ayyar. But was he a l~ to prevent a 
breach of the peace following on that meeting? What value was there in 
the, undertaking of Saiyid Raza Ali or any one else who has no force behind 
him to support him that the public peace would not be broken j and how 
was the Deputy Commissioner to .void his responsibility at the bidding 
of l\1embel'S of this Assembly or of anybody else? But I ihink that 

~ Agnihotri did Mr. Young a service in reading out his letters, for 
it is quite dear. when one heal'S the contents of those lettel'S, that he was 
anD0U:R, if possible. to allow the meeting, to be held. Take _ the first letter. 
He says:' I see no JlTi.a facie objection to the meeting'. In fal.1, he 
, wanted it to be 'held if possible and inquired • when are you going to hold it and 
where are yoo going to hold it?' The aoswer was in the Qoeen's Garden and 
at 7 o'doc'k at night when it is getting dark. Now that was the real thing 
that the Deputy Commissionep.. was afraid o ~ He suggested that the meeting 
might be held at some other place. He was anxious to give the residents of' 
Delhi an opportunik of expressing Indian Moslem feeling  about this Treaty. 
He went furtber and himFelf FDggested a place which would be convenient for 
, the meeting. He knew a building that would have heen suitable for this purpose. 
, lfe oornmunicated that fact to the person who wanted tl> convene the meeting. 
Now is that the'attitude of an officer who really is out to ObStlllct a public 
u,eeting and to thwart the public in the exercise of their legitimate political 
privileges? Indeed, I believe that if the meeting had been held at some different 
plaee or even at a ditlerent hoor, the Deputy Commissioner, although the 
Seclitioull 11eetings, Act is in force, would have taken the risk and would have 
a I"wed ~e meeting to take piace. But when it was Pl'OPOFed tv collect in the 
Queen'lI GaTden at nigbt a large number of people, -including the Muham-
ma(lan rabble of the town. of whose excellses we have had' experience on 
pre.vious oecat-ionll, surely the ]'eputy Commissioner was right in l5&ying: • For 
, good neils' Fake, have your meeting somewhere else. Have it in the day time. 
But if y(\U cannot arrange that, then, with due regard to my l'ellponsibilities 1 
cannot allow you to have it at night and in a place of this kind.' Only ten 

~ 'days or a fortnight.ago, PaiJdit Madan Mohan Malaviya had • puhlic. meeting 
bere. I think about a fortnight ago Mrs. Besa.nt had another meeting. 
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Was there any obstruction to holding of these meetings? None. There is not, 
and there never has been, any desire on the part of Govemment to stand in 
the way of public meetings for legitimate purposes on occasions, of this 
kind. But, when a meeting is proposed in Delhi in the Queen's Garden at 
night on Ii religious question, over which men's minds are much distnrbed, 
then officers have to be careful &.!! they can foresee the consequences from 
their experience of similar meetings in the past. No doubt, the conveners 
of the meeting had nothing of this kina in view. I know that they are 
men of very good character. But the point is that the meeting was open 
to the public and Mr. Raza Ali in one of his lettel'll said that it was 
probable that the non-co-operators would attend it. 

Now, let us see what happened on previous occasions. In August, 1920, 
the Seditious Meetings Act was in force exactly as it is DOW in Delhi and 
there was a meeting held in the Qneen's Garden by permission. It was a 
meeting to deplore the death of Mr. Tilak. What happened then? The 
extremists broke up the meeting on the ground that the conveners of the 
mee ~ ~ had sought the permission of the authorities and serious disorders 
resnlte<1. What guarantee had th4! Deputy Commissioner that this wonld 
not occur again') In these circumstances, can it be said that his action 
was as unreasonable as has been propounded by the Honourable Mover? 
We must remember also when we consider the propriety of his order, that 
the City of Delhi was at the time in a sta.te of considerable el[citement over 
the municipal election, which took place on the 2 Uh, that is, a day 
after the date fixed for this meeting. There was high eeli ~ over it and 
Khilafat agitators were taking stl'ong obj&.>tions to certain Muhammadan 
candidates on religious grounds. The volunteer associations, although they 
have been proclaimed as unlawful, had been carefullr organised for elee-
tioneering purposes. They were available at a moment s uotice in the event 
of their services being needed. If Members will consider the facts while at 
the same time remembering the history of Delhi in the last year or two, I 
think that they will agree with me that it would be most unfair for this Heuse 
to pass what would really be a vote of censure on the Deputy Commissioner. 
The Seditious Meetings Act was Mst introduced in April, 1919, after the 
disorder which took place in the spring of that year. It expired in October of . 
that year and we were very unwillingto reimpose it. It was, however, re-
introduced in 1920, when an immell88 amount of inflammatory speech. making 
wa.s going on which was likely to lead to serious disorder. Indeed, during 
1919-20, the treatment of the various religious leaders and of various 
moderate leaders in this City of Delhi was little short of a disgrace to the· 
Government of India. I have mentioned the ca..c:ces befare this Assembly on 
previous occasions. I will cite one instance. The Imam of J ama lIasjid 
was, as I a.m told, dragged out of the pulpit of the. mosque e~ because of 
his loyalty. The Honourable Members will remember the disgraceful scenes 
on the occasion of the burial of a very respectable and prominent citizen here. 
I have mentioned all these facts before and I do not want to speak of them 
again. Well, Sir, when the Act expired in October, 1920, Delhi was at once 
again treate<l With inflammatory oratory. Torrents of a.buse were poured on 
every official and indeed on every non-oflicial who dared to assert ~  loyalty 
to the Government. The non-co-operatol'S intimidated and abused in a· 
scandalous way candidates who were standing for the membership of the 
Legislative' Assembly. This was intimidation of a disgraceful character. Con-
lequently, later in that year,.we had to take measures to re-introduce the Seditiou' 

• • 
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Meetings Act. We had tried to do without it. Again. in September, 1921, the-
Chief Commissioner reported to us that a state of ill-feeling had been seriously 
working up among the lower classes of Muhammadans over what is commonly 
called the Fatwa case. A large number of political meetings at which violent 
speeches were made were held and there was a great deal of propaganda in favour-
of civil disobedience. The local authorities were also in fear of outbreaks, or 
esplosions of an anti-European or racial chanw .. ter, and the whole of the agitation 
then took a definitely religious turn. And now let me comito later times. I 
think some Honourable Members will remember what happened here on the-
17th of November j when the Prince of Wales arrived in Bombay there-
was a complete larlal here and there was systematie intimidation of persons 
who went to bazaar for their purchases, particularly those who sought 
to buy foreign goods. Again, when the Prince of Wales visited Delhi, 
there was the same difficulty. Members of this Assembly themselves 
complained to me that the drivers were being intimidated, and asked for the 
police to protect them in order that they could go to attend the various 
functions during the Prince's visit. I' was glad to meet their wishes. 
Now I mention these facts mf!rely to show what this population of Delhi 
is like. We have frequ.·ntly had disorders and troubles of a similar kind in 
the past. Here was a meeting proposed on a religious question, over which 
there is the most intense feeling, to be held. at night time and at a pJaee 
which is the centre of the City. In these circumstances I must say that I 
think that the Deputy Commissioner was right in refusing to accord permission, 
unrestricted permission, for the meeting. He knew that the lower class of 
Muhammadans would. come in to attend the meeting add he was afraid of 
the consequences which even the conveners of the meeting themselves could 
not have foreseen. On religious questions of this kind, at a time of great 
excitement, it' would have 'heen dangerous to allow a meeting after dark 
and in the centre of the City of Delhi; I really do not think that there  is 
anything more that I can say except to remind the Honourable Members 
again that the Deputy Commissioner was responsible for the peace of the City 
and. bad before him the instances of previous O"C80Sions when meetings had 
been held by permission and were broken up by disreputable rowdies. He, 
therefore, thoul!'ht it necessary. to prohibit tlYs meeting though he was 
prepared to do all he could to help the conveners lD holding a meeting either 
in the day time or at some other place. 

Finally, I want the Assembly to consider for one moment, if they will, 
the position of an executive officer on such an occasion. I want to ask them 
whether they Wlll not now, as they have done in the past, show the same 
consideration to our officers, who have to struggle,  and struggle very 
hard, in this unpleasant duty of maintaining the public peace. If Members 
pass this vote of censure in the Assembly to-day, how do they expect the 
Deputy ommi~sio e  to preserve  order or maiutain his authority in future?' 
What fault has he committed? He has acted according to the ~s  of his 
judgment in prohibiting a meeting in a turbulent Muhammadan centre, 
because he thought it was likely to lead to acts of violence. r hope that 
our officers WIll receive consideration and support from tha Members of this 
Assembly in the discharge of their duty. (Hear, hear.) , .r. W .•. JlUII&D&lly : Sir, I have only to add a few words to the-
dUeassion which has tAen place to-day. . 
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The first point that I want to make is that I, as one of the signatories to 
. the requistion, never knew anything about this matter until to-day and very 
probably the other gentlemen, who also signed the lame, knew nothing about 
the prohibition until the whole matter was brought to notice by Mr. Agnihotri. 
I qoite admit that the responsibility for maintaining law and order and, 
-tranquillity in the town veats in the District Magistrate. I do believe that the·. 
District M agU¢rate would be entitled to atop any meeting of this kind if he 
had reasonable apprehension of a breach of the peace occurring, or if there 
was any fear of sedition being talked. But the meeting was organised by 
responsible persons of both the Hooses and that should have led the District 
Ai agistrate to the belief that every effort woold be made by them to preserve 
order· at a meeting of this kind. The only objection lie took to the meeting 
being convened was that, instead of the Garden. the meeting should be held· 
in a building. NoW', ,,'Opposing that a building could be had of such dimen-
sions as to conQUn the large audience that was espected, which I am told. 
coold not be had. what would be the result? The lIleeting was a public 
meeting. ;.e., open to the public, therefore. even in that building no one could 
have been prevented from attending ; 80 that it made no difference Whatevp.r if 
the meeting was held in an open garden or within a building. All that might-
havp. been reasonably done by the District Magistrate was to post a pOlle of 
policemen to preserve order. 

The second thing that ought to have been considered by the District 
Magistrate was what was the object of the meeting. Was the object of the 
meeting anything in the shape of disloyalty? I think that should not haTe 
entered his head. at aU, because the position and status of the signatories to the 
requisition ought to have led him to believe in the strict loyalty of aU of DB 
who signed the 1'equisition. The object was to place before the Paris Con-
ference which was sitting at Paris the MUBMlman demands, 1.'0 far as the 
Treaty of Sevres is concerned, and al80 to strengthen the a ~ of iDe Govern-
ment of India, so far as their despatch is concerned, which was published a 
few days ago and on account of which the unfortunate resi6nation of 
Mr. Montagu took place. 

Now, I quite admit that the Xu_man population of Delhi is e i~ 

able, but what I ask is, was there any danger of any excitement at this 
time in a matter like this, when the object of the meeting -was to support 
the action of the Government of India and to let the people know wLat 
the Government of India had been doing for the KhiJafat question? I 
think. as ~oo  as the M ussalmans of Delhi would have known at the 
meeting what the Government of India had done for them in this particu1a:r 
matter. which has excited the whole of India for a considerable time 
past, I think there woold not have been the slightest danger of any breach· 
of the peace. On the contrary. aU the M ussalma.ns aasemHed ~e e would 
have expressed their gratitude both to the Government of India and to the 
Secretary of state- Therefore, I say there was absolutely no danger of 
any lreach of the peace. so far as this meeting was concerned, and the 
District Magistrate could have easily allowed. this meeting to be held. 
But, if he thought that there was the slightest danger, what he should 
have done was to instruet the Diatri(;t Superintendent of Police to place a 
sUfficient number of policemen to keep and preserve order. If he had 
taken that precaution, aU this trouble would not have ariaeo • 

• • 
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It is said that the non -co-operators would have attended this meeting 

and perhaps created trouble. I consider, Sir, that that was only a fear for 
which there was absolut.Ply no foundation at a.ll. Even supposing the non-
co-operators had attended, what would they have done? If they bad learnt 
that the Government of India had been supporting the Mussa.lman demand, 
so far as the amendment of the Treaty of Sevres was concerned, and that 
they had represented very strongly the Muhammadan view of the case to 
the British Cabinet, I do nut think they bad any' reason to l1ayanything 
disloyal or to create any dild:nrbance of the peace: but, if they had done it, 
there were responsible people there who would have shut them up. and, if 
they bad done anything 'beyond that, they could have even been withdrawn 
from the Garden by the police. Therefore, there was ,absolutely no danger 
in allowing the meeting to go on. On the contrary, the act of the Deputy Com-
mitlSioner has wounded the feelings of the Mussa.lmans of the whol .. country 
and lost them an opportunity  of placing their views before the Conference 
which is now sitting at Paris and which was a very important ma ~  so 
far as the Mnssalmans of India are con<:emed. 

Iunshi Iswar .Saran (Cities of the United Provinces: Non-Muham-
madan Urban) : Sir, I entirely agree with the Honourable the Home Mem-
ber that the responsibility for maintaining peace and order in this City lies 
on the Deputy Commissioner and not Oil any Member of either this Honse 
or of the other Ho ~se. I do concede at once that even if this notice had . 
been signed by still more distinguished people, it would not have relieved 
the Deputy Commissioner of his responsibility to Government for tLe 
maintena.nce of order in the City. Therp. has been a great deal of talk, 
Sir, about ·this notice having been signed by ~ Membera of both the 
, Houses. I am reminded of what I heard some time ago about a big land-
holder, a wslthy and prosperous zamindar liviog in a village, said to a friend. 
of his: 'I see so many British soldiers in the Army, but 1 can never dis-
tinguish one from the other; they all hok alike.' His friend said : ' Dut 
have you not seen hundreds of them going about and cannot you find any 
difference between them?'. The zamindar said: ' No, unfortunately not.' 
Might I say that the Deputy Commissioner of Delhi seems' to be in the same 
posit-ion. He does not make any difference between a -Member of either 
Hom:e and between the man in the street Apparently, he does not recognise 
any i ~ e e between one Indian and another. All to him presumably are 
alike. Time alone will change this mentality. Sir, I am rather surprised that 
the Honourable Sir William Vincent should first of all have raised the ob lection 
that this was a bela.ted motion. What we have got to see is this· has discretion 
been properly exercised in this \..&Se or not? Has permission been withheld 
on sufficient or insu1ficient grounds? We have been told th'it Delhi is a 
very objectionable sort of place, where we have got non-co· operators, where 
we have got the Muhammadan rabble, and we have further been told the 
history of Delhi during the last two or three years, how one ·meeting after 
another has been broken up and how there has been disonl",r and ,!O on. 
There would ha.ve been some force in this kind of argument if the D,;puty 
('ommissioner bad arrived at the conclusion that no meeting at 80'1 should be 
held in Delhi. He does not say that. What he says iii this. Hold a mf'!eting, 
but do not hold it in the Queen's Garden. We have been told that Mrs. 
Btl8&Dt addressed a ~ee i  in Delhi. We have been told that Pandit Madan 

• 
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Mohan Ma.laviya addressed a meeting in Delhi. That. I mbmit, goes against 
the position of the Honourable the Home Member. We are all aware that 
Mrs. Besant is utterly, uncompromisingly. opposed to the non-co-operatioli 
movement, and anybody who knows anything about Mrs. Besa.nt knows 
that if she speaks on any question she speaks out with her characteristic 
force What was the result? That meeting was held,. and there, I 
unrlersta.nd, . she spoke against civil disobedience I ask, were any heads 
broken ? Was the meeting broken up by these non-co-operators ? 

The Honourable Sir William Vincent: Was the meeting·at the 
Queen's Gamen after nightfall? I thought it was held in a building . 

• 1I1lQ1hi Iswar Saran: If the Honourable Member would ouly be pleased 
to alluw me to go on, I shall develop this point. Unless there is something 
"'fiery peculiar about the Queen's Garden, I do not see the force of this argu-
ment. These ,!ere public meetings. I shall ask the House to emem e~ 

that anybody and everybody was pedectly entitled to attend these meetings. 
Co-operators and non-c,,"operators were free to go. And wha.t was the result? 
The result was that a public meeting, free and open to the public, addressed 
by a person who spoke with force and strength aga.inst civil disobedience, was 
brought to a peaceful termination. I say. if, that be so, then it goes to sh,01J· 
that this unfortunate Muhammada.n rabble of Delhi and these non-co-opera-
t()rs are not half as black as they ate painted. A great deal bas been made 
of the fact that this mf'eting wa.s proposed to be held at night. I speak very 
mUClh subject to correction, but in this c()rresponcience no stress is laid on the 
fact of the meeting having been proposed to he held at night. There is 
nothing,....!I shall be very glad indeed if the Honourable the Home Member 
~ e s ~e as far as I am able to see which goes to shew that any str .. ss was 
laid on that. The only stress that was laid was on the fact that this meeting 
"Should not be held in the Queen's Garden but should be held in a public 
building. I ask in all seriousness, where is the difference betWeen a public 
meeting in a garden aud a public meeting in a building? The meeting in a 
building is as much open to the public as the m'-eting in a park. 

Then, Sir, it is rather significant tha.t the gentleman in cha.rge of this 
meeting told the Deputy Commissioner that no suitable buildipg could be 
obtained for the purpose of holding this meeting. I do venture to think 
that the Deputy Commissioner knows the City of Delhi as do very many 
Honourable Members here, or perha.ps he knows it better. Is there any 
pUblic building here which can accommodate 0,000 or 10,1100 .people? (Cries 
4)f 'No, no '.) Some of my friends .y 'No'. I cannot say so with. 
the same authority; but I do venture to think that a very brge pnblic 
mee i ~ cannot be conveniently held in any building in the City itself. 
What is the good of a permil'sion which cannot be availed of? To lay down 
.an .impossible condition is as good as refUsing permission •• 

Then we are told that this meeting was to be held on the da.y preceding. 
the municipal ~le io s. So would have been held a. meeting in a building. 
As fllr as these Sluestions are concerned, I submit they are perfectly irrelevant 
to the issue lthich we are considering. 

Sir, it is not given to anyone, certainly it is 'Dot given to me, to read the 
mind of anybody, be he a Deputy Commissioner or. be he any other official 
or non-official We have got the letter in which the Deputy Commissioner 
said-that prim" facie there was no C)bjection to the holding of the meeting; 

• • 

• 
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and, subsequently, I think he for some reasons changed his mind. What are-
thoee reasons, I ask ? 

Sir, we have been asked to extend onr sympathy to officials. Most 
certainly I am ready to extend all legitimate sympathy to them. I shonld be 
the last man to ask this Houtre to unjustly condemn any official ; but I 
shall ask the Honourable Sir William Vincent and the gentlemen who are 
occupying the Government Benches to have some sympathy with the public. 
(Hear, ·hear.l Are the officials alone entitled to sympathy, and is th& 
public entitled to none? I say this. I do not go into the question of motives, 
but I do say, and say most emphatically, that the, Deputy Commissioner has 
been guilty of a very grave and very senoull indiscretion, and, thito being the 
case, it is up to us to express our disapprobation of his action. In expressing 
that disapprobation, we do not withhold our sympathy from him. We might 
perhaps extend our 8ympathy to .him, that the gentlemen ('ould not and did 
not exercise the discretion which his office as Deputy Commissioner called 
upon him to exercise. I do not wish to ask the House to commit itself to 
any other position. I say this: Here is a propoFal made by reFponsibl& 
men to the Deputy Commissioner, and his disregard of a request emanating 
from so many responsible people is certainly a groFS breach of his discretion. 
~ therefore, disapprove of it and I shall ask the House to join with me in 
expressing its most emphatic disapproval of it. 

Tlae Honourable Sir lla1colm Hailey (Finance Member): The Hous&, 
Sir, "is, I'think, under a distinct obligation to Mr. Iswar Saran, for, if I 
mistake not, he has greatly restricted the scope of the matter which th& 
House now has to consider. When the matter was first brought before th& 
House, it was represented to us that the Deputy Commissioner bad mad& 
far more t.han a mere mistake in the exercise of his discretion. He bad vetoed 
a meeting which was put forward by 22 Members of this Legislature. H& 
had refused. to take their guarantee that they would preserve law and order. 
He had applied the Seditious Meetings Act in a ('aBe in which there was no 
possibility of seditious views being expressed. He had by implication pro-
nonnced a disapproval of the object of the meeting, That then was th& 
aspect of the case that was first put forward to os. That presentation of the 
case we felt on our side to be entirely unjustifiable, and our view gains strength 
from the manner in which Mr. Iswar Saran has now narrowed tile issue. 
He now-a.nd very rightly if I may say so-says that it is merely a question 
whether the Deputy Commissioner exercised a proper discretion. in saying 
that the meeting ought to be held in a bw1ding and not in a1\ open place. 
That is a matter of far less importance; the issue is a far smaller one and I 
propose to argue the matter on that issue. 

Those who know. Delhi probably know the Queen's Garden weB. It is .. 
large area surrounded for the one side by buildings; it has four gates and 
1'&l1ings which offer. no serious obstacle to anyone who wishes to make an 
entrance. It is cut up into a vel'y large number of garden p'lots and it Ut 
badly lighted. It is the traditional place for public meetings in"DCllhi; but,8B 
Sir Williilm Vincent has· said1 those public meetiugs have in the past been 
liable to disturbance by the large crowds of people who collect, not necessarily 
for the purpose of that meeting, but colle(.-t merely to look on, or merely in 
some cases for the purpose of making a disturbance. Every one who kn.ow8 
Delhi know. how 'large is the number of people of distinctly a low class. 



JlG'l'ION _POB AD10Ullll'JlllRT. 

who have during" the political disturbances that have .taken place in Delhi in 
the. put, showed a sense of utter irresponsibility where Jaw at,d order are-
concerned; every one who knows Delhi and its public meetings knows that 
such people are bound to gather and are frequently exceedingly turbulent. It 
always has been a task of the very greatest difficulty for the P' ·lice to keep-
order in such meetings. Highly re&J,ect&ble people convene meetings; they 
convene for all manner of pUrp<>PeB; highly respectable people come forward to 
speak and do their best to control the audience. But there is always that 1"rg& 
fringe of riff mit which is liable to disturb the most serious meetings. Now, 
just at present, when feelings are lOnning high, when feeliugs on the particular-
question which was to be debated are very acute indeed, was it unreasonable on 
the part of the Deputy Commissioner to suppose that the ordinary crowds of 
sight-seers would be augmented by a large number of people who were likely to 
disturb a meeting of this kind? We know what non-eo-operators have done 
in regard to distllrbing meetings in Delhi. We know what they have done in. 
Bombay. Was it unreasonable that an 'officer whose primary duty is to preserve 
law and order should say that it would be dangerous that a meeting should be 
held in such a place and especially after nightfall? 'I accept folly J he 
might say 'what you tell me on the subject of your own motives; they are-
beyond cavil, or criticism. I accept fully what you say about your endeavours 
to see that there is no breach of the peace. But I have had cases before of 
disturbances; I have had cases in which excited people have attacked and 
have maimed my police. You are asking me to take responsibility more 
than I think I ought to bear! Now, Sir, if that meeting bad been held in 
a building, a far diiterent series of questions would have arisen Mr. Jswar 
Saran has quoted meetings that haye been addressed by ~ s  BeFant, and by 
Pandit Madlin Mohan Malaviya. But those were held in buildings where-
control was easy. You could find a building in Delhi that can hold a 
thousand people or perhaps more. It would not be an insufficient testimony 
of public feeling if a o ~a  responsible people were to give their united 
voices on this question, Iii it 'also necessary, Sir, in order to impress those 
who are responsible for the revision of tile Treaty of Sevres, was it necessary 
&).80 to impress the Cabinet at home, that beyond the ret:ponsible people who, 
we may ordinarily expect, might at·tend such meetings, provision should be 
made also for the attendance of large crowds of the gene",l population of the 
town? The task of the poliee is always a difficult one; and if you are to ask 
them to take complete n!!:ponsibility for meetings held late in the evening 
in a place liadly lighkd, in a large space cut up with flown-beds and trees, a 
meeting that has to deal with a quet-tiou that has been mu('h agitated at 
the time, if you ask them to do that, they might very reasonably take 
an entirely different view of the question t()ll what they would if you ask 
them merel, to protect the spea~e s and the responsible audiem'e assembled 
in a building. I sar myself that the gentlemen who convened this meeting, 
possibly not knowing Delhi, ran a distinct risk; they ran a distinct risk ~ 

their own meeting which started out with motives which nobedy can criticise, 
would end ill l'jot and disorder . 

• 
Now, ~i  dB to the functions of the Deputy Commissioner. The functions 

of the Deputy Commissioner in this case are not, as one speaker suggest-
ed, merel! confined to preventing any meeting in which sedition might he 
taught. Let me read out the Act: 

• No publio ~ee iD  lor the furtherance or dilCU8aion of an18ubject.like1y to CIPlI8 
clillhrbance or publio excitement, or for the exhibItion or diltributlon 01 any wrltiug at 

• 
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pinted matter relating to any luon subject, IIbll be held in anyproolaimed area •  •  •  • 
Wlless penniuion to hold &Uoh meeting baa been obtained in writing from the District 
lIagistrate or the Commilsioner of Police, u the cue may be,' 

That is to say, it is his duty to see that no meeting should be held which 
was likely to cause public excitement or disturbance. Now, Sir, I have dealt 
with some of the main criticisms which a ~ been brought against the action 
of the Deputy Commissioner this evening. I hope that I have convinced the 
House that if he exercised his discretion he made a very reasonable use of his 
judgment on the occasion. He had a difficult problem to face ; he had to 
be answerable to Government and to the law-abiding citizens of Delhi for 
the maintenance of order j and in the decision he gave he was, and he could 
be, actuated. by no otber feeling whatever than a desire to maintain order • 
. His action did ~o  in any sense imply a criticism of the motives of the pro-
moters of the meeting. It did not imply in any way a suspicion that they 
themselves were IIC.:toated, as has been suggested to-aay, and wrongly slle~es

ad, by any· seditious motive. And now, Sir, one matter in oonclusion. Mr. 
Ahul Kasem, when he a ~ the House, spoke in the strongest language 
of the action of the Deputy Commissioner. Here, he said, was a time 
when.India was mo ~ by the ~ o es  feelings. Here was a time when 
ilvery M:ussalman in India.  desired to give expression to his feelings on the 
subject of the Treaty of Sevres ; and what has this official dofle? He has 
sat on the safety valve j he has created a situation in which the Mussalmans 
of India have been si;opped from giving rightful expression to their views. 
Has he, Sir? HILS this great disaster really supervened? Why, more than 
one of our HOilourable friendH have confessed to us that they had· never even 
heard of the deplorable action of the Deputy Commissioner until it was 
brought to their notice by Mr. Agnihotri this morning I 

Ir. Iuhammad Yamin Khan (Meerut Division: Muhammadan Rural) : 
Sir, the present attion of the Deputy Commissioner of Delhi is one of those 
deplora.ble instanees in whi,·h sometimes the British official has s o~ a~ 

amazing ignorance of the feelings of Indi.". A good case, of course, has been 
inadeout by the Honourable Sir William Vincent in defending the Deputy 
Commissioner. fpr his indiscreet act, by appealing to this Assembly tha.t the 
duty of every Honourable Member of this Houtle is to support. the official 
'when he is facing diffie;ult problems. I quite agree with the Honourable 
Member when he asks for the support of the Assembly on this dccasion. I 
think there is no Member in this House who will not support to his utmost 
any official whenever he is ~e  with any difficulty or whenever any breach 
of the peace is threatened. But here, again, they ha.ve been wrongly judging 
Indian and Muhammadan feelings, especially when they think that any 
breach of the peace might have ensued by holding such a meeting all was 
thought of. . 

MuhaJlllDSdan feeling is undoubtedly very excitable, and it'·has been excited 
5 to a great extent during the past two or three years by .. long 
. P... history of events which has been narrated by the Honourable the 

Home Member. But he is forgetting one great thing, and it is this. It is 
one thing to excite the feelings of the people to the highest pitch, and it is 
quite another thfng to extinguish their feelings in a moment. You can 
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make a blaze by blowing in a hysterical mllnner, but, if you pour water on 
it, it can be put out easily. Such had been the feeling of the Muhammadans 
in this country. All this time, they thought that the Indian Government 
was not supporting the cause of the Mussa.1manB of India, that tbey had 
not been rightly ~p eseD i  the view of the l-l uhammadan public, but, 
as soon as the tele.!ram of the 2Sth February was published in the pa.pers 
here on the 9th of this month, all of a sudden a great change was bronght 
about in the minds of a good many people j and, if this factor had been 
taken into consideration by the Honourable the Home Member or by the 
Deputy Commissioner of Delhi, they would have Foon found ont how to 
control the feelings of the people even at a meeting in a, disturbed City 
like Delhi. Some of the Members of this Legislature might have expected 
that they had no infiuence on the o ~ a i  people, but that was only as 
long as some of the Members were (.'O-Operating with the Government ~i  
the interests of the country. In this case, the Muhammadan feelir.g was. 
against the Government to this e,tent only, that it was not representing the 
views of the Indian Mussalmans, but, since it was made known that the 
Government have been doing their best in the interests of the Indiall Mus-
salmans, no Muhammadan would have disturbed the meeting or would have 
taken me:an advantage at the meeting to disturb it. They would have aU 
quietly heard the various Resolutions and speeches passed at the meeting and 
supported Mr. Montagu as also the Government of India who were represent-
ing the views of the Indian Mussalmans to the British Cabinet and were 
ultimat;.-ly endeavouring to bring about a treaty. for which they had heeD 
looking forward for a long time in order to pacify the m.-es in this country. 
The error of judgment in the present inl;taoce is due to a great lack of know-
ledge, as I hav.e said, on the part of the administl'&tor, and, while I think that, 
under ordinary circumstances, we miglit support every administrator and every 
official in this country, such a man, who has not even the slightest ~ a i D 

in making use of his powers in cases like the present, does not deserve any 
sympathy from this House. I support heartily the motion for adjournment 
which has been brought forward by Mr. Agnihotri, and I think he has very 
rightly stated that this is a matter which requires very serious conFideration, 
.because the Deputy ('ommissioner of Delhi has produced by his a.c.tion one of 
the worst effects on the minds of Muhammadans in this City. Some people are 
thinking that this officer belocgs to the class of one of those reactionaries whe. 
pave been hampering our efforts to bring about a peaceful treaty up till now, 
and this officer is working merely because of his impression that, on account of 
• the change in \Iinistr.v, his action will be justified by the higher officen;. Sir. 
I think this official has been very indiscreet-I won't go beyond that-he has 
been guilty of a vel'y indiscreet action. 

. (Mr. K. Ail/wi and ,everal ot"er Honoara6ltl-Mea6e,,: t I move, Sir, 
thatth. question be now put.') . 

Sir P. S. l5ivaswamy Myer (Tanjoret'll" Trichinopoly: Non-Muham-
madan Rural).: Bir, knowing as we do the extent to which the feelings of the 
Muhammadan community have been stirred, alld knowing as we alf'O do the 
extent to which the feelings of a number of Members of this ANlembly have 
beeu stirred, 1 rise with some amount of hesitation. I do not wish to recnrd 
"silent vote upon this question. (Hear, hear.) I have eDdeavoured to view 
the question lOIDewhat diapaaaioaately and arrive at a ealm judgment, if I 

• 
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may .y so. Now, what is the effect of this motion? If we carry it, it 
amounts to a censure upou the Government or perhaps upon the Deputy 
Commissioner or upon both. Let us tirst look upon it in its aspect of a 
motion intended to convey censure upon the Government. Now, so far as the 
motives of the gentlemen lrho are responsible for the convening of the 
public meeting' are concerned, there can be no question, that they were quite 
lawful, they were perfectly unobjectionable, but tltat is not the issue before 
us. The question is, are you prepared or do you feel it right or just to pronounce 
your censure upon the Government? Now. upon this Khilafat question, we 
have all expressed our approval of the strong attitude taken by the Govern-
ment of India, of the strong attitude taken by His Excellency the Viceroy 
and by the Right Honourable Mr. Monta.",o-u, the late Secretary of State. It 
.is the strength of their cbampionship of the cause of the Muha.m,nad.ans that 
·has cost Mr. Montagn his office. Perhaps that may not be strictly (.'Orrect. 
It may be s aid that that is due not so much to his advocacy of the Khilafa.t 
.as to his breacl1 of oonstitutional decorum. We, in India, at any rate, are 
rather inclined to attribute it more to the warmth of his advocacy of the 
Muhammadan cause than to the breach of constitutional propriety Knowing, 
then, as we do, the extent tu which the Government of India. and the Secretary 
-of State have all stood by the side of Mnhammadans, that ,hey have all 
.advocated the cause of the Khila.fat, is this how we are going to pay the 
Govemment, to pronounce our censure upon the Government? Now it may 
be said that. because they have championed the cause of Muhammadans, it 
~ not absolve them from the duty of right conduet in other matters and in 
other spheres, that if they iuterfere with personal freedom or with the right 
-of holding meetings, they should not be held absolved because they h"ve 
dealt nobly or stoutly by the interests of the Muhammadans in another matter . 
.Bnt I ask, are the two matters so entirely separa.re that. you ought to take no 
-notice of the fact th It they have sympathised with you, that they have advocated 
your interests and that they have stood by you boldly? It is all in con-
nection with this very same Khilafat matter that we are asked to condemn the 
Government. Now surely, in a matter like this, we onght tQ bear in mind the 
fll(.1; that the Government aave throughout espoused the cause of the Muhamma-
·dans. I for one am not prepared to condemn the Government because one of 
their subordinates has ~  guilty, according to one of my friends, of a grave 
indiscretion. Assume that for the moment. Now, if the Government is to 
be made responsible for every act of wrong of its subordinates, legally I can 
assure you it cannot, if the Government is to be made responsible for thee 
wrongs of its subordinates, whieh Government is there tha.t can escape censure 
-every minute of its life? Are not subordinates liable to error of judgment just 
.as mnch as we are liable? And, if the Government is to be condemned for each 
and every act of its subordinateR, I can tell you that this is not the only 
Government. that will not escape censure, but no Government will escape 
censure. That, I think, is an impossible position to take. 

Then, Sir, I come to the other que&tion, i~ •• the conduct· o£ the Deputy 
Commissioner. It has ~  laid that, if the lJeputy c 'ommiasioner had 
proh bited the holding of any meeting at &11, . his position might be intelli-
gible. He had 11"> objection .to the holding of a meeting ·in. an enclosed 
building, but. he objected only to the holding of .. meeting in the open a.i ~ 

~ .. seems to ,me to prove his 60,,4 Pde,. It ahon that he Jaad DO feeling 
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of antipathy towards those who were in charge of this meeting. His object 
was to allow as much liberty as possible to those who wished to move in this 
matter, but he thought, you miloY say .vronglyand he may consider himself 
rightly that, with the responsibility of keeping the peace, he could not afford 
to take the risk of allowing the meeting to be held in the open air. He may 
be r.ight or he may be wrong.· I do not now go into that question. But, 
does his conduct show any wanton or arbitrary interference with our liberties ? 
Is it at the worst anything more than a 6fJnd fide error of judgment? It may 
be an error of judgment. Men do not always arrive .. t the same view with 
regard to a particular situation. Men may alTive at different conclusions. 
One m~  may think that he may safely take the risk while another man may 
think that he cannot aftord to take the risk. These are matters upon which 
differences of opinion are perfectly natural &ond reasonable. Now, are you 
entitled to say, looking at the conduct of the Deputy Commissioner and at 
the circumstances and at the previous history of public meetings in Delhi as 
disclosed by the Honourable Sir William Vincent, that he exercised his judg-
ment in a manner so arbitrary, so unreasonable, that no person gifted with 
ordinary common sense lVoold have come to that conclusion or that he acted 
otherwise than 60",a}lJe, that his object was to interfere with the b'berties of 
the people, and that he did not intend to preserve the peace. For my 
part, S11', ,,·batever error of judgment the Deputy o~misai De may 

have been guilty of, I am not holding any brief for him, I am inclined 
to hold that it certainly is not a case of a wanton, and delibente disreganl 
of rights, or conduct which would amonnt to .-l4 fide. on bis aJIIrl. If 
a public servant acts to the best of his lights in an honest manner, are 
you to censure him for having made a mistake? If that is· the principle 
on which you are going to deal with pllblic servants, then I am afraid 
the position of public servants will become intolerable. By all means, let 
us come down upon them with a heavy hand, wbeneyerwe find that they 
are guilty not merely of errors of judgment-but ofconJuct which .. hows a 
ca.llous disregard for the rights of the people, as the conduct of the oflicials 
in the Punjab showed during the year 1919. I would go the whole length 
with you in condemning the conduct of the Punjab officials and I was not 
satisfied with the way in which Government dealt with the officials during 
the Punjab o ~ es. But here in the present cue, where the Deputy 
Commissioner thinks that he will be taking a risk which it will not be safe 
for him to take, if you are going to condemn him for that, then, I submit, it 
must make it very difficult indeed for public servants to discharge thdr duties. 
These are the aspects which occur to my mind and this is the reason why 
.I tind it not possible for me to record a vote of censure either upon the 
. Government or upon the Deputy Commi&&ioner. Far be it from me to _y 
that the conduct of the Deputy Commissioner on this particnlar occasion 
was perfectly justified, and that no other conclusion could haTe been come to. 
That is far from my purpose. My purpose is simply to say that a motion of 
eensure is not justified. . 

, (S,v,ral JIbno.ra6le JletIIlJ,rI: 'I move, Sir, that the questicn be now 
put.') 

Xr. President: The question is: 

• That thiI H01UII do DOW .djolll'D. ·0 

• • 
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The Assembly then divided as follows: 

AYES-29. 

Abdul Majid, Shaikh. 
AbduJ Rahim Khan, Mr. 
AbuJ Kasem, llaulvi. 
Agarwala, Lala G. L. 
Agnihotri, Mr. K. B. L. 
Abmed,Mr.K. 
Akram Hussain, Prince .A. ll. M. 
Asjad-uJ-lah, Mawvi Miyan. 
Ayyangar, Mr. :M.. G. :M.. 
Bajpai, Mr. S. P. 
Bhargava, Paudit J. L. 
Bijlikhan, Bardar G. 
Chaudhuri, Mr. J. 
Pas, Babu B. S. 
Gulab Singh, Sardar. 

....Abdul Quadir, Kaulvi. 
Aiyar, Mr. A. V. V. 
Aiyer, Sir P. 8. Sivaawam7.. 
~  Mr. D. C. ' 
Braciley-Birt, Mr. F. B. 
Bray, Mr. Denys. 
Bryant, Mr. J. F. 
Crookshank, Sir Sydney. 
Dalal, Bardar B. .l.. 
Dentith, Ilr . .A. W. 
j'aridoonji, Mr. R-
FeU, Sir Godfrey. 
Gajjan Singh. Bardar BM ..... 
Babibullah, Mr. Jlahammad 
aile ~ the BOIIOurable Sir Valmhn 
Ja,.nadlUl Dwarkadu, Mr. 
Keit.b, Mr. W. J. 

The motion was negatived. 

Bu8llaDally, 111'. W. M. 
Ibrahim Ali K.hdn, Li8llt.·Nawab Il. 
Iswar Sarau, Munshi. 
Mau Singh, BhaL 
Misra, Mr. B. N. 
Misra, Mr. P. L. 
Neogy, Mr. K. C. 
Rangachariar, Mr. T. 
Beddi, Mr. M. K. 
Shahab-ud-Din, Chaudhri 
Shahani, Mr. S. C. 
Sinha, Babu Ambika ,Pruad. 
Bohan Lal, Bakshi. 
Yamin Khan, Mr. :M.. 

NOES-340 • 

Lindsay, Mr. Darcy. 
Mit.ter, Mr. K. N. 
-Muhammad BUIIIIain, Ilr. ,T. 
-Muhammad Ismail, Mr. S. 

e ~ee  Mr_ J_ N. 
Mukher]ee, lrfr. T. P. 
Percival, Mr. P_ E. 
Sapru, thl! Honourable Dr. T. 'D. 

~a a a  Hussain Khan, ~ 
.-8chamnad, Kr. Mahmood: 
Sharp, Mr_ H. 
Spence, Mr. R. A. , 
Vincent., the Honourable Sir William. 
Vlshindu, Mr. B. 
Waghorn, Colonel W. D. 
Way, MI'. T. A. B. 
Jl;ahiruddin Ahmed, Mr. 

PROROGATION OF THE ~ . 

Ir. President: 1 have to read thfl following Message from His Excel-
lency the Governor General: , 

'[a p ~ a l e of ~ e io  (2) of ,ection 63· n of tie GmJer1t1lfent of 
[adia Act. [. Rufu, Daniel, Earl of Reading, ierelJy prorog1te eke Bel/llioft oj. 
tie Lp-gi'lalir:e ~ e l l l l oa tie conclusion 0/ it, lJ,uine88 un ~el a l  tie 2811 
Mflrcf&, 1922. 

READING, 

riceroy fllI,d Gover.nor General.' 
DELHI; 

Tie 27tl Marek, 1922. .' 
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.ft")1 J.,J ~ ~ ~ L. J.t.... ; ~ ~ ~  wnC "' ~l ~  ~ IlisJ ~ ) 

~  ,tJ;)r .II -~ l¥) ~ ~  IS' r')1 ))1 ~ ~  ~  ~ 

~ . i ~ "!jl -~  ~  L L~  ~  ~ I"'.r.; 'J! J..l &-~ 
.. 

~ .  ~  • ~.loi ni ~~ ~ )JI ~  ~ y . ~ A ~ ~ 

~ ~ ),1 • ~ Jw...1 IS' ~~ VJI..4U ~ ~ a:ij 1.S"'ll..1 c-j.A ~ - -
.)r.r-~ ~ ~ ~  .. '-.. .a ~  ~ .. y ~ ~ ...,r' i ~ l  w} 

L ~ ~ ~ ~. c9,....i )1"";.,. :: ~~ ~  ell ~ I) 4.f ~ 

\,)", IS ~~ w} ~.  ~ ~~ ....; \J";Ub VJ!r.-" ~~  c-)w, ~l

• ~~  JJr ~  i~  ~~ L} ....:;....QJlS,... ~ 1:I!r.1)j) 

ENOLISH TRANSLATION. 

Maulvi lIIIiyan Aaiud-ul-lah (Bhagalpore Divisioo.: Muhammadan) : 
Hon'ble 'President and Hon'ble Membeniof the House. I oppoeemy friend 
Mr.' N. M. Joshi's Resolution and think it neceaaary to _ya few words on it. 
The amendment to tim Electoral Rules of the Legialati ve Asaembly as pr0-
posed by our Hon'ble friend is, from our religious point of view, absolute-
ly iaa,ouible to consider. There are very strict injunctions regarding the 
Pulldah,of the females in the Holy Book of the Muhammadans. There is 
a verse which says .- . ~ 

• Let the women remain in their homes and they should Dot go .boot opealy as they 
ueed to do before -P'ing IeJam. ' 

, ',Therefore, when this Assembly is a Joint meeting place ot the Hindus and 
Muhammadans, how can I a.gree to the framing of such legislation which 
will place the Muhammadan Purdah system in jeopardy, 

In these days of the New Light I see people under th<3 influence of tht" 
Wine of Liberty ready to do such things which are harmful to our religious 
sects, whether Hindus or Muhammadans. 

In my humble opinion we, the male Members of this Assembly, hlH-e not, 
so far, been able to do anything good for the poor and the villagers to be 
proud of. 

I think it proper to give an example to show how, (some of) Dl~  able, 
-experienced and edU08.ted colleagues do the work-only on the 31st Jalluar.v 
last a Bill was to be introduced (the passing of) which would have benefit-
-ed a great deal the people in general-but our Hon'ble Member, who 
.claims to ~l his duties and responsibilities quite keenly, and who has also 
received Western odllcation, very nioely absented himself at the time of th(' 
introductiol1 of suoh an important Bill. The disappointment which i~ 
.absenoe oaused the HouBe and the public o&n well be imagined by you a.1l. 

When years of eduoation and endeavours oould not create the correct 
spirit of oitizenship in our young men an4 our educated young men could Ilot 
acquire even the preliminary qualifications whioh are necessary for the • 
.carrying on of the onerous governmental and public duties in the a lmi i~

• • 
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tration of a ·country, how then can I ask you to support a motion the object 
of which is for the women to receive Political Rigbts ! 

Before you express an opinion on this matter you will have to keep in 
view the education and the training which our Western sisters attaiQed be-
fore coming into the field of action. The women of India. are far l;ehind 
their sisters in the West as regards education. When our men fail to have a 
keen sense of responsibility of their public duties to expect that women will 
perform the same any better is to expect an impo88ibility. The ideas of oar 
~ o  men who consider themselves free from all e e ~ of Religion have 
been aptly described by the Poet Akbar :-

Taraqi Ali fIIJ' rdlie" ;0 zer·i-dBmd" ",1=1£,,-
Mid" MG8ftd 88 "'kk avr haram 8/1 bibld" "ikU,,: 

New roads of Progress which opened under the Heavens-
Brought men out of the mosques and women from Harems. 

Therefore, to give women the right of voting is to t"\8nd them to the 
Councils. When the men of this land have not been able to devise any 
means to effectively free this land of India. from the present confusion and 
unrest and to prevent thousands of people rich and poor from going to Jails 
. and giving up their lives uselessly-what can our women do ! 

With due respect I approach the gentlemen who are followers of the 
/ N'ew Light and request them not to be carried away by their ideas and that 
when they wish to do anything tMy should always keep in view the ideas 
and the sentiments of the people in general, because it is easy to legislate, 
but the trouble and inconvenience caused. to the people should be kept in 
mind at the same time. 

If the women are granted the right to vote-how will the Purdah nashin 
, women give their votes! If we presume that those who want to vote may 
do so and those who do not need not-even then the Muhammadan section 
will ha.ve a great harm done to it, and I think there are religiously inclined 
Hindu gentlemen present here in this Assembly who will never be a party to 
II.ny such legisla.tion. Therefore, I most emphatically ask the Hon'ble Mem-
bers of this House to oppose this Resolution and to put thf'. minds of the 
religiously inclined people at rt'st. 
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ENGLISH TRANSLATION. 

Maulvi Miyan Asjad .. ul-lah (Bhagalpore Division: Muhammaaan): 
HOD'ble President and Hon'ble Members, I wish to say a few words on 
the present Budget, which is before us now and which is being objected to 
on account of the enhanced taxes. I am very sorry to say that the poor 
inhabitants of India will have to face a great deal of troubles and hardships 
011 account of the proposed taxes, because after the German War all food 
and clothing ha'\'e become very dear and hence the life, honour and self-
respect of the poor are at stake. 

In the yiUages of India, many, in fact most, of the people wiu be found 
to possess only the scantiest clothing and that too, on account of its being very 
old, is patched up in many places, and very often has'been begged for from 
others. If we look at the food of the poor people there is nothing but boiled 
corn and .egetable leaves and there is no provision in the "'ouse for even 
this kind of {are to be had twice a day. 

II there is no work there is starvation to face. Therefore, to tax such 
poor people, is beyond the humanity Bnd dignity of human beings and would 
amount to this:-

'. BtJI'Gtl mdrgh do datICI lIZ pu/l-i-moor .. 
The rooster picked up the two grains from in front ol the ant. 
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Government's first duty is to keep its subjects alive and to· have a 
thought for their welfare and progress, and try to remove the troubles which 
face them. 

With the grant of the Reforms Scheme I had a big idea-I thought 
that now members wiU be called up from distant viUages and O'overnment 
will provide some eaRe and o~ o  for the poor-I did not know that their 
pre· Reform troubles wiU be doubled and trebled. The amount of taxation, its 
increase and decrease, were all fully discussed yesterday and there is noth-
ing left for me to point out. The proposal to increase the Ppstal rates last 
year had sent a thrill of anxiety through the poor of India, but thank GotJ. 
anyhow the price of the postcard and the 1 anna en velope remained the 
same after making some changes in the weight ofletters etc. We have to face 
the same trouble this year. My conscience and my fa.ith do not allow that the 
price of a post card or of 0.1 tolah letter be increased, because both es~ 

things are used ·by our poor people. In fact, the means of the poor do not 
allow them to use the envelopes and neither do they use them-the 
envelopes are used only on those occasionR when they (the poor) are oompelled 
to tell their troubles and great hardships to some sympathiser and the dis-
closure of which (if a post card were used) would bring disgrace. 

I am proud to say that I am an inhabitant of a distant village and my 
whole life has been spent in and about the villages. I used to think that 
the condition of the poor people of Bihar was the worst of all, but, when 
I came to (the other Provinces of) India I found that the inhabitants of 
the whole of India were leading a life of abject poverty and misery. It is 
a pity that the Government does not send the Hon'ble the 1!'inance Member, 
who imposes the taxes, to inspect the villages-Cat this stage the Deputy 
President took the chair) hence under the circumstances it is natural that he 
should ievy the taxes because he has always before his mind the (compara-
tively better) condition of the countries in Europe but never even by mistake 
does he look at the condition of the poor in India. It was usual with the 
kings of Old to go about disguised amongst the poor and the needy to 
inspect their condition and to devise means for their comfort, and welfare. 
This practice has disappeared now and the King's High Officers never even.. 
go to see the poor. If any big-officer goes to a village he simply wastes his 
valuable time in seeing some Rais or Zamindar, the helpless poor cannot 
approach the officer and neither are they wanted. 

This increase in taxation clearly shows that, while the poor people 
cannot get a bellyful of rice or dry bread, and live on only a little gram 
-it is now proposed to snatch away even the handful of gram from them. 
No one who hears me will be void of sympathy for the poor provided he 
has any tender feelings in his heart for them. Some gentlemen think that 
to impose a tax on the poor is a visible sign of sympathy on the part of the 
Government. I strongly and boldly draw their attent,ion to the fact that aU 
Governments of the World are based on the welfare and the ease of the 
poor people-when the condition of the poor becomes unspeakably bad 
they cannot help but turn against the Government; and India has reached 
this o i io ~ This is only the fruit of those gentlemen's shortsightedness 
which the Government is reaping now. bec'BUsc unrest even in a small 
portion of the country causes any amount of trouble and expense to the 
Government. Hence in my opinion it is not sympathising with the Govern-
ment but causing loss to it and to  dilate on this matter will mean loss of 
time and nothing else. 
Government is founded on the subjects-if there are no subjects or 

• • 

.. 
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tlley lose faith (in the Government), the very foundations of the Government 
are shaken. With great hopes and strength I say that it is the duty of the 
Government to see to the food and clothing of the poor people of India-
I do not want riches and honours for them from the Government. Up to 
now the thousand!! of rupees spent on education mean nothing for the poor.-
It remind!! me of a story-a king took pity on a beggar's condition and 
said" Spread thy doth 0 beggar that I may give thee money." The beggar 
replied "Daman az kuja aram ki jama no. daram," i.e. How am I to spread 
my cloth when I have nothing on. 

o Therefore, my fellow Members of this Hoose, who have left your homes 
and have come here to work for the welfare of India, do not allow Zulam 
to be carried on on the poor. This is a. well-known couplet;-

•• Be tara lIZ dh-i-mazlumdn l:i hangdm-i-dM kardan 
litibtU lIZ dare Haq bahr-i-iBtaqbtil mi dyad." 

, (Beware of the sigh..of the down-tt°odden because at the time of their prayer-accept· 
ance comea to meet it from the door of the Truth). 

I am afraid that when the news reaches the country that Government 
has taxed the people so heavily even those who were on the side of the 
Govemment will now turn against it and they will be compelled to look to 
others to help them, because whe!! even in soch a distressful condition 
no pity was shown to them, how can they be expected to side with the 
present Government' 

Now it remains with the Hon'ble the Finance Member to accept my 
hum ble request or not ;- --

" Mono fIG maflO jar&+jahofl ikhK1Jar hai; 
Ham mk-o-bad iaMb leo Bam;hd6.itienge." 
Listen to me or not, 0 Life of the World; 
I'll go on telling thee the good lIo!ld the bad of it. 
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ENGLISH TRANSLATION. 

Maulvi Miyan Asja.d-ul-la.h (Bhagalpore Division: Muhammadan): 
Hon'ble President and Hon'ble Members of the House, 1 support the Reso· 
lution which my Hon'ble friend Baha Ojagar Singh Bedi has introduced and 
I wish to say a ~w words on it, . 

The Arms Act passed in 1920 is open toO objections. We are surprised 
to see that a Sessions Judge, whose pen is charged with the life and death 
of a human being, has not the power to purchase shot cartridges (for him-
self). Then a District Magistrate, who has in his power to grant or not 
to grant a License, and who issues (Licenses for} hundreds of arms in a year, 
cannot purchase a gun (for himself). Then again Volunteers who are Euro-
peans and are ready to be called up for Active Service at any time and 
without compensation, they too have to obtain the necessary Licenses (for 
their fire arms). 

On the other hand, when I see the Rules under which Licenses are granted 
I find that the fees have been enhanced to such an extent as to be almost 
prohibitive, and if anyone makes up his mind to pay the fees, he has to 
face many other difficulties in obtaining a License which make him change 
his mind. To levy a fee of Rs, 10 on a Revolver, which is given after con-
siderable inquiries to very loyal persons only, is absolutely unnecessary and 
falls very ha.rd on the loyal persons. In fact, it comes to this that we totally 
refuse the permiMion even to the loyal persons to keep these arms which 
are absolutely necessary for the protection of their lives and we cannot 
understand why this unnecessary fine has been levied on l~yal y. Apart 
from this I wish to point out that even thoso persons who, under the H.ules 
in force, are entitled to keep fire arms are not granted the permission when 
they apply for them and they have to face many other i i l ie~  

I do not wish to discuss this matter at length here and I· hope that the 
defects in the Arms Act Rules, as pointed out by my BonthIa Jriend Ba"&a. 
Ujagar Singh Bedi in his lucid speech, will he duly considered together with 
ma.ny"" .other·defects which appear in the Rules referred to, and that a. com-
mittee will be appointed to recommend the nElcessary amendments (in the 
mles). I strongly hope tha.t a. Committee, as the Bedi Sahib has asked for, 
will consider the defects of the present Arms Act from all sides and will he 
successful in making proper amendments therew.. 

, 
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ENGLISH TBANSJ.ATION. 

lIIaulvi Jlliyan Asjad-ul-lah (Bhagalpore Division: Muhammadan) : 
Hon'ble President and Hon'ble Memben of the House, I am extremely 
sorry for and afraid of the dangerous condition which India has been 
d.ragged to at present. It is known throughout the world that more or less 
almost all the parties of IndftJ. have joined this movement. I can never 
say that this party is moving in the right direction. But the Khilafatand 
Swara) questions have been joined together, and this idea has been 
propagated throughout the length and breadth of India. The results thereof 
have been that we, the loyalists, have had to face difficultietl. It is often 
said by the people that the Government has given up doing justice; but I 
am entirely opposed to that view, beoause from the present movement more 
harm is expected than any good. 
Sir, It will not be out of place to say that the Government is the 

fountain-head of Justioe, and whatever orders are passed by it are taken by 
us to be entirely oorrect. In all the oivilized oountries laws are made with 
the concurrence of the governed. But, Sir, whatever happened during the 
Karachi trial has deeply injured the publio feeling. And now a question 
has arisen whether all the findings of the Karachi trial are entirely correct . 
. Sir, when, mostly on account of the economic strain, the Indians 

are understanding their rights and putting them bofore the Government, 
it is very difficult to accept that, as regards political matters, only ODe 
man-be he Mahatma Gandhi or Muhammad Ali-is leading the whole of 
India at present. It will also be a mistake to suppose that it is being led 
by several persons. The cause of the present Indian unrest is that the 
Indians, who had formerly been unaware of their rights, are now fully 
realizing them, are beginning to know their duties, and are trying to 
keep pace with the other materially progressive oountries of the world. As 
the Government has kept the Indian public t'ntirely in the dark for the 
last century and a half, its faith in the Government is shaken. In such a 
oondition of perplexity, whosoever .makes a' quite ordinary speech a a.i s~ 

the Government is forthwith crowned by the publio as a leader. Therefore, 
Sir, it will be a grave mistake to suppose that the present Indian . unrest is 
due to any particular leader. 
It is not a secret that the punishments awarded to the leaders of the 

present movement have oreated a gulf between the English 'and the Indian 
nations; and. it can by no means be bridged over by the· Government 
through speeches. Therefore, Sir, it is quite becoming that th& Ali Brothers 
should be released at once together with the other politioal prisoners, who 
have been imprisoned on account of the Khilafat movement. This is the 
only course whioh may ensure peace in India. Such a step, if taken by the 
Government, will produoe a vflry good effect on the public mind. The publio 
will realize that tlae Government now wants to do bare Justioe, and so it 
should help the Government. Sir, the object of the Royal Proclamation has • , . .-
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been and is that the King may forgive and may forget past events, when-
ever he pleases. WheB a king does so, his subjeots consider him to be very 
gracious a.nd good-intentioned, and the public holds him in high respect. 
Whenever a. king relea.ses anybody, he is taken to be a great friend and a 
good judge. . 

Sir, the condition of the Indian public is like that of a child. Remem-
ber that if you chastise a child, he never forgets it, and the thought of 
retaliation always haunts him. Though apparently unable to retaliate, yet 
the thought of retaliation al ways remains with him and goes on increasing. 
Sir, such is the condition of India. The people think tha.t the leaders 
have been punished very severely. If after thia, in conformity with public 
opinion, the Government changes its policy legally and oondones their punish-
ments, then, Sir, the Indian public will be loyal to the Government and will 
not take any part in the present movement. Sir, for the welfare of the 
country as well as for that of the Government, the Ali Brothers and otherS 
should, in my o~i io  be released forthwith. . Thi!l will be quite in keeping 
with the Royal Proclamation, and will restore peace and order in the 
ooontry. The entire country will hail this very gladly and will think that 
the Government has changed its policy of repression. 

Sir, all the Members df the Legislative'Assembly weloomed H.R.H. the 
Prinoe of Wales very enthusiastically and thought it to be their duty to 
prove their devotion to him in every way in foture. I submit verJ humbly 
that we are discharging our duties, but the Government is injuring our aim 
through its polioy. 

Sir, you may take it that the Indian pu.blic has entirely despaired of the 
present policy of the Government, and is, in a way, diasooiating itself 
from it. Therefore, Sir, the people are trying to devise means to give vent 
to &ll their suppreaaed feelings and to indulge in exciting speeches, which 
are absolotely calculated to create unrest. Therefore, Sir, I am of opiBion 
that some suoh thing must be done as may allay the present Indilm 
excitement. In my opinion, this is an opportune moment for. the Govern-
ment to release the Ali Brothers and to show favour towards them; and thus 
the faith of the publio in the Oovernment may be fully restored. . The 
Indian poblio thinks that His Imperial Majesty the King Emperor lUay 
show unbounded kindness and compassion. Therefore, Sir, the public is 
waiting to see both these attributes shown by His Majesty. 
Sir, nothing can hinder me from telling the truth; and I say this quite 

frankly that the number of friends won .in the world through compassion and 
sympathy could never have been won through punishment and oppression. 
Compassion and sympathy produce a ve-ry' good effect, and even silenoe the 
biggest foe. Thus the supporters of the Government will get an oppor-
tunity of telling the people that the Government is considerate towards 
them even though they take part in improper and exciting movements 
against the Government. Therefore, Sir, I submit very respectfully that 
the Ali Brothers and other political prisoners, through whose atTeSt the 
exoitement has much increased, and who have been arrested through the 
wrong use althe Criminal Law, should be released forthwith, and the present 
polioy of the Government be ohanged at onoe, so that peace and contentment 
ma.y reign in the country. 

In oonolusion, I support the Resolution brought forward by the Hon'ble 
Mr. Mahmood Schamnad. 

• • • • 
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ENGLISB TRANSLATION. 

lIauln It'Iiyan Aajad-ul-lah (Bhagalpore Division: Muhammadan): 
Sir, Feeling for the poor, it is with great regret and 8C'rrow that I oppose 
this increased duty on Indian made cloth, by doubling it this year to what 
it was Jast year, I think, the inhabitants of the whole of India. whether 
rioh or poor, will have to face terrible privations. When I think of the 
-olden days of the people of my beloved India. I reoa.ll that twenty yea.rs ago 
in our beloved country food stuffs and cloth were 80 cheap that eVel) the 
poorest of the poor did not care to put on oountry.made cloth. .-\Ias! the 
time has now come tha.t, on account of the dearness of food stuffs a.nd 
-clothing, thOle people who a.lways used to be looking for the delightful 
foreign olotbs-.nd artioles haTe now been compelled on account of the prices 
to tum their thoughts to country-made thingslnd cloth. 
If we take the present movement into oonsideration and say that it ill 

·on acoouat of the movement that Indians are turning their thoughts toward" 
country-made oloth and thinp, it will be neither just nor proper, bel.>ause my 
-countrymen are not suoh that they would side with the movement 011 • 

.aooount of economy or profit, but their main reason lies in their poverty 
• • • 
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and helplessness so that they are DOW obliged to tum their tlhoughta to ooungy-
made cloth and things. I know it fully well that in ollr oountry everything 
has e om~ dear, so muoh so that the expensea (or edUD8rtion and servant. 
have gone up so muoh that oomparing the acoounts of the last few years 
they are nearly double now., I very st.rongly appeal.,to the Members or 
this House that there should be no increase of duty whatever on the 
Indian made cloth. In fact it seems to me expedient and proper that 
last ~ ea s duty should be decl't'ased somewhat-because, as it is, to providtt 
clothes for themselves and members of their family many poor people have 
to face troubles and privations. Hence in my opinion when the duty is 
doubled. it will be a matter of certaintv now that no clothes will be seen on 
tht'perSons of the poor people. Kind Members of this HO\18e-prea.se 
always keep in mind the thought of t.he troubles, trials and poverty of your 
poor India's inhabitants because you have come here to represent the Re-
forms Scheme and the Reforms Scheme is meant to ease off the situation and 
not to enhance its present tronbles, 

Are we, the people of India, destined to find every profitable schemtt 
p o~e abortive in our case! With due respect to the Reforms Scheme-:-I 
say that it will be absolutely fit and proper that the duty on country-
made cloth ought to be less than that of last year's. The idea Gf ~ 

Reforms Scheme which our loyal Indians entertain in their minds will then 
be a correct and proper idea. With these few words, I expre88 my unwillillg-
ness to increase the duty on cloth and I trust the Members of this House will 
side with me for a decrease in the duty imposed last year. 
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~GL  TRANSLATION. 

llaulvi lliyan AJdad-ul-lah (BhagalporeDivision: Mo.h&mmadan): Sir, 
I rise to submit a few important points. I can, by no means, agree to the 
imposition of a duty on kerosene. Formerly keroseue was used by eyery 
one, rioh and poor, high aud low; but since the introduction of gas and 
electrio lights, the rich and \",ealthy people have curtailed its use. In large 
cities, eyen the middle claslI people have given up the use of kerosene as 
is patent to all. • 

~  it is evident that kerosine is uaed by the poor and the culli-
\'"atora only, it is necessary that its ins and outs should be fully considered. 
Lasi year kerosene was exempted from duty. Thus imposing a duty 
. thereon this year shows that either its conaumera are the rioh or the people 
who used it last year have grown rioh or have been placed in aftlnent cir-
cumstances.. To make this point explicit, it is neoessary and unavoidable for 
me to giye a true account of the village aociallife and of the oircumstances 
of the uee of kerosene. 

My colleagues ill the Assembly, I know and believe that at the present 
time kerosene is used mostly in the Indian villages by the poor; and the 
manner in whioh it is uRed is this that the poor labourers light their lamps 
just after sunset and put, them out on acoolllit of 'their poverty Just after 
taking their meals. 

" Ki CJIUWfJl Shab mibahad mi.ki" c1airng-i kAe.i\ ro' ". 
(The poor put out their lamps in the early part of the night.) . 

The JK>9rohave been reduoed to this condition th.t they can Just barely 
affurd to have a single light for the whole house; and when they have to go 
to other rooma or houses, they have to take the s.me light with them, and , 
thus the former house or room remains in darkness. How pitiable and 
regrettable it is that, while we may use electrio lights in each and all of 
our rooms, the poor may not, on account of the dearness  of keroaeae light • 
even one of their rooms' All the great men th.t the world haa produoed, 

, • • 
• 
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or those who claim to be great men at present, have always beeu a.nxious 
for the comfort and welfare of the poor and the destitute. 

Now it is the duty of all the Members of the Assembly, who are res-
ponsible'to their constituencies, to give their opinion after a full consideration 
of this delicate matter. " 

Gentlemen, will it be acceptable to you that kerosene may be made 
dearer so that the houses ilf the poor, the destitute and the labourers may 
remain without a light permanently' No, never! No one, be he an Indian 
or a European, can bear to light his rooms with electric light while the poor 

- may not get even a single lamp to light at dusk. 
Taking another point of view, the Government will have to face diffi-

culties when, on account of the number of lights in the villages becoming 
less, the thieves and robbers will get an opportunity of carrying on their 
depredations freely. And when the bare necessaries of the poor will be 
C&lTied away, the cases of theft will multiply, and the offIcers 'of the Govenl-
ment, from top to hottom, will have to face difficulties aoci ha.rdships. 

As I am ever ready to give out the real facts, I beHeve that no sensible 
man, who is aware of the condition of the poor and has got even a little 
love for them in his heart, can disagree with me. 

Secondly, how improper and unsuitable it is that we, the well to-do 
people, should pass our nights in ease and comfort in the light and compel 
the poor to receive light from the moon only I Therefore, I cannot make out 
what will be the result of trying to have people's houses without a light 
in these days of light (civilization). " 

Gentlemen, thelabourel's and coolie!! are as much human beings as we 
are. How shameful it is for us that we may live in palaces under electric 
Jights while the villagers amI the poor are not able to light even a, single 
latnp in their houses. " . 

As I do not want to waste the valuable time of the Assembly, 1 recom· 
mend that it will be better to remove the dut.y on kerosene altogether, 
so that in every comer ~ lane of India the light may continue: 

The oilicial Member baa said that the price of keroeene will go' down 
by itself. ' But to this 1 may reply that, even if a small duty is imposed _ 
on kerolMme the shopkeepers will get a good opportunity, and instead 
of iucreasiQg :the price in proporLion to the tax will in(lrease it heavily. The 
rich will ,not feel it, but the poor shall ha"e to face extreme difficulties. 
Therefore, I l'equest the Hon'ble Members of the House to vote for removing 

., the duty on kerosene. 
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Mukhdum Sayed RB.jan Bakhsh Shah (South West Punjab: Muhan)-
madan): HOD'ble President, the Indians are very sorry at the resignation 
of the Secretary of State for India. He always had at heart the welfare 
and the progress of the Indians, and every Indian of whatel'er caste or creed 
is very thankfol to the Hon'ble Mr. Montagu, and for his efforts towards 
the recovery of their Holy Places, we Indian Mubammadans in particular 
feel moved to heart felt gratitude. 

About four years ago, when the Secretary of State for India "isited 
Delhi, amoDg other depatations a deputation on a big scale waited on him 
with Indian demands. I was one of them and had the honour of present-
ing the addl'e88. 
Mr. Montagu was not only trying to get the Indians their rights, but he 

was England's real well-wisher and a statesman of the highest class. In 
.bort, the Indians feel antold sorrow at his resignation at a time like this. 
la~ o ly aupport this Resolution. 
___ ... ---J''---__ _ 

• Vide Leiillative A888mbly Debate., Volumt" II. page 3716. 



INDEX 

TO THE 

DEBATES OF THE LEGISLATIVE ASSEMBIJY. 

Volume II. 

ABDULLA, MR. ·SAIYID MUHAMMAD-
See "Questions and Answers. " 

ACCIDENTS-· 
Question regarding frequency of machinery-on the G. I. P. Rail way. 

2061. 

AOOOMMODA.TION-
Question re unsatisfactory arrangements for -- of Honourable Kem-

bers. 2396-51396. 

ACCOUNTANCY TRAINING-
Question re ofticers attached to firma in India for -. 3006. 

ACQOUNTANT GENERAL, MADRAS-
Question re the creation of new appointments in the oftice of the-. 

1440-1441. 

AOCOUNTANT GENERAL, RAILWAYS-
Question re the transfer of the - and staff to the State Railways 

Cadre. 2061. 

ACCOUNTS ESTABLISHMENT(S)-
Question re increase in rates of pay for -. ·2350-2361. 
Question re llDiform increase in rates of pay for all -. Sl349-2350. 

-AOCOUNTS OFFIOES-
Question re non-grant of percentage increaaee to oertain -. 3738-3739. 
Question re memorials from - and Audit Oftices for increases of pay. 

8739. 

AOKWORTH COMMITTEE-
Question re discussions in the Assembly on the - report. 2618. . , 

ADEN- • Question re future administration of -. 1590. 
Question re Memorial on transfer of the administration of -. 1562-

1588. 
Question re transfer of the administrative control of. -. 1354.-1366 . 

• • • 



2 INDEX TO LEGISLATIVE ASSEHBLY DEBATES. 

ADDRESS OF WELCOME-
--to His Royal HighneB8 the Prince of Wales. 1448, 1609-1610. 

ADJOURNMENT-
Motion for --to discUBB the policy of Government in regard to the 
political situation. 1453-1461. 

./ Motion for --to discuss the position of rn7lians in Kenya, not ad-
mitted, as the question had already been set down for discussion on 
a Resolution on the subject. 2176-2179. 

Motion for --to discuss the East Indian Railway strike and to paB8 a 
vote of "Confidence in Mr. Montagu. 2396-2402. 

Motion for --to discuss the resignation of the Right Honourable Mr. 
Montagu. 3016-3017. 

Motion for --to discuss the appointment of Sir Henry Wheeler as 
. Governor of Bihar and Orissa. 3400-3401. 

Motion for --re South African Deputation.. 3556. 
Motion for --to disCUB8 the conduct of the Deputy CommiB8ioner of 
Delhi in prohibiting a public open air meeting on the 23rd March. 
3790-3792, 3834-3839. -

ADJUSTMENTS WITH PROVINCIAL GOVERNMENTS-
Budget --. 3344 .. 

·ADMINISTRATION REPORT(S)-
Question re the inclusion of additional information in the --of the 
Railway Board. 1578-1579. 

ADVISORY COMMITTEE-
Question rs --of Elected Members to assist members of the Executive 
Council. 1599. 

,AJ)VISORY RAILWAY COUNCILS-
Question re --. 1578. 

AEROPLANES-
Question re --in India. 3397. 
Question re Hying of --on private lands. 3397. 
Question re --in the pOBBession of the University Corps, etc. 3397. 
Question re -_ - in military use. 3397-3398. 
Question re --with the Police. 3398. 

AEROPLANING-
Question re civil--under licenses of district officers. 3398-
Question Te restrictions on .civil--. 3396-3397. 

AFGHAN GOVEBNMENT-
Question re particulars of telegraph equipment presented to the --• 
• 2439. 

AFGHAN TBEATY-
Question f'e the latest --. 1832-1837. 
Question re the cost of --. 1369-1370. 

AGARWALA, LALA GIRDHABlLAL-
Allotment of time to _. - to introduce his Cod. of CivilProeedure 

me me ~  Bill. 2\121. 

Code ~ . Civil Procedure ~me me  :sill. 1852-1653. 



INDEX TO LEGISLATIVE ASSEMBLY DEBATBS. 

AGARWALA., LALA GIRDHARILAL-contd. 
Code of Civil Procedure (Amendment) Bill. 2241, 2629-2630. 
Demands for supplementary grants. 2988-89. 
Indian Finance Bill (Budget). 3522, 3533-3534, 3548, 3585-3586. 

3 

Indian Income Tax Bill. 1991-2002, 1931-1932, 1935, 1937-1938, 1939-1940, 
1941. 

Motion for adjournment to discuss the appointment of Sir Henry 
Wheeler as Governor of Bihar and Orissa. 3400. 

Motion for adjournment to discuss the East Indian Railway strike. 
2396. 

Resolution re abandonment of the policy of repression. 1675-1676. 
Resolution re abolition of distinctions between votable and non-votable 

items in the Budget. 1963-1965. 
Resolution re India's participation in the British Empire Exhibition 

in 1924. 3698. 
Resolution re measures for providing cheap and speedy justice in India. 

3668-3670. 
Resolution re technical training of Indian and A:nglo-Indian youths. 

2522, 2523, 2531, 2532. 
See" Questions and Answers. ',' 

AGNIHOTRI, MR. K. B. L.-:-
Budget. Agriculture. 3249. 
Budget. Indian Postal and Telegraph Department. 3134. 
Budget. Rajputana, 3374-3375. 
Budget. Taxes on Income. 3073-3074. 
Civil Procedure (Amendment) Bill. 2445, 2453, 2454, 2459-2460. 
Code of Criminal Procedure (Amendment) Bill. 2640-2641. 
Hindu Ceremonial Emoluments Bill. 3797, 3804-3805. 
Indian Emigration Bill. 2193. 
Indian Finance Bill (Budget). 3546, 3547, 3551, 3553. 
Indian Income Tax Bill. 2584-2585. 
Motion for adjournment to discuss the conduct of the Deputy Commis-

sioner of Delhi in prohibiting a public open-air meeting on the 23rd 
March. 3790-3791, 3834-3836, 3831, 3838. 

Police (Incitement to Disaffection) Bill. 2683-2685. 
Resolution re equality of status for Indians in South Africa. 2308-2317, 

2340-2341. 
Resolution f'e Foreign and Political service, and military officers ill 

judicia.l or a.dministrative posts. 2548-2550. 
See "Questions and Answers ... 

AGRA OU'.l'RAGE-
Question f'e inquiry into --. 3728. 

AGRICULTURE-
Budget --. 3249-3254. 
Budget. Requotion of demand under head --. 3249-3254, 

AHMAD KHAN, MB.-
Question re the case of --, Tahsildar, Frontier Province. 3779. 

,AHMED BAKSH KHAN-
See" Questions and Answers. " 

• A 2 • 
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AHMED, MR. X.-

Amendment of Standing Orders. 2417, 2425. 
Motion for adjournment to discuBB the policy of Government in regard 
to the political situation. ~. 

Motion for adjournment to discuBB the EaBt Indian Railway a i ~. 

. 2398-2399. 

Motion for postponement of resolution re policy of repreBBion. 1610. 
Reaolution re abandonment of the policy of repreaaion. 1449-1460. 
Resolution re establishment of Railway InduBtries. 2707. 
Reaolution re Indian Mercantile Marine. 1540, 1041, 1M2. 

Resolution re prevention of overcrowding on railways. 15M-lUG. 
Resolution re releaao of Ali Brothers. 2931-2932, i933, 2934. 
See "QueBtiona and Answers. " 

AHMEDABAD-
Question re through train aervice between Hyderabad and --. IOH-

i053.. 

AIYAR, MR. A. V. V.-
Indian Finance Bill (Budget) .. 3000, 3610-3611. 
Oath of office. 2741. 

AIYER, SIR P. S. SIVASWAMY-
Amendment of Standing Orders. SI039-iOM, 2047. 
Budget. General Adminiatration. 3210-3211. 
Budget. North-West Frontier Province. 3367-3360. 
Budget. StamPB (including expenditure in England). 3093. 
Budget. TaxeB on Income. 3057-3008. 
Civil Marriage (Amendment) Bill. 1647-1649. 
Indian Finance Bill (Budget). 3401, 3404,  3400, 3410, 3(4.2, 3480, 34118-
3500, 3598-3599, 3611-3612-

Indian Income Tax Bilt 1931-1939, 1999, 2009-2011, 2013, 2017. 
Indian Preas Law Repeal and Amendment Bill. 3686,  3686, 3687.a&88. 
Motion for adjournment to discUBB the conduct of the Deputy Commia-
Bioner of Delhi in prohibiting a public open-air meeting on the i3rd 
March. 3847-3849. 

Motion for pOBtponement of resolution re policy of repreBsion. 1511. 
Resolution re abandonment of the policy of repression. 1712-1717. 
Resolution re appointment of Council Secretaries. 3827-3828. 
Resolution Te Indian Mercantile Marine. 1531-1535, 1537. 

Resolution re re-appropriation between demands in the matter of re-
duction. 3386, 3387. 

Resolution re resignation of Mr. Montagu. 3705-3706. 
See" QuestionB and Answers. " 

A1MER-MERWARA-
• Budget. -. 3373. 
Bu.iget. Reduction of demand under head --. 3373. 

AXOLA BASIM RAILWAY-
Question re the construction of the --and Yeotmal Dhamangaon 
Raikv-aya. 2153. 
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AKRAM HUSSAIN, PRINCE AFSAR-UL-MULK MIRZA MUHAMMAD 
BAHADUR-
Budget (General discussion). 2791-2793. 
See "Questions and Answers. " 

ALI BROTHERS-
Question re case against - and. other co-accused in Karachi Trial. 
1338-1340. 

Question Te engagement of Mr. Alston against the - and others. 2171. 
2171. 

Resolution re release of - and others (declared withdrawn). 2108. 

LL D~ 

Question re Capital Retention Committee at --. 1405. 

ALL-INDIA CANTONMENTS ASSOCIATION-
Question re grievances of the --. 3729-3730. 

~io  .,.e proCeedings of the -. 3'T29. 

ALLOWANCE{S)-
Question re --to delegates going overseas. 2747. 
Question re --to ofticial members of the Indi .. n Legislature. "'0. 
Question re grant of conveyance and haulage --to Members of the 
Legislative Assembly at Delhi. 1562. 

Question re increased travelling --for railway sta.tf. 3Ol2. 
Question rlS overseaa --for Imperial Services other than the I. M. S_ 

1439-1440. 

Question re overseas railway --to omcers recruited in India. 2063. 
Question re grant of daily and conveyance --to the Delhi Mem-
ber of the Legislative Assembly. 51164. 

ALSTON, MB.-
Question re engagement of - against the Ali Brothers and others.' 

51171. 

AllAN SABRAS-
Question rlS encouragement of --. 3'135l. 

AllAR SINGH, TBAICUB-
Question TIS expulsion of --. 1407-1408. 

AMBALA CANTONMENT-
Question rlS electric installation in the --. 1374-1375. 
Question rlS electric lights and fans for Indian troop. in -. 1374. 

AllBALA OANTONMENT COMMITTEE-
Question re eredit of the --. 8730-3781.· 

AMERICAN TOUR-
Question re cost of Profe880r Horne's -. ~ . 

AMJAD ALI, KBlN BABADUB MAULVI-
Budset. EDli8ration --(Internal). 8SI74-3275. 
Civil Procedure (Amendment) Bill. 2447-2«8. 
Code of Criminal Procedure (Amendment) Bill. 2638-2639. 
Indian Finance Bill (Budget). 3490-3491, 3492. 
Resolution rlS establishment of a Privy Council in India. 2'186-2787 • 

• , • 
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ANDAMANS-
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Question re a.bolition of the penal settlement in the --. 2167. 

• ANDAMAN AND NICOBAR ISLANDS-
Budget -. 3373-3374. 
Budget. Forest. 3373. 

ANDHRA DISTRICTS-
Resolution re separation of the -- from the Madras Presidency. 2109-

2124. 
ANGLO-JAPANESE TREATY-

Question re the -- relating to India. 1837. 

ANGLO-ORIENTAL FILM OORPORATION-
Question re sole cinema rights for official functions during Royal Visit 

for the --. 3007-3008. 
Question re· the circumstances in which the Royal Tour film contract 

was given to the --. 3773. 

APPRAISERS-
Question re diBCOntent among India.n and Anglo-Indian -- of the CUI-

toms (Karachi). 1346. 
Question re promotions of -' - and examiners. 1344. 
Question re office hours of -- in the Karachi Customs House. 1342. 
Question re overtime rates for -- and other customs officers. 134J.43. 

ARCHlEOLOGY-
Budget. --. 3237-3241. 
Budget. Reduction of dema.nd under head --. 3237-3241. 

ARCHlEOLOGICAL SURVEY, SOUTHERN CIRCLE-
Question re removal of the office of the Superintendent of --. 1353. 

ARMS ACT-. 
Question re revised -- rules. 1837. 
Question re exemption of Members of the Legislature from the opera-

tion of the Indian --. 1878, 2660-2561. 

ARMS RULES-
Resolution ·re Committee on new --, 1920. 2246-2255, 

ARMY DEP ARTMEN'I'-
For Budget -- Bee General Administration (Budget). 

ARMY HEADQUARTERS-
Question re observance of Wednesdays as half-holidays in the --. 1441. 

ARMY OFFICERS-
Question re reduction of -- in India. 2058-2059. 

ARMY REQUIREMENTS COMMITTEE-
Question re report of the --. 1946. 

ARTILLERY-
Question re commiasions for Indians and their admiuion to the -- a.nd 

'other. branches of the service. 2157-2168. 
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ASJAD-UL-LAH, MAnvI MIYAN-
Budget. (General discussion). 2870. 
Indian Finance Bill (Budget). 3437, 355i. 
Resolution f"e Committee on new Arms Rules, 1920. 2256. 
Resolution f"e Women's franchise. i087. 
See "Questions and Answers. " 

ASSAM BENGAL RAILWAY-
Question f"e the --. 1580. 
~io  re discomforts of paBBengers on the Kulaura-Sylhet Branch 
Line. 3724-3725. 

Question f"e transfer of the Dacca section of the Eastern Bengal 
Railway to the --. 1823. 

ASSEMBLY CHAMBER-
Ruling f"e the entry of persons into the --. 1(60. 

ASSENT-
Question f"e the position of Members of the Executive Council in rela-
tion to the Governor General's --to provincial Legislation. 1404. 
--of the Governor General to Bills named below p&BBed by the Indian 
Legislature:- 1791. 
(i) The Indian Marine (Amendment) Act, 1921. 
(ii) The Indian Works of Defence (Alnendment) Act, 1921. 
(iii) The Negotiable Instruments (Amendment) Act, 1921. 
(iv) The Carriers (Amendment) Act, 1921. 
(v) The Indian Lac Cess Act, 1921. 
('I.·i) The Indian Post Office (Amendment) Act, 1921. 
(vii) The Indian Penal Code (Amendment) Act, 1921. 
(viii) The Cattle TrespaBB (Amendment) Act, 1921. 
(i:r;) The Maintenance Orders Enforcement Act, 1921. 
(:t:) The Land Acquisition (Amendment) Act, 1921. • 

--of the Governor General to Bills named below paBBed by the Indian 
Legislatures: - 1948. 
(i) The Indian Electricity (Amendment) Act, 1922. 
(ii) The Indian Factories (Amendment) Act, 1922. 

--of the Governor General to the Bill n/LIDed below paBBed by the 
Indian Legislatures:- 2351. 
The Benares Hindu University (Amendment) Act. 

--of the Governor General to Bills named below paBBed by the Indian 
Legislatures: - 2503. 
(i) The Special Laws Repeal Act, 1922. 
(ii) The Indian Criminal Law Amendment Repealing Act, 1922. 

--of the Governor General to the amendments of the Legislative 
ABBembly Standing Orders passed by the Indian Legislatures. 
2689. 

--of the Governor General to Bills named below passed by the Indian 
Legislatlures:- 2907. -
(i) ~e Indian Emigration Act, 1922. 
(ii) The Delhi University Act, 1922. 
(iii) The Civil Procedure (Amendment) Act, 1922. 
(iv) The Indian Limitation (Amendment) Act, 1922. 
(v) The Indian Income-tax Act, 1922. 
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/ ASSENT-contd. 
--of the Governor General to the Bill named below passed by the 
Indian Legislatures:- 3792. 

The Indian Finance Act, 1922. 

ASSETS-
Question re sundry --and receipts amounting to 15 croreB. 3619. 

ASSISi'ANT ENGINEERS-
Question re omission of 26 --of the Bengal Nagpur ailwa~ from 
the Statement of Demands for 1922-1923, 3015. 

ASSISTANT SURGEONS-
Question re position of --with tCmporary commiBBionB. 1840-1841. 

ASSISTANT TRAFFIC SUPERINTENDENTS-
Question re - on the N. W. R. Railway. 1399. 

ASSOCIATED PRESS-
Question re the grant of a BUbsidy to --. 1572. 

ASSOCIATIONS-
Question re e o i i~  of --of Government employees.. 3318. 

ATTACHED OFFICES-
Question re disparity between BC&les of pay in Secretariat and--. 1593. 
Question re clerks in --. 1594. 
Question re discontent  among clerks of --as regardB scales of pay. 

2159. 

Question re discontent among the Btaff of the --. 1594. 
Question re dutieB performed by clerks in--6nd Secretariat ofticea. 8148. 
Question re inadequate Beales of pay of clerks in --. 2168-2159. 
Question re ineligibility of clerks in --for appointments in the Sec-
retariat. 2160. 

Question re pay of --. 3004. 

AUDI'l'-
Budget --. 3213-3218. 
Budget. Establishments for quasi-commercial accounts. 3213-3215. 
Budget. Reduction of demand under head -. 3215-3218. 

AUDIT OFFICES-
Question re memorialB from Accounts and --for increase of pay. 3739. 

AVIATION-
Budget. -. 3263-3266. 
Budget. Reduction of demand under head --. 3263-3266. 

AVIATION SCHOOLS-
Question re civil --in India. 2429. 

AYYANGAR, MR. M. G. MUKUNDARAJA-
Budget. Payments to other individuals (Madras) --. 3079, 3080. 
Budget. Sumptuary Allowance of the Governor General. 3150-3151. 

Charitable and ReligiouB Trusts (Amendment) Bill. 3816-3817. 
Hindu e ~o ial Emoluments Bi11. 3806, 3807, ~ . 
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AYYANGAR, MR. M. G. MUKUNDARAJA-contd. 
Iudian Finance Bill (Budget). 3582-3585, 3586. 
Indian Press Law Repeal and Amendment Bill. 3689. 
See" Questions and Answers. " 

• :AYYAR, lb. T. V. SESHAGlRI-
Amendment of Standing Orders. 2410-2411, 2415, 2418, 2426. 
Budget.· Customs Recreation Club. 3022-3024. 
Budget. Executive Counoil. 3155, 3157. 
Budget. (General discuBBion). 2787-2791. 
Budget Railways. 3104, 3111, 3112, 3113. 
Civil Marriage (Amendment) Bill. 1795-1797, 1806. 
Demands for supplementary grants. 2991-93, 2995. 
Delhi University Bill. 1894-1897. 
Indian Factories (Amendment) Bill. 1466-1467, 1468, 1478. 
Indian Finance Bill (Budget). 3418-3420, 3454, 3457-3458, 3467-3468, 3525- . 

3526, 3527. 
Resolution re abandonment of the policy of repression. 1449, 1670-1673. 
Resolution re appointment of & Committee to examine Sections 

124-A, 153-A and 500 of the Indian Penal Code and Section 500 of the 
Criminal Procedure Code. 1748-1749. 

Resolution re Committee on Currency and Exchange. 1849-1850. 
Resolution re Committee on Railway Riak Notes. 2954-2955. 
Resolution re equality of status for Indians in South Africa. 2320-

2322. 
Resolution re Indianisation of the Services. 2369-2371. 
Resolution re re-appropriation between demands in the matter of re-

duction. 3388. 
See "Questions and Answers. JJ 

B 
BAGDE, MR. K. G.-

Budget. Expenditure in England under the control of the Secretary 
of State. 3378. 

Hindu Ceremonial Emoluments Bill. 3806. 
Resolution regarding Indianisation of the Services. S!381-S!385. 
Resolution regarding Women's franchise. 2098-2099. 
See "Questions and Answers. " 

BAJPAI, RAI BAHADUR S. P.-
Indian Income-Tax Bill. 1916, 1917, 1931, 1934. 
Resolution regarding abandonment of the 'policy of repression. 1710-

1712. 
Resolution regarding Committee on new Arms Rules. 2250-2251, 2252. 
See" Quest,ions and Answers. " . 

BALLOT-
- for Bills. 1739. 

BALLOTING-
Time for --. 2427-2428. 
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BALUOHISTAN-
Budget -. 3369-3370. r 

Budget. Reduction of demand under head --. 3369-3370. 

BANGALORE-
Budget -. 3377-3378. 
Budget. Reduction of demand under head -. 3377-3378. 

BAR-
Question regarding tha creation of an Indian --. 1403. 

BARHARWA-
Question regardi.ng the transfer of the area between the Police Stations 

of Rajmahal and -- in Bihar and Orissa to Bengal. 1369. 

BARODAW ALLA, MR. S. K.-
Budget. Emigration (Internal). 35171. 
Indian Finance Bill (Budget). 3044. 
See" Questions and Answers. " 

BARSI LIGHT RAILWAY OOMPANY-
Question regarding representations against the --. 1677-1678. 

BARUA, RAI BAHADUR D. 0.-
Budget. Emigration -- (Internal). 35189-3170. 
Civil Marriage (Amendment) Bill. 1637-1639. 
Oivil Procedure (Amendment) Bill. 51451. 
Indian Emigration Bill. 2193-2194-
Indian Fa.ctories (Amendment) Bill. 1486. 
Indian Finance Bill (Budget).· 3427-3428, 3580. 
Resolution regarding abolition of the distinctions between votable and 

non-votable items in the Budget. 1962-1963. 
Resolution regarding Oommittee of Inquiry into. the causes of the 

Moplah outbreak. 2939. 
Resolution regarding elected standing committees with the Government 

of India. 1769. 
Resolution regarding establishment of a Privy Council in India. 1738. 
:Resolution regardin,g separation of the Andhra Districts from the Mad-

ras Presidency. 2118-2119. 
Resolution regarding utilisation of the indigenous systems of medicine. 

1530. 
See" Questions and Answers. " 

BEDI, BABA UJAGAR SINGH-
Amendment of Standing Orders. 2420. 
Budget. (General discuasion). 2763-2766. 
Indian Income-Tax Bill. 1917-1919. 
Resolution regarding Committee on New Arms Rules, 1920. 2246-2249, 

22M, 2266. 
Resolution regarding Women's franchise. 2081-2083. 
See "Questions and Answers. " 

BENARES HINDU UNIVERSITY (AMENDMENT) BILL-
Motion to take into consideration. 2183. 
Adopted. 2184 . • 
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BENARES HINDU UNIVERSITY (AMENDMENT) L~o . 

..,Motion to pass. 2184. 
Adopted. 2184. 
Assent of the Governor General to the --. 2351. 

BENGAL AND NORTH-WESTERN RAILWAY-
Queation regarding Mail trains on the --. 1434-1436. 
Question regarding reduction of train services on the --. 1614-

BENGAL NAGPUR RAILWAY-

II 

Question regarding omiBBion of 25 ABBistant Engineers of' the --from 
the Statement of Demands for 1922-1923. 3015. 

BENGAL PROVINCIAL ENGINEERING SERVICE-
Question regarding the --. 3623-3626. 

BHARGAVA, RAJ BAlIADUB PANDIT J. L.-
Amendment of Standing OrderL 24l4. 
Civil Marriage (Amendment) Bill. 1632-1633. 
Civil Procedure (Amendment) Bill. 2454-2456, 2458, 2459. 
Indian Finance Bill (Budget). 3M1, 31556-3668. 
Indian Income-Tax Bill. 1939,  1933. 
Resolution regarding abandonment of the policy of repreuion. 18'78-
1678. 

Resolution regarding abolition of distinctions between votable and non-
votable items in the Budget. 1967 . 

. Resolution regarding abolition of impressed labour, conveyance and 
provision. 1874-1876. 

See" Questions and Answers. " 

BIHAR AND ORISSA-
Question regarding the transfer of certain villages from --to Bengal. 
1593. '  • 

BILL-
Benares Hindu University (Amendment)--
Motion to take into consideration. 2183. 
Adopted. 2184-
Motion to p&BL 2184. 
Adopted 2184. 

Oantonments (House Accommodation)-
Motion for leave to introduce. 3749. 
Adopted. 3750. 
Introduced. 3750. 

Charitable and Religious Trusts (Amendment) --(Mr. Mukundaraja 
Ayyangar)-

Motion for leave to introduce. 3816. 
Adopted ... 3817. 
Introduc'Jd. 3817. 

" 
Civil Marriage (Amendment)--(Dr. Gour)-
Motion to refer t.() Select Committee. 1615, 1795. 
Postponement of the debate. 1657. 
Rejected. 1813. 
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Civil Procedure (Amendment)- .' 
Motion for leave to introduce. 2048. 
Adopted." 2049. 
Introduced. 2049. 
Motion to take into consideration. 2179. 
Motion to refer to Select Oommittee .. 2180. 
Adopted. 2183. 
Motion ·to present report of. the Select Oommittee. 2402. 
Adopted. 2400. 

Presentation of ..J.eport. 240i. 
Motion that the report of Select. Oommittee on the --be taken into 
consideration. 2444-

Adopted. 2445. 

Motion that the ---be passed as amended. 2465. 
Adopted. 2465. 

Oode of Civil Procedure (Amendment)-(Bule 4, Order XXXII, Schedule-
I) - (Lala Girdharilal Agarwala). 

Motion for leave to introduce. 16Di. 
Rejected. 1653. 

Oode of Civil Procedure (Amendment)-
Motion for leave to withdraw. 1891-1892. 
Withdrawn. 1892. 

Oode of Civil Procedure (AmendmenilHRule 4, Oriler III, Schedule 1)-
(Lala Girdhari Lal Agarwalla)- . 
Allotment of time for introduction. 2221. 
Motion for leave to introduce. 2241. 
Introduced. 2241. 
Motion to consider. Sl629. 
Motion to circulate. 2632. 
Adopted. 2635. 

Code of Criminal Procedure (Amendment)-(Chapter XL)-
Motion to refer to Select Committee. 1611. 
Adopted. 1611. 
Postponement of presentation of report of Select Committee. 2073. 

Code of Criminal Procedure (.Amendment)-(Section 491) (Mr. Ranga-
chariar)-
Motion for leave to introduce. 1651. 
Introduced. 1652. 
Motion to refer to Select Committee. 2063. 
Adopted. 2065. 

Oode of Criminal Procedure (Amendment)-(Removal of racial distinc-
tion) (Babhi Sohan tal)-
Motion for leave to introduce. 2068. 
Rej ected. 2071. 
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BILL-co"td. 
Oode of Critiinal Procedure (Amendment) - (Amendment of BecHop. 

4) (Mr. Abul Ka.sem)-
Motion for leave to introduce. 2071. 
Adopted. 2073. 
Introduced. 2073. 
Motion to circulate. 2635. 
Adopted. 2642. 

Code of Criminal Procedure (Amendment)-(SeOtiona 107 and 1,,>-:(1Ir. 
Rangacha.riar )-
Motion for leave to introduce. 2642. 
Rejected. 2646. 

Cotton Transport--
Motion for leave to introduce. 2911. 
Adopted .. 2913. 
Motion for circulation. 3684. 
Adopted. 3684. 

Criminal Tribes (Amendment)--
Motion for leave to introduce. 3880. 
Adopted. 3891: ' 
Introduced. 3891. 
Motion for circulation. 3749. 
Adopted. 3749. 

Delhi University-
Motion for leave to introduce. 1811-18u' 
Adopted. 1612. 
Introduced. 1612. 
Motion to refer to Joint Committee. 1891. 
Adopted. 1912. 
Motion for nomination of Mt'mbers to the Joint Committee. 1991. 
Adopted. 1991. 
Motion for leave to present report of the Joint Committee. MIl2. 
Adopted. 2403. 
Presentation of Report. 2403. 
Motion that report of the Joint Committee on the -- be taken into 

consideration. 2465. 
Adopted. 2465. 
Motion that Bill as amended be passed. 2498. 
Adopted. 2498. 
-- paased and Aasembly congratulated. 2678. , 

Hindu Ceremonial Emoluments - (Mr. Latthe)-
Presentation of Report of Select Committee. 3079. 
Motion to take the Report of the Select Committee into considera-

tion. 3792. 
Motion' for re-circulation. 3'196. 
Rejected. 3804. . 
Motion to take into consideration. 3804. 
Adopted. 3804. . 
Motion to pall. 3814. ' 
Adopted. 3814. 
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BILL-contd. 
Hindu Coparcener's Liability - (Dr. Gour)-
Motion for leave to introduce. 2647. 
Adopted. 5MU8. 
Introduced. 2648. 
Motion for circulation. 3'701. 

Indian Criminal Law Amendment 'Rqpealing-
Motion to take into consideration.' 240(. . 

Adopted. 240(. 

Motion to pass. 240(. 
Adopted. 2404. 

Indian Electricity (AJDendment)-
Motion to take the Report of the Joint Committee into considera-
tion. 1461. 

Adopted. 1462. 
Motion to pass. 1463. 
Adopted. 1463. 

Indian Emigration- _ 
Presentation of the Report of Select Committee. 1657. 
Motion that the Report of the Select Committee be taken into considera-
. tion. 2049. 
Motion that the Report of the Select Committee be taken into considera-
tion. 2184-

Adopted. 2184-
Motion to pass. 2219. 
Adopted. 2219. 

Indian Factories (Amendment)-
Motion to take the Report of the Joint Committee into consideration. 
1463. 

Adopted. 1467. 
Motion to pass. 1487. 
Adopted. 1487. 
Indian Finance--
Motion for leave to introduce --. 2676. 
Introduced. 2677. 
Motion to take into consideration. 3(01. 
Adopted. 3411. 
Motion to pass. 3611. 
Adopted. 3618. 

Indian lncome-tax-
Presentation of the Report of Joint ·Committee. 1657. 
-Motion that the Report of the Joint Committee be taken into considera-

tion. 1912. 
Adopted. 1912. . 
Motion that the Bill as amended by Joint Committee be paned. 2038. 
Adopted. 2039. 
Motion· that the Bill as amended by the Cpuncil of Staie be ~ into 
consideration. 2566. 

Adopted. 256El 
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BILL-conetl. 

Indian Limitation (Amendment)-
Motion that the report of the Select Committee on the --be taken into. 
consideration. 244L 

Adopted. 244L 
Motion that the bill &8 amended be paned. 24«. 
Adopted. i4«. • 

Indiam Lunacy (Amendment)-
Motion for leave to introduce. 2075. 
Adopted. 2076. 
Introduced. 2076. 
Motion to take into consideration. 224a. 
Adopted. 2246. 
Motion to pass. 2246. 
Adopted. 2246. 

Indiun Merchant Shipping-
Motion to take into consideration. 3681. 
Adopted. 3683. 
Indian Official Secreta-

~ io  _for leave to introduce. 2910. 
Adopted. 2911. 
Motion for circula.tion. 3690. 
Adopted. 3690. 

Indian Penal Code (Amendment) - (Bakshi Behan Lal)-
Motion for lean io introduce. 2650. 
Adopted. 2652. -
Introduced. 2662. 
Motion for circulation. 381,£. 
Adopted. 3816. 

Indian Porta (Amendment)-
Motion for leave to introduce. i686. 
Adopted. 2687. 
Introduced. 2687 . 
. Motion to take into consideration. 2907. 
Motion to adjourn debate. 2909. 
Adopted. 2910. • 
Motion to take into further consideration. 3683. 
Motion to pass. 36M. 
Adopted. 36M. 

Interest Act, 1839 (Amendment) (Mr. Abdul Qadir)-
Motion for leave to introduce. 1663._ 
Negatived. 1666. 

Land AcquitVtion (Amendment) (Mr. Ramayy. Pantulu)-
Motion for leave to introduce. i065. 
Adopted. 2068. 
Introduced. 2068. 
Motion for circulation. 2635. 
Adopted. 2636. 

• • • 
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lULL-coflcld. 
Married Women's property Bill-(MJ.·. Kamat)-
Motion for leave to introduce. 2648 . 
. Adopted. 2650 . 

. Introduced. 2650. 

MUB8&lman Waqs :Q.egistration-(Mr. Abu1 Kasem)-
Postonement of motion for reference to Select Committee. 1650-1651. 

Police (Incitement to disaffection)-
Motion for leave to introduce. 2047_ 
Adopted. 2048. 

Introduced. ~. 

Motion to take into consideration --. 51677-51687. 
Motion to refer to Select Committee. 2680. 

Adopted. 51687 •. 

Press Law Repeal and Amendment-
Presentation of the report of the Select Committee on --. 51687. 
Motion to take into consideration. 3685. 
Motion to pass. 3689_ 
Adopted. 3690. 

Ranchi Mental Hospital-
Motion to take into consideration. 8746. 
Adopted. 3749. 
Motion to pass. 374.9. 
Adopted. 3749. 

Special Laws Repeal-
• Motion to take into consideration 2403. 
Adopted. 2404. 

Motion to pass. 2404. 
Adopted. 2404. 

--passed by the Council of State. 2076, 3222. 
--passed by the COUDcil of State laid on the table. 3655. 
Ballot for --_ 1739_ 
For Asse::J.t to Bills passed by the Indian Legislatures aee " Assent." 
Question re dates for considering --to repeal Press Acts. 3393. 
Ruiing regarding motion for. reference of a --to ~ele  Oommittee. 
1491. 

BISHAllBHAR NATH, Ru BAHADUR-
BucJset (General discussion). 2806-2807. 
Resolution rega.rding abandonment of the policy of repression. 16'13-1675. 
Resolution re abolition of impressed labour, conveyance and provision. 

1882-

. Resolution re resignation of Mr. Montagu. 3715. 
Resolution re utilisation of the indigenous syatem of medicu.e. 1521-1521. 
See "Questions and Answers. " 

BISHOP, ~

Question ~ ransom paid for ~ and McCamuk. 3735. 
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BLEWITT, MUSBS. K. & A.-
Question re charges againat --. U,U-144. 

BOAIiDS OF REVENUE-
Question re abolition of --and the posts of Oommjuionera of Dbi-
sioDB. 1674-

Question re abolition of --. 1674-

BOMBAY, BARODA AND CENTRAL INDIA RAILWAY-
QuestioQ re defective water supply on the --. 1699-1600. 
Question re fans in second claas carriages on the --. 11599. 
Question re passenger sheds on platforms of the stations on the North 
Western Railway and -. 134.3. 

BONUS-
Question re incidence of fines and --forfeited on Indian BailwaJL 
206t. 

BOSE, MB. SUDHINDRA- ~ 

Question re the return to India of --. 1'-'8-1"'. 

BOTANICAL SURVEY-
Budget. 3236-3138. 
Budget. Indian Museum (Curator, Industries Section). 3238. 

BOY SCOUT MOVEMENT-
Question regarding the -. 1379-1380. 

BBADLEY-BIRT, MB. F. B.-
Resolution re India's participation in the British Empire hhibition in 
1924. 3695-369'7. 

B.RAY, MB. DENYS-
Budget: :Ajmer-Merwara. 3a'13. 
Budget. Baluehiatan. 3369. 
Budget. Oentral India. 337&. 
Budget. Eztra Auiatant Commiuionen. 3361, 33U-33I3. 
Budget. Foreign and Political Department. 3179, ~  3183. 
Budget. General diaeuuion. B863-S1888. 
Budget. Hill journey allowance. 3347, 3319. 
Budget. Hyderabad. 3376. 
Budget. North-West Frontier P.rovince. 3367, 3363,  3366, 3387-1388. 
Budget. Police. 32tt.. 
Budget. Rajputana. 3375. 
Oath of office. 1661. 
Resolution re Foreign and Political service and military officers .iD 
. judicial or administrative posta. 1638, iMI;" IM7. 

Resolution regarding release of Ali Brothers. 1930, 1931. 

BRIDGE, Ma. G.-
Indian Income-tax Bill. 1673. 
Oath of o li~e. 2393. 
Su "QuIst1ons and Answers. " 

BRITI8l{ EMPIRE EXHIBITION-
Resolution re India's participation in the - in 1914. 1187-1699, 3191-

8'700. 



BRITISH GUIANA-
.. 

Question re differentiation of allowance8 to Indian and European .• em-
bers· of the Delegation to --. 2746. 

BRITISH SOLDIERS-
Question re meat consumed during the last. year by Indian and - . 
1582-1683. 

BRITISH TROOPS-
Question regarding m~  for -. 1583. 

BRYANT, lIB. J. F.-
Budget. Archeology. 3i39. 
Budget. Forest (Headquarters charges) .. 3098. 
Budget (General discUBBion). . ~ . 

Resolution re elected standing committees to be attached with the 
different departments of the Government of India. 1759. 

Resolution re reduction of Madras contribution to Central Government.' 
2107. 

Resolution re separation of the Andhra Districts from the Madraa Pre-
sidency. 2116-2117. 

Resolution re utilisation of the indigenoU8 systems of medicine. 1529-

1530. 

BUDGET-
General diacu88ion on -. 2754-2812, 2821-2!!99. 
Introduction of --for 1-..1923. 2653-2676. 
Question re details of expenditure on State Railwaya in future ---. 

1579-1580. . 

Question re votable and non-votable items in the -. 2394-2395. 
Resolution re abolition of distinctions 'between votable and lion-votable 
items in the --. 1948-1984. 

DG D ~  FOa GJil,ANTB-
Adjustments with Provincial Governmente. 
Agriculture. ~ 
Ajmer-Merwara. 3373. 
Andamans and Nicobar Islands. 3373-3374.. 
Arclueology. 3237-a!Kl. 

Audit. 3213-3218. . ./ 

Aviation. 3263-3266. 
Baluchistan. 3369-3370. 
Bangalore. 3377-3378. 
iBotanical Sune,.. ~ 
Cenus. 3267. 
Central India. 3375. 
Civil.Works - (including expenditure in 

3330. 
Civil Works. (Civil). 3331. 
Civil Veterinary Services. 3264-3256. 
Commercial Intelligence. 3266. 
Coorg. 3372-33'73. 
Currency ..• 3288-3t9I. 

Ensland). ~  3321-

• 



BUDGET-DEMANDS FOR GRANT8-c'onftl. 
Customs. 3017-3«M7. 

Delhi. 3370-3312. 

Disbursemen"ts of Loans' and AdV'aDCN. 3382. 
Education. 32«. 
Emigration-(Internal). 3267-3276. 
Emigration (External). 3276-3277. 
Exchange. 3i9H300. 
Expenditure in Englaod under the control of the Secretary of State for 
India. ~. 

Expenditure in England under the control of the High CommilBioner 
for India. 3380-3382. 

Expenditure charged to Capital. 338i. 
Forests. 3097-3103. 
General Administration. 3100-3213. (For details lee "General Admi-
nistration.") 

Geological SllJ"Vey. 3234-3235. 
y ~ a a . 3376-33'17, 

Indian Postal and 'l'elegraph Department. 3132-3143. 
Indo-European T"legraph Department. 3143-3144. 
Industries. 3256-3263. 
Irrig"tiOD;Navigation, ~ . --(including expenditure in England.) 
3132.' 

Interest on Miscellaneous Obligations. 314.4 . .I 

Joint Stock Companies. 3'1/11. 
Land Revenue. 3091 . ./ 
Medical Services. 3244-3247. 
Meteorology, 3233-3234. 

Mines. 3241-32«. 
Mint. 3292-3296. 

Miscellaneous. 3340-3344. 

Miscellaneous Departments. 3!'78-3288. 

North-West Frontier Province. 3344-3318. 
Opium. 3087-3091. 

Other Scientific Departments.. 3&M. 
Police. 3218-3219, 3222. 
Porta and Pilotage. 3223-3231. 
Public Health. 3248-3249. 
Railways. 3104-3132."; 
Rajput&na. 3374-3376. 

Salt. 307&-3077, 3079-3087. 
Stamps-(including expenditure in England.) 3091-3097. 
Stationery and Printing --(including expl"llditure in England.) 
3331-3340. 

Superannuaaon Allowances and ~e laioD  3331. 
Survey of Judia. 3231-3233. 
Taxes on -Income. 3047-3076. J 
Zoological Survey. 3236. 

B'UNGAI..OWS-
es i~  ,.e the erection of --and a Hotel in Poona. 1377 . 

, • • 
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BURDWAN POSTAL ])IVISION-
Question re reserve staff for the -. 3736. 

BUREAU OF INFORMATION-
Question re the clerical staff of the -. 1391. 

iBURMA-
Resolution re separation of - from the Indi&n Empire (Decl&red with-
drawn). 2108. 

BURMA REFORMS-
Present position as regards the -. . ~ . 

BUSINESS (GOVERNMENT)-
Statement of -. ~  1739-1740,  1947-1948, 2063, 2105-2108, 51288, 
2503, 3149, 3150, 3626. 

o 
CALCUTTA HIGH OOURT-
Question re appointment of Kuter and Ofticw Referee to the bench of 
the -. 2749. . 

CANAL ~ 

Question re new - in the Punjab and the interests of Bind. 1810-1811. 

CANTONMENT(B)-
Question re appea.bi against upulsion from -. 3'110. 
Question re electric inataJlations in -. 1373-1374. 
Question re persons expelled from - in India during the put fi .... 
years. 1825. 

Question re transfer of the --area of Hyderabad. 1347-1348 .. 
. Resolution re Committee of Inquiry on expulsion from -. 21J4..1118. 

CANTONMENT CODE-
Question re repeal of Section 216 of the - 1916. 1825. 

CANTONMENT l ~ 

QuesLlon re reconstruction. of - on an elective basis. 3730. 

CANTONMENT (HOUSE ACCOMMODATION)-
The - Bill-
Motion for leave to introduce. 3749. 
Adopted. 3750. 
Introduced. 3750. 

CANTONMENT MAGISTRATES-
Question re - &s Courts of·Small Causes. 1408. 

CANTONMENT ~ . 
Question re -. 2430. 

CAPITAL RETENTION COMMITTEE-
Question re -' at Allahabad. 1405. 

CARRIAGE DEP ARTMENT-
Question re Indians in the locomotive and - of company-worked Ita_ 
rail".p. 18i4. 
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OABR!AGE AND WAGON D ~

Question 1'e expenditure on locomotive and - of railways in India. 
339&-3389. 

"OARTER, SIB FRANK-
Budget. General diacuaion. ~ .. 

Dem&nda for supplementary sranta,. 2997. 
Resolution 1'e abolition of distinctions between votable and non-votable-
items ~ the Budget. 1967. 

Resolution re Committee on retrenchment. 214i-2143. 
Resolution 1'e equality of status for Indiana in South Africa. 23B-i32oL 

(lASH BALANOES-
Question re - of the Government of India in England. 1398-1399. 

OATTLE-
Question ,.e ezport of good breeds of -. 1404.. 
Question 1'e prevention of export of special breeds of -. 1437. 
Question re special railway rates for tr&D8pOrt of - and fodder. J.433. 
Question ,.e statistics of - in the different provinces of Indi&. 1432. 

OENSUS-
Budget -. 3167. 

OENTRAL ADVISORY OOUNCILS-
Question ,.e representatives of railway employees on the -. 3008. 

OENTRAL BUREAU OF INFORMATION-
Question 1'e duties of the Aaaiat&nt Director, -. 1390-1391. 

OENTRAL OOVERNMENT-
,Queation ,.e Indianl m ...,.nor .... in ___ ~ of tile -" .. 
3742. 

Question 1'e relief to - through Bubjects tranSferred to provincee. 1840. 
Question ,.e supervision by the - over the a.dministration of tra.naferred 
subjects. 3742. 

Resolution 1'e reduction of Madras contribution to - (ruled out of 
order). 2108-ill08. 

OENTRAL INDlA-
Budget -. 3376. 
Budget. Reduction of demand under head -. 337&. 

OENTRAL KAILWAY ADVISORY COUNCIL-
Question 1'e the -. 1999-3001. 

DIIAIRMEN, PANEL OF-
Announoem8l\t by Mr.-President ,." -. 1411. 

OIlAKRATA.INtHDENT-
Question ,.e inquiry into the -. 3'725. 

OHAPAI-
Question ,." telegraphic oommunication for -, NawabpDj and 
Kanaat. 1368'1389. 

., • • 
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CHAPLAINS-- , 
Question re appointment of -,-on tr..,naports· to and from India: ,3738-

3737. 

• CHATTERJEE, .MR. A. C.-
Budget. Acetone Factory, Naaik. 3262-3263. 
Budget. Civil Works-(inclumngexpendtture itt !England). '3302. 
Budget. Foreign Department Press. 333t. 
Budget. Geological Survey. 3i35. 
Budget. International Labour Conference. 3841. 
Budget Payments 110 'Other individuals. '8O'l9-a08O. 
BHget. Salt. -8081, 3985: -
Budget. Stationery and Printing-(including expenditure in EQgland). 
3336-3337, 3338, 3339. 

Demands for supplementary grants. 2996-2997. 
Indian Electricity (Amendment) Bill. 1461,  1462, ~. 

Indian Factories (Amendment) Bill. 1463, :166', 1469, l4.'ro, 1'71, 1472, 
1473, 1474, 1475, 1476, 1461, W82, 1465. 1487. 

I "Resolution ~ eatabJ.iebmeai; .of railwa.y iDduBtriea in India. ~. 
Resolution re representatives m hu:Ii& to Iaperial .aDd IaterutiOll8l 
Conferences. 3638-3639. 

Resolution re technical training of Indian and AnglO'-lndian youths. 
2508-2514-

CHAUDHURI, .MR. J.-
Amendment of StaBdiatI Ocdera. I&1&-UIO. 
Budget. Acetone Factory, Nasik. 3262. 
Budget. Conveyance allowance of Members of the Legislature. ataJ-

3170,  3171, 31'1!. 

Budget. Education Department. (One ~ ADd three Sqperia-
Umjeut.}.au.'1. 

,Budget. Education Department (temporary estabiiabment) • .318'7, 8181. 
Budget.. Ed.\lca.tioua.l OommisaiOller (temporaryeatabliab.ment). 8181-

319.Z. 
Budget. Executive Council. 3155,  3156,  3157. 

Budget. F.orest ~le  lnatitute Eatablisbment. 3103. 
Budget. Indian Postal and Telegraph DepartmaD.t (working expenses). 

3143. • 

Budget. Legislative Department. 3188. 
Budget. Legislative Department. (Three Solicitors). 3184-3181. 
Budget. Pay of establishment (Superintendence and provilioa. for 
travelling allowa e ~ pel i e e e . ~  3247. 

Budget. Porta and Pilotage. 3130. 
Budget. Public, Health. 3248. 
Budget. Railways. 3122. 

Budget. Stamps-{including expenditure in a l l ~ . 

Civil M&rriage (Amendment) Bill. 1639-1641, 1806-1807 •• 

Congratulations on Honours conferred on Mr. President and others. 
1451. 

Delhi University Bill. 1904-1907. 
De ...... /Dr' supplemental'7'BI'aabI. 1988-2988.: 
Hindu Ceremonial  Emoluments ~. 3813-381'-
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OHAUDHURI, lb .. J.-contd. 
IDdian Emigration Bill. 2194, 2217. 
Indian Finance Bill (Budget). 3166, 3467, 3M6-3M7, aa87-3668, 8801-3801. 
Indian Income-tax Bill. 51012. 
Motion for adjournment to dDlcuas the policy ot GOV"ernment in resw 
to the political situation. . 1463-14154. 

Resolution re abolition of distinctions between votable and non-votable 
items in the Budget. 1959-1961. 

Resolution re Committee on Currency and Exchange. 1850-1862. 
ResOlution re Committee on retrencbm.. ~ . 
Resolution re establishment of a Privy o~ il in India. 2730-2731. 
Resolution re suppreBBion of traffic in women ana children. 2231-223&. 

OHAURI CHAURA DISTURBANCES-
Statement re the -. 9955, 2i!n-2S181. 

~ SERVICES COMMITTEE-
Question re action OB the report of t.he -. 381t-ae5lO . 

. OHILDREN'S COURTS-
Question re the creation of -. 3004-3006. 

, OHINGLEPUT-
Question re double linea between Madra. and -" --. 1"400. 

OINEMA. RIGHTS-
• Question re sole - for ofticial functions during the Royal Visit for ill. 
• Anglo-Oriental Film Corporation. 3007-3008 . ., 

OIVIL ADMINISTRATION-
Question re the coat of - and military administration in in.ia. 1&'1.&-
. 1676. 

CIVIL GUARDS-
Question re --.-. 13M. 

OIVIL PROCEDURE (AMENDMENT) BILl;-
Motion for leave to introduce. 1048. 
Adopted. 2049. 
Introduced. iOG. 
Motion to take into consideration. 51179. 
Motion to refer to Select COIII'Jaittee. 1186. 
Adopted. 2183. 
Motion to present report of ~ele i OOllUDittee. ~ 
Adopted. UOII. 
Preaentation of Report. i4OI. 
Report takp into consideration. !4&4. 
Bill p&BB8d ••• 
Governor General's &asent to -. 290'1. 

OIVIL VETERINARY SERVIOES:-
Budget. -. 3I64-3iII6. 
Budget. Reduction of demand UDder head -. 3iM-a118 • 

• • • 



OIVIL WORK8-0IVIL-
Budget. -. 3331. 
Bndget.. Reduction of demand under head -. 3331. 

VIVIL WORKS-INOLUDING EXPENDITURE IN ENGLAND-
Budget -. 3301-3312, 3321-3330. 
Budget. Reduction of demaad under head -. 3301-3312, 3321-3330. 

CLADrlS INSPECTORS--
Question re certain Indian graduates recruited al - in 19115 on the 
North Western Bailwal. 3OOJ. 

CLARKE, ML G. R.-
Budget. Indian Postal and Telegraph Department (Working expena .. ) •. 

~. 

Budget. PreaidenCJ and District Ofiices, Radio Ofiicel. 3133-3134, 31" 
Demands for supplement&rJ grant.. 51989. 
Indian Finance Bill. (Budgpt). 3567, 3Ii68, 3669, 3673-3678. 
Resolution re technical training of Indian and Anglo-Indian ;youths. 

2523-2524. 

COAOHING VEHIOLES-
Question re incre&le in the m e ~o  -. 1681. 

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL (Rul. 4, Order 
~ l  Schedule 1)-
Motion for leave to introduce. 1861. 
Rejected. 1853. 

CODE OF OIVIL PROCEDURE (AMENDMENT) BILL-
Motion for leave to withdraw. 1891-1892 . 
. Withdrawn. 1892. 

CODE OF CIVIL PROCEDURE (AMENDMENT) BILL-(Lala Girdhari-
1&1 Agarwala)-
Allotment of time for introduction. 2221. 
Motion for leave to introduce. ~ . 

Introduced. 2241. 
Motion to take into consideration. 2629. 
Motion for circulation. 1183!. 
Adopted. 1836. 

CODE OF CRIMINAL PROCEDURE (AlIENDMENT) BILL (Ohapter 
~L

Motion to refer to Select Committee. 1811. 
Adopted. 1811. 

POIItponement of presentation of Report of Select Oommittee. 1073. 

CODE OF CRIMINAL PROOEDURE D ~  l\':rLL e i~ 
4I1HMr. Ransachariar)- • 
Motion for leave to introduce. 1861. 
Introduced. 18M. 
Motion to refer to Select Oommittee. I0Il3. 
~op e . *-. 
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CODE OF ORIMINAL PROCEDURE (AMENDMENT) BILL (SectiolUt 
107 tmd l")-(Mr. Rangaohariar)-
Motion for leave to introduce. 1841. 
Rejected. ... 

• OODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL (Babhi 
Sohan Lal)-
Motion for leave to introduce. B068. 
Rejected. SI071. -

roDE OF CRIMINAL PROCEDURE (AMENDMENT) BILL (Mr. Abul 
Kaeem)-
Motion for leave to introduce. 2071. 
Adopted. 2073. 
Introduced. 2073. 
Motion to circulate. 163G. 
Adopted. 16&2. 

OOINING CASEB-
Queation re evidence of Mint and Asaay Muters on -. 3013. 
Question re expenditure incurred by the Calcutta Mint on accoant of 
-. 3012-3013. 

OOMMANDER-IN-OHIEF, HIS ExaILI.&NOY TO-
Budget. General ditcuaaioD. WO-Sl846. 

OOJDlERCIAL INTELLIGENCE-
Budget. - •. 3i66. 

OOIDrlEROIAL PROBATIONERS-
Question re recruitment by the North Western Railway of Indiangra-
duates as -. 3777. 

Question re present .. enlployment of Indian graduatee  recruited aa--
in 1918. 377'1-3778. 

Question re alleged dissatisfaction of graduates recruited aa -. 37'18. 

COMMISSIONB-
Question re - for Indiana and their admjllllion to the Artillery anll 
other branches of the service. 1157-11158. 

COMMISSIONERS OF DIVISIONB-
Question re abolition of the posta of -. 15'1'-
Quostion re abolition of Boards of Revenue and the poata of -. 1574. 

COMMITTEEB-
Queation re statement of - during the lut five years. 1054-10615. 

OOMPASSIONATE ALLOWANCE-
Question re petition from Mr. G. N. Naidu for -. 1378 . 

• 
OOllPETENQY"CERTIFIOATE-
QuestioD re IDIdl&gen of collieries in Pencb with -. 1189. 

('ONFEBENOE(S)-
Queation re a joint - of men of aU shades of political thoqht to briDS 
about peace in India. t988. 

• • • 
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OONFERENCE(S)-contd. 
Question Te resolution PJloBBed by the TPiohinopoly non-BrabmUi Con-
ference. 1427. 

Resolution re representatives of India to Imperial and .lUt;ernatienal--•. 
3626-3653 . 

.(·ONGRATULATIONS-
- on Honours conferred on Mr. President and other MemberL 1460-

1452. 

.cONGRESS-
Questien Te Buppression of the Indian National -. 1447. 

<lONSTITUTIONAL REFORMS-
Question re despatch from Secretary of State re further advance in-. 
1578. 

CONTRACTS-
Question re --between the Secretary of State and Indian RailwaYL 

1823. 

('lONTRAOTORS--
Question re military officers and loans from -.SOIS. 

CONTROLLER OF CONTRACTS-
Question re - organisation .. 2285-D86. • 

.cOOLIES-
Statement laid. on the table re the exodus of - from tea garden8 in 
Assam. 1489-1490. 

(:OORG- . 
. Budget. -. 3372-3373. 
Budget. Reduction of demand under head -.3371-3373. 

<lOTELINGAM, MR. J. P.-
Budget. General diacuasion. 1837-!MO. 
Budget. Taxes on Income. 305Ii, 3056. 
Delhi University Bill. 1900-1901. 

Indi&n Finance Bill (Budget). 3576. 
Police (Incitement to disaJtection) Bill. 2686. 
Resolution re Women's franchise. 2089-2000 . 

.cOTTON OULTIV ATlON- . 
Resolution re measures for increasing - in India. 3653-3659. 

COTTON THREADS-
Question re the law relating 
1375 . 

.cOTTON TRANSPORT lL~ 

Motion for leave to introduce. 
Adopted. 2913. 
Motion for circulation. 3884. 
Adopted. 3684. 

<lOUNOIL REPORTEBS-
Question ri recruitment of -. 

to the manufacture of - in Bombay. 

2911. 

3395 • . 
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COUNCIL OF STATE-
Message from the - 1'e drMtAddre .. bf 'Welcome to H. B. B. the 
Prince of Wales. 1642. 

Message from the --re Bills p88sed in that Chamber. 18G. 
Mes8&ge from the --re reaolntion to refer the Delhi 'University Bill to 
a Joint Committee. 1989. 

Mell8&ge from the - re Bills paaed by the --. 1075, 3222. 
MeB8&ge from the --re the Indian Lunacy Act, 1912, and the Bill to 
amend the law relating to IncomeJtilw and Super-tax. 2558. 

Meuage from the --re the Emigration Bill and the Delhi Universitr 
Bill as paaled by the A-asembly. 2676. . 

Message from the --re the Press Law Repealing and Amending Bill 
and the Indian Ports (Amendment) Bill. 3817. 

~L SECRETARIES-
Question re appointment of - with kDowledge of the vernacular: 

1366. 

Question re appointment of -. 1832. 
Resolution re the appointment of -. 3817-8833. 

COUNTERFEIT COINING-
Question re action in o&ses of --. 3013. 

COURT OF APPEAL-
Question "e an ultimate - in India. 1405. 

COURTS OF SMALL CAUSES-
Queation re Cantonment Magistrates &8 --. 1408. 

C'RADDOCK COLLIERY-
Question re inadequate medical aid in the CAse of Bori Lal, Bank.M, 
at the --. 511 .. 

CRIMINAL LA W-
The Indian - Amendment Repealing Bill. 
Motion to take into consideration. 2404. 
Adopted. 2404,. 

'Motion to pass. 140L 
Adopted. M04. 

CRIMINAL' TRIBES-
The - (Amendment) Bill-
Motion for leav.e to introduce. 3690. 
:Adopted. 3691. 
Introduced. 3891. 
Motion for circulation. 3749. 
:Adopted. 3749. 

CROOKSHAlf-K, SUI. SYDNEY-
Budget.· .! viation. 3264-3265. 
Budget. Civil Worb-(including expenditure in Ea.slaud). 3301 ..... 
3304, 3306, 3311-3311, 3322-33i3, 33i4-33 .. 

Budget. Civil Worb-(Civil). 3331. 
Budget. Indo-European Telegraph Departmeat. .a148-31"-

• 

• • • 
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OROOKSHANK, SIB SYDNEY-contd. . 
Budget. Indiau Poetal and Telegraph Department. (WorkiDg ez-
penses). 3141-31a. 

Indian Finance BIll (Budget). 8680. 
Resolution re Foreign and Political aervice and military ofticera in judieiat 
or admiiriatrative poata. 2M3-t644. 

Resolution re technicaJ training of Indian and Anglo-Indian 10utba. 
25lO-ifI21. 

ReaoIution re Women's franchise. 51090. 
Statement laid on the table re coat in payment of conve)"&llce allowance-
to Government servants and members of the Indiau Legisla.ture-
residing in Baisina. 1967. 

CUB.B.ENOY-
Budget. -. 3288-3292. 
Budget. Reduction of demand under head -. 3288-3291. 
Resolution re Committee on - and Exchange. IM2-1889. 

CUSTOMS-
Budget. -. 3017-30&7. 
Budget. Allowances (Overtime and Holiday). 3026.3()518. 
Budget. AJIIsist&nt Oollector (one), Madras. 3018-3010. 

Budget. - (Recreation Club). 3OlIO-3OI6. 
Question re formation of one cadre for the appraisers and preventive-
officers of the-. ~ . 

CUSTOMS (BOMBAY)-
Question re revision of the Staff of the -and of the Oustoms, Karachl 
1345. 

CUSTOMS DUTY-
Question re cost of aBleaBment of - on postal articles received ill 
India. U40. 

CUSTOMS (KARAOID)-
Question re counting of service of Appraisers and Examiners of-. 

1344-1345. 
Question re oSee hours of appraisers and examiners in the -'-. 184S., 
Question re the Preventive oScars of the - Department. 1M&. 

Question re revision of staff of the Oustoms, Bombay, and of the-. 
'1345. 

Question re time-scale of pa,. of clerka in the -. ~ . 

D 

DAOOA SEOTION-
Question re the transfer of the - of the Eutern Benpl Rail ... ,. to 
the Assam Bengal RaUwa,.. 1823. 

DALAL, SUDU BOMANJI ARDESHIR-
Budget. General discussion. 2&&9-28&1. 
Resolution ,.e relea.se of the Ali Brothers. 2918-1919. 
Su "Questions and Answers. " 



umu. TO LBGIBLATIVJI dlDlBLY DaA'l'U. , 
DAS: BAB'D' BRAJA. SUNDAR-
India.n Finance Bill. (Budget). 3(68. 
/Jee "Questions and AnswerL " 

DELEGATES {OVERSEAS}-
Question re standard of allowa.nCflll to - going OVerae&ll. '1147. 

DELHI-
Budget. -. 33'10-3371. 
Budget. Rt!duction of demand under head -. 337().337i. 

DELHI-RAISINA COMMUNICATION-
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Question re annual ino'lODle a.nd expenditure of the Imperial -. I0Il-
i066. .  • 

DELID-RAISINA COMMUNICATION-
Question re present Government expenditure on -. 1839-1840. 

DELHI UNIVERSITY BILL-
Motion for leave to introduce. 1611-1611. 
Adopted. 1811. 
Introduced. 1611. 
Motion to refer to Joint Committee. l89I. 
,Adopted. 1911. 
Motion for nomination of Members of Joint Committee. 1991. 
Adopted. 1991. 
Motion for leave to present Report of Joint Committee. ta. 
Adopted. 51403. 
Presentation of Report. 2403. 
lleport taken into conaideration. 3806. 
Bill paased. 3814-
Governor General's aaaent to the -. 1907. 

DEMANDS-
Resolution re ra-appropriation between - in the matter of reductiOlL 
3388-3389. 

See" Budget. " 

DEMANDS FOR SUPPLEMENTARY GRANTS-
Expenditure charged to Revenue; Gpenditure charpd to capital; G-

eeB8 in interest free advances and loaba and advances beariq 
interest. 2978-1998. 

DEPUTY AOOOUNT,AN'J' GENERAL, OENTRAL REVENUES-· 
Question ,." pressure of work in the oftice· of the -. __ t1i88. 
Question ,." unequal bene&ta to lower and higher establishment. of the 
office of the - Delhi, under reviaion of paT. 3393. 

DEPUTY ~ 
Question re - in the Milit&r7 Accounw Department. 3391-3381. 

DEPUTY INSPECTOR, SOHOOLS-
Question rI the post of - in the provinoea. 1Ii8& • 

• 
DEPUTY PRESIDENT-
Committee to inquire into the functions of the -. lal. 

DERA ISKAIL XHAN-
Queetion re da.nger to - from eroaiODll of river 1ndQI. 17ft. 

• • • .. 
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DIRECTOR GENERAL, INDIAN MEDICAL SERVICE-
Question re percentage increase on salary of the est&bliahment of th. 
office of the -. 2753. 

QUestiOD re revised scales of pay in the oftice of the - and· the office-
of the Director, Medical Services. 2169-2:160. 

Question re revision of pay in the office of the -. 1393-1394. 
Question re reviSion of pay of the establishment of the oflice of the --. 
2763. 

·Question re total pensionable service of the ata.ff of tbe--. laN-139'1. 

DIRECTOR GENERAL, OBSERV ATORlES-
Question re revwon of pay in the office of the -. 1394. 

DIRECTOR, MEDICAL SERVICES-
Question re revised scales of pay in the oftice of the Director General, 
Indian Medical Service, and the office of the .-. 51169-2160 .. 

DISARMAMENT CONFERENCE-
Question re instructions given to the Right Honourable SriDiV&8& 8aatri 
re -. 1827-1828. 

DISBURSEMENTS OF LOANS AND ADVANCES (INTER-EST-FREE AD-
VANCES)- . 
Budget. -. 338iil. 

D ~  OF LOANS AND ADVANCES (LOANS AND AD-
V ANOES BEARING INTEREBT)-
Budget. -. 3382. 

DISTRICT LOCOMOTIVE SUPERINTENDENTS-
Questionre Indian officers &8 District Tr&ftic Superintendents and-· 
1589. 

DISTRICT TRAFFIC SUPERINTENDENTS-
Question re Indian 08icera &8 - and District Locomotive Superintend-
ents. 1589. 

DISTURBANCES-
Queation re occa.aiODS OIl which firearms were Qed for quelling civil 
- since October .. 19i1. 1816-1819; 

DIVISIONAL COMMISSIONERs-
Question re abolition of the posts of - &Ild SuperinteDdiDs aod Di~ 

tary Engineers; 2392. • 
Question re abolition of -. 3772. 
Resolution re abolition of the posts of -. 3669-3667. 

DURBAR(S)-
Attendance of Members of the LesWatureat tbe, Preaeatatioe Oeremony 
and Royal-. 2245. 

Question re the order of precedence for Members of tlae "Legislature at 
public -. 1820. 

DWARKADAS, MR. JAMNADAB-
Budget. Ajmer-Merwara. 3373. 
Budget. Army Department. 3201-3202. 
BudSet. Audit. ali8. 
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DWARKADAS, Ma. JAMNADA8-contd. 
Budget. Coorg. 3373. 
Budget. Customs. 3033-3034. 
Budget. Delhi. 3371, 3372.. 

Budget. General Administration. 3IQ9-3810, 3113. 

Budget. General discussion. 2771-2776. 
Budget. Hyderabad. 3376. 
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Budget. IndiaD Postal and TeJegrQh Department. (Worms ez-
penses). 3136-3137. 

Budget. Legislative Assembly (Ceremogial ()jJjeer). 31M, 3167. 
Budget. Opium. 3089. 
Budget. Railways. 3124, 3129 .. 

iBudget. Salt. 3083,  3085. 
• Budget. amp~i l ll i  expenditure in.England). 3096, 3097. 

Budget. Stationery and Printing.--(including ezpenditure in England). 
3339. 

Hindu Ceremonial Emoluments Bill. 3800-3801. 
Indian Factories (Amendment) Bill. 1468,  1469, ~ l~  ~ 14M, 

1-'85. 

Indian Finance Bill. (Budget). 3423-36&, M29-343!, Md, 3&'10, M88-

3490,  3525, 3528-3530, 360&-3608. 

Motion for adjournment to discuu the policy of Government in' regard to 
the political situation. 1466, 1480. 

Motion for adjournment to pass a yo~  of coBAdeuce in Mr. Montasu. 
2399-2400, 2402. , 

Motion for postponement of the resolution Nl policy of reprelilioo. 
1509-1510. 

Resolution re abandonment of the policy of repreaaiOD. 1888-1_. 
Resolution re equality of' status for Indians in South Africa. 1324-8. 
Resolution re Indianisation of the Services. 2351-2356, 1387, i388. 
Resolution re India's participation in the Brif;iah Empire EzhibitioD, 

19M. 3699-3'700. 
Resolution Nl prevention of o e ow~ ca, rail..,a,.. 1518. 
Resolution Nl resisnation of Mr. Montagu.3'1!O-3721. . . 

EAST INDIAN RAILW.A.J'-
Question re certifiQate of good ClOIldact for-lIr. Ow Prasad from the-. 
3732. 

Question re --strike. 1613-161'. 256i-i563. 
Question re mlU;La8ement of the --,. '1811. 
Motion for adjournment to diac .. the --strike.. iI98-i399. 

EASTERN BENGAL RAILWAY-
Question r# the transfer of the Dacca section of the ,--to the Aaam 
BeDsal Railway. 1813. ' 

EDUCATION-
BUdget. '-. -. 3M&. 
Question f'8' Central Advisory Oommittee on -. IGT-l4!9 . 

• 
• I 



EDUCATION DEPARTMENT-See "General Administration (Budget). II 

EKHI.ARA COLLlERY-
Question re insufficient medical staff at the - to cope with)nfectioUi 

and contagious diseases. 1168. 
ELECTION EXPENSES-

Question re statement of names, constituency and - of each member 
of the Indian Legial&tures. Z'TIU. 

ELECTRIC INSTALLATION-
Question re - in Ambala Cantonment. 1374-1376. 
Question re - in cantonments. 1373-1374. 

ELECTRIC LIGHTS AND FANS-
Question re - for Indian troops in Amb&l& Cantonment. 1374. 

ELECTRICITY (AMENDMENT) BILL-
Motion to take the report of the Joint Committee into consideration. 

1461. 
Adopted. 18. 
Motion to p&88. 1483. 
Adopted. 1(83. 

EMIGRATION-
Budget - (External). 3276-32'1'1. 
Budget. Reduction of demand under head -. 3I'78-3t'1'7. 
Budget - (Internal). 3287-81'18. . 
Budget. Reduction of demand under head -. 3S8'T-31'78. 

Indian - Bill-
Presentation of Report of Select Committee. 1867. , 
Motion to take the Report of the Belect Committee into conaider&tion. 

2049, 2184-
Adopted. 2184. 
Motion to p.... 2219. 
Adopted. 1219. 

EPIGRAPHS, ARCHAEOLOGICAL SUPERINTENDENT FOR-
Question re transfer of the oftice of the - from M&draa. 1313. 

EBODE,NANJUNDANGUDI-
Question re construction of - railway. 1669-1670. 

EXAMINATIONS-
Question re competitive - in India for the Imperial Berrieell. lli89.-
Question 1'e - held .by the Staff Selection Board. 1686-1688. 

EXCHANGE-
Budget. -. 3296-3300. 
Budget. Reduction of demand under head -. 3I8G-33OO. 
Question re rate of - for customs purposes. 3320. 

EXCISE :AND BALT- < 

Question re amalgamation of - establishments in BihU and Oriua. 
2li64-21165. 

EX-CONVICTS-
Question're the employment of - on Indian r&ilw&JI. 1678. 
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EXEOUTIVE OOUNOIL(S)-
~s io  re Advisory Committee of elected members to assist member. 
of the -. 1599. 

Question reappointment of the Hon'ble Mr. C. A. Innes to the-
1370. .  . 

Question re position of Members of the - in relation to Governor 
General's assent to provincial legilllation. 1404. 

Question re reduction in the number of members of some provincial -. 
2163-2164. ,. 

Question re reduction of strength of the Madras -. 3778. 

l~  COUNCILLORS-
Question re reduction of - of the Governor of Madras to three. 20&7. 

F.XPENDITURE-
Question re additional-due to the enhancement of pay and pensions 
of Government servants. 1377-1378. 

EXPENDITURE CHARGED TO OAPITAIJ (OAPITAL OUTLAY ON 
TELEGRAPHS)-
Budget. -. 3382. 

FXPENDITURE CHARGED TO CAPITAL (DELHI CAPITAL OUTLAy)-
Budget. -. 3381. 

EXPENDITURE CHARGED TO OAPITAL (IRRIGATION WOBX8)-
Budget. -. 3382. 

EXPENDITURE CHARGED TO OAPITAL (RAILWAYS)-
Budget. -. 3382. 

EXPENDITURE IN ENGLAND UNDER THE OONTROL 01' THE mGB 
OOMMISSIONER FOR INDIA-
Budget. -. 3380-3381 • 
. Budget. Currency. Stores for India. 3380-3381. 

EXPENDITURE IN ENGLAND UNDER THE OONTROL OF THE .sEC-
RETARY OF STATE-
Budget. -. 3378-3380. 
Budget. Reduction of demand under head _. -. 33'78-3380. 

P'AOTORIES-
Indian - (Amendment) Bill-
Motion to take the Report of the Joint Oommittee into consideration. 
1463. . 

Adopted. 14M. 
Motion to 9106. 10187. 
Adopted. 1oiS7. 

FAOTORIES AND WORKSHOPS-
Question ,.. - employees under control of Government. SOU. 

• • 

• 
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FAIYAZ KHAN, MR. MUHAMMAD-
See "Questions and Answers. " 

FARES-
Question re --in second class carriages on the Bombay, Baroda and 
Central India Railway. 1599. 

FELL, SIR GODFREY-
Budget. Army Department. 3196-3198, 3202. 
Budget. Conveyance allowance of Members of the Legislature. 317j-
3175. -

Budget. General discussion. i880-2887. 
Cantonments (House Accommodation) Bill. ~. 

Resolution re abolition of distinctibns between votable and o o a ~e 

items in the Budget. 1965-1966. 
Resolution re Committee of Inquiry on expulsion from cantonments. 

2127-2128. 
Resolution re Committee on retrenchment. 2132-2138. 
Resolution re elected standing committees to be attached With the 
different departments of the Government of India. 1783-17815. 

'Resolution re Foreign and Politica.J. service and military officers in judici&l 
or administrative posts. 2545-2546. 

Resolution re Indian Mercantile Marine. 1638. 
Resolution re Women's franchise. 2094-209/S. 

FINES-
Question re incidence of --and bonus forfeited on Indian railways. 

2062. 

FINE FUNDS-
Question re distribution of disbursements from --on Indian railwaJL 

2062-2063. 

FINANCE BILL-
The Indian -.' 
Motion for leave for introduction. 2676. 
Introduced. 2677. 
Motion to take into consideration. 3401. 
Adopted. 3411. 
Motion to pass. 3611. 
Adopted. 3618. 
Assent of the Governor General to the Indian --. 3792. 
Precedence for --. 3555-3556. 

..~ L ADJUSTMENT-
--between the Home Government and the Government of India. 

3320. 

FIREARMS-
Question re licenses for --. 1586-1587. 
Question re occasions on which --were used for qu&lllng civil distur-
bances since October 1921. 1816-1819. 

FIRING- , ':, I. 
Questipn re alleged -.-.-near the J uma Mosque on 27th February l'9II. 

3001. 
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FODDER-
Qupstion re rates of --and food grains in other countries. 1376-
Question re special railway rates for transport of cattle and --. 1433. 

FOOD GRAINS-
Question re the rates of fodder and - in other countries. 1370. 

FOODSTUFFS-
Question re distress of Postal Clerks in Simla owing to increase of 
prices of --. 1387. 

Question re --stocked for supply to troops overseas and 1088 thereby. 
3399. 

FOREIGN CLOTH-
Question re false labelling of --as Indian made cloth. 1969. 

FOREIGN AND POLITICAL DEPABTMENT-
See "General Administration (Budget). " 

FOREIGN AND POLITICAL SERVICE-
Resolution re the --and military officers in judicial or administrative 
posts. 2533-2568. 

FORESTS-
Budget. --. 3097-3103. 
Budget. Forest Research Institute (Miscellaneous other charges). 3101. 
Budget. Forest Research Institute (Establishment). 3101-3103. 
Budget. - (Headquarters charges). 3097-3101. 
Question re recruitment to the Imperial --Service. 1447-1448. 

FOREST RESEARCH INSTITUTE-
Question re research work in the --Debra Dun, and percentage of 
Indians engaged on the work. 3774.-3777. • 

FRANCHISE-
Resolution re Women's --. 2076-2102. 

i'UNDAMENTAL RULES-
QUflBtion re conceBBions re leave and pension in the --. 3'786-3787. 

FUTWA-
Question re forfeiture of the religious --of the Ulemaa. 1738-1'73G. 

FUTW AH-ISLAMPUB-
Question re completion of --railway line. 1561. 

Q 

G~  SINGH, SAB.DAB BABAD11B.-
Budget. Min.ea. 3242-3i43. 
Budget. Rev"mue and Agriculture Department. 3194.. 
Indian Fintwce BiD (Budget). 3616. 

GANDHI, MB..-
Question regarding charges made by - aga.inst the Government.. 

~ e a. 

• 
•• • • 

• 
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GAZETTED STAFF-

Question re the proportion of Indians and Europeans on the--
of the Government of India Secretariat. 1582. 

GENERAL ADMlNISTRATION-
Budget. -. 3150-3213. 
Budget. .Anny Department. 3194:-3208. 
Budget. Conveyance allowance of Members of the Legislature. 3181-

317'1. 

Budget. Education Department (One Registrar and three Superintend· 
ents). 3187. .' 

Budget. Education Department (Pay of omcers). 3186. 
Budget. Education Department (Temporary Establishment). 3187-319L 
lJudget. Educational Commiuioner (Temporary establishment). 3191-

3191. 

Budget. Executive Council. 31M-3162. 
Budget. Executive Council (Miscellaneous contingencies). 3153-3164. 
Budget Foreign and Political Department (General reduction). 3179-
3184. 

Budget Foreign and Political Department (Pay of omcers). 3177-31'71. 
Budget. Legislative Department (General reduction). 3186. 
Budget. Legislative Department (Three Solicitors). 3184-3185. 
Budget. Legislative Assembly (One Ceremonial Officer and lepua. 
establishment for Legislative Aaaembly). 3163-3169. 

Budget. Reduction of dema.nd under head --. 3108-3113. 
Budget. Revenue and Agriculture Department. 3192-3194. 
iBudget Stenographer (2nd Personal) to Governor General. 3151-3153. 
Budget. Sumptuary allowance of the Governor General. 811SO-3151. 

GE..."'rnRAL MEDICAL COUNCIL-
Question re the registration' of officers of the Indian Medical Serrice 
under the --. 1437. 

GENERAL OFFICERS COllMANDING-
Question re Indians on the Staff of -. 1408. 

GEOLOGY AND MINERALOGY-
Question re the establishment of a high class in.titute for - etc., ia 
India. 1838-1838. 

GEOLOGICAL SURVEY-
Budget -. 3234-3235. 
Budget. .Reduction of demand under head -. nu-3III. 

GHAFFAB, Mx. ABDUL-
Question re the ease of --of Charaadda. anI. 

GROSE, Mx. S. C.- ,. 
Resolution re women's franchise. to88. 
See It Questions and Answers. " 

GHUTIY ARI SHERIFF BTATION-
Question re - C?n the Eastern ~e a  Railway. 1386-1". 

t' 
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GIDNEY, LIEUT.-COL. H. A. J.-
BuDget (General discussion). 2799-2805 . ./ 
Motion for adjournment to discuss the policy of Government ~ regard 
to the political situation. 1456." 

Resolution rf'. abandonment of the policy of repression. 1706-1710.;" 
Resolution re improvement of medical education in India. 2286-SI, 
• 2302-2306. --- • 
Resolution 1'e Indianisll.tion of the Services. 2372-2374 . ./ 
Resolution 1'e Indian Mercantile Marine. 1546-1547.-
Resolution re teebnical training of Indians and Anglo-Indian youtU. 

~  2519-2520, 2532. ,.-
. Resolution re uiilisation of the indigenous systems of medicine. 1519-

] 520, 1531../ 

Resolution 1'e withdrawal of Martial Law in Malabar. ft'72..2i73.-
Resolution 1'e women's franchise. i084-i086 .... 
See" Questions and Answers. ". 

GINWALA, MR. P. P.-
Budget. Army Department. 3194-3196. 
Budget. Civil W orke-{inc1uding expenditure in England). 33Oi-3303. 
Budget. Executive Council. 3154-31&5, 3157, 3158, 3159-3160. 
Budget. Executive Oouncil (MiacellaneoUII contingencies). 3153-3IM. 
Budget. Legislative Assembly (One Ceremonial Officer). 3163-3188. 
Budget. Legislative Department (General reduction). 3l88. 
Budget. Stenographer (2nd Personal) to the ~o em l  General. a161-

3163. 

Oivil Marriage (Amendment) Bill. 1_-1897. 
Oode of Oivil Procedure (Amendment) Bill. 1633. 
Indian Finance Bill (Budget). 1MN-3496, ~ a  381(,,3816. 
Indian Income-tax Bill. 1926-192'7, i017-1018, 1019-1OiO •. 
Resolution re abolition of the distinctions between votable and nOD-
votable items in the Budget. IM8-1951S, 1987. 1981-1983. 

Resolution re adoption 01 the proposals of the Railway Finance Com-
mittee. 37&5-37118. 

Resolution re appointment of Oommittee to ezamme Sections ~  lU-A 
and 1500 of the Indian Penal Oode and Section 106 of the Oode of 
Criminal Procedure. 17DO-17U. 

Resolution ~e appointment. of Oounoil Secretaries. 38i9-3830. 
Resolution re Oommittee on retrenchment. 2149. 
Resolution re establishment of Railway Industries in India. 2707-1708. 
See " Questions and Answers. " 

(lOODS ~ 

Question f'e routing of --on East Indian Railway. 1618. 

ClORAKHPUR ~G D

Question 1'e -r-. 21163-2564 . 
• 

GOUR, DR. H. S.-
Amendment of Standing Orders. 2420-2421, 2424-2426. 
Budget. Army Department. 3202-3203, 3206. 
Budget. Audit. 3217-3218. 

• 
" • • 
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GOUR, DB. H. S.-contd. 
Budget. Civil Works-(including expenditure in England). 33Oi.aaos. 

3304-3305, 3308, 3312,  3323, 3325. 

Budget. Conveyance allowance of Members of the Legislature .. 3171-
3172. 

Budget. Customs. 3038-3MO. 3047. 
Budget. Delhi. 3371. 

BlIdget. Exchange. 3296-3297, 3300. 
Budget. Executive Council. 3156-318l. 

Budget. Expenditure in England under the control of the SecretaJ7 of 
State. 3379, 3380. 

Rudg.et. Foreign and Political Depattment (General reduction). 11'18-· 
31S1. 

Budget. General discussion. 2826-!831. 
Budget. Geological Survey. 3235. 
Budget. Hill Journey allowance. 3346-3349. 
Budget. Legislative Assembly (One Ceremonial Officer). 3188-3188. 

Budget. N orth-West Frontier Province. 33GO, 3366. 
Budget. Opium. 3090. 
!Budget. Ports and il~ a e. 3225. 
Budget. Railways. 3104, 3113-3116. 

Budget. Taxes on Income. 3047-3048, 301;2-3054, 30156. 
Budget. Indian Postal and Telegraph Department (working ex-
penses). 3135. 

Budget. Stamps (including expenditure in England). 3093-3094. 
Budget. Stationery and Printing (including expenditure in England). 

3338. 

Civil Marriage (Amendment) Bill. 1611;, 1649,  1650, 1807-1813. 

Civil Procedure (Amendment) Bill. 2447. 
Code of Civil Procedure (Amendment) Bill. 2630-2631. 
Code of Criminal Procedure (Amendment) Bill. 2635-2637. 

Delhi University Bill 1892-1894, 2494-2495. . 
Demands for Supplementary Grants. 2979-2981, 2990-2991,  2997-2998. 

Hindu Coparcener's Liability Bill. 2647-2648. 
Indian Emigration Bill. 2187, 2190-2191, 22(1)-2207. 
Indian Finance Bill. (Budget). 3484-3488, 3405, 3452-3457, 3459, 3464, 

3006-3567, 3599-3600, 3602-3605, 3608, 3611. 

Indian Income-tax Bill. 2007,  2021, 2574-2576, 2580-2581. 
Motion for adjournment of debate on In"dian Ports (Amendment) Bill 
2909-2910. 

Motion for adjournment to discuss the position of Indiana in Kenya. 
2177-2179. 

Motion for adjournment to discuss the East Indian Railway strike. !398. 
Motion for adjournment to pass a vote of confidence in Mr. Montagu. 
2400-2(01. ; 

Point; of order raised by --whether discussions in Select Oommittee. 
could be mentioned in this House. 2242. . 

Police (Incitement to disaffection) Bill. 2680-2682. 
Reference, by --on the resignation of Mr. Montagu the Secretary of 
State for India. 29'70. 

. . 
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GOUR, DB. H. S.-contd. 
Remarks by --re reference of a Bill to a Select Oommittee. 1791-1793 

Resolution re abandonment of the Policy of repression. 1662-1666. • 

Resolution re abolition of distinctions between votable and non-votable 
items in the Budget. ~ . 

Resolution re appointment of a Committee to e%anline Sections 1M-A 
153-A and liOO of the Indian Penal Code and Section 108 of the Code 
of Criminal Procedure. 1742-1744. 

Resolution re Committee on retrenchment. 2129-2132, 2140, 211ID-2161. 
Resolution re elected standing committees to be attached" with the 
different Departments of the Government of India. 1764-1767. 

Resolution re establishment of a Privy Council in India. 27i6-2728, 173T-
i739. 

Resolution re equality of status for Indians in South Africa. 2331-23M. 

Resolution re improvement of medical education in India. 51300-2301. 
Resolution re Indianisation of the Services. 2374-2378. 
Resolution re India.'s participation in the British Empire Exhibition, 

1924. 2698. 
Resolution re prohibition of traffic in minor girls. 2&99-2603, 1813-2816. 
Resolution re re-appropriation between demands in the matter of reduc-
tion. 3383, 3388. 

Resolution rtl representatives of India to Imperial and International COD· 
. ference&. 3626-3631, 3646-3650. 
Resolution re suppression of traffic in women and children. 2til).2i28. 
Resolution re technical training of Indian and Anglo-Indian youths. 

25]7-2518, 2530-2531. 

Resolution re withdrawal of Martial Law in Malabar. 22'15-2276. 

Resolution re Women's franchise. 2090-2093, 2098. 
See " Questions IItnd Answers. U 

qOVERNMENT APPOINTMENTS-
Question Ore Indians and --. 1597,  1598. 

GOVERNMENT CLERKS-
Questionre ma.ximum pay of second Division --of the Imperial ~eo
retariat. 1688. -

GOVERNMENT ESTABLISHMENT-
Question re curtailment of --in Simla. 1341. 

GOVERNMENT OF INDIA'-
Question re Indian Secretaries, Deputy Secretaries and Under Secre-
taries in the --. 5&161-2161. 

Questions re Indians in superior post under the --. 1583. 
Question re promotions from the subordinate eetablishment to high oftices 
in the .--. 2055. 

Question ~ staff employed in the Publio Services in Madras directly 
und4r the -. 1440. 

UOVERmmNT OF INDIA ACT-
Question re position in the Indian Civil Service of persons appointed 
under Section 99 of the --. 2751 • 

• 
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GOVERIDfE..'1T OF INDIA SECRETARIAT-
Question re Indians on the staff of the -. 1381. 
Question re late hours and attendance on holidays in the --. 15s& 
Question re proportion of Indians and Europeans on the Guetted Stalr 
of the --. 1582. 

Question re working hours in the -_. ~ . 

GOVERNMENT OFFICES-
Question re equality of remuneration in --. 11S94. 

OOVERN)fE..'1T POSTS-
Question re the exclusion of Indians from --. 11SSL 

GOVERNMENT QUARTERS-
Question re water taps in --at Simla. 1384-1385. 

GOVERNMENT SERVANTS-
Question "' additional expenditure due to the euhancemflllt of paJ Ul4 
pensions of -. 1377-1378. 

Question re aIIBOCiations of --. 3'T86. 
Question re grant of increased travelling allowance to --. 1a85. 

GOVERNOR GENERAL-
For Assent of the - to Bills passed by the Indian Legialatures-
See "Assent. " 

Question regarding questions referred to His ExcellenC7 the --." ~ 

GBAIN-
Question regarding stocking of --1>7 Zami!1dan. 1188. 

GRATUITY-
Question regarding discontinuance of 3rd degree pension and - t:o 
Indian temporary non-oombatants. 37". 

GREAT INDIAN PENINSULA BAILWAY-
, Question regarding frequency of machinery accident. on the --. 1081. 

GRECO-TURKISH CONFLIOT-
Question regarding the British Cabinet and the -. 11'18. 

GREEKS-
Question regarding alleged secret help for - from England. 11'1f. 

OUARANTEE TERMS-
Question regarding branch lines of railways built under -. 1080. 

GUARDS-
Question regarding allegations against some - and ticket collector. 
of Ambala Kalka Railway. 1442. . 

Questions regarding reservation of posts of Special grade - for 
Europeans on North Western Railway. 37li6. 

GULAR SINGH, SARDAR-
Budget. General Administration. 8909. 
Budget. Opium. 3087-3088. • 
Beaolu\1on regarding Foreign and Political Service and Military om. 
cera in Judicial or Administrative posta. INI-tM5.. ., 

Resolution regarding technical training of Indian and Anglo-Indian 
youths. 2621-2522. 
See" Questions and Answers. " 

f  ' 
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GUNTUR-
"uestion re situation iIi -. 1943, 1947. 

GUR PRASAD, IIB.-
Question regarding certificate of good conduct for - from the Eut 
Indian Railway. 37311. 

H 

HAILEY, HONOURABLE SIR MALCOLM-
Amendment of Standing Orders. 1601. 
Budget, 1922-23 (Introduction). 2663-2876. 
Budget. Acetone Factory, Nasik. 326O-3i6I. 

Budget. A'Briculture. 3251-3152. 
Budget. -Asaistant Collector (one), Madras. 3019-3010. 
Budget. Audit. 3216-3218. 
Budget. Board of Inland Revenue. 3061-306i. 
Budget. Civil Works --(including expenditure in Engl .. d). 1101-
3303, 3312. 

Budget. Currency. 3289-3291. 
Budget.. Currency. (Stores for India). 3381. 
Budget .. Customs. 30(3-3()46, 3047. 
Budget. Customs Recreation Club. 8023-3Oi4. 
Budget. Establishments for quasi-commercial account&. a ~ 

Budget. Exchange. 3i97-3300. 
Budget. Expenditure in Ensland under the control of the Secretary of" 
State. 3378-3380. 

Budget. Executive Council. 31M, 3167, 3169, 316L 
Budget.. General Administration. 3!ll.a13. 
Budget. General diacuuion. i8i9-i830, Sl891-i899. 
Budget. Income-Tax officer (one special), Madras. 3064-3065. 
Budget. Income-Tax Officer (second). 3346-33(6. 
Budget. Indian Postal and Tele8raph Department (workiq expeueI)L 
314.0, 3142-3143. 

Budget. International Labour Conference. 3341. 
Budget. Mint. 3293-3294. 
Budget. Miscellaneous. 3342-3344. 
Budget. Opium. 3087,  3088, 3089. 
Budget. Ports and Pilotage. 3ii6. 
Budget. Railways. ~  3126-31517, 3129-3131. 
Budget. Salt. 3083, 3086. 
Budget. Stenographer (2nd Personal) to the Governor General. alit. 
Budget. Sumptuary allowance of the Governor General. 3161. 
Budget. T"xes on Income. 3048-3049, 3052,  3063, 3054, 3066, 3069, 3071-
3073, 30110-3076. 

Oongratu"lations on Honours bestowed on the Honourable the Presiden' 
of the Indian Legislative Assembly and members of the Executive 
Council of His Excellency the Governor General. IAI. 

Demands for supplementary grants. 2978-2979, 2981, Sl998-19M. . 

• 
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HAILEY, HONOURABLB BIR MALOOLM-contd. 
Finaneia.l adjustment between the Home Government and the Gpvern-

ment of India. 3320. 
Indian Finance Bill (Budget). 3401, 3410-3411, 3413-3411), 344i-3«8, 8467, 

3459,- 3464, 3465, 3466, 3471-3472, 3496-3498, 3500-3501, 3509-3511, 3513-
3514, 3538-3539, 3044, 3570-3572, 3587, 3592-3595, 3600-3601, 3605-3611, 
3617-3618. . 

Indian Income-Ta.x Bill. 1912, 1914, 1915, 1916-1917, 1919, 1922-1923, 1916, 
1930-1931, 1935, 1937, 1957, 1995, 1998-1999, 2002, 2003, 2005, 2007-2008, 
2015, 2021-2024, 2033-2034, 2037-2038, 2566, 2570-2571, 2573, 2578, 25'79, 
2580, 2581, 2584. 

Motion by -- for the election of the member. of the Oommittee on 
Public Accounts. 2971. 

Motion by -- for the election of the members of the Standing Finance 
Oommittee and announcement of the proposed functibns of it. 19'11-
2976. 

Motion for adjournment to discuBII the conduct of the Deputy Oommis-
aioner, Delhi, in prohibiting a public open-air meeting on the i3rd 
Karch. 3844-3846. 

Reeolution re abolition of distinctions between votable and non-votable 
items in the Budget. 1967-1974, 1983-1984. 

Reeolution re adoption of the propoaal. of the Railway Finance Oom-
mittee. 3761-3763. . 

Reeolution re Oommittee on Ourrency and Exchange. 1853-1869, 1881-
1883, 1866-1868. 

Resolution re Oommittee on retrenchment. 2139-2142, 2151. 
Reeolution f'e elected standing committeea to be attached with the dif-

ferent departments of the Government of India. 1767-1770. 
. ReeolutioIt re Indianisation of the Services. 2389. 

Resolution re re-appropriation between demanda in the matter of re-
ductions. 3383-3384, 3389. 

Reeolution re reduction of Madraa contribution to Oentral Govern-
ment. 2108. 

Beeolution re suppression of traffic in women and children. 2237-1238. 

HAJEEBHOY,Ma. MAHOMED-
See" Questions and Answers. " 

HABI LAL-
Question re inadequate medical aid in the case of -- Banksman, at the 

Oraddock Oolliery. 2168. 
BARTAL-

Question re -- in India during the Royal Visit. 1575. 
HEAD OONSTABLE BISHAMBAR DAYAL-

Question re the diamiaB&1 of --. ·1382-1383. 

HEADMASTERS-
Question re the recruitment of -- in the North-West Frontier Pro-

vince. 1380-1381. . 

HEADMASTER, GOVERNMENT SOHooL, HARIPUR--
Question I-e the --. 3622. 

t' 
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BEDJAZ-
~es io  l'e appointment of Indian officera to look aft8r Indian pilgrims 
to-. 2741. 

Question re insecurity of Indian pilgrims travelling to --. 2347 .. 
Question re hardships on account of a heavy import duty at --. 1743. 
Question re taxation on foodstuffs and baggage of Indian pilgriJu 
to-. 2741. 

HEDJAZ RAILWAY-
Question re the-purchase of a part of the -. 2153-2154. 

HIGH OOURT-
Question re the development of the Oalcutta -_. 2104-2105. 

HIGHER SERVIOES-
Question re the Indianisation of the --1583-1584. 

HOLLAND, SIR T.-

Question re the filling up of the v&c&nciea caused by the e i eme~~ 

of --and Lord Sinha. 1584. 

HINDU CEREMONIAL EMOLUMENTS BILL-(Mr. Latthe)-
Presen_tion of Report of Select Oomaittee. 3079. 
Motion to take the Report of the Select Committee into conaidera-
tion. 3791-

~o io  for re-circulation. 3795. 
Motion to take into consideration. 3804. 
Adopted. 3804. 
Motion to palJll. 3814. 
Adopted. 3814. 

HISTORIOAL BUILDINGS-
Question re rules for conduct of visitors to --. 2393-i394. 

HOLIDAYS-
Question re authority for extending - in the Secretariat. 11167·1588. 

HONOURS-
OongratulatioDlr on - bestowed on the President of the Legislative 
Assembly and some members of the Executive Council of His Excel-
lency the Governor General. 14!50-14551. 

HORNE, PRonsBOR--
Question re the cost of - 'a tour in America. 2154-51155. 
Question re the mission of - to America. 51394. 

HOSTELS-
Question re unsatisfactory arrangements for accommodation of Mem. 
bers in --. 51395-1396. 

HOTEL-
Question re the erection of bungalow and .. - in POODa. 13'17. 

HOUSE AJ.LbWANOE-
Question re the grant of - to .Tudges of the High Court, Madraa. 
1594·1595. . 

Question re --for staff working in railway stations and goods Iheda 
in Oalcutta. 3789-3790. 

• 
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HOUSE OF COMMONS-SPEAKER OF-
Mel8&ge from-the --that opportunities will be offered to Members or 
any official connected with the Legislatures to study the procedure-
of the House of Commons if and when any of them goes to London. 
2915. 

BOUSE RENT ALLOWANCE-

Question re the grant of --to postal clerks. 1388. 

-HOWRAH AFFRAY-
Question re firing without warning in the --. 2160-216l. 

HULLAH, MR. J.-
Budget. Forest. 3373. 
Budget. Forest Research Institute Establishment. 3102-3103. 
Budget. Forest (Headquarters charges). 3098-3101. 
Budget. Indian Museum (Curator Industries Section). 3236. 
Budget. International Labour Conference. 3340. 
Budget. Miscellaneous charges (Forest Research Institute). 3101. 
Budget. Miscellaneous. 3343. 

Budget. Survey of India. 3232-3233. 
Indian Emigration Bill. 1657, 2049, 21M, 2214, 2219. 

Land Acquisition (Amendment) Bill. 2068. 
Resolution re abolition of impreBBed labour, conveyance and p o iaio ~ 

1876-1880. 

Resolution re export of manures and oil-aeeda. 1987-1989. 
Resolution re measures for increasing cotton cultivation in India. 3867-

3659. 

HUSSANALLY, MR. W. M.-
Amendment of Standing Orders. 1601, i(()9. 

Budget. Customs Recreation Club. 3021. 
Budget. General administration. 3209. 
Budget. Indian Postal and Telegraph Department. 3134 • 

. Budget. Porta and Pilotage. 3228, 3230. 
Budget. Salt. 3083, 3086. 
Budget. Stationery and Printing --(including expenditure in Eng-
land). 3331, 3334-3335, 3339. 

Budget. Taxes on Income. 3054-3055. 
Civil Marriage (Amendment) Bill. 1627-1628, 1794. 

Demands for supplementary grants. 2982, 2986. 
Indian Finance Bill (Budget). 3414-3415, 3458, 3552-3553, 3569, 3572-35'71. 
Indian Income Tax Bill. 1913-1914, 1926, 1934-1936. 

Motion for adjournment to discuss the policy of Government in regard 
to the political situation. 1457-1458. 

Motion for adjournment to discuss the conduct of the Deputy Commi ... 
sio ~  of Delhi in prohibiting a public open-air meeting on the 23rd 
March. 3792, 3840-3842. 

Resolution re abolition of posts of Divisional Commil8ionen. 3883-
3665. 

Resolution re adoption of the proposals of the Railway Finance Com-
mittee. 8764-3766. 

,"' 
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HUSSANALLY, MR. W. M.-contd. 
Resolution re elected Btanding committeeB to be atta.ched with the dif-
ferent departmentB of the Government of India. 1783. 

ReBolution re IndianiBation of the ServiceB. 2356-2359. 
Resolution re prevention of overcrowding on railways. 1164. 
ReBolution re reBignation of Mr. Montagu. 3719-3720. 

See ." QueBtionB and AnBwers. " 

HYDERABAD-
Budget. -. 3375-3377. 
Budget. Reduction of demand under head --. 3376-3377. 

Question re tranBfer of the cantonment area of --. 1347-1M8. 

HYDERABAD-AHMEDABAD-
Question re through train service between --. 2062-i063. 

HYDERABAD CANTONMENT-
Question re the appointment of a Committee for the removal of 
the-. 1349. 

HYDERABAD (SIND)-
Question re the tranBfer of the cantonment of --. 1828-1819. 

HYDERABAD AND TANDO MUHAMMAn KHAN LINE-
Question re the opening of the --. 2055. 

I 

IBRAHIM ALI KHAN, LIBUTBNANT NAWAB MOHAMMAD-
See "QueBtionB and AnBwers. " 

IKRAMULA KHAN, MR. MIRZA MUHAMMED-
ReEWlution re Committee on Inquiry into the caUBeB of the Moplah ou\-
break. 2938-2939. 

IMPERIAL ESTABLISHMENTS-
Question re war allowances for --in Delhi and the Punjab. S!3IO. 

IMPERIAL FOREST SERVICE-
QueBtion re recruitment to the --. 1447-1448. 

IMPERIAL BECRETARIAT-
QueBtion re appointment of Indianl other than Bengalees and PuDjabia 
in the --. 1406. 

Question re Indiana of the Imperial Bervicea in the --. 11'11. 

IMPEItrAL BERVICES-
Question re competitive examinations in India for the --. lli69. 
Question f.e increase in salariel of Members of the --in India. 1&88. 
QueBtion ;1 MuhammadanB in the --. 2171-2172. 
QueBtiod re overBeaB a.llowanceB for --other than the I.M.B. 1439-14&0. 
Question re revision of salary and penlion of the -. 19(8. 

IlIPREBBED LABOUR-
R8IOlution re a oli io~ of - conveyance and provision. 1$-1888 • 

• 
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INCOME-TAX-

INDKX TO LBGIBLATIVB ABBJ:!OLY DEBATES. 

Indian - Bill. (See' Bill '). 
Governor General's assent to --. 51907. 
Question re exemption from --of contributions by teachers of GOY-
ernment aided schools to school provident fund.. 3771. 

INDEMNITY FOR INDIA-
Question re GerID&n --. i7(4. 

INDIA OFFICE OFFICERS-
Question re deputation of --to India. 1946. 

INDIAN ARMY-
QUelition re comparative strength of Indian and British element in 
the --. 3145-3146. 

Question re Indianisation of the --. 1351. 
Question re nomination and selection of Anglo-Indian boys for 
the-. ,2164. 

Question re position of surplus officers of the -. 3779-3780. 

INDIAN ARMY RESERVE-
Question re provision of employment for demobilised Anglo-Indian offi-
cers of the ,--. 2165. 

Question re --officers in the United Provinces. 1335. 

INDIAN AUTONOMY-
Question re --. 15M. 

INDIAN OADETS-
Question re differential treatment &ccorded to - and European 
cadets. 2430. 

INI)IAN CIVIL SERVICE-
Question re civilians who retired from the --on the introduction of 
the Reforms. 2053. 

Question re eligibility for the - examination to be held in Indi .. 
1430-1431. 

Question re listed posts in the -. 1404. 
Question re placing of Urdu on the syllabus of the --ezamination., 

1563-1564. 

Question re position in the --of persons appointed under HOtion .. 
of the Government of India Act. i'151. 

Question re ratio between Indian and European members of the-. 
ilS!. 

Statement laid on the table re the average salary of officers of the - in 
1911 and 1921. 1490. 

INDIAN EDUOATIONAL SERVICE-
Question re Indians in the --. i344. 

INDIAN EMIGRATION AOT-
(See ' Bill '). 

Governor General's assent to --. 51907. 

INDIAN G ~ G SERVICE-

• 

Question re discontent in the India recruited branch of, the - 1337.1339. 

," 
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INDIAN LEGISLATURE-
Queation re the official vote in the -. 1676. 

INDIAN LIMITATION (AMENDMENT) AOT-
(See' Bill '). 

Governor General's &B8ent to -. 2907. 

INDIAN LUNAOY (AMENDMENT) AO'.t-
(See 'Bill '). 

Governor Genera.l's assent to -1922. 2689. 

INDIAN MEDICAL SERVIOE-
Question re Indians and permanent posts in the -. 1438. 
Question re Indians in the -. 1597. 
Question re Medical men from Madras in the -. 1436. 
Question re pay of Indian and European officers of the -. 1439. 
Question re registration of officers of the - under the General )(edicaj 
Oouncil. 1437. . 

Question re retent.ion of military rank of ex-temporaQ' officers of t1ie 
-. 2700. 

Question 1'e Selection Board for the -. 1436-1437. 

INDIAN MEROANTILE MARINE-
Resolution re -. lIi31-1548. 

INDIAN PENAL OODE (AMENDMENT) BILL-
(Section 375) (Rai Bahadur Bakshi Sohan Lal). (See' Bill '). 

INDIAN PENAL OODE-
Resolution re examination of the - (Declared withdrawa). 1108. 

INDIAN POSTAL AND TELEGRAPH D ~ • 
Budget. -. 3132-3143. 
Budget. Presidency and District Officers, Radio Offioes. 313I-813IL 
Budget. - (Working expenses). 313s.3143. 

INDIAN SOLDIERS-
Question re meat consumed during the last year b1. - and Britillt 
Soldiers. 1582-1583. • 

Question re supply of meat to - as • fixed r.tion. 3741. 

INDIAN STORES DEPARTMENT-
Question re procedure for purchase of atores by the -. ftPII.a'138. 

(See 'Budget '). 

INDIAN UNIVERSITIES-
Question re the recognition of medical diplomas of - b1. the General 
Medical Council. 1598-1599 . 

• 
D ~  OF SERVIOES-
Question re the -. 1583-1.584. 
Resolution re -. &1-2392. 
• 

INDO-BURMA RAILWAY-
Question re construction of the proposed -. 1171. 

• 
•• • • 
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INDO-EUROPEAN TELEGRAPH DEP ARTMENT-
Budget. '--. 3143-3144. 
Budget. Reduction of demand under head --. 3143-3144-

INDUSTRIES-
Budget. -. 3256-3263. 
Budget. Acetone Factory, Nasik. 3256-3263. 
Question re promotion of key --(paper and iron) in India. lOIII-

2057. 

INNES, HONOURABLE MR. C. A.-
Budget. Acetone Factory, N asik. 3258-3259, 3262. 
Budget. Allowances. (Holiday and Overtime). 3027-3028. 
Budget. ABBistant Collector (one), Madras. 3018-3019. 
Budget. Customs. 3030-3032, 3035-3036, 3038, 3039. 
Budget. Customs Recreation Club. 3020, 3021-3022. 
Budget. Emigration - (Internal). 3272-3274. 
Budget. Indian Stores DepaTtment. (One Chief Oontroller). U'l9-
3284. 

Budget. Joint Stock: Companies. 3277. 
Budget. Mines. 3242. 

Budget. Miscellaneous Departments. 3287,  3288. 
Budget. Ports and Pilotage. 3223-3224, 3228-3229, 3i3O. 
Budget. Railways. 310Sh111I, 315-31i3, 3l!8, 3130.. 
Budget. Salt. 3080-3081, 30M, 308&. 
Budget Stamps (including expend'tture in England). 3092-3097. 
Budget. Stationery and Printing --(including expenditure in Eng-
land). 3339. 

Cotton Transport Bill. 2911-2913, 3684. 
Demands for supplementary grants. 2983-2986. 
Indian Factories (Amendment) Bill. 1466, 1467, U83, 1486. 
Indian Finance Bill (Budget). 3424-3426, 3435-3436,  3451-3454, 3461-

3464, 3468-3471, 3512, 3515,  3517, 3519-3520, 3522, 3523,  3531,  3532,  3534, 
3536,3541, 3542, ~  3545, 3546, 3548, 3551-3553. 

Indian Merchant Shipping Bill. 3680-3681, 3683. 
Indian Ports (Amendment) Bill. 2586-2587, 3683-38M. 
QueStion 1"13 appointment of the -.-to the Executive Council. 1370. 
Resolution ,.13 adoption of the prCJl)osals of the Railway Finance 00lD-
mittee. 3750-3755, 3756, 3766-3767, 3768-3769. 

Resolution ,.13 establishment of Railway I{1dustries in" India. ~  

2709-2710, 2712. 
Resolution ,.13 Indian Mercantile Marine. 1535-1537, lUI-INt, 1MI-" 
1546. 

Resolution ,.13 India's participation in the British Empire Exhibition of 
1924. 2587-2592; 2599, 3691-3695, 3700. 

Resolution ,.13 prevention of overcrowding on railways. 1MI-1G53. 
Resolution ,.13 technical training of Indian and lo ~ ia  70UtIiL 
2514, 2515, 2517,  2518, 2527-2529. 

INSPECTORS OF RAILWAYS-
Question 1"13 the appointment of Indian Senior Government - of Bail-
".,. to watch the distribution of wagons. 1829-1830 . . 
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INSTITUTE-
Question re the establishment of a high cl&88 -- for Geology ana )lin. 

ralogy, etc., in India. 1838-1839. 
INTERMEDIATE CLASS COMPARTMENTS-

Question re grouping of --. 1840. 
INTEREST ACT, 1839; AMENDMENT BILL. (Mr. Abdul Quadir)-

Motion for leave to introduce. 1653. 
Rej ected. 1656. 

INTEREST ON MISCELLANEOUS OBLIGATIONS-
Budget -. 3144 . 

. IRRIGATION, etc.-
Budget -'-. 3132. 

IRRIGATION DEP ARTMENT-
Question re the Frontier --. 3620-3821. 

ISLAMIC NEWS-
Question re Government action against the --. 1176. 

ISMAIL, SAIYED MUHAMMAD-
Resolution re release of Ali Brothers. 1931.' 

ISWAR SARAN, MUNSHI- , 
Amendment of Standing Orders. 2417-2418. 
Budget. Civil Works -- (including expenditure in England). 3308-

3307. 
Budget. Conveyance allowance of Members of the Indian Legislature. 

3172-3173. 
Budget. Customs. 3046-3047. 
Budget. Extra Assistant Commissioners. 3361-3364. 
Budget. Foreign and Pohtical Department. 3183-3184. 
Budget. General discussion. 2866-2868. 
Budget. Indian Postal and Telegraph Department (working expenna). 

3136. 
Civil Marriage (Amendment) Bill. 1629-1632. 
Civil Procedure (Amendment) Bill. 2452-2453. 
Code of Civil Procedure (Amendment) Bill. i632-2633. 
Delhi University Bill. 2479, 2490-2491. 
Hindu Ceremonial Emoluments Bill. 3807-3808. 
Indian Finance Bill (Budget). 3475-3476, 3477, 3597-3598. 
Motion for adjournment to discuss the policy of Government in regard 

to the political situation. 1465. 
Motion for postponement of resolution re policy of repression. 1609-

1612. 
Motion for adjournment to discuss the conduct of the Deputy Commis-

sioner of Delhi in prohibiting a public open-air meeting on the 23rd 
March. .38&2-3844. 

Reference by -- on the resignation of Mr. Montagu the Secretary of 
State for India. 2970. 

BeIolution re abandonment of the policy of repression. 1867-1661, 1730-
nat. r, 

D 
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ISWAR SARAN, MUNsHx-contd. • 
Resolution re abolition of distinctionl between votable and non-votable 
items in the Budget. 1957-1958. 

Resolution f"e abolition of impreued labour conveyance and provilion. 
1880-1882. 

esol ~io  f"e establishment of Railway Industries in India: 2701-2703. 
Resolution f"e equality of status for Indians in South Africa. 2329-2331. 
Resolution f"e Foreign and Political service and 'military officerl -in judi-
cial or administrative posts. 2533-2538, 2555-2556, 2557. 

Resolution f"e resignation of Mr. Montagu. 3717-3719. 
Resolution f"e withdrawal of Martial Law in Malabar. 2270-2272. 
See "Questions and Answers. " 

JAILS OOMMITTEE-
Question f"e consideration of the Report of the --. 11 'II. 
Question f"e recommendations of the --. 1573-1574. 

JAMA MOSQUE-
Question re alleged firing near the --on 27th February 1922. 3001. 

JAMALPUR RAILWAY WORKSHOPS--
Question f"e Indian apprentices in the --. 1370. 

JATKAR, Ma. B. -H.- . 
Budget. Forest Research Inltitute Eatablishment. 3103. 
Resolution f"e appointment of a Committee to examine Sections lU-A, 
153-A, and 500 of the Indian-Penal Code and Section 108 of the 
Code of Criminal Procedure. 1749-1750. 

See" Questions and Answers. " 

JEJEEBHOY, SIR JAMSETJEE-' 
Address of Welcome to His Royal Highn818 the Prince of WaleL lee»-
1610. 

Budget. Acetone Factory, Naaik. 3258. 
Budget. Ports and Pilotage. 3224. 
Budget. Public Health. 3248. 
Civil Marriage (Amendment) Bill. 1644-
:Motion for adjournment to ditlcu. the rMignation of Mr. MontaiU. 
3017. 

ReIIoI1ltion f"e resignation of Mr. Montagu. 3714-3715. 
-Resolution f"e release of the Ali Brother •• · i934. 
See " Questions and Answers." 

JOINT STOCK COMPANIES-
Budget. -. 3277. 
Budget. Reduction of demand under head -. 31'1'T. < 

JOSHI, Ma. N. M.-
-Budgri. Acetone Factory, Nalik. 3258, 3281. 

" 

Budget. Allowances (Overtime and Holiday). 3016, 3028. 
Budget. ArchJeology. 324L 
Budget. Audit. 3215, ~ . 

,_. 



IlmIIX TO LIIGIBLATln ABSDBLY DD&ft8. 51 

JOSHI, Ma. N. M.-contd. 
:Sudget. Civil Worb --(inoluding expenditure in England). 3803-
3304,  3306, 3308. 

~ e . Conveyance allowa ~e of Members of the Indian Legislature. 
3174-3175. 

Budget. Customs Recreation Club. 3024-3025. 

Budget. Emigration --(Internal). 3268-3269, 3273. 
Budget. Extra AlBistant CommilBioners. 3353. 
Budget. Foreign Department Preas. 3331-3332. 
Budget. Forest, (Headquarters chargee). 3100. 
Bud$llt. General diaculBion. 2878-2880. 
Budget. Indian Stores Department (One Chief Controller). 3284. 
Budget. International Labour Conference. 3341. 
Budget. Legislative AlBembly (One' Ceremonial Ofticer). ~ 3188, 
3169. 

Budget. Miscellaneous Departments. 3287. 
Budget. Ports and Pilotage. 3223, 3230 .. 
Budget. Railways. 3107-3108, 3109, 3110,  3119, 3129, 3130, 3131. 
Budget. Salt. 3081-3082. 
Budget. Stationery and Printing --(including expenditure in Ens-
land). 3333-3334. 

Budget. Taxes on Income. 3050,  3051, 30M, 3055. 
Civil Marriage (Amendment) Bill. 1620-1623. 
Delhi University Bill. 1901-1904. 
Demands for supplementary grants. 2981,  2982, 1986. 
Hindu Ceremonial Emoluments Bill. 3'797-3798, 3799, 3811. 
Indian Emigration Bill. 218&, 2185, 2186, 2187, SUN; 1197-2199, 1210, 
2215, 2216, 2218. 

Indian Finance Bill (Budget). 3411, 3412-3413, 3462, ~  :1524, 
3534,3636. 
Indian Income-Tax Bill. 1912, 1915. 
Indian Merchant Shipping Bill. 3883. 
Indian Ports (Amendment) Bill. 2907,  2908, 2900,  2910, 3684.. 
Motion for adjournment to diaculB the East Indian Railway strike. 
2399. . 

Motion for election of members of the Standing Finance Committee and 
the proposed funotions of it. 2973, 29'74, 2976. 

Resolution re abolition of imprfllBed labour conveyance and provision. 
1869-1874, 1887-1888. 

Resolution're adoption of· the proposals of the Railway Finance Oom-
mittee. 37118-375'1, 3767. 

Resolution re equality of status for Indians in South Africa. S326-
2326. 

Resolution re Indianiaation of the Services. 2390,  2391,  2392. 
Resolution re p~ e io  of overcrowding on railwayS. 1566, 156'1. 
Resolutiolf re auppr8lllion of tra.ftic in women and children. 9124-2215. 
Resolution re utilisation of the indigenous systems of medicine. 1522, 
1523. 

Resolution reo Women's franchise. 1076-1079, 2101. 
See II Questions and Answers. " 

• •  2 • 
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IlmJIX 2'0 LBGI8L&TIVJI ABIUDIBLY DJIBA'lWB. 

JUDGES-
Question re the grant of hoUle allowance to - of the High Ooprf,: 
Madra 1594-1596. 

JURY-
Question re the grant of jurisdiction to the --in cases of .esaoJUI 
trial. lli66. 

Question re trial by - in all major provinceL 1595. 

JUSTICE-
Resolution re me&8Ures for providing cheap and speedy --in IDem.. 
3688-38'11. 

KABRAJI, MR. J. K. N.-
In4ian Emigration Bill. 121(, a18. 
Incllan Income-Tax Bill. 1OiO. 

KABUL-
question re the wary and COBt of the establi8hment of the BritiJI 
Minister at --. 19(5. 

KAMAT, Ma. B. S.-
Budget. Acetone Facto1'7, Nuik. 3tIi6-3t5'1, 3158. 
Budget. AllowanceB (Overtime Holiday). 8OJ5.aOIIS. 
Budget. Army Department. 3!03. 
Budget. Customs Recreation Club. 3OJO.aOJ1. 
Budget. General diBc1lllllion. 28'15-28'18. 
~ e . Indian MUlleum (Curator, Industries Section). IDS. 
Budget. Legislative ABIIembly (One Ceremonial 0JIicer). 8113-81M, 
3Um, 3169. 

Budget. Railways. 3104-310'1, 31!3. 
Budget. Revenue and Agriculture Department. 3191, 3183." 
Budget. Stamp. --(including expenditure in EUSl&nd). aoa 
Demands for aupplementa1'7 grants. i9St • 
. Hindu Ceremonial Emoluments Bill. 380J, 3803. 
Indian Finance Bill (Budget). ~ . 

-Indian Merchant Shipping Bill. 368t-3683. 
Married Women'. Property Bill. i648-9850, 26M. 
Police (Incitement to disaffection) Bill. 2886-9887. 
Beaolution re adoption of the propoaal. of the Railway Finance Com-
mittee. 3763-376L 

Resolution re India'. participation in the JJritillh Empire EzhibitioJl, 
1596-2596. 

Resolution re prohibition of traftic in minor girl.. 180l-I808. 
.Resolution re representatives of India to Imperial and lnternational 
ConferenceL 3635-3638, ~. • 

Beeolution re technical training 01 Indian ana ADglo-In.u. 
youtha. .1(, 1515-1516, tH4-IIIT. 

~e "Question. and ADawer .. " 

, . 



IlmIIJ: TO LIIGIBL&TIVII ASSDlBLY DUATU. 

KANIKA, Ru" 01'-
Dath of 0JB0e. It88. 

XANKINARA POST OFFIOE-
Qu_ion re burgl&17 in the -. a'731. 

URAOHI-

53 

QU8Ition re abeence of notice to property owners in -in effect of the 
new le&II8L _1. 

Question re authority on which h01U8 owner. have been dUp .. _ed 
in-.... 

Question re diftleult  conditioDi at -. 1801: 
Question re hardahip. of propert;. ownen in --cantonment under new 
1 .... on Form B. _1. 

Queetion re illegality of-lease. in Form B. taken on old lites in - ~

toument. ... 
Question re lease in perpetuity in --cdntonment. 2620. 
Queation re provi.ion of new ofilce buildings for Weetern 00auaan4t 
in -' -cantonment. 2623. 

Qaeation re transfer of hoUBell in -Ileld on original tenure. BL 
Queation re IUggeated ~ lio  of -cantoument for location of W--
ern Oommand. !6i3.. 

URAQHI PREVENTIVE SERVIOE-
Queation re dilCOntent in the --. 10M. 

URAOHI nIAL-
Qu8ltion re case againat Ali Brothen and other oo-accued in --. lII8-
1340. 

• 
KASEM,M"mvIABUL-
Code of Criminal Procedure (Amendment) Bill. 2071-2073, 2635, i841-284i. 
Motion for adjournment to dillCU8l the policy of Government in reprd 
to the political Bituation. 14M, 1458,  1459. 

Motion for adjournment to dilCUI the conduct of the Deputy Commie-
aioner, Delhi, in prohibiting a public open-air meeting on the I8rd 
. March. 3836-3837. 

Reaolution re abandonment ot the policy of reprlllion. 18'18-1881. 
Beeolution re Oommittee of Inquiry into the caUIeIII of the Moplah out-
break. Sl946-1SM7. 

Reaolution re India'. participation in the British Empire Bzhibi-
tion of 1924. 3699. 

Beaolution re resignation of Mr. Montagu. 371S, 
Reaolution re withdrawal of Martial Law in Malabar. ft88-1i8'7. 
Reaolution re Women's franchise. 1095, 2096, 51097. 
'See "QuaationB and Anner&. ~ 

• 
KABGANT-AGRA RAILWAY-
Queation re the --project. 1381-1381. 

KEITH, MB. W: J.-, 
Oath of 01Iice. 11181. 

• • 



INDBX TO LBGIBLATIVB ASBEJIBLY DBBATJUI. 

KENYA COLONY-
Motion for adjournment to diacul8 the position of Indiana in -'(no* 
admitted). 2176-2179. 

Question re indignation and resentment amongst Indians cauaed by 
Mr. Churchill's speech at the East African dinner as to the status 
of Indians in --, 2429. 

KHAGARlA, SAMASTIPUR-· 
Question re the construction of the --railway line. 1433-14M . 

.KHAN OF AGROR-
Statement laid oil. the table re the warrant of arrest of the --, 13M-
. 1335. 

KHILAFAT AFFAIRS-
Question re feeling of Indian Moalems over --, 1341. 

-KHILAFAT ~

e io~ re resolution palsed at the Karachi --, 1566_ 

KHILAFAT MOVEMENT-
Question re correspondence with provinoial Governmenta re .u'ppreuion 
of non-co-operllotion and the --, 1'16J. 

KING'S COMMISSIONS-
Question re .laction of candidatea for --, 1430. 

KIUL JUNCTION-
Question re better lighting for --, 218'7. 
Question re conatruction of safe routes to the quarter. of rail",a, ea-
ploYeeB at -. 2167-2i68. 

Question re extension of paaaenger abed at --, 2167. 
Question re low level platform at --, 1433. 

XOTRI-ROHRI LINE-
Question re railed platf9rm. on the --of the North-Western Bail-
way. l343. . 

IULAURA-SYLHET BRANCH LINE-
Question 'I'e discomIort. of paaaengera on the - A.am Bengal Bail-
way. 372-&-3725. 

L 

LAKSHMI NARAYAN LAL, RAI SAlIIB-
Amendment of Standing Order.. 1006-1&0'7. 
Budget. Bangalore. 3377. 
Indian Finance Bill (Budget). 3416-3417, 3540-3541, 3547-3648, 3581,  3611. 
Resolution. 'I'e appointment of a CcJmmittee to examine Sections 1M-A:, 
153-A and 500 of the Indian Penal Code and Section l<is of the Orimi-
nal Procedure Oode. 1740-1742, 17M-17&5. 

Reaolution re utilisation of the indigenoul lJ,teml of medicine. 
1513-1518, ,. 

See " Questions and Answers. " 

. .' 
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LADY SUPERINTENDENT-
. Qpestion re the seniority of a - of a British Station Hospital over that· 

of lin Indian Station Hospital. 1826-1827. 

LAND ACQUISITION (AMENDMENT) BILL (Mr. Rama,. 
Pantulu)-. 
Motion for leave to introduce. 2066. 
Adopted. 2068. 

Introduced. 2068. 
Motion for circulation. ~. 
Adopted. 2636. 

LAND ~

"Question re revision of _ .. -. 1068. 

LAND CUSTOMS-
Queation re the administra.tion of - on the frontiera of Pondi-
oberrl. ~ • 

. LAND REVENUE-
Budget. - 3081. 

Budget. Reduction of demand under head --. 3091. 

LATTHE, MR. A. B.-
Hindu· Ceremonial Emoluments Bill. 3792-3793, 3803-3804, 3808-3801, 
381 •. 

Resolution re Committee on Railway Risk Note&. 1960. 

LAW AND ORDER-
Question re the o eli D ~ oe between the Central and Provincial 
Governments re the enforcement of --. 1811. 

LEAGUE OF NATIONS-" 
Question re India'. contribution to the eIpenaea of the --. l4OJ-1toa. 

LEAVE RULES-
Question re better --for the Postal Department. iMi. 
Question re application of European service -_. to the Kaster and oJIicial 
Referee of. the Calcutta High Court. . ~. 

LEGAL PRACTITIONERS-
Question re the grant of licenaea to - in the North-West Frontier 
V Province. 3622-3623. 

IJl'aISLATIVE ASSEKBLY-
Adjournment of the --, l.e7, 1512,  1560, 1589, 1612,  1666,  1736, 1789, 
1813, 19&1, 1989, 2OCIO, 2073, 2102, 2151,  2220, 2243,  2282,  2342, 2392, 2d8, 

~  2558,  2616, i662, 2688, 2739, 51812,  51899, 1191., 2966,  2998, B077, 31"« 
3219,  3312, 3389, 3472,  3553,  3618, 3677, 37512, 3769. 

Keeting of the -. i333, 1489, 1513,  1561,  1613, 1657,  1737, 1791, 18U. 
• 1891, ~  1991, 2061, 2076, 2103,  2153, ml, 2245, 2283, 2343,)1398, 2G9, 

~ .  2617,  2653,  2689,  2741,  2813,  2901,  2916, !l967, 2999; 30'19, 3141, 
3221, 3313, 3391,  3473, 3566, 3619, 3679, 3723, 3771. 

Prorogation of the --. 3860. 
ea~io  re g.ant of conveyance and haulap allowance to lIembera ,. 
the - at Delhi." t662. 

• 



JNWX TO L'&GIBLATlft AS8DBLY DDA'ftIB. 

LEGISLATIVE L ~ l. 

Question re grant of dail7 and conve7ance allowance to ~e Delhi 11--
ber of the --. 1164. ' 

. Uninterrupted sitting of the --for the d&7. 8311. 
See also for - Budget" General Administration (Budget.)" 

LEGISLATIVE DEP ARTMENT-
For --Budget Bee " General Administration (Budget.) " 

LIBRARY-
--of the Indian Legislature. 8400. 

LIOENSES-
Question re --for firearlDl. IIHM1·1M7. 

LIGHTING-
Question re better --at Kiul Junction. 1187. 

LIMITATION AOT-
Report of Select Oommittee on Indian --. 1111. 
See "Bill. " 

LINDSAY, Ma. DAROY-
Budget. Agriculture. 3260-3261. 
Budget. Civil Works-(including expenditure in England). ·8106, 1311, 
33t5. 

Budget. Foreign and Political Department. 8180. 
Budget. General disculsion. 1788-1789. 
pudget. Indian Postal and Telegraph Department (Working g-
penaea). 3137-3138, 3140, ~ 

Budget. Porta and Pilotage. 32211 __ • 

.. Budget. Punjab. 8088. 
Budget. Station8r7 and Printing-(including expenditure in Enl-
land). 3335,  3337, 3339. 

Budget. Tax. on Income. 3063-3OM. 
Indian Finance Bill (Budget). 3621-3512, aM4-3M1, 3M8-8615O, 8681.J1181, 
3575, 3580. 

Indian Income-Tax Bill. 1582-2&83. 
Beaolution re a.bandonment of the poliC7 of repr8l8ion. 1701-17Of. 
Resolution re adoption of the proposals of the Railwa7 Finanoe Oom-
mittee. 3767-3788. 

Reaolution re elected standing committees with the Government of 
India. 1779. 

Resolution re prevention of overcrowding on railwa7B. 1513-1114. 
Beaolution re resignation of ~ Montagu. 8709. 

See " Questions and Answers. " 

LISTED POSTS-
Question re --in the Indian Civil Service. 1404. • 
Question re provision of --for provincial service men in A8Bam. 1111. 
Question re --for provincial service men. 1170. 

I.LEWLYN. SMITH OOMMITTEE-
Question re t;ecommendatioDB of the -. 8$8. 

f' 



J1mIIl[ '1'0 IMIBLATIVlI ASBDBL'I' ~. 6'1 

WANB-
Questic\n re milita1'7 dcers and --from contracton. 1018. 
• 

LOCOMOTIVE DEPARTMENT"": 
Question re eligibilit7 of Indian boys for vacanciea in the - of to 
Oudh and Rohilkhand Railway. 1349-1350. 

Question re expenditure on --and Carriage and Wagon department Of 
railways in India. 3398-3399. 

Question re Indians in the --of the North Western Railway. 1400. 
Question re Indians in the --and Carriage department of Company 
worked State railways. 1824-

LORD SINHA.-
Question re .filling up of the vacancies caused by the retirement of Sir 
T. Holland and -. 1584. 

LUNACY-
The Indian - (Amendment) Bill. 
Motion for leave to introduce. . 1076. 
Adopted.. 2076. 
Introduced. 2076. 
Motion to take into consideration. 1145. 
Adopted. 5124.1S. 
Motion to pus. 1246. 
Adopted. 1246. 

• 
Il.A.DRA.S-OHINGLEPUT-
Question re construction of --double linea. 1400. 

IlADRA.S CONTRIBUTION-
• 

Resolution re reduction of - to Central Government (Ruled out of 
order). 2106-2108. 

IlA.DRAS EXEOUTIVE OOUNCIL-
Question re reduction in strength of the --. 2ISOO. 

KA.HABHmGHA.T-
Question re inconvenience to travellers owing to the steamer not Yilit-
ing --. 16651. 

MAHADEO PRASAD, MuNlmI- • tiudget. Stamps i l i~  expenditure in England). 3ON. 
Oode of Oriminal Procedure (Amendment) Bill. SJ838. 
Hindu Coparcener's Liability Bill. 3701. 
Indian Finance Bill. (Budget). 3616-31517, 3IS5IO-35i1. 
'See " Questions and Answers." . 

~ . . .  fiATIVE COMMISSIONED OFFICERS-
• Question ~e --in the Military Department. 1376-1377. 

!fAHESH KHUNT-
Question re watting rcoms at --. 1613. 



.58 INDBX TO r.BGI8L4TIV1li A88DDILY DBBA'1'II8 • 

MAT/ABAR-
Question re operations in --. ~ . 

Question re present situation in --. 1353. . 
Question 1°e relief and measures for protection in --, 1592-1593. 
Question re relief measures in --, 2396. 
Question foe safeguarding of lives and property in --and disband-
ment of a garrison station at Mallapuram. 1572. 

Question re tenancy question in --and the causes of the Moplah o ~ 

break. 3781-3782. 
Resolutions re relief for distressed parts of --, ~. 

Resolution re withdrawal of Martial Law in --. 2255-2281. 

MAI.ABAR POLICE-
Question re alleged atrocities by the --on Moplah women. 1346-

VAT/ABAB TRAIN l'RAGEDY-
Question re the appointment of a Committee to mquire into the --. 
1351. 

:M.A.LA.VIYA, PANDIT G. A.-
Question re reduction of the sentence of Pandit K. K. Malaviy. and 
-. 1837-1838. 

llALDA RAILWAY STATION-
Question re --, 1367-1368. 

Jd.A.NGALORE-ARSIKERE LINE-
Question re cODstruction of the --in Malabar. 23(6. 

_ 1!f.ANlLAL'S DEPORTATION-
QuestioD re injustice of Mr. --from" Fiji, New Zealand and Oeylon. 
2747. 

llAN" SINGH, -BHAI-
Budget. (General diacuBBion). 2807-2810. 
Budget. Forest Headquarters charges. 3097-3098. 
Budget. Forest Research Institute Establishment. 3101-3101. 
Budget. North-Western Railway (Working expenses). 3131. 
Budget. Taxes on Income. 3058-3060, 3072. 
Oivil Marriage (Amendment) Bill. 1803-1806. 
Delhi University Bill. 2492-2493. 

Indian Emigration Bill. 2189-2190, 2208, 2211-2212, 2214-2216, 221'l-DI8. 
lndian Ipcome-tax Bill. 1919-1920, 1925,  1926, 1933,  1938, 1993-1BN, 1018,: 
2571-2673. • 

Motion for adjournment to diacuBB the policy of Government in regard 
to the political situation. 1458. 

Resolution re abolition of distinctions between votable and non-votable 
items in the Budget. 1977-1978. 

See" Questions and Answers." 

l . ~

Question re prevention of the export of oil cakes and other -. 143L: 
Question re prices of the various kinds of --, 1437-1438. 
Resolution·re export of --and oil seeds. . 1984-1989. 

, . 

• 
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15DBK TO LlGIBLATIVJI AB8BJIBLY DBBATB8. 

MARRIAGE-
Civil-.-(Amendment) Bill-
Motion to refer to Select Oommittee. 1615. 
Motion for postponement of the debate. 1657. 
Motion to refer to Select Oommittee. 1795 . 
Rejected. 1813. 
See " Bill ". 

llARTIAL LAW-
Question rc coat of --administration in Malabar. 2500-2101. 
Questionre.--in Malabar. 1565. 
Resolution re withdrawal of --in Malabar. 22S5-2281. 

59 

• MAZUMDAR, Bou TINKARI-
Question rc discharge of --teJpporary 1st class agent, Supply and 
Transport Oorps. 3787-3788. 

JdoOARNUK, OAPTAIN-
Question re ransom paid for Oapt8.in Bishop and --... 3'735 . 

.:McCARTHY, Ma. F.-
Amendment of Standing Orders. 1497, 1499, 1500,  1502, 1503, W'1, 24JO. 
Resolution rC abolition of distinctions between votable and non-votable 
items in the Budget. 1966. ' 

Resolution ,'e Indianisation of the Senicea. 2387, 2389-2390. ' 
See "Questions and Answers. " 

lIEAT-
Question rc --consumed during the last year by Indian and Britilla 
soldiers. 1582-1583. 

Question f'C --for British troops. 1583. • 
MEOOA AND MEDINA-
Question rc unaafe land route between --and suggested IIf;ea.mer 1eI'-
vice for pilgrims. i74lL . 

J4EDICAL AID-
Question rc inadequate --in the C&IIe of Hori Lal, B&Dbman at ~ 
Oraddock: Oolliery. !il168. 

MEDICAL DIPLOlrlAB-
Question rc recognition of --of Indian Universities by the General 
Medical Oouncil. Ifl98-1699 . 

..MEDIOAL EDUOATION- ' 
Resolution re improvement of --in India. 2286-2308. 

.MEDICAL SERVIOES-
Budget. -.' 3244-3247. . 
Budget. a~ of establishment --auperintenden08 and provision 101: 
travelltng allowance --superintendenoe. '3244-3247.' 

ltlEDICAL STAFF-
Question rc insdfficient --at the Ekhlara Oolliery to cope with infeo-
, tious and dangerous iiaeaaea. !illes • 

• • 
• •• • • • 
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MEDIOAL TRAINING-
,QueStion re cost of Dr. Noiman WaJker's deputation to India. ita connec-
nection with --in IQdia. 1440. 

IKEDIOINE-
Reaplution re utilill&tion of the indigenoul systeml of --. 1&18-1181'. 

IlEKBERS OF INDIAN LEGISLATUBE-
Question re statement of names, constituency and election upeu. of 
each of the -, -' . 2751. -

KElilORIAL(S)-
Question re --for the grant of.a solatium to any postal audit office ... 
3743-3744. 

Question re --from the Postal clerical staff for a uniform rate of time 
sca.le of pay. 1386-1387. 

Question re --from the staff of the Railway Department. 20&1. 
Question re statements of --withheld. 1591-1592. -

MENIALS-
'Question re grievanoea of --in the Government of India ~ia  

Z3&L 

JlEROHANT SUIPPING-
~e Inclian - Bill-
Motion to take into consideration. 3681. 
Adopted. 3683. (See" Bills "). 

MESSAGE-
--from Oouncil of State re Bills, passed in that Ohamber. lad. 
--from Council of State re draft Addreu of welcome to Hia Bo7al 
Highneu the Prince of Wales. 1842. 
--from Oouncil of State re resolution to refer the Delhi Univeraiq 
Bill to a Joint Oommittee. 1989. 
--from Oouncil of State re the Indian ~ a y Act, 1912, and the Bill 
to amend the law relating to income-tax and luper-tax. IM8. 
--from Oouncil of State that it agrees to the Emigration Bill and the 
Delhi University Bill as passed by the Assembly. 51678. 
--from Oouncil of State that it agrees to the Income-tax and Super-
tax Bill as amended and passed by the Assembly. 2888. 
--from the Council of State that it agrees to the Provincial Small 
Cause Oourts Amendment Bill and the Indian Limitation Bill AI 
passed by the Assembly. 51688. 
--from the Council of State re the Press Law Repealing and Amend-, 
ing Bill and the Indian Ports (Amendment) Bill. 3817. 
--of farewell to His Royal Highne88 the Prince of .Wales. ai48-3149. 
--of farewell from His Royal Highne88 the Prince of Walel. 3321. 
- from Hil Excellency as to the heads of expenditure' to be open for 
diacussion in the Legislative Assembly when the financial statement 
ia under consideration. 27M. • 
--from the Secretary of State intimating thanks to non-official memben 
of the India.n Legislature for ~ei  meaaage of ~ e oe. iN«. 

. ' 



INDBX TO LllGISLATlft ABBBlDILY DDATU. 61 

METEOROLOGY-
Budg.et -. 3233-3234-
Budget. Reduction of demand under head --. 3233-32K. 

iHETUR PROJEOT-
Question ,.e the -. 1696-1597. 

MILEAGE-

.. 

Question ,.e -- and traffic on State railwa7B i~ India in 1910-11 
1920-21. ISU. 

and 

MILITARY AOOOUNTS DEP ARTMENT-
Question ,.e amount unaccounted for in the Poona District office. of 

the _.-. 3391. 
Question ,.e discontent in the --. ~. 
Question re educational qualifications for the Subordinate Account. 

Department and the --. 3392-
MILITARY ADMINISTRATION-

Question ,.e the cost of the Civil and -- in India. 1674-1675. 
MILITARY ASSISTANT SURGEON8-

Admission of Indiana as --. 1430. 
MILITARY DEPARTMENT-

Qllestion ,.e cost to the _. of maintaining peace and order. 3620. 

MILITARY OPERATIONS-
Qllestion ,.e Home and Government !)f India estimate. and act.uabi ~ 

expenditure on -- between 1914 and lSiO. 2&OL 

MILITARY TRAFFIC-
Question re third class oarriagea on the North Western Bailwa7 lor 
-. 3014. 

MILITARY TRAINING-
Question ,.e -- for Indian OfticerL 3146. 

MILITARY WORKS SERVIOE8-
Question n employment of t.empor&rJ non-regular oftieers in th.---. 

3009-3011. 
Question ,.e Indiana in the --. 1408. 

IlINES-
Blldget -. 3241-3244. 
Budget. Redllction of demand under head --. 3241-3244. 

MINOR GIRL8-
Resolution ,.e prohibition of traffio in --. 1699-1811. 

MINT-
Budget --. 3292-3296. 
Blldget. Reduetion of demand under head -. 3292-3295. 
Question ,.e .dpenditure incurred b7 the Oaloutta -.- on &ocount of 

coining 0&168. 3012-3013. 

MINT DEP ARTMEl\TS-
Question ,.e method of adjultment in -. 3013-301'-. 

• • 
•• • • • • 

• 
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MINT MASTERS-
Question re evidence of --and Asaay Masters in eases of counterfeit 
coining. 3013. 

MISCELLANEOUS-
Budget. International Labour Conference. 3340-3341. 

Budget -. 3340-3M4. 
Budget. Reduction ~  demand under head --. 3341-3344. 

IrlISCELLANEOUS DEP ARTMENTS-
Budget. Indian Stores Department (One Chief Controller). 3!'78-3t8&. 
~ e  -. 3278-3288. 
Budget. Other Contingencies. 3286-3287. 
Budget. Reduction of demand under head --. 3287-3288. 

MISRA, M:a. B. N.-
Hindu Ceremonial Emoluments Bill. 3812-3813. 
Indian Finance Bill (Budget). 3420-3423, 3571-3572. 
Oath of Office. 3079. 

See " Questions and Answers. JJ 

MISRA, MR. P. L.-
Budget. Education Department (Temporary Establishment). 3189-3190. 
Budget. Extra Assistant CommiBBioners. 3353. 

Budget. Forest Research Institute (Miscellaneous other charges). 3101. 
:Budget. International Labour. Conference. 3340-3341. 

Budget. Presidency and District Offices. Radio oftices. 3132-3133, 3135. 
Budget. Taxes on Income. 3074-3075. 
Civil Procedure (Amendment) Bill. 2451-2452. 
Hindu Ceremonial Emoluments Bill. 3795-3797, 3806. 
Resolution re abolition of posts of Divisional CommiBBioners. 3669-8661, 
3667. ' 

Resolution re technical training of Indian and Anglo-Indian youtha. 
2518. 

Resolution re utilisation of the indigenous systems of medicine. 1518-

1519. 

See " Questions and Answers. JJ 

M.ITRA, lb. KHAGENDRA NATH-
Oath of Office. 1561. 

Resolution re resignation of Mr. Montagu. 3705. 

MOLASSES-
Question re quantities of foreign eugar and --imported into India. 
3320. 

MONGHYR PURABSERAI-BARRIAlJ,PUR-
Queation re the eonltruction of --railway line. 1433. 

~  MB.- •  . 
V-" Motion for adjournment to pass a vote of confilience in -. 2899-2401. 

Reference by Dr. Gour and others on the resignation ol--, Secretary 
of state for hdia. 2970-2971. • 

Resolution re resignation of --. 3701-3722. 

f' 
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MOPLAH(S)-, 
~s io  re loyal~ of educated --. 2345-2346. 
Question re ravages wrought by --. 1565-1566, 1579-15'12. 
Question re restrictions on recruitment of --. 3009. 
Question re treatment of i"eJident --in recovered villages. lli86. 
Question re the alleged burning of --houses. 1351. 

M.OPLAH POPULATION-
Question re the --of Malabar. 2Mi. 

KOPLAH OUTBREAK-
Question re details of the --. 1596. 
Question re evacuation of villages in Ernad and Walwanad owiq to· 
-. 1351. 

Beaolution re inquiry into the causea of _. -. 1938-2160. 

MOPLAH TRAIN TRAGEDY-
Question ,·e --. 15M-1565, 1566-1567. 

MORIAM STATION-
Question re deficient platform li ~i  at --. 2441. 

M.UDALIAR, MR. S.- :;, 
Resolution re Committee M-Inquiry into the causes of the )(oplah ou," 
break:. 2942-2946, 29(8. .. 

Resolution re elected standing committees to be ;tt&ched with the 
different departments of the Government of India. 1758-1759. ~ 

Resolution re reduction of Madras contribution to Central Govern-
ment. 2107. 

Set' " Questions and Answers." 

• MUHAMMAD HUSSAIN, MR. ALI BUKSH-
See. " Questions and Answers." 

MUKHERJEE, MR. 1. N.-
Amendments of Standing Orders. 1508, 2047. 
Amendments of Standing Orders (Supplementary). 1508. 
Budget. Acetone Factory, Nasik. 3259-3260. 
Budget. Civil W orka-(including expenditure in England). 3301. 
Budget. Currency (Stores of India). 3380-3381. 
Budget. Exchange. ~. 
Budget. Other Contingencies. 3i86-3I87. 

• 

Budget. Stationery and Printing-(including expenditure in England). 
3336. 

Civil Marriage (Amendment) Bill. 1633-1637. 
Civil Procedure (Amendment) Bill. 2180-2182. 

Civil Procedure (Amendment) Bill. 1449-2411. 
Code of Criminal Procedure (Amendment) Bill. ION-toea. 
Indian Fjnt.nce Bill (Budget). 3591-3591, 3597. 
Indian Merchant Shipping Bill. 3681-3683. 
BeaoJutioD re Committee on Railway Rillk Nota t9II6-I8I'T. 
Resolution re. elected standing committeelr to be attached with the 
different ep me ~ of the Government of India. 17 •• 

• • 

• •• • • 
• 

• 
_.' 
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MUKHERJEE, MB. J. N.-contd. 
Resolution re improvement of medical education in India. 18OJ.. 
Resolution re utilisation of the i ~o s systema of medicine. 1Dl. 
See "Questions and Answers. " 

. MUKHERJEE, BABU TARA P ADA-
Question re --'s speeches at Lahore. 3734-3735. 
Question re the case of --, dismissed Post Muter. 1409-1426, 3732-3'73l. 
Question re dismissal of --. 1431. 

l ~  R.u BAHADUB T. P.-" 
Budget. General discussion. 2888-2889. 
Resolution re meaaures for increasing cotton cultivation in India. 
36S3-3657. 

See " Questions and Answers." 

"llUNSIFF8-
Question re appointment and qualifications of --in the North-:w_ 
Frontier Province. 2343. 

JlUSSALMAN DEPUTATION-
Question re --to the Viceroy in December, 1911. l838. 

Jl.USSALMAN WAQFS REGISTRATION BILL-
Postponement of motion for reference to Select Committee. 181O-181L 
See II Bill.." 

• 
NABI HADI, MB. SYBD-
Resolution re resignation of Mr. Montagu. 3716-3716. 
See II Questions and Answers." 

NAG. RAt BAHADUB G. C.-
Budget. Emigration - (Internal). 3271-3272. 
Budget. Extra Assistant Commissioners. 3350-3351, 335&. 

Budget. Income Tax Officer (Second). 33M-3:W6. 
Budget. Incom.e Tax Officer (One Special), Madras. 3061-3083. 
Civil Mal'l"iage (Amendment) Bill. 1642.1644. 
Delhi University Bill. 2475-2476, 2478. 
Indian Emigration Bill. 2203,  2204, 2207. 
Resolution re Foreign and Political service and military oJIicers in Juti-
cial or administrative posta. 2667. 

See "Questions and Answers. " 

NAIDU. MB. G. N.--- , 
Question re petition from - for compaaaionate allow.... JJ78. 

NAND LAL, DB.-
Budget. Army l»epartment. 3206. 
pudget. Aviation. ~ 
Budpt. OUtoma. 304H048. 

, 

, ' 
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NAND LAL, DB.-contd. 

Budget. Oustom. Recreation Club. 3OD. 
Budget. Education Department (Pay of Officera). 3186. 
Budget. Emigration (External). 3276. 
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Budget. Foreign and Political Department (Pay of O1Iicen). 3177-31'18. 
Budget. North-Weat Frontier Province. 3365-33&7, 3381. 
Budget. Punjab. 3088-3088. 
Budget. Railwa)'B. 3128, 3131. 
Budget. Salt. 3083, 3085-3086. 
Budget. Survey of India. 3231-3232. 
Budget. Taxes on Income. 3056-3067. 
Demanda for aupplementary grant&. i983. 
Indian Finance Bill (Budget). 3M9, 35'12. 
Indian Income Tax Bill. 2003, 2006-2007. 
Indian Pr888 Law Repeal and Amendment Bill. 3686. 
Resolutionre abolition of di8tinctions between votable and non-votable 
items in the Budget. 196i. 

Resolution re elected standing committees to be attached with the 
difterent departments of the Government of India. ~ . 

-Resolution re export of manures and oil-lleeds. 1987. 
Resolution re prevention of overcro'Wding on railwa)'B. 1563, 1519-11160. 
Resolution re representatives of India to Imperial and International 
Conferences. ~. 

Resolution re resignation of Mr. Montagu. 37i1-37ii. 
Resolution re utilisation of the indigenous ayatema of medicine. lMO. 
Set'. "Questions and Answers. " 

NAYAR, MR. K. M.-
Amendment of Standing Orders. 51418. • 
Resolution re relief for distressed parts of Malabar. 2713-2719, 2725-!7!6. 
Resolution re withdrawal of Martial Law in Malabar. 2&-1i86. . 
St'.e " Questions and Answers." 

NEOGY, lb. K. C.-
Amendment of Standing Orders. 51406, 1(()7. 
Budget. Emigration --(Internal). 3267-3268, 3269. 
Budget. Establishments for quari-commercial aocounta. 3il8-3l14. 
Budget. Railways. li ~ 3127. 
Delhi University Bill. 1480, USl, if8i. 
Demands for supplementary grants. 2995-2996, 299fl. 
Indian Finance Bill (Budget). M66-3466, 3467. 
Indian Income Tax Bill. 1037. 
Resolution re adoption of the propoeals of the Railway Finance Com-
mittee. 3769-3781. 

Resolution rl! elected standing committees to be attached with the 
differeJli ftepartments of the Government of India. 1766-1768, 1787-
1788. 

Resolution re Indian Mercantile Marine. 164.3-16415. 
Set'. II QuestioD8 .nd Answers. " 
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NEW DELHI- , 
Question re the annual cost of maintenance and income from --. 2OIW5. 
Question re expenditure under head residential aCcommodation· in --'. 

20M. 

NEWSPAPERS-
President's remarks about the impropriety of reading --in the· 
House. 2739. 

Question re securities from --under the Press Act. . 51168-5111'1. 

NEW YEAR-
--greetings by Mr. President. 1333. 

NON -CO.QPERATION-
Question re correspondence with provincial Governments nJ IUppreuion· 
of the --movement and the Khilafat movement. i'152. 

Statement re Government policy in regard to --. 5I505I-5IIi03. 

NON-CO.QPERATORS-
Question re Government action against --. 2748. 

NON.QFFIOIAL BUSINESS-
Question re days allotted for --of the Asaem.bly. 1m. 

NORTH-WEST FRONTIER PROVINOE-
Budget. -. 3344-3369. 
Budget. Extra .A.saista.nt CoDlllliasionera. 33lI0-33II6. 
Budget. Hill Journey allowance. 3346-3348. 
Budget. Income-Tax Officer (Second). 3344-3346. 
Budget. Reduction of demand under head --. ~. 

Question re administration oj the --. 2343. 
Question re appointment and qualifications of Munsiffa in the --. 1848.. 
Question re certain convictions in the --and their justi&cation. 11m. 
Question re girls kidnapped in the --. 3'136. 
Question re the grant of licenBeB to Legal Practitionent in the-. 
3622-3623. 

Question re lawyers in the --. ~ 

Question re ransoms and compensation for Hindus and Kuhammadana 
in the --. 3735. 

NORTH-WESTERN RAILWAY-
Question re Assistant Traffic Superintendents on the -. 1389. 
Question re 9;clusion of 'Indians from certain posta on the _. ~ 
3m. 

Question re increased employment of Indians &8 Tr&8lc Iupeoton 
(Transportation) on the -. 3001-3002. 

Question re passenger sheds on platforms on the --and the Bombay 
Baroda and Central India Railway. 1343. • 

Question re passes for traffic canvassers on the --. GOD. 
Question re posta of Station Maaters held by Indians"ll.d Europeana 0. 
the-. 3727. 

Question re raised platforms on the Kotri-Rohri line of the --. 1343. 
es io~ re recruitment by the - of Indian gr.-duatel .. commercial 
probationer •. ~. . 
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NORTH-WESTERN RAILWAY-contd. 
Question re refreshment rooms for IndiaDB on the --. 1343-lMt. 
Question re reservation of posta of special grade guards for Europeans 

on the --. 3726. . 
Question re third claaa carriages on the -- for military tra8lo. 3014. 

NUR ELAHI, MB.-
Question re the promotion of -- to Assistant District Inspector. 8811. 

NURSEB-
Question re comparative cost of maintenance of -- in India. 2158. 
Question re diecontent among -- in Indian Troops HospitaJa. 181'1. 
Question re distinctions between English and Indian trained Arm7 --. 

18i8. 
Question re domiciled European and Anglo-Indian -- empl07ed dur-

ing the Great WAr. 21116. 
Question re domioiled European and Anglo-Indian --on the perma-

nent cadre of the Queen Alexandra Nursing Societ,.. 21118. • 
Question re equalit,. of treatment as between Englim and Indian trained 

Arm7 --. 2158. 
Question re number of -- in British and Indian Station Hospitals 

and the expenditure on their upkeep. l8t'{. 
Question re proportion of beda per 'Working - iu. Bmiah uul lDctiaD 

Station Hospitals. 18!'7. 
NUTANGANJ SUB-POST OFFICE, BURDWAN-

Question re theft in the --. 3731. 

o 
OATH OF OFFIOE-

Ai7ar, Mr. A. V. V. 2741. 
Bhanja Deo, Baja Bajendra Nara7an of Kanika. .as. 
Bra7, Mr. Den,.. de Saumarez. 1&61. 
Bridge, Mr. George. t393. 
Keith, Mr. W. J. 1561. 
Misra, Mr .. Bi .... anath. 80'19. 
Mitra, Mr. Kha.gendra Nath. 1&61. 
Renouf, Mr. W. O. 1333. 

. Sin, Maung Maung. 18&7. 
Webb, Sir Montagu de Pomer07. 18&7. 
Wa7, Mr. Theodore Alban Henl'7. 151& 

OFFIOIAL SEORETB-
The Indian - Bill. 

Motion for oiroulation. 3880. 
Adopted. 3690. 
(See I Bill. ~ 

OIL OAKEg-

• 

Question re the prevention of export of -- and othv manw.. 141'1. 
OIL, SEEDS. • 

Resolution NI export of-manures and -. 1884-1889. 
• -•• • al • • • .-• 
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OPIUM-

INDBX· TO LBGI8UTIVB A88DIBLY DBBATU. 

Budget -. 308'7-3091. 
Budget. Reduction qf demand under head -. 308781. 

ORIGINAL TENURE-
Question re conditions for the transfer of property held on --. 1406. 
Question re improvements to and re-building of houses on plots of land 
held on -. 1406-1407. 

ORIYAS-
Question re the number of --and Oriya aaaimilating tribes in Bengal. 
Behar, Central ProvinCNI and Madras. 3'1'1i. 

ORIYA SPEAKING TRACTS-
Question re amalgamation of --. 378i. 

OTHER SCIENTIFIC INSTRUMENTS-
Budget -. 32«. 

OUDH RENT BILIr 
Question re the --. 1403-1404. 

OUDH AND ROHILKHAND RAILWAY-
Question re eligibility of Iodian boys for vacancies in the locomotive and 
other departments of the -. 1M9-1350. 

Question re overcrowding of paasengers on the --during the llorada-
bad Exhibition. 2t42. 

OVERTIME-
Question re extra remuneration for --work done by Government of 
India clerks. 1392-1393. 

p 

PACIFIC COMPACT-
Question ~ India and the -. 1163. 

PALESTINE-
Question re safe routes 1;(\ holy places in - for Indian isi o~s --. 
2741. 

Panel of Chairmen --. 14651. 

PANISUFF, MR. B. S.-
Question re memorial from -. 37"-

PAPER INDUSTRY-
Question re the promotion of the - in India. 1067. 

PASSENGERS-
Question re reserved compartment for third cla81 --. 1166. 

I'ASSENGER SHED- .. 
Question re extension of the --at Kiul Junction. 118'1. 
Question re - on platforms of stations on North-Western'Railway and 
the Bombay, Baroda and Central India Railway. 1343. 

PASSENGER TRAINS- ~ . 
Question 'Te --between Madras and Pallava.ram. 1400. 

, ' 
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PASSPORTS-
Question r" religious objection to photol for - b7 Muhammadan Tili-
tors and pilgrima to Egypt, etc. 1311O-136L 

P ASTEUB. INSTITUTES-
Question regarding --in India. 1383-13M. 

PAY-
Question r" dilCOntent among clerks of attached offices &8 regards 
acales of --. 2159. 

Question r" disparity between acales of --in Secretariat and attached 
Offices. 1693. -

Question r;' improvement in the starting --of the second division of 
the .Secretariat offices. 1389-1390. . 

Question r" inadequate acales of --of ('lerks in Attached offices. 2158-
2159. 

Question regarding maximum --of second Division Government Clerks. 
1588. 

Question re postponement of 1D&lriJmml--tmhl' revised t1nae-scale. 
~ . 

Question re revised scales of --in the office of the Director-General, 
Indian Kedical Service and the office of the Director, Kedica1 Ser-
vices. . ~ . 

Question r" revised scale of --of the Karachi Preventive Service. 
1601. 

PAY AND PENSION-
• Question re additional expenditure due to enhanced --. 51051-!068. 

PAY OF DUFTRIES--
Question regarding position and --. 2968. 

• 
PENAL SETTLEKENT-
Question r" abolition of the --in the Andamans. 51157. 

PENOH OOLLIERIES-
Question re managers of --with certificates of competency. tl09. 

PENSION-
. Question re dilCOntinuanC8 ot 3rd degree - and gratuity to Indian 

temporary non-combatante. 31"-
Question r" total --paid by Government to old pensioners. 14O!. 

PENSIONABLE SERVICE-
Question re - of the staff of the Diretcor-General, Indian Medical 
Service. 1394-1397. 

PEROIVAL, MB. P. E.-
Budget. (General discussion). 2'775-2'778. 
Budget. Forts and Pilotage. 3224-35125, 3_. 
Hindu·Ouemouial Emoluments Bill. 3'193-8'186.-
Re801ut;OD re Women's franchise. 2088-51089. 

PERMANENT-WAY INSPECTOR-
Question r" 1lb.e salaries of India.n and European - on State and other 
Railways in India.. 1825. ' 

• • 

• •• • • -• 

• 

• 



70 

FILGRIMS-

INDEX TO LEGISLATIVE ASSEMBLY DBBATBS. 

. Question re inconvenience to Indian -- from quarantine. 1563. 
Question re Indian -- during the last Haj. 1563. . 
Question re insecurity of Indian -- travelling to Hedjaz. 2347. 
Question re numbers of -- to J eddah l&stSe&80D. 2743. 

PLAGUE EPIDEMICS-
Question rtf the opinion of the people in regard to --. 1446. 

PLATFORM-
Question re low level -- at Kiul Junction. 1433. 
Question re -- on the Reshikesh Road station, on the Oudh and Bcihj). 

khand Ra.ilway. 2174. 

POLICE-
Budget. 3218-3219, 3222. 
Budget. Reduction of demand under head -. 3222. 
- (Incitement to Disaffection) Bill-
Motion for leave to introduce. 2047. 
Adopted. 2048. 
Introduced. 2048. 
Motion to take into consideration --. 2677. 
Moti('n to refer to Select Committtee. 2680. 
Adopted. 2680. 
(See ' Bill. ') 

POLICEMEN-
Question re -- killed in execution of duty and pensions to their familie&. 

2501. 

POLlrICAL AGITATION-
Question regarding cost to Government resulting from -- and riots. 

26i4. 

}lOLITICAL OFFENDERS-
Question re treatment of Indian --. 1597. 

POLITICAL PRISONERS-
Question re amnesty to -- to commemorate the Royal visit. 3011. 
Question re communication froiD the Secretary of State re treatment of 

-. 1946-194.7. 
Question re special treatment for -- who have not committed violence. 

1601. 
Question regarding treatment of --. 2500. 
Question re uniform treatment of --. 2172. 
Question 1'e uniformity of treatment for --. 1828. 

POLITICAL UNREST-
Question re military expenditure in connection with ----- ,during the 

current financial year. 2344, 

rONDICHERRY-
Question re the administration of land customs on the frontiers of ~. 

14()8-1409. • 

, . 
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POONA DISTRICT OFFICE-
~s io  re amount unaccounted f{)r in the --of the Military Accounts 
Department. 3391. 

PORTS-
India.n - (Amendment) Bill-
Motion for leave to introduce. 2586. 
Adopted. 2687. 
Introduced. 2587. 
Motion to take into further consideration. 3683. 
Motion to pass. 3684. • 

Adopted. 3684. 

(See / Bill '). 

PORTS AND PILOTAGE-
Budget. ~. 3222-3231. 
Budget. Reduction of demand under head --. 3223-3231. 

POST OFFICES-
Question re employment of women clerks in --. ~ . 

Question re hours of business in --. 331t3319. 
Question re number of Superintendents of --appointed in Bihar and 
Orissa. 3773. 

Question re recruitment of Probationary Superintendents of --. 1«3. 
Question Te Superintendents of --in the Nilgiris and other divisions. 

1445. 

POSTAL ~ 

Statement laid on the table re the recruitment for --in the D&cc& 
Range. 1333-l33&. 

POSTAL ARTICLES- • 
Question re number of --imported into India. and the denominations 
of each of them. 2440. 

POSTAL AUDIT OFFIOE-
Question re favourable treatment for clerks on the decentralisation of 
the - Oalcutta. 3743. 

Question re ~mo ial for the grant of a solatium to any --. 3743-3744. 

POSTAL OLERKS--
I Question re different rates of pay for --and telegraphists. 1387. 
Question re dissatisfaction of - in Burma with revised scales of pay. 
2348-2M9. 

Qul5stion re distresa of --of Simla owing to inorea.se in prices of food-
stuffs. 1387. 

Question re grant of h{)use rent allowance to --. 1388. 
Question re memorws from the --for a uniform rate of tim&-sca1e of 
pay. 1386-1387 . . 

POSTAL DEPAj.TMENT-
Question ~ better leave rules for the --. 2349. 
Question re conoessions to and by the --in relation to railways with 
which Gover,pment can have no contracts. 3398. 

Question re curtajlment of reserve staff for --. iMS. 
Questiob re grant. of l .i ~  olll~e lsioll  t.o --. 51061. 

• • • 

• •• • • 
• 
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POSTAL INSPECTOR::;--
Question re examiners of --'s examination. 1440. 

POSTAL OFFICIALS-
Question re dissatisfaction a.mong --in Burma owing to high cost of 
living. 2347-23(.13. 

POSTAL SERVIOE-
Question re higher appointments in the --in  India. 3319-3320. 

POSTMASTER-
Question re the number of appointments in the cadre of --. 1444-

POSTMASTER GENERAL-
Question r(: administration of Mr. G. P. Roy as --of Bengal and "" 
Assam. 2813-2814. 

Question re appointments in the grade of --in India and Burma. 1444. 

PRECEDENCE-
Question re the order of --for members of the Legislature at public 
durban. 1820. 

PRESENTATION CEREMONY-
Attendance of members at the --and Royal Durbar. 2245. 

PRESIDENCY POSTMASTERS-
~ es io  re --. 1444. 

~ D  HONOUB.ABL& TBB-
Announcement of the names of the members elected to serye on Standing 
Finance Committee and the Committee on Public Accounts. . ",,46. 

Committee to inquire into the functions of the Dtp1ty Presi\klat. 1452. 
Congratulations on Honours. 1450-1451. 
Election of Public Accounts Committee. 3679. 
Election of Standing Finance Committee. 3680. 
Motion" for adjournment to discuss ,the policy of Government in regard 
to the political situation. 1457-1458, 1459. 

New year's greetings by --. 1333. 
Nominations for Select Committee on Standing Orders. 1508. 
Notice of Motion under Rule 11. 1453. . 
Panel of Chairmen. 1452. 
Prorogation of the Session. 3850. 
Remarks about the impropriety of reading newapapers in the Boue, 
2739. 

Ruling re discussions of resolutions. 1728. 
Ruling re entry of persons into the Assembly Chamber. 1460. 
Ruling re motion for reference of a Bill to Select Committee. 1491. 
Ruling re procedure in proposing amendments to Standing Ordera. 149'7-

1498. 
Ruling re proper procedure during a division. 1981. & 

Ruling re reference of a Bill to a Select Committee. 1'793-1794. 
Boling re reference to procee(tings in another place. 3623. 
Ruling re Standing Order 38. 1462-14ll3. 
Ruling that the disCUBllions in Select CoiDmittees Cannot be mentioned 
in the 'House. 2243. ' 

f  • 
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PRESIDENT, HONOURABLE TB»-contd. 
Rwling re voting under misapprehension at Divisions. 3181-31651. 
Ruling re withdrawal of amendments. 1729. 
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Ruling re withdrawal of resolution on account of absence of the MOTer. 
1609. 

Select Committee on Standing Orders. 1610, 1614-1615. 
Separate establishment for Assembly. 3169. 

PRESS ACTS-
Question re dates for considering Bills to repeal--. 3393. 

PRESS LAW REPEAL AND AMENDMENT BILL-
Presentation of the Report of the Select Committee on --. 
Motion to take into consideration. 3685. 
Motion to pass. 3689. 
Adopted. 3690. 

(See ' Bill. ') 

PRESS MESSAGE-
Question re interception of a --. 3736. 

PREVENTIVE OFFICERS-
Question re free quarters for --of the Customs (Kara.chi). 134.5. 
Question re pay of --of the Karachi Customs Department. lalL 
Question re recruitment of --. 1347. 
Question re working hours of --. 1342. 

PREVENTIVE SERVICE-
Question re free qua.rters for ~e Karachi --. 1601-1602. 
Question re revised s ~e of pay of the ~a i --. 1601. 
Question re uniform. scale for - in Calcutta, Bombay and Iaracbi 
1347. 

PRINCE OF WALES, H. R. H. TlDt-
Address of welcome to --. 1448, 1609-1610. 
'd:essage of farewell from --. 3321. 
Mes8&ge of farewell to --. 3148-3U9 • 
. Question 1-e a. statement that the car of --was tired· at. 3015-3016. 

PRiSONERS--
Question re treatment of --convicted under the Criminal La.w Amend-
ment Act. 3011-3012. 

PRIVY COUNCIL-
Resolution 're establishment of a --in India. 27516-2739. 

PROBATIONARY SUPERINTENDENTS-
Question re recruitment of --of Post Offices. 1«3. 

PROCEEDINDS-
e e e~ es to --in another place. 36513. 

PROPERTY-
Question re &nditioDs for the transfer of --held on original taUH. 
~.  . 

• • 
, '. • • -• 
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PROROGATION-
--of the Session. 3850. 

PROVINCIAL ACTS-
Question re numbering of the Legislative Acta of the Provinces. 51761. 

PROVINCIAL ENGINEERING SERVICE-
Question re status of members of the new -. 3626. 

PUBLIC ACCOUNTS COMMITTEE-
Motion by Hon'ble Sir W. M. Hailey for the election of members of 
the-. Z9tt. 

Election of members of --. 3679-3680. 
Announcem8llt of the names of Members elected to serve on the --and 
the Standing Finance Committee. 3746. 

PUBLICITY BUREAUS- . 
Question re establishment of _. 2166. 

PUBLIC HEALTH-
Budget. -. 32(8-3249. 
Budget. Reduction of demand under head --. 3U8-3249. 

PUBLIC SERVICE(S)-
Question re the rules for the purchase and 8upply of atoree for the '-. 
1«6-

Question re staff employed in the - in Madras directly under the Gov-
ernment of India. 1«0. 

PUBLIC SERVICE COMMISSION- • 
9nestion re the establishment of a --in India. 30M. 

PUBLIC WORKS DEPARTMENT-
Question re revised acale of pay for --and Railway .Account&. 8'188. 
Question re hardships of - Accountants and Railway Accountant. under 
revised scales of pay. 3740. 

Question re ,inadequate personal allowance for --AocoUDtants. 8741. 
Question re late effect to revision of pay for - Accountants. ~ . 

Question Te unfavourable position of - Accountants and Railway 
Accountants as compared with the Subordinate Accounts Service. 
J74O. 

PUBLIC WORKS DEPARTMENT CODE-
Question re applicability of the --. 3623. 

PYARE LAL, lIB.-
Civil Marriage" (Amendment) Bill. 1628-1629. 
Code of Criminal Procedure (Amendment) Bill. 2639, .~. 

Hindu Ceremonial Emoluments Bill. 3801. 
Indian Emigration Bill. 2192-2193, 2218. 
Resolution re Committee of inquiry on expulsion from Oantonments. 

212'1. 
Resolution re 8uppreuion of traffic in women and children. 1181. 
See .. QueatiGns and Answers." 

, ' 
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Q 
QASUR-PAKPATAN-LODHRAN RAILWAY-
Question re re-Iaying of the --line. 3394. 

71) 

• QUARANTINE-

." 

Question re inconvenience to Indian pilgrims from --. 1163. 

QUARTERS-
Question rtl free --for the Karachi Preventive Service. 1601-1602. 
Question re free --for Governmeni officers. 1602. 

QUEEN ALEXANDRA NURSING SOCIETY-
Question Ttl domioiled European and Anglo-Indian nurses on the per-
manent oadre of the --. 2156 . 

. QWADIR, KHAN SAHIB MAnvI ABDUL-
Interest Act, 1839 (Amendment) Bill 181S3-18M. 
Resolution Ttl abolition of posts of Divisional OoQmliuioners. 3686.3866. 
See" ~o s and Answers." 

QUE)riiONS-
Question rtl --in the Vernaculars. 1866. 

Question rtl --disallowed in the Legislative Assembly and Council "r 
State in 1921. 1690-1691. 

Qup.stion rtl --referred to His Excellency the Governor General. 1118L 
Question re --in Indian Legislature relating to matters in dispute be-
tween Government of India and Secretary of State. 1118l. 

Question rtl rules under which members _iug --on proviucial ob-
jects are referred to Provincial Go~e me s. 2169. 

Question rtl expenBe8 incurred by the Government of India iu anaweriDg 
--put by' Members of the Indian Legislatures. Mal. • 

QUESTIONS AND ANSWERS-
ABDULLA, !rIB. SAIYBD MU1I.AlOI.AD-
Question rtl aeroplanes in India. 3397. 
Question re aeroplanes in posselsion of the University <Jorpa, etc. 331'1. 
Question re aeroplanes in military use. 339'1-3398. 
Question rtl aeroplanes with the Polioe. 3398. 
Question rtl civil aeroplanins under the licenses of distriC1i officers. 8398 . 
. Question rt' flying of aeroplanes on private lands. 3397. 
Question re restrictions on civil aeroplaning. 3396-W7. 
Question re restrictions on the sale of scientific instruments. 3398. 

AGARWALA, LALA GIRDHARILAL-
Question re abolition of the posts of Commissioners of Divisions. 1674. 
Question rtl abolition of Boards of Revenue and the posts of Oommis-
sioners of Divisions. 167"-

Question re ldditional expenditure due to enhanced pay and pension. 

2067 -2Oliil. • 
Question rtl appointment of Indians other than Bengalees and Punjabia 
in the Impel"ial Secretariat. ~. . 

Question rtl Capi\al Rotention Committee at Allahabad. 1406. 
Question rtl clerks in Attaehed Ofiioea. IaN. 

• • 
, •• • 

• • 
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QUESTIONS AND ANSWERS-contd. 

AGARW ALA, !.ALA GIRDHARlLAL-contd. 

Question f'e cost of the Civil and ~i a y a.dministration in India. ~  

1575. ' 

Question re -creation of an Indian Bar. 1403. 
Question re discontent among the staff of Attached offices. 1594. 
Question re disparity between scales of pay in Secretariat and Attached 
offices. 1593. 

Question re eligibility for the Indian Civil Service examination to be 
held in India. 1430-1431. 

Question Te employment of ez.-convicts, etc., on Indian Railways. 1576.' 
Question re equality of remuneration in Government offices. 1594. 
Question re 'exclusion of Indians from Government posts. 1584. 
Question re export of good breeds of ca.ttle. 1404. 
Question re fencing of railway lines. 1577. 
Question re filling' up of the vacancies caused by the retirement of Sir 
T. Holl&nd a.nd Lord Sinha. 1584. 

question re Hartal in India during the Royal visit. ~. 

QueStion re Indians on the staff of the Government of India Secretariat. 
1381. 

Question re Indianisation of the posts of Secretaries, Deputy Secretaries, 
etc., in Secretariats. ~ . 

Question re Indian and non-Indian ofticers in the Military Department 
entrusted with the duties of Roya] Air Force, etc. 1445. 

Question re Indians lh superior posts under the Government of India. 
1683. 

Question f'e Indianisation of the Higher Services. 1683-1684.· 
Question re Indian A.utonomy. -1584. . 

Question re Kasganj-Agr'a Railway project. 1381-1382. 
Question re listed posts in the Indian Civil Service. 1404. 
Question re maintenance of waterways in India. 2174-2175. 
Question re meat consumed during ~e last year by Indian and British 
soldiers. ~ . . 

Question re meat for British troops. 1583. 
Question re military officers and loans from contractors. 2058. 
Question re navigability of the large rivers in India. 2176. 
Question re official vote in the Indian Legislature. 1576. 
Question re Ondh Rent Bill. 1403-1404. 
Question re position of Members of the Executive Council in relation to 
Governor General's assent to provincial legislation. 1404. 

Question re proportion of Indians and Europeans on the Gazetted Staff 
of the Government of India Secretariat. 1682. 

Question re questions disallowed in the Legislative Assembly and Council 
of State in 1921. 1690-1591. ' 

Question re questions referred to His Excellency the Governor General. 
1591. 

Question re questions in the Indian Legislature relating to matters in 
dispute between Government of India and Secretary of State. ~ . 

Question .. e the railway Kosht Nibsrak Samiti, Lucknow. 1676. 

( , 
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QUESTIONS AND ANSWERS-contd. 

AGARWALA, LALA GlRDHARILAL-cuncld. 
Que·stion re representations against the present policy of repreuion. 

1576. 

• Question re representations against the repressive policy of Government. 
1582. 

Question re retention of military rank: of u-temporary officers of th& 
Indian Medical Service. 2750. 

Question re river traffic to relieve railway traffic. 2175. 
Question re searchlights on railway trains. 1576-1577. 
Question re statements of memorials withheld. 1591-11in. 

Question re transfer of villages from Bihar and Orissa to Bengal 1593. 
Question re treatment of Congress or Khilafat volunteers. 1584. 
Question re ultimate Court of Appeal in India.. 1405. 
Question re Universities in the U. P., Punjab and Bengal 1381. 

AGNIHOTRI, MR. K. B. L.-
Question re differentiation in allowances between Indian and European 
members of the delegation to British Guiana. 2746. 

Question re injustice of Manilal's deportation from Fiji, New Zealand and 
Ceylon. 2747. 

Question re standard of allowances to delegates going overseas. 2747. 

AHMED, MR. K.-
Question re administration of Mr. G. P. Roy as Postmaster General, 

~ al and Assam. 2813-2814. 

Question re appointment of Council Secretaries with knowledge of the 
vernaculars. 1366. . 

QuestiQn re appointment of Indian Senior Government Inspec1lors of 
Railways to watch the distribution of wagons. 1819-1830. • 

Question re Civil Guards. 1354. 
Question re contracts between the Secretary of State and Indian Rail-. 
ways. 1823 . 

. Question re cost of the treaty with a ia~. 1369-1370. 

Question re discrimination between Indians and Anglo-Indiana on Rail-
ways. 2617. . 

Question f'e discussions in the Assembly on the ~o  Committee 
Report. 2618. 

Question ,'e Europea.n service leave rules for the Master and official 
referee of the Calcutta High Court. i749. 

Question re expenses incurred in answering questions put by the members 
of the Imperial Parliament and other Colonial Lilgialaturea. 24351. 

Question re German and Belgian Railway Acta. 2620. 
Question re Ghutiyari Sheriff Station of the Eastern Bengal Railway. 

1366-1367. 

Question re.increase in goods rates OIl railways. 2618. 
Question re .indians on the Railway Bo .. rd and the rates tribunal. 1821. 
Question ore Indians in the Locomotive and Carriage Departmenta of 
Company worked State Railways. 1824.. 

Question re Melda Railway Station. 1367-1368. 
Question re mana.,rement of the East. Indian Railwa.y. 1811 • 

• 
• • 

•• • 
• • 
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QUESTIONS AND ANSWERS-contd. 

AHMED, MR. K.--contd. 
Question re mileage and traffic on State railways in India in 1910-11 and 
1920-21. 1824. 

Question re proposed memorial of Princess Zaib-un-Niaa Begum. 2968 •• 
Question re questions in the vernaculars. 1366. 
Question re railway rates preferential to foreign traffic. 1821-1822. 
Question re Railway rates between liowrah Station and BtationB on the 
Oudh and Rohilkhand Railway. 2618. 

Question re routing of goods traffic on the East Indian Railway. 2618. 

Question re aalaries of Indian and European Permanent-Way InBpectora 
on State and other railways in India. 1825. . 

Question re State mwgement of Indian Railways. 1822-1823. 

Question re State ownership of RailwaYB in Gennany and Belgium. 2619. 
QueBtion re BuggeBted revision of Indian Railways Act 9 of 1890 with a 

viAW to State ownership. 2619. 
Question re telegrAphic communication for Oha.pai, Nawabganj and 
KuBat. 1388-1369. 

Question re tranBfer of the administrative control of Aden. 13M-1386. 

Question re transfer of the area between the Police Stations of Rajmahal 
and ~a a. wa in Bihar and Oriaaa to Bengal. 1389. 

Question re transfer of the Dacca section of the Eastern BeDpl Bail"., 
to the Assam Bengal Railway. 1823. 

Question re undue preference for EuropeanB on railways. 1823. 

AHMED BAKSH KHAN, lIB.-
Question re Civil Aviation Schools in India. 2429. 
Question re differential treatment accorded to Indian Oadet. and Euro-
pean Cadets. 1430. 

Question re indignation and resentment amongst the IndianB cauBed by 
Mr. Ohurchill's speech at the East African Dinner as to the BtatuB 
of IndianB in Kenya. 2429. 

~  SIB P. S. SIVASWAlIY-
Question re administration of the North-WeBt Frontier Province. 2343. 
Question re commiBBions for IndianB and their admiBsion to the Artillery 

!l.Dd other branches of the Bervice. 2157-2168. 
Question re Indian Territorial Force. 2172-2174. 
Question re rates and BtandardB of railways in India aB compared with 
foreign countries. 1737-1738 . 

. AKRAM HUSSAIN, PRINOE AFSAR-UL-MULK MIRZA MUHAMMAD 
BAHADUR-
Question re conduct of visitorB to ancient mausoleums, etc. 2393-2394. 

ASJAD-UL-LAH, MAULVI MIYAN-
Question re alleged firing near the J &ma Mosque on 27tL. ]february, 1922. 
3001. 

QueBtion re position and pay of D11ftries. 2968. 
Question re transfer of certain villages in Bihar anei Oriua to Bengal. 

37'f3.3'17 4. 

f' 
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QUESTIONS AND ANSWERS-c(mtd. 

AYYANGAR, MR. M. G.MUKUNDARAJA-
Question re creation of Children's Courts. 3004-3005. 
Question re establishment of a. Public Service Oommission in India. 
3004. . 

Question re officers attached to firms in India for tra.iDing in &CCOuotanq. 
3005. 

Question re pay of attached offices. 3004. 
Question re practice of Ra,ad and Begar. 3005. 

AYYAR, 14K. T. V. SESHAGlRI-
Question re establishment of Publicity Bureau. 2156. 
Question re Indianisation of the Indian Army. 1351. 
Question re securities from newspapers under the Press Act. 2156-21&7. 

BAGDE, lb. K. G.-
Question re cost of Dr. Norman Walker's deputation to India in con-' 
nection with Medical Training in India. 2440. 

Question re the erection of bungalows and hotel in Poona. 1377. 
Question ,.e Mabratta Native Commissioned officers in the 1filit&r7 
Department. 1376-1377. 

Question re Military expenditure on unrest during the current financial 
year. !344. 

BAJPAI, RAt BABADUlt S. P.-
Question re the mission of Mr. Horne to America. 23M. 
Question re votable and non-votable items in the ~e . DN-5I39&. 

BARURA, RAt BABADUR D. 0.-
Question re the clerical staff of the Bureau of Information ofIice. 1391. 
Question re e i ~e  platform lightmg at Moriam Station. Mel. 
Question re the duties of the Assistant Director of the Oentral Buteau 
of Information. 1390-1391. 

Question re the exemption of any Assistant or clerk from the written ten 
of the Staff Selection Board. 1390. 

Question re extra remuneration for overtime work done by Government 
of India clerks. 1392-1393. 

Question re the position of the Secretary, Staff Selection Board. 1390., 
Question re publication of the particnlars of Staff Selection Board'. 

~ami a io  in the Newspapers of Assam and Dacca. 1337. 
Question re the revision of the Simla Allowance Oode. 1391-139J. 
Question whether the father of the Secretary of the Staff Selection 
Board. is a Member of the same Board. 1337. 

BEDI, BAllA UJAGAR SINGH-
Question TIl Assista,pt Traffio Superintendents on the N orth-W estern 
Railway. 1399. 

Question rl Indians in the Loco. Department of the North-Western Rail-
way. ~ . 

Queatiod re revision of land &8I888IDeot. DB. 

BHARGAV A, R.u BAIIADUlt PANDIT J. L.-
Question re abolition of the reprenive laws. 1&73. 
Question re abolition 01 the penal settlement in the ~ i aD . 11&'1. 

• 
•• • -• • 

• 
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QUESTIONS AND ANSWERS-contd. 

BHARGAV A, RAI BAHADUR PANDIT J. L.- • 
Question re defective water supply on the Bombay, Baroda and Central 
India Railway. 1599-1600. 

Question Te discontent in the India-recruited Branch of the Indian Ser· 
vice of Engineers. 1337-1338" 

Question re expenditure involved in the RepreBBive" Laws Committee. 
243i. 

Question re fans in second cl&8s carriages on the Bombay, Baroda and 
Central India Railway. 1599. 

Question re holding of a Round Table Oonference. 1572-1573. 

Question Te platform on the Reshikesh Road Station, Oudh and Rohil-
khand Railway. 2174. 

Question re provision of intermediate class accommodation. 1600. 
Question re recommendations of the Indian Jails Committee. 1573-1574-

Question re speciaJ. treatment for political prisoners who have not com-
mitted violence. 1601. 

BRIDGE, Ma. G.-
Question re Government action against non-eo-operators. 274ft 

DALAL, SARDO BOMANJI A.-
Question re action against instigators of strikes on railways. 3317-3318. 
Question ~ circumstances in which the Royal Tour Film contract was 
given to the Anglo-Oriental Film Corporation. 3773. 

Question re sole cinema rights for official functions during Royal visit for 
the Anglo-Oriental Film Corporation. 3007-3008. 

DAB, BABU BRAJA SUNDAR-
• Question re amalgamation of the Oriya speaking tracts. 3772. 
Question re candidates who have passed the Staff Selection Board 
examination. 3782-3783. 

Question re improvemeot in the starting pay for the second division 
clerks of the Secreta.ria.t Offices. 1389-1390. 

Question re number of Oriyas and Oriya asaimilating tribes in Behar, 
Bengal, Central Provinces and Madraa. 3772. 

Question re number of Superintendents of Post Offices appointed in 
Bihar and Orissa. 3773. 

Question re posts for passed candidates of the Staff ele io~ Board. 
1388-1389. 

Question re recognition of war services by the Staff Selection Board. 
1389. 

Question re service rendered by passed candidates of the St&1f Selection 
Board. 3784-3785. • 

Question re temporary men in the Secretariat who have not passed the 
Staff Selection Board test. 3783·3784. 

PAlYAZ KHAN, lb. MlTHAlIMAD-
Question re Anglo-J apanese Treaty relating to India. 1837. 
Question re deputation of lIuasalma.ns of DeJhi to the ¥ioeroy in Decem-
ber 1921. 1838. 
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QUESTIONS AND ANSWERS-contd. 

FAI3AZ KHAN, llB. MUHAMMAD-coned. 
Question re different rates of pay for postal clerks and telegraplU.st.... 

1387. 
Question re distress of Postal clerks of Simla owing to increase in priCeli 

of foodstu1fs. 1387. 
Question re forfeiture of the religious fatwahs of the IDemas. 1738-1739. 
Question re grant of hous.e rent allowance to postal clerks. 1388. 
Question re latest Anglo-Afghan Treaty. 1832-1837. 
Question re memorials from the postal clerical staff for a uniform rate 

of time scale of pay. 1386-1387. 
Question re reduction of the sentence of Pandit K. K. Malaviya and 

Pandit G. A. Malaviya. 1837-1838. 
Question re revised Arms Act Rules. 1837. 
Question re treaties between the British Government and Indian Statea. . 

1838. 
GHOSE, Ma. S. 0.-

Question re corruption and inconvenience to p&88engerB on railway-. 
2105. 

QueBtion re development of the Oalcntta High Oourt. 2104.-9106. 
GIDNEY, LT.-OOL. H. A. J.-

QueBtion re additional expenditure due to the enhancement of pay and 
pensioDs of Government Bervants. 1377-1378. /' 

Question re Anglo-Indians in the Superior and Imperial Services. 9164-
2165 .•• /" 

Question re comparative cOBt of maintenance of nurses in ·India. 2158.'/./ 
Question re discontent among nurBeB in Indian Troops Hospitals.. 18i'1. 
QueBtion re distinctions between EnKlish and Indian trained .A..ny 

Nurses. 1826../ 
Question re domiciled European and A.J{glo-Indian nurseB employed 

during the Great War. 2156 • ./ 
QUeBtiOn re domiciled European and Anglo-Indian nurses on the per-

manent cadre of Queen Alexandra'B Nursing Society. 2156. / 
Question re equality of treatment aB between Euglish and Indian trained 

Army NurseB. 2158. J 
Question re inadequate medical aid in the caBe of Hori Lal, BankBlDan 

at the Oraddock Oolliery. 2168. __ 
Question re Indian trained Lady Superintendents of Indian Station 

HOBpitalB to be directly responsible to OfticerB Oommanding. 2166../ 
Question re Indian Army Reserve of OfticerB in the United Provinces. 

1836. / . 
Question re inBufficient medical staff at the Ekhl&ra Oolliery to cope with 

infectiOUB and contagious diseases. 2168-2169. ../ 
Question ra managers of collieries in Pench with certificates of co .. 

petency,. 01169. .J 
Question ·re the nomination and selection of Anglo-Indian boys for the 

Indian Army. 21M. V ' 
Question re the.number of NurBes in British ,and Indian- Station Hospit&la 

and expenditure on their upkeep. 1817. I 
• • JI 

•• • • • -
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QUESTIONS AND ANSWERS-c:onta. 

GIDNEY, LT.-CoL. H. A. J.--eonta • 
. Question re the proportion of becla per working nurse in Britiah and 
Indian Station Hospitals. 1827. , 

Question re provision of employment for demobilised Anglo-Indian officera 
of the Indian Army Reserve. 2165. I 

Question re Railway concession to Li,eutenants and Captains of British 
and Indian Services. 1335-1336 • ./ 

Question re the seniority of a Lady Superintendent of a British Station 
Hospital over that of an Indian Station Hospital. 1826-1827 • .1 

Question re status of Conductor, and lIilitary Assistant Surgeona .. 
Warrant Officers. 1336-1337. I. ., 

Question re total pensions paid by Government to old pensioners. 1411J....j 

GINW ALA, lIB. P. P.-
Question Te distress in Burma owing to rise in the price of rice. 1386. 

GOUR, DR. H. S.-
Question re charges made by Mr. Gandhi against the Government. 22M-
2285. 

Question Te despatch from Secretary of State on further Reforms. 2166. 

Question re employment of temporary non-regular officers in the Military 
Works Services. 3009-3011. 

Question Te equal benefits for Indians and Europeans under revised scale 
of salaries in railways in India. If189. 

Question re the grading of European and Indian staff on railways. 1590. 
Question Te Indian officers as District Traffic Superintendents and Dis-
trict Locomotive Superintendents. 1589. 

Question re Indian subordinates on railways. 1589. 
Question Ttl portion of German Indemnity for India. 2744. 
Question re the proporuon of Indians on Staff of railways. 1689-1590. 
Question re report of the Prince of Wales car being fired at. 3015-3016-
Question re the Superior Staff of Railways in India and revited scale 
of salaries. 1588. 

GULAB SINGH, SUDAR-
Question re annual increased expenditure on Reforms. 1840. 
Question re COlt and rent of Raisina Hostels for the Legislature. ~. 

Question re the discontinuance of reserved accommodation. on railways 
in India. 1826. 

Quest,ion re grouping of Intermediate cl&BB compartments. 1840. 
Question re new railway lines in the Punjab. 3394-
Question re objectionableneBB of monopoly system of selling salt. 3393-
3394. 

Question re rations for Indian aoldiers. 1371. -
Question re recruitment to the Imperial Forest ServiN!. 1447-1448. 
Queation re relief to Central Government on account of IUbjects trana-
ferred to provinces. 1840. 

Qu8ltion re :l;'e-Iaying of the Qasur-Pa.kpattan Lodhran Railway line. 
3394. 

Question're reaolutions adopted in the Imperial Oouncil. ud actioD 
taken thereon. 1818. 



• 
INDB][ TO LBGI8LATIVIl A88BKBLY DBA_. 83 

QUESTIONS AND ANSWER8-contd. 

• 

HAJEEBHOY, MB. MAHOMED-

Question re the future administration of Aden. lli8O. 

HASSANALLY, MB: W. M.-

Question re absence of Notice to ~ ope y Owners in Karachi of the 
effect of the new leases. 81. 

Question re annual cost of maintenance and income of New Delhi. 5lO55. 
Question re aDDual income and expenditure of the Imperial Delhi Muni-
cipal Committee. 2065-9066. 

Question re appointment of a Committee for the removal of the Hyder-
abad Cantonment. 1349. 

Question re &88istance of the Government of India in financilllJ the 
Sukkur Barrage project. 2056. 

Question re authority on which House Owner. have been dispoaseued in 
Karachi. 2622. 

Question re Cantonment Magistrates as Courts of· SmaIl CauBeL 1408. 
Question re eaae against Ali Brothers' and the co-accused in Karachi 
trial. 1338-i340. 

Question re conditions for the transfer of property held on original 
tenure. 1506. 

Question re cost of telephone connection between Simla and Delhi. 1341. 
Question re counting of service of Appraisers and Examiaers of the 
Karachi Custom. 1344-1345. 

Question re curtailment of Government establishment in Simla. 1341. 
Question re discontent among Indian and Anglo-Indian Appraisers of 
the Customs (Karachi). 1346. • 

Question re engagement of Mr. Alston against the Ali Brothers and 
others. 2171. 

Question re expenditure under residential head in New Delhi. iOM. 

Question re expulsion of Thakur Amar Singh. 1407-1408. 
Question re feeling of Indian Moslems over Khilafat affair. 1341. 
Question re formation of one cadre for the Appraisers and the Preven-
tive Officers of the Customs. 13(6..1347. 

Question re free quarters for preventive officers of the Customs 
(Karachi). 1345. 

Question re hardships of property owners in Karachi Cantonment under 
new lease on Form B. 2621. 

Question re illegality of leases in Form B. taken on old sites in 
Karachi. 2622. 

Question re improvements to and rebuilding of houses on plots of land 
held on original tenure. 1406-1407. 

Question re Jndians on the staff of General Officers Commanding. .1408. 
Question re.Indians in' the Military Works Services. 1408. 
Question ;'e lease in perpetuity in Karachi. 2620. 
Question re listed appointments for provincial service men. 2170. 

Question re oJIce hours of Appraisers and Examiners in the Karachi 
Oustom oilce. 1341 . 

• 
• 
•• • • • 

• 
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~  AND ANSWERS-conttl. 

HASSANALLY, MR. W. M.-conttl. 
Question re opening of the Hyderabad and Tando Mahomed Khan 
Line. 2055. 

Question re overtime rates for Appraisers and other CustollUl' Ofticera. , 
1342-1343. 

Question re Passenger sheds on platform of the North Western and the 
Bombay, Baroda and Central India Railways. 1343. 

Question re pay of the Preventive Ofticers of the Karachi OUSOOllUl De-
partment. 1344. 

Question re the pay and personnel of the superior Secretariat Service. 
3395-3396. 

Question re persons expelled from cantonments in India during the put 
five years. 1825. 

Question re promotions of Appraisers and Examiners. 1344. 
Question re provision of new oftice buildings for Western Command in 
Karachi. 2623. 

Question re purchase of properties in Karachi Cantonment for We.tern-
Command. 2623. 

Question re raised platforms on the Kotri Rohri line of the North-West-
ern Railway. 1343. 

Question re recommendations of the Llewelyn Smith Committee. 3396. 
Question re recruitment of Preventive Ofticers. 1347. 
Question .re refreshment roollUl for Indians on the North-Western Rail-
way. 1343-1344. 

Question re the removal of Hyderabad Cantonment. 1348-1349. 
Question re the repeal of Section 116 of the Cantonment Code. 1918, 

1825. 

Question re revision of pay of the sta.lf of the Customs (Bombay) and of 
the Customs (Karachi). 1345. 

Question re rules under which members are referred to Provincial Goy-
ernmeDts. 2169. 

Question re State management of the Rajputana-llalwa Railway. "1'10-
2171. 

Question re suggested extension of Karachi Cantonment for location of 
Western Command. 2623. 

Question re through train service between Hyderabad and Ahioedabaa. 
2052-2053. 

Question Te time-scale of PI\oY ~  clerks in the CustollUl (Karachi). 1346-
1346. 

Question re the transfer of the Cantonment area of Hyderabad. 1.U7-
1348. 

Question re the transfer of the Cantonment of HyderabadSind. 1818-
1829. 

Question re transfer of Houses in Karachi heid on orig!nal tenure. _1. 
Question re uniform scale for Preventive Service in Oaltutta Bombay 
and Karachi. 1347. ' 

Question re working hours of Preventive Ofticen. lad. 
Question re yearly COlt of the Simla exodus of GoVernment of India:. 

1MO-1341. 
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~  AND ANSWERS-c:ontd. 

IBBJUIIM ALI KHAN, LIB'DTENANT NAWAB MABOJDD)-

Question re examinations held by the Staff Selection Bo&l'd. 168&-1188. 
Question re grant of incre&aed travelling allowance to GoverDIDent aer-
vanta. 1686. 

Question re late hours and attendance on holidays in the Government 
of India' Secretariat. 1585. 

Question re licences for fire arms. lIi86-1687. 
Question re maximum. pay of Second Division GoverDIDent clerb. 1688. 
Queation re stocking of grain by Zamindars. 1588. 
Question re working hours in the Government of India Secretariat. 

1684-1686. 

ISW AR SAltAN, MUNBlII-
Question re date for considering Bills to repeal Pr8BB Acts. 3393. 

lATKAR, lIB. B. H.-
Question re aBBOCiations of Government Servants. 3786. • 
Question re better leave rulea for the Postal Department. 2349. 
Question re calculation of date of increment in caaea of transfer 1J\ime-
scale of pay. 3787. 

Question re conC8BBions re leave and pensions in the fundamental rules. 
3786-3787. 

Question re curtailment of reserve staff for Postal Department. t348. 
Question re the dismiBB&1 of Head Constable Biahambar Dayal. 1382-

1383. 
Question re "diBB&tisfaction among Postal Officials in Burma owing to 
high cost of living. 2347-t348. 

Question re diBB&tisfaction among clerical Postal Staff in Burma With 
revised scales of pay. 2348-2349. 

Question re favourable treatment for transferred clerks on the decen-
tralisation of the Postal Audit Oftice, Calcutta. 3743. 

Question re the grant of a IIOlatium to any Postal Audit OJ&ce. 3743-
3744-

Question re memorial from Mr. B. S. Panisuff. 3744-
Question re observance of Wednesdays as half holidays in the Army 
Headquarters. 1«1. 

Question re Paateur Institutee in India. 1383-1384. 
Question re preasure of work in the oftice of the Deputy Accountant 
General, Central Revenues, Delhi, 2565-!566. 

Question re promotions from subordinate establishment to high ofticee 
in the Government of India Secretariat. 1065.. 

Question re record of statements supplied to individual members in 
reply to questions. 2441. . 

Question ri statement of committees during the last five ;years. 
20&&-9066. 

Question re telegraphists transferred from local to general scale. iMS. 

J'EEJEEBHOY, lSIlt lAMSETJ1-
Question ~ situation inoGuntur. 1943, 194'7. 

o 

, 0, , • 
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QUESTIONS AND ANSWEBS-contd. 

JOSHI, MR. N. M.-
Question re distribution of disbursements from fine funds on Indian 
railways. 2062-2063. 

Question re employees in Government controlled factories and work-
shopa. 3015. 

Question re exemption of railway companies from preparation of 
statistiC&. 2561. 

Question re frequency of machinery accidents on the Great Indian 
PeniDBula Railway. 2061. 

Questinn re Government contribution to railway conceaaions to Army 
officers. 2061.' 

Question re incidence of tines and bonus forfeited on Indian Railwaya.· 
2062. 

Question re increase in the number of coaching vehicles.· 2561. 
Question re omiBBion of 25 Aaaistant Engineers of the Bengal-Naspur 
Railway from the Statement of Demands for 1922·1923. 3015. 

Question re railway traffic statistics for 1895,  1905, 1915. 2061-2062. 
Question re recruitment of Council Reporters. 3395. 

Question re representatives of Railway employees on Central Advisory 
Council. 3008. 

Question re schools for training men and women telegraphists. 2283-
2284. 

Question re third clasa bogie carriages on the North-Western Railway 
for Military tra.ftic. 3014-

XAMAT, MR. B. S.-
Question re despatch re further advance in coDBtitutional reforms. 1678. 
Question re representations against the Barsi Light Railway Company. 
157'1-1578. . 

Question re technological students lent abroad. 2814-ZSiO. 

~m L

.Question re applicability of the Public Works Department Code. 3623. 
Question re Bengal Provincial Engineering Service. 3623-3628. 
Question re status of members of the new Provincial Engineering Ser-
vice. 3626. 

LAKSHMI NARAYA.N LAL, R.u SABIB--
Question re the adoption of resolution of the Indian Legislature. 1789. 
Question re cost to Government resulting from political agitation and 
riots. 2624.. . 

Question re grant of a subaidy to Aaaociated Preas. 1572. 
Question re thefts on railways of goods sent at owner's riak and under 
Railway risk, respectively. 51624. 

LINDSAY, MR. DARCY-
Question re coat of a.aesament and collection of a o~. duty on postal 
articles received in India. 2440. .. 

Question re number of postal articles imported into India and the deno-
mination of each. ~. 

Question 'f'e position of surplus officers of, the i~  Army. 3778-37&0. 

c' 
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~  AND ANSWER8-conttl. 

lIA.JiADEO PRASAD, lIUNBHI-
Question 'f'fJ certificate of good conduct for :Mr. Our Prasad from the 
East Indian Railway. 3732. 

Question 'f'fJ encouragement of Aman Sabhas. 3732. 
Question 'f'fJ Government contract for the supply of stamps and stamped 
paper. 377'-

Question 'f'fJ Indians in superior posta in certain departments uf the 
Central Government. 374Z.. 

Question 'f'fJ research work in the Forest Research Institute, Dehra Dun, 
and percentage of Indians engaged on the work. 3774-3777. 

Question 'f'fJ supervision by the Central Government over the aciminietra-
tion of transferred subjects. 3742-

Question 'f'fJ supply of meat to Indian soldiers as a filted ration. 3741. 

KA.N SINGH, BHAI-
Question 'f'fJ alleged disaatisfaction of graduates recruited as commercial 
probationers. 3778. 

Question 'f'fJ appeals against expulsion from Cantonments. 3730. 
Question 'f'fJ Boy Scout movement. 1379-1380. 
Question 'f'fJ certain Indian graduates recruited as Claims Inspectors in 
1915 on the North-Western Railway. 3002. 

Question 'f'fJ comparative strength of Intiian and Britillh element in the 
Indian Army. 3145-3146. 

Question 'f'fJ the cost of an Indian and Britillh soldier and officer respec-
tively of the Army in India. 3002-3004. • 

Question 'f'fJ credit of the Ambala Cantonment Committee. 3'730-3'131. 
Question rfJ electric installations in Cantonments. 1373-1374. 
Question 'f'fJ electric lights and fans for Indian troops in Ambala Qu-
tonment. 1374. 

Question 'f'fJ electric installation in Ambala Cantonment. 1374-13'16. 
Question 'f'fJ exclusion of Indians from certain posta on the N. W. Bail-
way. 37i8-3'7i7. 

Question rfJ ezemption from income-tax of contributions by teat-her. of 
Government aided schools to school provident funds. 3771. 

Question 'f'fJ grievances of the All-India Cantonments .Association. 3'7tD-
3730. 

Question rfJ hardships of Public Works Department and Railway A.c-
countants under revised scales of pay. 3740. 

Question rtJ inadequate personal allOW&Dce for Public Works Depart-
ment Accountants. 3741. 

Question rfJ increased employment of Indians &8 Tramc Inspectors 
(Transportation) on the North-Western Railway. 3001-3001. 

Question rtJ increased travelling allowance for railwa, staff. 301i. 
Question r, inquiry into the Chakrata incident. 3'1!fi. 
Question ,., inquiry into A.gra outrage. 37i8. 
Question-rtJ late effect to revision of pay for Publio Works Department 
Accountant.. ~. 

Question re 1,'91 relating to the manufacture of cottcm threads in Bom-
bay. 13'15. 

-
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~  AND ANSWERS-eontd. 

:MAN SINGH, BHAI--contd. 
Question f"e military training for Indian officers. 3145. 
Question re p&BBell for traffic canvauers on the North-Western Railway. 
3012-

Question re postponement of maximum pay under revised time-llC&le. 
3739-3740. 

Question re posta of ata.tion masters held by Indians and Europeans OD 
the North Western Railway. 3727. 

Quesj;ion re present employment of Indian graduates recruited as com-
mercial probationers. 1918. 

Question re proceedings of the All-India Cantonments Aaaociation. 3729. 
Question re proportion of certain railway appointments held by Sikhs. . 
1372. 

Question re rates of fodder and food grains in other countries. 1376. 
Question re reconstitution of, Cantonment Committees on an elective 
basis. 3730. 

Question re recruitment of Head Masters in the North-West Frontier 
Province. 1380-1381. 

Question re recruitment by the North Western Railway of IndiaD 
graduates as commercial probationers. 3777. 

Question re reserved accommodation for Europeans on railway traiu. 
3725. 

Question re reservation of posta of special grade guards for Europeaa 
on the North Western Railway. 3726. 

Question re revised scale of pay for Public Works Department and ai~

way Accounts. 3738. . 
Question re the Sor Coal Scheme. 3728-3729. 
'Question re a Special Officer with the Railway Board. 1376-1376. 
Question re unfavourable position of Public Works Department and 
Railway Accountants as compared with Subordinate Accounts Ser-
vice. 3740. 

lid CARTHY,' lb. F.-
Question re powers of the Governor General to convert non-votable into 
votable heads of expenditure. 2625. 

KISRA, MB.. B. N.-
Question re amalgamation of the Oriya speaking tracts. 3782. 

KISRA, lb. P. L.-
Question re application for license for wireless communication between 
India and England. 2439. 

Question re appointment and qualifications of Munsiffs in the North-
West Frontier Province. 2343. 

Question re Committee to inquire into the working of the Staff SelectioD 
Board. 2164. 

Question re expenditure on research and experimental w ~ in Wirel .. 
a'elegraphy and Telephony in India. 2436. 

Question re fixed Wireless Stations licensed in India. 300S-3006. 
Question re girls kidnapped in the North-West Prontier Pronnce. 

3736. 
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~  AND ~o l. 

MISRA, MR. P. L.-conkl. 
Question re grant of daily and conveyance aJlowancea to the Delhi Kem-
ber of the Legislative Auembly. 2164. 

Question re grant 01 licenses for hed wireless StatiOl18. 3006. 
Question re installation and" working of Wireless Stations in India. 
2434. 

Question re inteJ:ception of a press meBBage. 3736. 
Question re lawyers in the North-West Frontier Province. 2343-2344. 
Question re particulars of officers engaged in research work on Wireleu 
Telegraphy and Telephony in India. 2437. 

Question re particulars about Major Lee and his research work in Wire-
less Telegraphy. 2439. 

Question re particulars of telegraph equipment presented to the Afghan 
Government. 2439. 

Question re publication of the reports on Wireless Telegraphy and Tele-
phony by the Telegraph Department. 2436. 

Question re ransom and compensation for Hindus and Muhammadan 
in the North-West Frontier Province. 3735. 

Question re ransom paid for Captains Bishop and McCarnuk. 3735. 
Question re research work carried out in the Indian Telegraph Depart-
ment. 2435. 

Question re staff engaged on wireless work (Commercial and Reaearch) 
in India. 2437. 

Question re training of Indians for Wireless Telegraph Section. !438. 
Question re training of Afghan Students in Wireless telegraphy. 2439. 
Question re training and enlistment of young IndiaDB for wireless. 3006-
3007. 

MUDALIAR, MR. SAMBANDA-
Question re advisory committees of Elected Members to &BBist Memben _ 
of the Executive Council. ~ . 

Question re amendment of the Religious Endowments Act. 1595. . 
Question re appointment of Council Secretaries. 1832. . 

Question re competitive uaminations in India for ImperiaJ Services. 
11169. 

Question re coBt of Martial Law Administration in Malabar. !5OO-!G01. 
Question re details of the Moplah outbreak. 1596. 
Question re further grant of constitutional reforms. ~ . 

Question ,.e grant of House Allowance to Judges of the High Court,. 
Madras. ~ . . 

Question re increase in salaries of Members of the Imperial Services in. 
India. ~ . 

Question re Indians in the Indian Medical Service. ~ . 

Question re Indians and Government Appointments. ~ G . 

Question. .~ Metur project. ~ . . 
Question re Military Surplus Stores destroyed by fire at Bombay. ~ . 

Question ,.e operations in MaJabar. ~ ~ . 

Question ,.e OIVersea.s railway allowance to omcers recruited in India. 
IOU. 

• 
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~  AND ANSWERS-conkl. 

MUDALIAR, MR. SAMBANDA-coftta. 
Question re railway between Erode and Nanjundangudi. 1569·1f)70. 
Question Te ravages wrought by Moplahs. 1570-1f)72. 
Question Te recognition of medical diplomas of Indian universities by 
the General Medical Council in London. 1598-1599. 

Question re reduction of strength of Madras Executive Council. ~ . 

Question re safeguarding of lives and property in Malabar. 1572. 
Question re treatment of Indian political offenders. If)97. 
Question re trial by jury in all major provinces. If)95. 

:MUHAMMAD HUSSAIN, MR. ALI BUKSH-
Question re difficult conditions at Karachi. 1602. 
Question -re discontent in the Karachi Preventive Service: 20M. 
Question re free quarterB for the Karachi Preventive Service. 1801-1602. 
Question re free quarterB for Government officers. 1602. 
Question re new canal projects in the Punjab and the interesta of Sind. 

1820-1821. 
Question re order of precedence for Members of the LegiBlature at public 
durbars. 1820. 

Question re revised scale of pay of the Karachi Preventive Service. 1601. 

1WKHERJEE, Ma. J. N.-
Question re action on the report of the Chemical ServiceB Committee. 

361&-3620. 

Question re classes of Btores for India under sub-head Currency for 
which 32 lakhs is budgetted in demand No. 57. 37"-3745. 

Question r6 promotion of key industries (iron and paper) in India. 
2056-2057 . 

.Question re promotion of the paper manufacture industry in India. 
2057. 

Question re &terling reserve in 1922-23. 3619. 
Question re sundry &BBeta and receipts amounting to 15 crorea. 3619. 

1rIUKHERJEE, &1 BABADUB T. P.-
Question re Babu Tara Pada Mukherjee's Bpeeches at Lahore. 3'134-8'131. 
Question re burglary in Kankinara Post Office. 3731. 
Questionre caae of Babu Tara Pada Mukherjee. 3732-3734. 
Question re higher appointments in the Postal Service in India. 8311-

3320. 

Question re hours of bUBinesa in Post Offices. 3318-3319. 
Queation re recognition of &II8OCiationB of Government employees. 3318. 
Queation re reserve staff for the Burdwan Postal DiviBion. 3735. 
Question re theft in N utanganj Sub-Post Office, Burdwan. 3731. 

NABI HADI, MR. SYED- , 
Question re civilians who retired from the Indian Oivil ,Service on the 
introduction of the Reforms. 2053. 

Queation re overcrowding of passengers on the Oudh and Rohilkhand 
Railway during Moradabad Exhibition. 244.2. • 

Quf'Jltion fie post of Deputy Inspector, Schools, in the provinces. 21565. 
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~  AND ANSWERB-contd. 

NAG. BAr BAlIADUB G. C.-

Question re abolition of Divisional Commisaionerships. 3772-

Question re appendices to Railway Administration reports. 3398. 
Question re appointment of the Hon'ble Mr. C. A. Innes to the Execu-
tive Council. 1370. 

Question re Branch lines of railways built under guarantee terms. 106(). 
Question re company management of railways. 3400. 
Question re concesaions to and by the Postal Department in relation to 
railways with which Government can have no contracta. 3399. 

Question re conversion of post of Asaistant Secretary in the Raih,ay 
Board to that of Joint Secretary. 3785-3786. 

Question re cost of construction of e ~ai  railways. 2174. 
Question re cost of Profesaor Horne's tour in America. 2154-2155. 

Question re discomforts of pasaengers on Kulaura-Sylhet Branch Line, 
Assam-Bengal Railway. 37u-3725. 

Question re expenditure on locomotive and carriage and wagon depan.. 
ment of railways in India. 3398-3399. 

Question re foodstuffs stocked for supply to troops overseas and lea 
thereby. 3399. 

-. Question re grant of railway concesaions to Postal Departments. Dl. 
Question re grant of further relief to the Soo.retariat Staff on the lin. 
. of the Army Headquarters re-organisation. 1385-1386. 
Question re guarantee form of financial asaistance to railways. 3221-3221. 
Question re Hailey Committee's report on the Imperial Secretariat Ser-
vice. 1386. 

Question re Home and Government of India estimates and actual. of 
expenditure on military operations between 1914 and 1920. 2501. 

-Question re Indian apprentices in the Jamalpur Railway Worbhopa. 
1370. 

-Question re Indian Medical Men to study the Sunlight treatment of-
tuberculosis at Copenhagen. 2052-

Question re interest charges on capital outlay on strategio railways. 
. 3221. 

Question re memorial from the staff of the Railway Department. 2051. 
·Question re projected railways in Assam and probable return. 3398.. 
Question re proportion of superior posta held by Indiana. 2156. 
Question re provision of listed posts for provincial service men ill 
Assam. 2155. 

Question re reorganisation of the Railway Department. 1059-1060-
Question re rolling stock: for private railways. 2052. 
Question re transfer of the Accountant General, Railways and staff to 
State Railways cadre. 2061. 

Question .re uniformity of treatment for political prisoners. 1828. 
Question".e water taps in Government quarters at Simla. 1384-1385 . 

• 
NAND LAL. DB.-

Question re .Indians in superior establishment of Stores DepartDtea.1 of 
State Railways. J.841-1842. 

." • 
. , , • • 

• 
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~  AND ANSWER8-contd. 

NAND LAL DR.-contd. 
Question re position of Aasistant Surgeons with temporary commiasiona. 
lMO-I84l. -

Question re request of the record sorters of the Government of India to 
be claased as ' superior .' 3785. 

Question re Staff Selection Board examinations. 1378-1379 .• 

NAYAR, MR. K. M.-
Question re relief and measures for protection in Malabar. 1592-93. 
Question re tenancy question in Malabar and the causes of the Moplab 
outbreak. 3781-3782. 

NEOGY, MR. K. C.-
Question re action on the recommendations of the Indian Railway Com-
mittee. 2163. 

Question re action in cases of counterfeit coining. 3013. 
Question re application of repreasive measures in the provinces. 1815. 
Question re cases of damage on railways and amounts spent by railway. 
in legal proceet;lings and in paying of claims, etc. 3789. 

Question re Central Railway Advisory Council. 2999-3001. 
Question re communication from the Secretary of State re treatment of 
political prisoners. 1946-1947. 

Question re Controller of Contracts organisation. 2285-2286. 
Question re correspondence between the Central and Provincial Govern-
ments re the enforcement of law and order. 1815. 

Question re cost of the delegation of Mr. Sastri to America. 1828. 
Question re deputation of India Office Officers to India. 1945. 
Question re discharge of Babu Tinkari Mazumdar, temporary 1st cla. 
Agent, Supply and Transport Corps. 3787-3788. 

Question re evidence of Mint and A.s8ay Masters in cases of cOunterfei' 
coining. 3013. 

Question re expenditure incurred by the Calcutta Mint on account of 
coining cases. 3012-3013-

Question re firing without warning in the Howrah affray. 2160-2161. 
Question re grievances of menials in the Government of India Secre-
tariat. 2351. 

Question re house allowance for staff working in railway stations and 
goods sheds in Calcutta. 3789-3790. 

Question re improved scale of pay for junior clerks in the Telegraph 
Check Office. 3788-3789. 

Question re increase in rates of pay for Accounts estabHshments. 23150-
2351. . 

Question re India and the Pacific Compact. 2163. 
Question re Indians in the Stores Department. 2344-2345. 
Question re instructions given to the Right Honourable Sdnivasa Sastri, 
re the Disarmament Conference. 1827·1828. .. 

Question re instruction to a.nd deposition of Mr. SlLstri at the Washing-
ton Conference. 2162-2163. 

Question re memoria.l from Accounts and Audit OffiCf,s for increase o£ 
pay. 3739. 



• 

• 
lImn TO LBGISLATIVB ASSBKBLY DDATU. 93 

QUESTIONS AND ANSWERS-contd. 

NEOGY, MR. K. C.-contd. 
Question re method of adjustment in Mint Departments. 3013-3014-

Question re non-grant of percentage increases to eiitablishments of cer-
tain Accounts Offices. 3738-3739. 

Question re occasions on which firearms were used for quelling civil dia-
tu.ba.nces since October i921. 1816-1819. 

Question re reduction in the number of Members of some Provincial 
Executive Councils. 2163-2164-

Question re report 6f the Army Requirements Committee. 1946. 

Question re revision of salary and pension of the Imperial Services. 1946. 
Question re salary and cost of establishment of the British Minister a~ 

Kabul. 1945. 
Question re uniform increase in rates of pay for &11 accounts establish-
ments. 2349-2350. 

Question re war allow&l}ces for Imperial establishments in Delhi and 
the Punjab. 2350. 

PYARI LAL, MR.-
Question re recommendations of the Cantonments Reforms Committee. 
2430. 

QUADIR, KJWt SAHIB MAULVI ABDUL- \ 
Question re the construction of the Akola-Basim and Yeotmal-Dhaman-
gaon Rail ways. 2153. 

Question re grant'of conceBBions to students by railwa.ys for educational 
excursions and games. 2153. 

Question re iBBue of railway tickets in advance. ~ . 

Question re unequal benefit to lower and higher establishments of the 
office of the Deputy Accountant General, Central Revenues, Delhi, 
under revision of pay. 3393. 

RAHIM, KHAN BmADua ABDUL-
Question re danger to Dera Ismail Khan from erosions of thfl Jliver 
Indus. 2752. 

RAHMAN, MAULVI ABDUR-
Question re alleged secret help for Greeks from Engla.nd. 2176. 
Question re amnesty to political prisoners to commemorate the Royal 
Visit. 3011. 

Question re hardships of poor agriculturists owing to rise in railway 
freight. 2751-2762. • 

Question re British Cabinet and the Greeco-Turkish conftict. 2176. 
Question re consideration of the Report of the Indian Jails Committee. 
1919-20. 2171. 

Question re construction of the proposed Indo-Burma Railway. 51112-
Question r'h Government aotion against the Islamic News. 2175. 

QuestioR ~ Indians of the Imperial Services in the Imperial Secreta.-
ria.t. 2171. 

Question re laying on the table of correspondence with provincial Gov-
ernments ere Bupprelllion of non-co-operation and Khilafat move-
ments. 517651. 

... •• • - • 

-
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QUESTIONS AND ANSWER8-contd. 
RAHMAN, MAmvIABDUR-

Question f'e Muhammadans in the Imperial Services. 2171-2172. 
Question f'e statement of names, constituency and election expensea of 

each me.mber of the Indian Legislatures. 2751. 
Question f'e treatment of persons convicted under the Indian Criminal' 

Law Amendment Act. 3011-3012. 
Question f'e uniform treatment of political prisoners. 2172. 

BAMJI, Mx. MANMOHANDAB-
Question f'e supply of articles for the Public Service. 1446. 

RAMYYA PANTULU, MB. J.-
Question re present situation in Malabar. 1353. 
Question f'e removal of the office of the Superintendent of Archeological 

Survey, Southern Circle. 1353. 
Question f'e tranSfer of the office of the Assistant Archeological Super-

intendent for Epigraphs, Southern Circle, from Madras. 1353. 
RANGACHARIAR, RAO BAHADUB T.-

Question re ·petition from Mr. G. N. Naidu for compassionate allow-
ance. 1378. 

REDDI GARU, M. K.-
Question re administration of land customs ·on the frontiers of Pondi-

cherry. 1408-1409. 
Question re admiBBion of Indians as Military Assistant Surgeons. 1430. 
Question re case of Babu Tarapada Mukerji, 1409-1426. 
Question re cash balances of the Government of India held in England. 

1398-1399 . 
• Question re Central Advisory Committee on Education. 1427-1429. 
Question re creation of new appointments in the office of the Aecountant 

General, Madras. 1440-1441. . 
Question re days allotted for non-official business of the Assembly. 1427. 
Question re disabilitIes of Indians in South Africa. 2103-2104. 
Question re dismissal of Babu Tarapada Mukerji. 1431. 
Question re double lines between Madras and Chingleput. 1400. 
Question re Examiners of Postal Inspectors examinations. 1440. 
Question re export of sandal wood oil from India. 1439. 
Question re Income and expenditure of the South Indian Railway Com-. 

pany. 1401. 
Question re India in the Empire Wireless Scheme. 1581. 
Question re India's attitude to the Empire Wireless Scheme. 1581-1682. 
Question re India's contribution to the expenses of the League of 

Nations. 1402-1403. 
Question re Indians and permanent posts in the Indian M8dical Ser-

vice. 1436. 
Question re medical men from Madras in the Indian l{edical Service. 

1436. 
Question f'e non-official resolutions of the Legislative Assembly which 

have .been given effect to. 1830-1831. 
Question re overcrowding of trains on' the . South ·'Indian Railwar. 

1400-1401. 

f' 
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QUESTIONS AND ANSWERS-:ontd. . . 
REDDI, GAHU, M. K.-contd. 
Question re overseas allowances for Imperial Service. other than tM 
Indian Medical Service. 1439-1440. 

Question re paBBenger trains between Madras and Pallavaram. 1400. 
Question re pay of Indian and European officers of the Indian Medical 
Service. 1439. 

Question re prevention of export of oil cakes and other manures. 1437 r 
Question re prevention of export of special breeds of cattle. 1437. 
Question re prices of various kinds of manures. 1437-1438. 

Question re registration of officers of the Indian Medical Ser:vice under 
the General Medical Council. 1437. 

Question re resolution of the Trichinopoly District Non-Brahmin Con-
ference. 1427. 

Question re selection of candidates for King's Commiuions. 1430. 

Question re Selection Board for the Indian Medical Service. 1486·1437. 
Question re staff employed in Public Services in Madras directly under 
the Government of India. 1440. 

Question re sterling securities held by different countries and banks. 
1398. 

Question re total amount of reserves and treasury balance. 1398. 

SAMARTH, MR. N. M.-
Question re recommendations of the Telegraph Committee, 1921. 

2499-2500. 

SAHBADHIKARY, SIR DEV APRASAD-
Question re establishment of a high cl&B8 institute for Geology and 
Mineralogy, etc., in India. 1835-1839. 

Question re present Government expenditure on communication between 
Delhi and Raisina. 1839-1840. 

Question re procedure for purchase of stores by the Indian Stores De-
partment. 3737-3738. 

Question re reduction of Army officers in India. 2058-2059. 

SARFARAZ HUSAIN KHAN, KHAN BAIIADUB-
Question re admiuion of Indians into the Royal Air Force. 1564. 
Question re completion of the railway line between Futwah and Islam-
pur. 1561. 

Question re grant of conveyance and haulage allowance to Members of 
the Legislative Assembly at Delhi. 1&62. 

Question re grant of jurisdiction to the Jury in Seuions trials. 1566. 
Question re inconvenience to travellers owing to the steamer !fot visit-
ing Mahabirghat. 1562-

Question re inconvenience to Indian pilgrims from quarantine. 1&63. 
Question ~ Indian pilgrims during the last Hai. 1563. 
QuestioIl" re memorial on transfer of the administration of Aden. 1562-' 

1&63. 
Question re Moplah train tragedy. 1564-1&65. 
Question re p1acing of Urdu on the Syllabus for the IIidian Civil Ser-
vice examination. "1563-1564. 

•• • • . " • • 
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QUESTIONS AND ANSWERS-contd • 

.... SARFARAZ HUSAIN KHAN, KHAN BAJW)UR-contd. 
Question re p~i io  in Malabar. 11)65. 

Question re ravages wrought by Moplaha. 156r..1566. 

Question re resolutions pa.aaed by the Council of State and Legislative • 
.Aaaembly. 1664. 

Question re resolution of the Karachi Khilafat Conference. 11166. 
Question re station staff and first cl&BB compartments. 1661. 
Question f'e transfer of villages from Bihar and OriBBa to Bengal. 1569. 
Question re treatment of resident Moplaha in recovered villages. 1566. 

SCHAMNAD, SAHIB BAHADUR MAHMOOD-
Question re alleged burning of Moplah houses. 1351. 
Question re alleged atrocities by the police in Malabar. 2346. 

Question re appointment of a Committee to inquire into the Malabar 
train tragedy. 1351. 

Question re construction of the Mangalore Arsikere line in Malabar. 
2346. 

Question re the evacuation of villages in Ernad and Walwanad. 1361. 

Question re forfeiture of the security deposited by the 'ralik Printing 
Press. 3009. 

Question re insecurity 01 Indian pilgrims travelling to Hedjaz. 5134'1. 
Question re loyalty of educated Moplahs. 2345-2346. 
Question re Moplah population of Malabar. 2345. 
Question re restrictions on the recruitment of Moplahs. 3009. 
Question re surrounding of Tirurangadi Mosque. 2346-2347. 

Question re transfers of general scale telegraphists. 1351-1362. 

SHAHANI, MR. S. C.-
• Question re case of Mr. Abdul Ghaffar of Charaadda. 3621. 
Question re case of Mr. Mohammad Sarwar Khan, Extra Assistant 
Commissioner, North-West Frontier Province. 3778-3779. 

Question re case of Mr. Ahmad Khan, Tahaildar, Frontier .Province.. 
. 3779. 
Question re certain convictions in the North-West Frontier Province 
and their justification. 3621. 

Question re Frontier Irrigation Department. ~ . 

Question re grant of licenses to Legal Practitioners in the N orth-W eat; 
Frontier Province. 3622-3623. 

Question re Headmaster, Government School, Haripur. 3622. 
Question re promotion of Mr. Nur Elahi to A.istant District Inspector. 
3622. 

Question re resolution in connection with the Sukkur Barrage. 2053-
20M. 

SINGH, R.uA KUSHALP.AL- • 
Question re Advisory Railway Councils. 1578. 
Qu8stlon re Assam. Bengal Railway. 1580. 
Question re details of expenditure on State Railway. in future Budget.. 
1579-1580. • 
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QUESTIONS AND ANSWERS-conu. 

SINGH, Ru. L ~ l l. 

Question f'e inclu8ion of additional information in the Administration 
Report of the Railway Board. IS78-1S79. 

Question re revi8ion of the Indian Railwa! Acta. .IS79 • 
Question re rules and regulation8 of the Indian Railway8 Conference 
Aaaociation. IS79. 

Question re training of IndiaDB for the railway services. lr;so..1S81. 

SINHA, BABU AMBIOA PRASAD-
Question re allowances to ofticial member8 of the India.n Legialature. 

2970. 

• SINHA, BABU BAIDYANATH PRASAD-
Question re amalgamatior. of the Excise and Salt establishments in Bihar 
and Ori88&. 2Ii64-2IJ6S. 

SINHA, BEOHAR RAGHUBIR-
Question re abolition of the posts of Divisional Commiaaionera a.nd Sup-
erintending and Sanitary· Engineers. 2393. 

Question re action taken on tempera.nce resolution paaaed by .AJlIIembly. 
2968. 

Que8tion re additional expenditure due to the inauguration of the re-
formed Government. 1446. 

Que8tion re de8patch to the Secretary of State on the .Aaaembly'8 resolu-
tion on the curtailment of the ten years' limit for further adva.nce in 
the grant of Self-Government. 1441. 

Question re the Eaat India.n Railway Strike. 2I»62-2Ii63. 
Que8tion re false labelling of foreign cloth aa Indian made cloth. 2969. 
Question re Gora.khpur tragedy. 2lXI3-2tI64. . 

Que8tion re joint conference of men of all political thought to bring 
about peace in India. 2969. 

Que8tion re opinion of the people with regard to plague epidemics. 1446. 
Question re relief meaaures in Malabar. 239S. 
Que8tion re return to India of Mr. Sudhindra Bose. 1446-1447. 
Question re 8uppreaaion of the Indian National Congreaa. 1447. 

Que8tion re unsati8factory arrangements for the accommodation of 
Honourable Members. 2396-2396. 

SINHA, LI BABADUB LUCHMI PRASAD-
Que8tion re better lighting for Kiul Junction. !167. 
Que8tion re C&8ualtiea and 008t of the last military operation8 against 
the frontier tribes. 14$-1436. 

Que8tion re con8truction of a railway line from Mconghyr Purabeerai to 
Barriarpur. 1633. 

Question re con8truction of a railway line from Khagaria to Samasti-
pur. 1433-1431. 

Que8tion ,eo con8truction of safe route8 to the qllarter8 of railway em-
ployees at Kiul Junction. 51167-2168. 

Question re exten8ion of the p&BBenger shed at Kiul Junction. 2167. 
Que8tion re IAdian Secretaries, Deputy Secretaries .and Under Secre-
tarie8 in the Government of India. 2161-2162. 

• 
• 
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QUESTIONS AND ANSWERS-contd. 

SINHA, Ru BAllADl1R LUCHMI PRASAD-colltd. 
Question re low level platform at Kiul Junction. 1433. 
Question remail trains on the Bengal' and North-Western Railwa1. 
1434-1435. 

Question re ratio between Indian and Europeap members of the Indian 
Civil Service. 2162. 

Question re reasons for construction 'of big third class compartmenta_ 
2166-2167. 

Question re reduction of train services on the Bengal and North-Western 
Railway. 1614. 

Question re reaerved compartmenta for third class pasaengers. 2166. 
es~io  _re special railway rates for transport 'of cattle and fodder. 
1433. 

Question re statistics of cattle in the different provinceB in India. 1432_ 
Question re strike on the East Indian Railway. 1613-1614. 

Question re waiting rooms at Maheahkhunt. 1613. 

SOHAN LAL, Ru BAllADUB. BUKSHI-
Question re bUBiness of the Staff Selection Board. ~ . 

Question re certificate of physical fitness demanded by Selection Board. 
~ . 

Question re discontent among clerks in attached offices as regardB BC&les 
of pay. 2159. 

Question re duties performed by clerks in attached and Secretariat. 
Offices. 3148. 

Question re the educational standard fixed by the Staff Selection Board 
for war service candidates. 1372. 

Question re exemption of Members of the Legislature from the operation 
of the Indian Arms Act, 1878. 2560-2561. 

Question re inadequate BC&les of pay of clerks in attached offices. 2168-
2159. 

Question re ineligibility of clerks in attached offices for appointments 
in the Secretariat. 2160. 

Question re revised BC&leB of pay in the office of the Director General. 
Indian Medical Service and the office of the Director, Medical Ser 
vil:lell' 2159-2160. 

Question re revision of pay in the office of the Director General, Indian 
Medical Service. 1393-1394-

Question re revision of pay in the office of -the Director General, Obser-
vatories. 1394. 

Question re re'Vision of pay of the establishmenta of the office of the 
Director General Indian Medical Service. 2753. 

Question re total penBionable service of the Staff of the Director General, 
Indian Medical Service. ~ . 

SPENCE, MR. R. A.-
Question re appointment of chaplains on tranBports to and from India. 

3736-3737. ' •. 

Question re expenses incurred by the e ~  Government in answering 
questions put by Members of the ~ia  Legislatures. 2431. 

f  • 
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QUESTIONS AND ANSWER8-contd. 

SPENCE, MR. R. A.-coo.td. 
Question re policemen killed in execution of duty and pensions to their 
families; 2li02. 

SRINIV ABA RAO, RAI BAIIADUR P. V.-
Question re amount unaccounted for in the Poona District Office of the 
Military Accounts Department. 339L 

Question re amounts written off by heads of certain departments. 3391. 
Question re Deputy Examiners in the Military Accounts Department. 

~. . 

Question re discontent in the Military Accounts Department. 3392-3393. 
Question re educational qualifications for the Subordinate A.ecOunts Ser-
vice and the Military Accounts Department. 3392. 

Question re position in the Indian Civil Service of persona appointed 
under Section 99 of the Government of India Act. 271H. 

Question re reduction of the Executive Council of the Governor of 
Madraa to three. 20117. 

Question re reduction of strength of the MadraaExeeutive CounciL 3778. 

SUBRAHMANYAM, RAo BAlUDua C. S.-
Question re appointments in the grade of Poatmaater General in India 
and Burma. 1444. 

Queation re employment of women clerks in Post Ofticea. 1442-1443. 
Question re number of appointments in the cadre of Poatmaater. 1"'-
Question re Presidenc;y PoatmasterL 1444-
Question re recruitment of Probationar;y Superintendents of Post offices. 

1443. 

Question re Superintendents of Post Offices in the Nilgiris and other 
divisions. 1445. 

SUBZPOSH, MR. S. M. ZAHID ALI-
Question re appofntment of master and official referee to the bench of 
the Calcutta High Court .. 2749. 

SURAJ BAKSH SINGH, RAJA-
Question re numbering of Legislative Acts of the Provinces. 2751. 
Question re repayment of the .&mount of principal of the war loanL 2751. 

THACKERSEY, SIR VITHALDAS D.--
Question Te resolution on the stores purchased. 3313-3317. 

VISHINDAS, 11K. HARCHANDRAI-
Question re treatment of political prisoners. 2500. 

WAJIHUDDIN, HA.JI-
Question re allegations against some Guards and Ticket Oollectors of 
Ambala Kalka Railway. 1442. 

Question re appointments in the Sub Accounts Service. 1568. 
Question ree appointment of Muhammadan officers to look after Indian 

il im~ to Hedjaz. 274l. 
Question re charges against Meurs. K. and A. Blewitt. 1441-1442. 

Question rt'! eligibility of -Indian bors for vacancies in the Locomotive 
and other -departments of the Oudh and Rohilkhand Railway. 1349-

1350. • , • Q2 

• • • 
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QUESTIONS AND ANSWERS-contd. 

W AJIHUDDIN, HA.r1-contd. • 
Question rtl exclusion of Indians from appointments on railways. 1&89. 
Question rtl hardship of heavy taxes at Hedjaz. 2443. 
Question rtl Indians in the Indian Educational Service. 2344. 
Question rtl numbers of pilgrims.to Jedda last Se&IIOn. 2743. 
Question rtl purchase of a part of Hedjaz Railway. 2113-IIM. 
Question rtl religious objection to photos for pa.ssports by Muhammadan 
visitors and pilgrims to Egypt. 1350-1351. 

Question rtl safe routes to Holy places in Palestine for Indian visitors. 
2741. 

~es io  rtl taxation on foodstuff and baggage of Indian pilgrims to 
Hedjaz.. 2741. 

Question Ttl unsafe land routei between Mecca and Medina and suggeet-. 
ed steamer service for pilgrims. 2742. 

WEBB, Sla MONTAGU-
Question rtl cost to the Military Department;. of maintaining peace and 
order. 3620. 

YAMIN KHAN, Ma. MUHAMMAD-
Question rtl authority for. extending holida1B in the Seeretariat. 1667-

1568. , 
Question rtl discontinuance of third degree pension and gratuity teo 
Indian temporary non-combatants. 3744. 

Question rtl export of wheat Sour in 1921.  1668. 
Question re export of wheat. 159i. 

Question rtl Moplah traiB tragedy. 15B6-1567. 
Question rtl quantities of foreign sugar and molasses imported into 
India. 3320. 

Question rtl Ralli Brothers and export of wheat Sour. 1668. 
-"c_ Question Ttl rate of exchange for customs purpO&eL 3320. 

RAHIM KHAN, MR. ABDUR-
Budget. Army Department. 3200-3201. 
lfudget. Legislative Assembly (Ceremonial officer). 3165 .. 
Budget. North-West Frontier Province. 3361-3363. 
Resolution rtl abandonment of the policy of repression. 1'123-1125. 
esol io~ rtl abolition of impressed labour, conveyance and provision. 
1882-1883. 

Resolution re appointment of Council Seeretariel. 3830-3831. 
Resolution rtl Foreign and Political service and military oSioerl in 
judicial or administrative poate. 2M2-1M3. ' 

Resolution rtl Indianisation of the services. 2378-2379. 
Re..lJution rtl resignation of Mr. Montagu. 3716-3717. 

RAHMAN,MAULVIABDUR-
See "Questions and Answers. II 

« • 
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RAILWAY(S)-
• 
Budget -. 3104-3132. 
Budget. Reduction of demand under hltad --. 3104-3131. 
Budget. North Western (Working expenBes). 3131-3132 . 
Question re appointment of Indian Senior Government Iupectora of 
--to watch the distribution of wagonL 1829-1830. -

Question re branch lines of --built under guaranteed termL 2060. 
Question re C&BeII of damage on --and amounts spent by --on legal 
proceedingB and in paying off claimL 3789. 

Question re Company management of --in the United Kingdom. 3400. 
Question re conCe8Bions to and by the Postal Department in relation to 
--with which Government can have no contracta. 3399. 

Question re construction of a --line from Khagaria to 8amaatipur. 
1433-1434. 

Question re construction of a --line from MonghyrPurabaarai to 
Barriarpur. 1433. 

Question re construction of the proposed Indo-Burma --. 2172. 
Question re corruption and inconvenience to paaaengers on --. 2105. 
Question re coat of construction of certain --. 2174-
Question re details of expQPditure on State --in future budgets. 1579-
1580. 

Question re diacomfort& of pa.aaengers on the Kulaura-Sylhet Branch 
Line, Aaaam-Bengal--. 3'124-3725. 

~es io  re diacontinuance of reserved accommodation on --in India. 
1826. 

Question re diacrimination between Indians and Anglo-Indians on --. 
. 2617. 

Question re distribution of disbursements from fine funda on Indian 
-. 2062-2063. 

Question re East Indian --strike. 2562-2Ii63. 
Question re employment of e~ o i a on Indian --. 1576. 
Question re equal benefits for Indians and Europeans under revised acale 
of salaries on --in India. 1589. 

Question re exclusion of Indians from appointments on --. 1569. 
Question re grading of European and Indian staff on --. 1590. 
Question re guarantee form of financial aaaistance to --. 3221-3222. 
Question re incidence of fines and bonus forfeited on Indian --.. 2062. 
Question re increase in goods rates on --. 2618. 
Question re Indians in the Locomotive and Carriage and Wagon De-
partments of Company worked State --. 1824. 

Question re Indians in superior establishment of the Stol'8 Depart-
ment of State --. 1841-1842. 

Question re Indian subordinates on --. 1589. 
Question ret interest charges on capital outlay Iln strategic --. 3221. 
Question .re-mileage and traffic on state --in India in 1910-11 and 
1920-21. 1824. 

Question re projected --in ABB&m and probable returns. 3398. 
Question re prflportion of Indians on the staff of --. 1589-1590. 
Question re --line bet.Jreen Erode and Nanjundangudi. 1569-1570 . 

• 
• • •• • • • • 
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RAILWa1(S)-c01ltd. 
Question re rates and standards of --in India as compared with for-
eign countries. 1737-1738. 

Question foe representations against the Barsi Light --Company. 1577-
1578. 0 

Question re rolling stock .for private --. 2052. 
Question re routing of goods traffic on the East Indian --. 2618. 
Question f'e salaries of Indian and European Permanent way Inspectors 
on State and other --in India. 1825. 

Question re State management of Indian --. 1822-1823. 
Question reo state management of the Rajputana-Malwa --. 2170-2171. 
Question-re State ownership of --in Germany and Belgium. 2619. 

Queation re superior staff of --in India and revill6d scale of salaries. 
1588. 

Question f'e reserved accommodation for Europeans on --trains. 
:925. 

Question foe provision of intermedia.te claBB accommodation. 1600. 

Question re thefts on --goods sent at owner's risk and --risk, rea-
pectively. 2624-

Question re undue preference for Europeans on --. 1823. 
Resolution n prevention of overcrowding, on --. 1548-1560. 

RAILWAY ACCOUNTANTS-
Question re hardships of Public Works Department and --under reo 
vised scales of pay. 3740. 

Question re revised scale of pay for Public Works Department and --. 
3738. 

Question re unfavourable position of Public Works Department and 
--as compared with the Subordinate Accounts Service. 3740. 

RAILWAY ACT-
-+- Question re GE'rm&D and Belgian --. 2620. 

Question re revision of the Indian --. 1579. 
Question re suggested revision of the Indian - 9 of 1890. 2619. 

RAILWAY ADMINISTRATION REPORTS-
Question n appendices of --. 3399. 

RAILWAY APPOINTMENTS-
Question re proportion of certain --held by Sikhs. 1372. 

RAILWAY BOARB (DEPARTMENT)-
Question re conversion of the post of AMistant Secretary, --to that of 
Joint Secretary. 3785-3786. 

Question re inclusion of additional information in the Administration 
Report of the --. 1578-1579. 

Question re Indians on the --and the rates tribunal. 1821. 
Question re memorial from staff of the --. 2051. 
Quation re re-organisation of the --. 2059-2060. 
Question re special officer with the --. 1375-1376. 

RAILWAY COMMITTEE-
Question re action on the recommendation of the Indian --. 2163. 
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·RAILWAY COMPANIES-
Question re exemption of --from preparation of Bta.tisticis. 2561. 

RAILWAY CONCESSIONS-
Question re -Government contributions and --to Army officer.. !O81. 
Question re grant of --to Postal Departments. 2051. 
Question re grant of --to students for educational excursions. and 
games. 2153. 

Question "C grant of --to l.;ieutenants and Captains of British and 
Indian services. 1335-1336. 

RAILWAY CONFEltENCE ASSOCIATION-' 
Question f'C the rules and regulations of the Indian --. 1579. 

RAILWAY FINANCE COMMITTEE-
Resolution re adoption of the proposals of the --. 3750-3769. 

RAILWAY FREIGHT-
Question re ·the hardships of poor agriculturiBtll owing to rise in --. 

2751-2752-

RAILWAY INDUSTRIES-
Resolution re establiBhmeotof --in India. 1689-2713_ 

RAILWAY KOSHT NIBARAK SAMITY-
Question rc ep~ese a io  by the --, Lucknow. 1576 . 

. RAILWAY LINES-
Question rc fencing of --. 1577. 
Question re new --in the Punjab. 3394. 

RAILWAY QUARTERS-
Question rc construction of Mfe routes to the --of railway emplo{eea 
at Kiul Junction. 2167-2168. 

RAILWAY RATES-
Question re --between Howrah station and stations on the Oudh and 
Rohilkhand Railway. 2618. 

Question re preferential --to foreign traffic. 1821-1822. 
Question re special --for transport of cattle and fodder. ]433. 

RAILWAY SERVICES-
Question f'e training of Indians for the --. 1580-1591. 

RAILWAY STAFF-
Question rc increased travelling allowance for -.-. 3012. 

RAILWAY TICKETS-
Question re the iuue of --in advance. ~ o. 

RAILWAY TRAFFI"C-
Question Ttl --statistics for 1896, 1905, a.nd 1915. 2061-2062-
Question,. ~ river traffic to relieve -. 2175. 

RAIBINA HOSTELS-
Question re cost and rent of --for the members of ,the Indian Legis-
latures. 274&.' 

• • 
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RAJAN BAKSH SHAH, MUKHDUM SAYED-
Resolution re resignation of Mr. Montagu. 3716. 

RAJPUTANA-
Budget -. 3374-3375. 
Budget. Reduction of demand under head --. 3374-3375. 

RAJPUTANA MALWA RAILWAY-
Question re State management of the --. 2170-2171. 

RAJMAHAL-
Question re the a s e~ of the area between the Police Stations of--
and Barharwa in Bihar and Orissa. to Bengal_ 1369. 

RAMAYYA PANTULU, MR. J.-
Budget, ArchleOlogy. 3237-3238, 3239,  3241. 

Budget. 'faxation Income. 3050, 3068-3070. 
Code of Criminal Procedure (Amendment) Bill. 2637-2638. 
Indian Income-Tax Bill. 2573-2Q74. 
Land Acquisition (Amendment) Bill. 2065-2068, 2635. _  . 
Resolution re separation of the Andhra District from. the Madras Pre-
sidency. 2109-2116, 2121-2124-

See "Questions and Answers. " 

RAMJI, MR. MANMOHANDAS-
Budget. Civil Worb-(including expenditure in England}. 3329. 
Budget. Customs. 3036-3037. 
Budget. (General discussion). 2778-2782. 
Budget. Indian Stores Departmeht, (one Chief Controller). 3285. 
,Budget. Ports and Pilotage. 3229-3230. 
Indian Finance Bill. (Budget). 344!h'J450, 3467, 3504-3505, 3543, 3592. 
Indian Income Tax Bill. 2004-2005, 2024, 2036, 2585. 
Resolution re Committee on Currency and Exchange. 1849. 
Resolution rega.rding establishment of Railway industries in India. 

2703-2704. 

Resolution re India's participation in the British Empire Exhibition. 
2596-2597. 

See "Questions and Answers. " 

RANCHI MENTAL HOSPITAL-
The-Bill-
Motion to take into consideratiob. 3745. 

Adopted. 3749. 

Motion to pass. 3749. 
Adopted. 3749. 

See' Bill. ' 

RANGACHARIAR, RAo BAHAD11B T.-
Amendment of Standing orders. 1603-1504. 
Budget. Acetone Factory, Nasik. 3257-3258,  3261-3263. 

Budget. Agriculture. 3252. 

Budget. Ajmer-Merwara. 3373. 

, ' 
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BANGACHARIAR, RAO BAHADUR T.-contd. 
Budget. Andaman and Nicobar Islands. 3374. 
~ e . Audit. 32-15, 3218. 
Budget. Aviation. 3265. 
Budget. Baluchistan. 3369. 
Budget. Bangalore. 3377. 
Budget. Board of Inland Revenue. 3061. 
Budget. Civil Works-(Civil) •. 3.131. 
Budget. Civil WorkB-(including expenditure in England). 3301, 3301,. 
3308-3312, 3322-3323, 3328. 

Budget. Conveyance Allowance of e~ e s of the Legislature. 3170 .. 
3171, 3175-3176. 

Budget. Coorg. 3372 . 
Budget. Currency. 3290-3291. 
Budget. Customs. 3034-3035, 3044. 
Budget. Delhi. 3370-3372. 
Budget. Education Department, (temporary estabIiBhDl,llnt). 3191. 
Budget. Exchange. 3296-3297, 3300. 
Budget. Executive Council. 3155, 3161. 
Budget. Expenditure in England under the control of the Secretary of 
State. 3378-3379. 

Budget. Forest (Headquarters charges). 3100. 
Budget. General Administration. 3208. 
Budget. General discussion. 2759-2763. 
Budget. Geological Survey. 3234, 3235. 
Budget. Hill Journey Allowance. 3349. 
Budget. Hyderabad. 3376. 
Budget. Income Tax officer (special Madras). 3065. 
Budget. Indian Postal .and Telegraph Department (working expenaea)_ 
3135-3136, 3141-3142. 

Budget. Indian Stores Department. 3278, 3282-3283, 3286. 
Budget. Indo-European Telegraph Department. 3143-3144. 
Budget. Irrigation, etc. 3132. 
Budget. Joint Stock Companies. 3277. 
Budget. Land Revenue. 3091. 
Budget. Meteorology. 3233. 
Budget. Mines. 3241-3242. 
Budget. Mint. 3292-3293. 
Budget. Miscellaneous. 3341-3342. 
Budget. Miscellaneous Departments. 3288. 
Budget. North-Western Railway (working expenses). 3131. 
Budget. Police. 3222. 
Budget. Ports and Pilotage. 3223. 
Budget. Railways. 3128. 
Budget. Salt. 3083-3084. 
Budget. S;amps-(including expenditure in England). 3095-3096. 
Budget. 'Taxes on Income. 3051-3052, 3056. 
Civil Marriage (Amendment) Bill. 1615-1619. 
Code of CriIl'oinal Procedure (Amendment) Bill. 1651-1652, 2063-2064,. 
2642-2644. • 

• • • • 
. 
• 

.-'. 

• 
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RANGACB.A.RIAR, RAO BAHADUR T.-concld. 
Financial Adjustment between the Home Government and the Govern-
ment of India. 3320. 

Hindu Ceremonial Emoluments Bill. 3801-3802, 3806, 3810-3811. 
Indian Finance Bi.ll (Budget). 3410-3414, 3436-3437, 3454,  3457, 3460-3461, 
3465, 3471-3476, 3523-3524,  3527-3528, 3537-3538, 3543, 3545-3546, 3550, 
3552, 3569,  3582, 3586-3687, 3596-3597, 3600, 3610. 

Indian Income Tax Bill. 1920, 1922-i924, 1928-1931, 1934, 1994-1996, 1999, 
2004-2007, 2011,  2014,  2019, ~  2030, 2033-2035, 3038-2039, 2567-
2568, 2576-2578, 2580 .. 

Indian Penal Code (Amendment) Bill. 3815. 
Indian Ports (Amendment) Bill. Motion for adjournment of debate. 

2909. 

Motion for adjournment to discuBB the policy of Government in regard 
to the political situation. 1456. 

Motion for postponement of debate on resolution re policy of-repression. 
1511. 

Ranchi Me1\tal Hospital Bill. 3746-3748. 
Resolution re abandonment of the policy of repreBBion. 1692-1697. 
Resolution re abolition of -impressed labour, conveyance and provision. 
1886-1887. 

Resolution f'e adoption of the proposals of the Railway Finance Com-
mittee. 3758-3759. 

Resolution re appointment of a Committee to examine Sections 124-A, 
153-A and 500 of the Indian Penal Code and Section lOS of the Code 
of Criminal Procedure. 1752-1753 . 

.Resolution re Committee on retrenchment. 2145-2147. 
Resolution re elected standing committees with the Government of India. 
1773-1776. 

'Resolution re establiBhment of a Privy Council in India. 2728-2730 . 
.ResolutioD, re India's participation in the British Empire Exhibition. 

2593-2595, 3697-3698. 
:Resolution f'e prevelltion of overcrowding on railways. 1556-11>57. 
_Resolution re prohibition of traffic in minor girls. 2601, 2603-2605. 
RelK>lution re re-appropriation between demands in 'the matter of reduc-
tion. 3387-3388. 

Resolution re reduction of Madras contribution to the Central Govern-
ment. 2106-2107. 

Resolution re separation of the Andhra Districts from the Madras 
Presidency. 2117-2118. ; 

Resolution re utilisation of the indigenous systems of medicine. 1528-
1529. 

Resolution re Women's franchise. 2083-2084, 2093. 
See" Questions and Answers. " 

]lASAD AND BEGAR-
Question re the practice. of --. 3005. 

"RATES AND STANDARDS-
Question re --of railways in India as compared ,,\,ith foreign coun-
tries. 1737-1738. • 



, 
INDEX TO LEGISLATIVE ASSEHBLY DEBATES • 107 • 

RATES TRIBUNAL-
Question re Indians on the Railway Board and the --. 1821. 
• 

RATWNS-
Question re --for Indian soldiers. 1371. 

• ltECEIPTS-
Question re su.ndry asset-s and --amounting to 15 crores. 3619. 

RECORD SORTERS-
Question re the request of the --of the Government of India to be' 
classed as ' superior.' 3785. 

REDDI GARU, M. K.-
. Budget. General discussion. 2889-2891. 
Resolution ,·e Committee on Currency and E1i;change. 1860-1862. 

Resolution re export of manures and oiJ,...seeds. 1984.-1987, 1989. 
See" Questions and Answers." 

REFORMS-
Question re additional expenditure due to the inauguration of the --. u. . 
Question re annual increased expenditure on the _._.. 1840. 
Question Te civilians who retired from the Indian Civil Service on the 
iniroduction of the --. 2053. 

Question "e despatch from Secretary of State on further --. 2166. 
Question re further grant of constitutional --. 1598. 

~  ROOMS-
Question re --for Indians on the North Western Railway. 1343-1344. 

RELIEF MEASURES-
Question re --in Malabar. 2395. 

REI-IGlOUS ENDOWMENTS ACT-
Question "e amendment of the --. 1595. 

1!.ENOUF, Ma. W. C.-
Budget. Taxes on Income. 3055. 
Oath of Office. 1333. 
Resolution re Foreign and Political service and military officers in 
judicial or administrative posts. 2551-2552. 

~ 

Motion for postponement of debate on the resolution Te policy of .--. 
1509-1512. 

Question Te representations against the present policy of --. 1576. 
Resolution re abandonment of the policy of --. 1449-1450, 1657-1736. 

REPRESSIVE LA WS-
Question ~ abolition of --. 1573. 

REPRESSIY» LAWS COMMITTEE-
Question rf expenditure involved in the --. 2432. 

REPRESSIVE MEASURES-• 
Question re application of the-in the provinces. 1815 • 

• • • • • • 
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REPRESSIVE POLICY-
Question re representations against the --of Government. ~. 

RESERVED ACCOMMODATION-
Question re discontinuance of --on railways in India. 1826. 

RESOLUTION(S)-
Motion for postponement of debate on the --re policy of repression. 

~ . . 
Question re adoption of --of the Indian Legislatnre. 1739. 
Question re Non-ofticial--of the Legislative Assembly which have been 
given effect to. 1830-1831. 

Question Te --adopted in the lmperial· Councils and action taken 
thereon. 1826. 

Question re --in connection with the Sukkur Barrage. 2053-2054. 
Question re --passed. by the Trichinopoly District Non-Brahmin Con-
ference. 1427. 

Question re --passed by the Council of State and Legislative Assem-
bly. 1564. 
--re abandonment of the policy of repreBBion. 1449-1450,  1657-1736. 
--re abolition of distinctions between votable and non-votable items in 
the Budget. 1948-1984. 
--re abolition of impressed labour, conveyance and provision. 1869-

1889. 

--re abolition of posts of D.ivisional CommiBBioners. 3659-3667. 
--re adoption of the proposals of the Railway Finance Committee. 
3750-376&. 
--re appointment of a Committee to examine Sections 124-A, 153-A 
and 500 of the Indian Penal Code and Section 108 of the Criminal 
Procedure Code. 1740-1755. 
--re appointment of Council Secretaries (postponement of discus-
sion). 3675-3677. 
--re appointment of Council Secretaries. 3817-3833. 
--re Committee of Inquiry into the causes of the Moplah outbreak. 
2938-2950. 
--re Committee of Inquiry on expulsion from cantonments. 2124-2128. 
--re Committee on Currency and Exchange. 1842-1869. 
--re Committee on New Arms Rules If12O. 2246-2255. 
--re Committee on Railway Risk: notes. 2950-2960. 
--re Committee on retrenchment. 2129-2151. 
- - re elected standing committees with the Government of India. 1756-
1789. 
--re establishment of a Privy Council in India. 2726-2739. 
--re establishment of railway industries in India. 2689-2713. 
--re equality of status for Indians in South Africa. 2308-2342. 
--re examination of the Indian Penal Code (declared withdrawn). 
2106. 
--re export of manures and oil-seeds. 1984--1989. 
--re Foreign and Political service and mili~ y officers in judicial or 
administrative I'llBtS. 2533-2558. 
--re improvement of medical education in India. 2286-2308 . 

. ' 
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RESOLUTION(S)-contd. 
-.-re Indian Merc&ntile Marine. 1531-1548. 

--re Indianisation of the Services. 2351-2392. 
--re India's participatioll in the British Empire Exhibition. 2587-

2599, 3691-3700. 

--re measures for increasing cotton cultivation in India. ~. 
--re measures for provi{ling cheap and speedy justice in India. 366f-
o 3675. 

--re opening of the ports of Chittagong and Calcutta to pilgrim 
traffic. 2960-2966. 
--re prevention of overcrowding on railways. 1548-1560. 
--re prohibition of traffic in minor girls. 2599-2615. 
--re re-appropriation between demands in the matter of reductions. 
3383-3389. 
--re reduction of Ma.dras contribution to Central Government (ruled 
out of order). 2106-2108 • 

. --re release of Ali Brothers and others (declared withdrawn). 2108. 

--re relea.se of Ali Brothers. 2915-2938. 

--re relief for distreBBed parts of Malabar. 2713-2726. 

--re resignation of Mr. Montagu. 3701-3722. 

--re selection of representatives of India to Imperial and Intern&-
tional Conferences. 3626-3653. 

--re separa.tioo of the Andhra Districts from the Madras Presidency. 
2109-2124. 

--re separation of Burma from the In.dian Empire (declared with-
drawn). 2108. 
--re stoppage of export of wheat and wheat flour (declared with-
drawn). 2108. 
--re suppreBBion of traffic in women and children. 2221-2240. 
--re technical training of Indian and Anglo-Indian youths. 2503-

2533. 
--re utilisation of the indigenous systems of medicine. 11>13-1531. 

• --re withdrawal of Martial Law in Malabar. 2251>-2281. 

--re Women's franchise. 1076-2102. 
Statements laid on the table re action taken on --paBBed by the COUD-
cil of State and Legislative ABBembly. 2901-2906. 

RETRENCHMENT-
Resolution foe Committee on --. 2129-2151. 

REVENUE AND AGRICULTURE DEPARTMENT-
See " General Administration (Budget). 

RHODES, MR. C. W.-
Budget. Customs. 3037-3038. 

Budget. Emigration - (Internal). 327()"3271. 
Budget. Indian Stores Department. 3278-3279. 
Indian . ~a e Bill. (Budget). 3432-3431), 3473, 3503,  3504, 3538, 3616. 
Resolution re Committee on Currency and Exchange. 1846-1849. 

RICE- • 
Question re distretlll in, Burma owing to rise in price of --. 1381. 

• . 
• '. • • • • • • 

..' 

• 
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RESHIKESH ROAD-
Question re platform on the --" station, Oudh and Rohilkhand Rt.;.ilway. 

2174-

RIVER TRAFFIC-
,Question re -- to relieve railway traffic. 2175. 

RIVERS-
Question re navigability of the large -- in India. 2175. 

ROLLING STOCK-
Question re -- for private railways. 2(1)2. 

ROUND TABLE CONFERENCE-
Question re the holding of a --. 11)72-1573. 

ROY, lb. G. P.-
Question re the administration of -- as Postmaster General, Bengal 

. and Assam. 2813-2814-

ROYAL AIR FOROE-' 
Question re Indian and non· Indian officers in the Military Department. 

entrusted with the duties of -- etc. 1441>. 
Question re the admilSion of Indians into the --. lli64. 

li.ULE 11-In Notice of Motion under --. 1463. 
RULINGS-

-- re diacuBBioOB on reaolutionL 1728. 
-- re entry of persons into the Assembly Chamber.. 1460. 
-- re motions for reference of a Bill to Select Committee. 1491. 
-- on Standing Order 38. 1452-1453. 
-- re 'procedure in proposing amendments to Standing Orders. 1497, 

149ft 
-- re proper procedure during a division. 1981. 
-- re reference of a Bill to Select Committee. 1793-1794. 
-- re voting under misapprehension at divisions. 3161-3162. 
-- re withdrawal of amendmentL 1729. 
-- re withdrawal of resolutions on account of absence of the Mover. 

11)()9. 
-- that discuBBions in Select Committees cannot be mentioned in the 

House. 2243. 

s 
SALARIES-

Question regarding increase in the -- of Members of the Imperial Ser-
vices in India. 1598 

Question regarding equal benefits for Indians and Europeans under reo 
vised scale of -- on railways in India. '1589. 

SALT-
Budget - .. 3076-3077. 
Budget. Reduction of the demand under head --. 3080-3087. 
Budget. Payments to other individuals (Madras). 3079-3080. 
Question regarding objectious to monopoly system of selling --. 3393-

3394. , 
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SAMARTH, lb. N. M.-
Ahaendment of Standing Order.. -2410, 2413. 
Budget. Audit. 3217. 

Budget. Army Department. 3198-3199, 3206. 
Budget. Baluchistan. 3369. 

Budget. Civil Works --(including expenditure in England). 3303. 
Budget. Civil Works --(including expenditure in. Englalld). 3325-3328. 
3329. 

Budget. Delhi. 3370-3371. 

Budget. Expenditure in England under the control of the Secretary of 
State. 3380. 

Budget. Executive Council. 3160, 3161. 

Budget. Foreat Research Institute Estahlishment. 3103. 
Budget. General discullion. 2821·2826.-
Budget. Hill Journey allowance. 3349. 
Budget. Indian Postal and Telegraph Department. 3134. 

Budget. Miscellaneous. 3342·3343. 

Budget. Public Health. 3249. 

Budget. Railways. 3121-3122. 

Budget. Salt. 3084-3085. _ 

Budget. Stationery and Printing --(including expenditure in Eng-
land). 3340. 

Budget. Taxes OD Income. 3052. . 
Demands for supplementary grants. 2997. 
Indian Finance Bill. (Budget). 3414, 34M, 34M, 3532, 3639, 3M2, 3566 .. 
3601, 3608-3609. 

Indian Income Tax Bill. 2582-
Motion for adjournment to discull the position of Indiana in I,nya. 
colony. 2176·2178. 

Motion for adjournment to discull the resignation of Mr. Kontagu. 
3016-3017. .~ 

Resolution re abandonment of the policy of repreuion. ~ . 

Resolution ,·e abolition of distinctions between votable and non-v"otabl& 
items in the Budget. 197"·1971). 

Resolution re adoption of the proposals of the Railway Finance Com-
mittee. 37&;7-3758, 3763. 

Resolution re Committee on retrenchment. 2138-2139. 
Resolution re elected standing committee. to be attached with the 
different departments of the Government of India. 1770-1771. 

Resolution rt! equality of status for Indians in South Africa. 2317·2320,. 
. 2340. 

Resolution re Indianiaation of the Services. 2376, 2377, 2378, 2385. 
Resolution rt!. re·appropriation between deDiands in the matter o! re-
duction. 3384-3385 . 

• 
esol io~ re reduction of Madraa contribution to Central Government. 
210" 

Resolution re representatives of India to Imperial and International 
o e D~es. 3639-3641, 3642-

Resolution re resignation of lIr. Montagu. 3701·3704. 
Resolution ,.t: -lu!,>preslion of traffic in women and children. 2238-2239.·. 
'. . . 
• . ~ • • • • • • 
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SAMARTH, MB. N. M.-contd. 
Resolution f'e technical training of Indian and Anglo-Indian 1ouths. 

2503-2508, 2513, 2515, 2516-2517, 2518, 21)29, 2530, 2531. 

See II Questions and Answera. II 

·SANDAL WOOD OIL-
Question re export of --from India. 1439. 

SANITARY ENGINEERS-
Question re abolition of the posta of Divisional CommiBBionera and Sup-
erintending and -_. 2393. 

13APRU, HONOURABt& DB. T. B.-
Budget. Conveyance allowance of Members of the Legialature. 3171. 
3175. 

Budget. Executive Cou';cil. 3160-3161. 

Budget. Legialative .Aaaembly (One Ceremonial. Officer). 3165, 3167. 3168. 

Budget. Legialative Department (Three Solicitors). 3185 . 
. Budget. Legialative Department (General reduction). 3186. 
Civil Procedure (Amendment) Bill. 2182-2183. 
Code of Civil Procedure (Amendment) Bill. 2631-2632. 2634. 
Code of Civil Procedure (Amendment) Bill. 1663. 

Code of Criminal Procedure (Amendment) Bill. 1611. 

Demands for Supplementary grants. 2994-2995. 
lndian Emigration Bill. 2204-2205. 

Indian Finance Bill (Budget). '3604. 
Indian Income Tax Bill. 2581-2582. 
Indian Preaa Law Repeal and Amendment Bill. 3686-3687, 3688. 
Resolution re abandonment of the policy of repr8l8ion. 1897-1701. 
Resolution re prohibition of traffic in minor girls. i609-51613 • 
. Resolution re re-appropriation between demands in the matter of re-

duction. 3385, 3386, 3388. 
Resolution re releaae of Ali Brothers. 2933. 
~l io  Te resignation of Mr. Montagu. 3712-3714. 

Statementa'laid on the table re action taken by Government on resolu-
tiona paBBed by the Legislative .Aaaembly and o ~ il of' State. 2901· 
2906. 

SARFARAZ HUSSAIN KHAN BABADUR-
Budget (General diacuBBion). 2770-2772. 
Civil Marriage (Amendment) Bill, 1797-1799. 

Code of Oivil Procedure (Amendment) Bill. 2634. 

Resolution re abandonment of the policy of represaion. 1704.1706. 
Resolution Te abolition of impreaaed labour conveyance and provision. 

1874. 

Resolution re abolition of distinctions between votable and non-votable 
itema in the Budget. 1978-1979. 

Resolution re abolition of poata of Divisional OommlBBionera. 3866-
3667. 

Resolution re utilisation of the indigenoua Byatema of medicine. 190-
lUI. 

Reaohition re women'a franchise. 2098. 
See " Questions and Anawera. II 

• 
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SARMA, HONOURABLE MR. B. N.-contd. 

• 

Bupget. Agriculture. 3250, 3262-326;). 

Budget. Aviation. 3264. 

Budget. Civil Works--(including expenditure in England). 8301, 
3305, 3306,  3307,  3312, 3326, 3327-3328, 3329. 

Budget. Civil Veterinary Services.. 32G&-3256. 
Budget. Emigration (External). 3276. 
Budget. General Administration. 3212-
Budget. Revenue and Agricultura.Department. 3191-3193. 
Indian Emigration Bill. 2186-2187, 2188, 2197, 2199-2200, 2201, 210!, 20, 
2208-2210, 1212-2213, 2214, 2216-2217, 2219. 

Indian Finance Bill (Budget). 366i-3565, 3666,  3669. 
Reeolution re abolition of impreaaed labour, conveyanoe and provision • 
1883-1885, 1889. 

• Beaolution re elected standing committees to be attached with different . 
departmenta of the Government of India. 1785-1787. 

Resolution re equality of status for Indians in Bouth Africa. 1384-13M). 

SARVADHI KARY, SIR DEVA PRASAD-
Budget. Acetone Factory, Nasik. 3261-3262. 
Budget. Civil Works (including expenditure in England). 33OJ. 

Budget. Ourrency. 8291. 
Budget. Ourrency. (Stores for India). 3381. 
Budget. Ouatome. ~ . 

Budpt. Customs Recreation Club. 3022-3OJ3. 
Budget. Education lJeparl.mont (Temporary Establishment). 3190-
3191 . 

Budget. 
Budget. 
Budget. 
Budget. 
Budget. 
3137. 

.Extra Aaaiatant OommiBeioneN. 11111_5-
Forest Research Inatitute Establishment. 3103. 
Geaeral dilCuaaion. Sl846-2M9. 
Indian Postal and Telegraph Department. 81615. 
Indian Postal and Telegraph Departm_t (Working expenaea). 

Budget. Meteorology. 3233-3234. 
Budget. Stationery and Printing (including expenditure in England). 

3334-

·Budget. Bail ways. 3116-3118. 
Civil Procedure (Amendment) Bill. 2480-2463, 24M. 
-Congratulations on Honours bestowed on the President, Legislative Aa-
sembly, and lOme members of the Executive Oouncil of His Excellency 
the Governor General. 14150. 

Delhi University Bill. 2467·2472, 2473-1474, 2483-5W86, i486·1487. 
Indian Emigration Bill. 2188-2189. 
Indian Factories (Amendment) Bill. 1'78-14'79, 14.81-1'83. 
Indian Finance Bill. (Budget). :w ~  lW.67, 34M, 84C16, 1418-
3499, 3fal2-3613, 3&20, 3561, 3696, 36(M, 3616-3616. 

Motion bJ .sir W. M. Hailey for the election of the Kembers of the 
Stanaing Finance Committee and ita propOlled funotionL 19'T", 
2976. 

Motion for adjournment to dilCu .. the policy of Government in rflBard 
to the political sitytion. 1469. 

I •• •  • 
• • • • •• • • • 
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BARV ADHIKARY, BIR DEV A PRASAD-conta. 
Motion for adjournment to pass a vote of confidence m Mr. o~ . 

2400. -

Reference by --on ~ resignation of Mr. Montagu, the Secretary of 
State for India. 2971. 

Resolution re abolition of distinctions between votable and non-votable 
items in the Budget. 1975-1977. 

Resolution re Committee on Currency and ExChange. 1859-1860. 
Resolution re Committee on retrenchment. 2143-2145. 
Resolution re establishment of Privy Council in India. 2'134-2736. 
Resolution re establishment of Railway Industries in India. 2699-2701. 
Resolution re equality of status for Indians in South Africa. 2326-2328. 
Resolution re improvement of medical education in India. 2296-2297 .. 
2298-2300, 2306. -

Resolution re Indian Mercantile Marine. 1542-1543. 
Resolution re India's participation in the British Empire Exhibition of 
1924. 2592-2593. 

Resolution re resignation of Mr. Montagu. 3706-3708. 
Resolution re suppression of traffic in women and children. 2230-2231. 
Resolution re Women's franchise. 2086-2087. 
See " Questions and Answers." 

BARWAR KHAN, MR. MOHAMMAD-
Question regarding the ease of --, Extra Assistant ommissio ~  

North-West Frontier Province. 3778-3779. 

BASTRI, RIGHT HONOURABLE BRINIVASA-
Question regarding instructions to and deposition of --at the Wash-
ington Conference. 2162-2163. 

Questien regarding the instructions given to the --~e a i  the Dis-
armament Conference. 1827-1828. 

Question regarding the cost of the delegation of --to America. 1828. 

BCHAMNAD, SAHIB BAHADUR MAHMOOD-
Delhi University Bill. 2465-2466. 
_ Indian Finance Bill (Budget). 3505, 3514, 3515. 
;Resolution re committee of enquiry into the causes of the Moplah 
outbreak. 2942-2943. . 

Resolution re release of Ali Brothers. 2915-2918. 
Resolution re relief for distressed parts of Malabar. 2723-2724-
Resolution regarding withdrawal of Martial Law in Malabar. -. 
2263, 2264-2265, 2266, 2279. 

See " Questions and Answers. " 

SCIENTIFIC INSTRUMENTS-
Question regarding restrictions on the sale of --. 3398. 

SEARCHLIGHTS-
Question regarding --on railway trains. 1576-1577. 

SECRETARIAT(S)-
Question regarding disparity between scales of pay in -.-and Attached 

offices. ~. 

, , 
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Question regarding duties performed by clerks in Attached offices and the 
• different --. 3148. 

Question regarding improvement in the starting pay of the Second 
Division clerka of the --. 1389-1390. 

Question regarding the Indianiaation of the posta of Secretaries, Deputy 
Secretaries, etc" -in the --. 1405-1406. -

~  ~ 
7Q;estion regarding the Hailey Committee's report on the Imperial --. 

1386. 
Question regarding pay and personnel of the superior --. 3395-3396._ 

SECRETARIAT STAFF-

. 
Question regarding the grant of further relief to the --on the lines 
of the Army Headquarters reorganisation. 1385-13BB . 

SECURITIES-
Question regarding --from newspapers under the PreBB Act. 2156-

2157. . 
SELF-GOVERNMENT-
Question regarding despatch to Secretary of State on the Assembly's reo 
solution regarding curtailment of the, ten years' limit regarding 
further advance in the grant of --. 1441. 

SESSIONS TRIAL-
Q...: .... tion regarding the grant of jurisdiction to the jury in cases of --. 

1566. 

SHA}4'I, HONOURABLE SIR MIAN MUHAMMAD-
Budget. -Education Department (Temporary Establishment). 3187-

3189, 3190. 

Congratulations on Honours bestowed on the Honourable President ·of 
the Legislative Assembly and certain members of -the Executive 
Council of His Excellency the Governor General. 1451-1452. 

Delhi University Bill. 2472, 2481-2482, ~  2496. 

Resolution regarding suppression of traffic in women and children. 
2239. 

Resolution regarding improvement of medical education in India. 2292-
2296, 2297, 2301,  2306, 2307. 

SHAHAB-UD-DIN, CHAUDHURI-
Budget. Army Department. 3203-3205. 
Budget. Delhi. 3371. 
Budget. General Administration. 3313. 
Budget. Indian Postal and Telegraph Department (working expenses). 

3138-3139. 

Budget. Taxes on Income. 3074. 
Indian Income Tax Bill. 2583. 
Resolution rigarciing. the Foreign and Political servioeand military 
officers-in judicial or administrative posta. 2552-2053. 

SHAHANI, MI!.. S. C.-
Budget. Assista.nt Collector (one for Madras). 3018, 3020. 
Budget. Central India. 3375. , 

I • R2 • 
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SHAHANI, MR. S. C.-contd. 
Budget. Civil Veterinary Service. 3254-3255, 3256. 
Budget. Customs. 3028-3030. . 
Budget. Education Department. (Temporary Establishment). 3191. 
Budget. Educational Commissioner. (Temporary Establishment). 3192. , 
Budget. General Administration. 3213. 
Budget. General discussion. 2852-2863. 
Budget. Meteorology. 3233. 
Budget. Legislative Assembly (One Ceremonial Officer). 3167-3168. 
Budget. Salt. 3080. 
Budget. Stationery and Printing (including expenditure j.n England). 

3333. 
Budget. Taxes on Income. 3070-3071. 
Civil Marriage (Amendment) Bill. 1623-1625. 
Delhi University Bill. 1897-1900. 
Demands for Supplementary grants. 2988. 
Hindu Coparcener's Liability Bill. 3701. 
Indian Finance Bill (Budget). 3426-3427, 3442-3443, 3448, 3458, 3481-3483, 

3524, 3533, 3552. 
Indian Income Tax Bill. 1918, 1924, 1925, 1929. 
Motion for the election of the Members of the Standing Finance Com-

mittee and the proposed functions of it. 2973, 2974, 2977. 
Resolution regarding abandonment of the policy of repression. 1726-

1727. 
Resolution regarding abolition of impressed labour, conveyance and pro-

vision. 1885-1886. 
Resolution regarding abolition of posts of Divisional Commissioners. 

3666. 
Resolution regarding elected standing committees to be attached with 

the several departments of the Government of India. 1776-1778. 
Resolution regarding establishment of Railway Industries. 2709. 
Resolution regarding prohibition of traffic in minor girls. 2608-2609. 

SHARP, MR. H.-
Budget. Archaeology. 3239-3241. 
Budget.. Pay of establishmenfi-iluperintendence and p.rovision for 

travelling allowance -- superintendencet 3246-3247. 
Budget. Public Health. 3248, 3249. 
Civil Marriage (Amendment) Bill. 1806. 
Delhi University Bill. 1611-1612, 1892, i907-1912, 1991, 2402-2403, 2467-

2474, 2475, 2476-2478, 2479, 2480, 2485-2486, 2487-2488, 2489-2490, 2495, 
2497, 2498. 

Motion tliat the report of tbe Joint Committee on the Delhi University 
Bill be ta.ken into consideration. 2465. 

Resolution regarding Foreign and Political service andtmilitary officers 
in judicfal or administrative posts. 2548. , 

Resolution regarding opening of ports of Calcutta and Chittagong for 
pilgrim traffic. 2961-2966. 

Resolution regarding utilisation of the indigenouB sYBtems of medicine. 
1523-1527, 1531. 
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SIKHS-
Question re the proportion of certain Railway appointments held by --. 
1372. 

SIM, MR. G. G.-
Amendment of Standing Orders. 2424. 
Indian Income Tax Bill. 1920, 1923, 1924,  1927,  1928,  1929, 1932-1933, 
1934,  1935,  1936, 1938, 1939. 

Indian Income Tax Bill. 1991-1992, 1994,  1996, 2000-2001, 2006,  2012, 2013, 
2014, 2015,  2016,  2017,  2018,  2019,  2025,  2026, 2027,  2029, 2030,  2031, 2032, 
2033,  2034,  2035,  2036, 2568-2569, 2583 . 

• SIMLA ALLOWANCE OODE-
'Question regarding the revision of the --. 1391-1392. 

SIMLA EXODUS-
Qu""tion regarding yearly cost of the --of the Government of India: 
1340-1341. 

SIN, MAUNG MAUNG-
Oath of Office. 1657. 

SIND-
Question regarding new canal projects in the Punjab affecting irriga-
tion in --. 1820-1821. 

SINGH, RAJA KUSHALP AL-
See "Questions and Answers. " 

SINGH, RANA UMANATH BAKSH-
Civil Marria.ge (Amendment) Bill. 1800-1802. 

SINHA, BABU ADIT PRASAD-
Resolution regarding measures for providing cheap and speedy justice 
in India. 3671-3674. 

SINHA, BABU AMBICA PRASAD-
Budget. General discussion, 2887-2888. 
Bee "Questions and Answers. " 

SINHA, BABU BAIDYANATH PRASAD-
See" Questions and Answers. " 

SINHA, BEOHAR RAGHUBIR-
Budget. General discussion. 2873-2875. 
Indian Income Tax Bill. 2568. 
Resolution regarding Committee on new Arms Rules, 1920. 2249-2250. 
See" Questions and Answers. " 

SINHA, RAJ ~ D  LUCHMI PRABAD-
See es~io s and AnsWllrs. " . 

BOHAN LAL, RAJ BAHADUR BAKSHI-
Budget. Railways. 3120-3121. 
Budget. Taxt!s on Income. 3063. 
Civil MarriaglP (AmendVlent) Bill. 

I  • 

• • • • 

1802-1803 .. 

• • 
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SOHAN LAL, RAl BARADUR BAKSRI-contd. 
Oode of Oriminal Procedure (Amendment) Bill. 2068-2070. 
Indian Finance Bill (Budget). 3516. 
Indian Penal Oode (Amendment) Bill. 2630. 
Indian Penal Oode (Amenament) Bill. 3814. 
See" Questions and Answers. " 

SOLDIER-
Question re the cost of an Indian and British --and officer respectively 
of the Army in India. 3002-3004. 

SOR OOAL SOHEME-
Question re the --. 3728-3729. 

dOUTH AFRIOA-
Question re disabilities of Indians iIi --. 2103-2104. 
Resolution ~ equality of status for Indians in --. 2308-2342. 

SOUTH I?iDIAN RAILWAY-
Question re overcrowding of trains on the --. 1400-1401. 
Question re the income and expenditure of the --. 1401. 

SPENCE, MR. R. A.-
Amendme'nt of Standing Orders. 2411-2412, 2413, 2414. 
Budget. Allowances. (Overtime and Holiday). 3027. 
Budget. Archreology. 3238-3239. 
Budget. Aviation. 3264. 
Budget. Foreign and Political Department. (Pay of Officers). 3178. 
Budget. Forest (Headquarters charges). 3100. 
Budget. (General discussion). 2784-2787. 
Budget. Income-tax Officer (One Special Madras). 3065 . 
• Budget. Indian Postal and Telegraph Department (Working expenBeB). 

3135. 
Budget. Indian StoreB Department (One Chief Oontroller). 3279.-
Budget. Joint Stock CompanieB. 3277. 
Budget. Legislative Assembly (One Ceremonial Officer). 3165, 3167. 
Budget. Miscellaneous. 3341-3342. 
Budget. Stationery and Printing (including expenditure in Engll!ol1d). 

3334. 
Budget.  Taxes on Income. 3050-3051, 3052. 
Demands for Supprementary grantB. 2988. 
Indian FactorieB (Amendment) Bill. 1479-1482. 
Indian Finance Bill (Budget). 3412, 3461-3462, 3471, 3502-3503, 3IS09, 3&11, 
3512, 3517-3519, 3524,  3625,  3526,  3550, 3576. 

Indian Income-tax Bill. 2007, 2024-
Point of information regarding adjournment of the HouBe. 1641. 
ReBolution re a.ppointment of Council Secretaries. 3817-3820, 3831. 
ReBolution re Oommittee on Currency and Exchange. 4852-1853. 
Resolution re elected Btanding committees to be atts...cl}.ed with the 
different Departments of the Government of India.. 1771-1773. 

ReBolution re equality of statUB for Indians in South Africa. 2328-2329. 
Resolution re Indian Mercantile Marine. 1547-1548. .. 
See" QuestionB and Answers." • 

" 

I' 
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STAFF-
Question re discontent among the --of the attached offices. 1594. 
Question re grading of European and Indian --on railways. 1590. 
Question re proportion of Indians on the --of railways. 1589-1590. 
Question re superior --of railways in India and revised scale of 
salaries. 1588. -

STAFF SELECTION BOARD-
Question re business of the --. 3147-3148. 
Question re candidates who have passed the --examination. 3782-3783., 
Question re certificate of physical fitness demand;d by --. 3146-3147. 
Question re Committee to inquire into the working of the --. 2164. 
Question re educational standard fixed by the --for war service can-
didates. 1372. 

Question re --examinations. 1378-1379. 
Question re examinations held by the --. 1686-1586. 
Question re exemption of any Assistant or clerk from the written test of 
the-. 1390. 

Question re recognition of war services by the --. 1389. 
Question re posts for passed candidates of the --. 1388-1389.: 
Question re publication of particulars of --'s examination in the news-
papers of Assam and Dacca. 1337. 

Question re service rendered by passed candidates of the --. 3784-3785. 
Question re temporary men in the Secretariat who have not passed the' 
--test. 3783-3784. 

Question re whether the father of the Secretary of the --is also a 
Member of the same BOllord. 1337. 

STAMPS-
Budget. --(including expenditure in England). 3091-3097. 
Budget. Reduction of demand under head --. 3091-3097. 
Question re Government contract for the supply of --and stamped I 
paper. 3774. 

STANDING COMMITTEES-
Resolution re elected --to be attached with the different departments 
of the Government of India. 1756-1789. 

STANDING FINANCE COMMITTEE-
Motion by Sir W. M. Hailey for the election of the Members of the--
and the proposed functions of it. 2971-2977. 

Election of --. 3680. 
Members elected to serve on the Public Accounts Committee and the 
-. 3746. 

STANDING ORDER 38-
Ruling oq -. 1452-1453. 

STANDING r>RDER(S)-
Amendment of --. 1490-1509. 
Amendment of the --. 2404-2427. 
'Amendment 'of --61 made in proper form. 2566. 
~e me  of the --or. 2039-2047. 

I  • 

• • 
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STANDING ORDER(S)-contd. 
Election of Members of Select Oommittee on --. 1610. 
Governor General's assent to --as amended by Legislative Assembly. 
2689. 

Presentation of report of Select O<ftnmittee on --. 2128. 
Ruling re procedure in proposing amendments to --. 1497-1498. 
Select Oommittee on --. 1614-1616. 
When amendments of --are sent to Select Oommittee by order of the 
Assembly the Assembly is not committed to the principle involved., 
SW47. 

STATEMENT (LAID 'ON THE TABLE)-
--re action taken by Government on Resolution passed by the Le is~ . 
lative Assembly and Oouncil of State. 2901-2906. 
--re an accident at the Oraddock Oolliery, a cholera epidemio at thlit 
Ekbla.ra Ool1iery and the possession of certificates of competency by' 
the J4aua.gers of collieries in the Pench field. 3723. 
--re average salary of officers of the Indian Oivil Service in 1911 and 

1921.  1490. 
--re average sa.1a.ry of officers of the Indian Oivil Service in 1911 and 
1921. 2559. 
--re cost in payment of conveyance allowance to Government servants 
and Members of Indian Legislatures residing at Raisina. 2967. 
--re exodus of coolies from the tea gardens in Assam. 1489-1490. 
--re Holy Places in Palestine and Syria. 37i4.. 
--of Municipalities that have made or promised to make contri-
butions towards the maintenance of national educational institutiona. 
2999. 
--re number of appointments of the subordinate accounts service filled 
. by members of the different communities in the office of -the Account-

ant General, Posts and Telegraphs, Oalcutta. 1891. 
--re numbers of cases relating to breach of contract of service. 2442-
2443. 

-' - re number of national schools and colleges opened since 1st January 
1921. 1943-1944-
--re postal articles assessed to customs duty. 3655. 
__ re recruitment on Postal appointments in the Dacca Range. 1333-

1334. 
__ re resolutions passed by the Oouncil of State and Legislative 
Assembly during the Delhi session, 1921. 1602-1608. 

__ re uniformity of treatment in the case of persons convicted under the 
Seditious Meetings Act and the Oriminal Law Amendment Act. 2560. 

__ re warrant of arrest of the Khan of Agror. 1334-1336. 

STATEMENT OF DEMANDS-
Question re omission of 25 Assistant Engineers of the 1Jengal N agpur 
Railway from the --for 1922-1923. 3015. ( 

STATION HOSPITALS-
Question re Indian trained Lady Superintendents of .. - to be directly 
responsible to officers commanding. 2166r 
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STATION MASTERS-
Question re posts of --held by Indians and Europeans on the N. W. 
Railway. 3727 ~ 

STATION STAFF-
Question re --and first class compartments. 156!. 

STATIONERY AND PRINTING-:-(INCLUDING EXPENDITURE IN. 
ENGLAND)-
Budget. -. 3331-3340. 
Budget. Reduction of demand under head -. 3333-3340. 

STERLING RESERVE-
Question re --in 1922-23. ~ . 

STERLING SECURITIES-
Question re - held by difterent countries and banks. 1398. 

STORES-
Question re classes of --for India under BUb-head -Currency for which 
32 lakhs is budgetted in Demand No. 67. 3744-3745. 

Question re military surplus --destroyed by fire at Bombay. 1570. 

STORES DEPARTMENT-
Question re Indians in superior establishment of --of State ailways~ 

1841-1842. 
Question re Indians in the --. 2344-2345. 
Question re resolution on the subject of stores purchased. 3313-3317. 

STRIKE-
Question re - on the East Indian Railway. 1613-1614. 
Question re action against instigators of - on railways. 331'1-3318. 

STUDENTS-
Question re technological --sent abroad. 2814-2820. 

SUBORDINATE ACCOUNTS SERVICE-
Question re appointments in the --. 1668. 

/I 

QuestiO'D. re educational qualifications for the - and the lfilitar,.. 
Accounts Department. 3392. 

Question re unfavourable position of Public Works Department and Rail-
way Accountants as compared with the -. 3740. 

SUBRAHMANAYAM, RAO BAHADUR C. R-
Amendment of Standing Orders. 2415-2416, 2426. 
Budget. Agriculture. 3249. . 
Budget. Conveyance allowance of Members of the Legislature. 3173-
3174. 

Budget. ~ Customs Recreation Club. 3024. 

Budget. ·Indian Stores Department (One Chief Controller). 3285-3286. 
Budget. Ports and Pilotage. 3226-3228. 
Oivil Procedure (Amendment) Bill. 2180, 2448-2449. 
Hindu CopArcener's Liability Bill. 3701. 
Indian Emigration Bijl. 2194-2197, 2200. 

I, . • 
• • • J J • • • 



INDBX TO LBGIBLA.TIVB ABBBKBLY DBBATBB • 

.sUBRAHMANAYAM, &0 BAlIADUB C. S.-contd. 
Indian Factories (Amendment) Bill. 1468. 

Indian Finance Bill (Budget). 3477-3479, 3558-3561. 
Indian Income-tax Bill. 1927, 1996-1998, 2011-2012, 20510, 2569-1670, 5l683-

2584. 

Police (Incitement to disaffection) Bill. 2678-2680. 

Resolution re abolition of the distinctions between votable and non-
votable items in the Budget. 1958-1959. 

Resolution re appointment of Council Secretaries, 3820-3822-
Resolution re Committee on Railway Risk notes. 291SO-29N, 2969-2960. 
Resolution re establishment of Railway Industries in India. ~

2699,  2704, 51705. 

Resolution re equality of status for Indians in South Africa. 513515. 
Resolution re improvement of medical education in India. 51300. 
Resolution re India's participation in the British Empire Exhibition of 
1924. 259'T-51598. 

Resolution re prevention of ovet-crowding on railways. IMB-I661, 1667-
1559. 

Resolution re relea.ae of Ali Brothers. 2920-2921. 

Resolution re representatives of India. to Imperial and International 
conferences. 3641-36451. 

Resolution re resignation of Mr. Montagu. 3nl-3n5l. 
Resolution re suppression 'of traffic .in women and children. 2235-25137. 
Resolution re withdrawal of "Martial Law in :Malnar. D05-515161, 226t, 

1281. 

Resolution re Women's franchise. 2099-2101. 
See ': Questions and Answers." 

SUQAR-
Question re quantities of foreign --and molasses imported mto India. 
3320. 

SUKKUR BARRAGE-
Question re the assiata.nce of the Government of India in financiDg the 
--project. 2056. 

Question re resolution in connection with the --. 2053-2OM. 

SUNLIGHT TREATMENT-
Question re Indian Medical men to study the - of tuberculosis at 
Copenhagen. 2052.' 

SUPERANNUATION ALWW ANCES AND PENSIONS-
Buclget. -. 3331. 

SUPERINTENDING ENGINEERS-
Question re abolition of the posts of Divisional Commiuionera and--
and Sanitary Engineers. 2393. ~ 

SUPERIOR POSTS-
Question re Indian. m - under the Government of India. 1&88. 

SUPPLEMENTARY GRANTS-
Demands for --. 2979-2998. 
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bURAJ BAKSH SINGH, RAJA-
Su " Questions and Answer .. " 

SURVEY OF INDIA-
Budget. -. 3131-3133. 
Budget. Reduction of demand under head --. 3231-3233. 

TALIK PRINTING PRESS-
Question re forfeiture of the security of the --. 30(». 

TAXES ON INCOME-
Budget. -. ~ . 

123 

• Budget. Reduction of demand under head --. ~  3<l68-3011. 
Budget. Beard of Inland Revenne. 3061-3Oa. 
Budget. Income-tax Officers (One Special) Kadraa. 3062-3066. 

Budget. Pun3aIJ. 3066-3068. 

TECHNICAL TRAINING-
Resolution re - of Indian and Anglo-Indian youths. 2503-2533. 

TELEGRAPH CHECK OFFICE-
Question re improved scale of pay for junior clerka in the --. 3786-
3789. 

TELEGRAPH CO:MMITTEE-
Question re recommendations of the -, 1921. M99-2100. 

TELEGRAPHIC COMMUNICATION-
Question re -for Chap&i, Nawahganj and Kansat. 1368-1368. 

TELEGRAPH DEPARTMENT- • 
Question re research work carried out in the -., 2G6. 

TELEGRAPHISTS-
Question re schools for tra.ining men a.nd women --. ~ 

Qnestion re - transferrred from local to general aoale. iM8. 
Question re transfers of general scale --. 1361-1351. 

TELEPHONE-
Question re coat of --connection between Simla and DeIhL IMI. 

TEMPERANCE-
Question re action taken on - resolution puaed by the Aasembq. 

2968. 

TERRITORIAL FORCE-
Question re the Indian -. iI7i-iI7'. 

THACKERSEY, SIB VITHALDAS D.-
Ameodme\t of Standing Orders. i423-5I4K. 
Budget. tlurrency. 3288-3289. 
Budget. ·Customs. 3030, 3032, 3033. 
Budget. General diacuaaion. ~i . 

Budget. In8ian Stores Department (One Chief Controller). ~ 
Budget. JUwaya. 3i5B3-31K. 

• • 
• • • • • • 
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THACKERSEY, SIR VITHALDAS D.--contd. 
Budget. Salt. 3084. • 
Budget. Stamps (including expenditure in England). ~ . 

Budget. Taxes on Income. 3050. 
Indian Electricity (Amendment) Bill. 1463. 
Indian Factories (Amendment) Bill. 1464,  1465, 1466, 1467,  1471, ~ 

1473, 1474,  1475, 1476, 1477,  1480,  1481, 1485, 1486. 
Indian Finance Bill (Budget). 3438-3441, 3«4, 3447,  3461, 3464, 3468, 3469, 
3470, 3471, 3507-3509, 3542, 3578,  3579, 3596. 

Indian Income-tax Bill. 1921-1922, 1926, 2000, 2001, 2024, 2028, 2029, 2030,. 
2031,  2032, 2035-2036. 

Resolution re Committee on Currency and Exchange. 1842-1846, 1863-
1866. 

Resolution re establishment of Railway industries in India. ~ .. 
2711-2712. 

Resolution re Indian Mercantile Marine. 1539-1540. 
Resolution re re-appropriation between demands in the matter of reduc-
tions. 3383, 3389. • 

See n Questions and Answers." 

THIRD CLASS COMPARTMENTS-
Question re reasons for the construction of big --. 2166-2167. 
Question re rel!ervation of --. 2166. 

TICKET COLLECTORS-
Question re allegations against some Guards .. ad -" -' -of the" Ambala-
Kalka Railway. 1442. 

TIME-SCALE OF PAY-
Question re calculation of date of increment in cases of transfer to --. 
3787. 

TIRURANGADI MOSQUE-
Question re surrounding of --. 2346-2347. 

TBAFFIo-
Question re mileage and --on State railways in India in 1910-11 and 
1920-21. 1824. 

TRAFFIC CANV ASSERS-
Question re passes for --on the North Western Railway. 3012. 

TB.A.FFIC INSPECTORS (TRANSPORTATION)-
Question re increased employment of Indians as --on the North 
Western' Railway. 3001-3002. 

TRAFFIC IN MINOR GIRLS-
Resolution re prohibition of --. 2599-2615. 

TRAFFIC IN WOMEN-
Resolution re supression of --and children. 2221-2240. 

f 

TRAIN SERVICES-
Question re reduction of --on the Bengal and North-Western Railway .. 
1614. t 

Question re through --between Hyderabad aJild Ahmedabad. 2052-2053. 
• .. f ~ \, 

( . 
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TItAINING SCHOOLS-
Question re --for men and women telegraphists. 2283-2284. 
• 

TRA VF,:LLlNG ALLOW ANC:&-:-
Question re the grant of increased --to Government servants. 1585. 

TREASURY BALANCE-
Question re total amount of reserves and --. 1398. 

TREATY WITH AFGHANISTAN-
Question re cost of the --. 1369-1370. 

TREATIES-
Question re --between the British Government and Indian State&. 

1838. 

See" Afghan and Anglo-Japanese." 

"rRUSTS-
The Charitable and Religious (Amendment) Bill (Mukund&raj.-
AY1angar)-
Motion for leave to introduce. 3816. 
Adopted. 3817. 

Introduced. 3817. 
See Bill. 

TUBERCULOSIS-
Question re Indian medical men to study the sunlight treatment of--

ali Oop....lu.aen. 2052. 

u 

UNIVERSITIES-
Question re --in the United Provinces, Punjab and BengaL. 1381. 

URDU-
Question re placing of --on the syllabus of the Indian Civil Sernce 
examination. 1563-1564.' 

v 
VERNACULARS-
Question re questions in the --. 1366. 

VILLAGES-
Question re transfer of --from Bihar and Ori88& to Bengal. 1509, 

1593, 3773-3774. 

VINCENT, 1l0NOURABLE SIR WILLIAM-
Addre88 oj. welcome to His Royal Highne88 The Prince of Wales. 1448. 
Allotment of time to Lala. ~i a il l Agarwala to move for leave to 
introduce his Code of Civil Procedure (Amendment) Bill. 2221. 

Amendment ,of Standing Ordera. 1490-11iOO, 1504,  1509, 2404-240&, i(()8, 
2409-2410, 2411,  2412, 2413. 

) 

: . . 
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VINCENT, HONOURABLE SIR WILLIAM-contd. 
Benares Hindu University (Amendment) Bill. 2183-2184. 
Budget. Army Department. 3205-3200, 3207. 

\ 

Budget. Civil Works-(including expenditure in England). 3307. 
Budget. Conveyance allowance of Members of the Legislature. 3174. 
Budget. Coorg. 3372. 
Budget. Delhi. 3371. 
Budget. Executive Council. 3155-3157. 
Budget. General Administration. 3208. 
Budget. Stenographer to the Governor General (2nd Personal). 3152-
3153. 

Civil_ Marriage (Amendment) Bill. .1619-1620. 
Civil Procedure (Amendment) Bill. 2048-2049, 2179-2180, 2402, '2444, 2446. 
2454, 2456,  2459,  2463, 2464, 2465. 

Code of Civil Procedure (Amendment) Bill. 1891-1892. 
Code of Criminal Procedure (Amendment) Bill. 1610-1611, 2064, 2070-
2071. 

Code of Oriminal Procedure (Amendment) Bill (Amendment of Section 
4). 2073. 

Code of Criminal Procedure (Amendment) Bill. 2837. 
Code of Criminal Procedure (Amendment) Bill (Sections 107 and 144). 

2644-2646. 

Criminal Tribes (Amendment) Bill. 3690-3691, 3749. 
Hindu Oeremonial Emoluments Bill. 3799-3800,  3805-3806, 3810, ~ .. 
Hindu Ooparcener's Liability Bill. 3701. '. . ..... -.--
Indian Criminal Law Amendment Repealing Bill. 2404. 
Indian Lunacy (Amendment) Bill. 2075-2076, 2245-2246. 
Indian Official Secrets Bill. 2910,  2911, 3690. 

v!-n ·an Penal Code (Amendment) Bill 2651-2652, 3814. 
terest Act ~ Amendment Bill. 1654-1656. 

Motion for adjournment to discu88 the appointment of Sir Henry 
-~eele  as Governor of Bihar and Orissa. 3400. _ 

. tion for adjournment to discuss the conduct of ~e Deputy Commis-
sioner of Delhi in prohibiting a public open-air meeting on the 23rd 
March. 3791-3792, 3837, 3838-3840, 3843. 

Motion for adjournment to discu88 the East Indian Railway·strike. 2396. 
Motion for adjournment to discu88 the policy of Government in regard 
to the political situation. 1455, 1456, 1459. 

Motion for adjournment to discu8s the position of Indians in Kenya. 
2178-2179. 

~o io  for adjournment to discuss the resignation of Mr. Montagu. 
3017. 

Motion for adjournment to pass a V'ote of confidence in Mr. Montagu., 
v' 2401-2402. 

Motion for postponement of resolution fOe policy of repre88ion. 1509, 
1510, 1511. 

Motion for . postponement of presentatioll of Report of Select Committee 
on Code of Criminal Procedure (Amendment) Bill. 2073. 

Police Incitement to Disailection Bill. 2047-2048,  2677-2678, 2680, 2682, 
2683. 

• 
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/" . 

VINCENT, HONOURABLE SIR WILLlAM---concld. 
Present position as regards the Burma Reforms. 3780,3761. 
PreSs Law Repeal and Amendment Bill. 3685, 3686, 3687, 3689-3690. 
Ranchi Mental Hospital Bill. 3745-3749. . 
Resolution re abandonment of the policy of repreBBion. 1449, ~ 

, 1732-1734. 
Resolution re abolition of posts of Divisional Commissioners. 3661-3663. 
Resolution re appointment of a. Committee to examine Sections 124-A, 
153-A and 500 of the Indian Penal Code and Section 108 of the Code 
of Criminal Procedure., 1744-1746, 1753-1754. 

• 

Resolution re appointment. of Council Secretaries, 3822-3827, 3829-3830,. 

3832-3833. 
Resolution re Committee of Inquiry into the causes of the Moplah o ~ 

break. 2939-2941. . 
• Resolution re Committee on New Arms Rules. 2262-2264. 
Resolution re elected standing committees. to" be attached with the 
different departments of the Government of India. 1769-1764, 1773, 

1780-1781, 1781-1782. 
Resolution re establishment of a Privy Council in India. 2733-2734, 

2736. 
Resolution re Foreign and Political service and military officers holding 
judicial or administrative posts. 2553-2555, 2566. 

Resolution re Indianisation of the Services. 2360-2369, 2374, 2375, 2376, 
2377,  2378, 2385, 2386,  2387,  2388, 2390, 2391.' 

ReSOlui>ion_·measures for providing cheap and speedy justice in India. 
3670-3671. 

Resolution re release of Ali Brothers. 2932,  2933, 2934, 2937-2938. 
Resolution re relief for distressed parts of Malabar. 2720-2723, 2725, 
2726. 

Resolution re representatives of India to Imperial and International 
" fonferences. 3632-3635, 3642, 3643-3644, 3649, 3650-3651. 
\R[solution re resignation of Mr. Montagu. 3709-3711. 
Resolution re separation of the Andhra Districts from the Madras 
Presidency. 2110, 2119-2121. \ 

Resolution re suppression of traffic in women and children. 2221-22i4, 
2226,  2227, 2228-2230, 2231, 2232. 

Resolution re withdrawal of Martial Law in Malabar. 2261,  2262, 2163, 
2276-2279, 2280, 2281. 

Resolution re Women's franchise. 2080-2081, 2093, 2094,  2097. 
Situation in Guntur. 1943, 1947. 
Special Laws Repeal Bill. 2403-2404. 
Statement laid on the table re number of cases relating to breach of con-
tract of service. 2442-2443. 

Statement of Government Businesll. 1448-1449, 1948, 2063, 2105-2106, 2286, 
2503, 2689, 3149-3150, 3626. 

", 
VISHINDAS,MR. HARCHANDRAI-
Amendment of Standing Orders. 2408-2409, 2412, 2416. 
Budget. General Discussion. 2764-2759. 
Indian Emigra.tion Bill. 2191-2192, 2213. 
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VISHINDAS, MR. HARCHANDRAI-contd. 
Indian Finance Bill (Budget). 3413,  3414, 3479-3481, 3503, 3530-3531. 
3552, 3577-3578. e-

Motion for adjournment to discuss the policy of Government in' regard 
to the political situation; 1457. 

Motion for postponement of resolution re policy of repression. 1509. 
Resolution re abandonment of the policy of repression. 1449. 
Resolution ,'e Committee on retrenchment. 2147-2148. 
Resolution re establishment of a Privy Council in India. 2731-2733. 
Resolution re establishment of Railway industries in India. 2706-2707. 
Resolution re resignation of Mr. Montagu. 3708-3709. 

Resolution re separation of the' Andhra Districts from the Madras Pre-
sidency. 2110. 

Resolution re Buppression of traffic in women and children. 2234-2235. 
Resolution re withdrawal of Martial Law in Malabar. 2269, ~ 

2279. 

See "Questions and Answers. " 

VOLUNTEERS-
Question re treatment of Congress or Khilafat --. 1584. 

VOTE-
Question re the official --in the Indian Legislature. 1576. 

VOTABLE AND NON-VOTABLE-
Question re powers of Government to convert non-voq,b!.e.,i»*-,·_lNitIltr 
items of expenditure (and BuppJ __ ..... ,. questions on the subject). 

2626-2629. 

w 
WAGHORN, COLONBL W. D.-
Budget. North Western Railway (workinS-expenses). 3131. 
Budget. Railways. 3112-3113. 
Demands for Supplementary Grants. 2989-2990. 

Indian Finance Bill (Budget). 3466-3467. 
Motion for adjournment to discuss the East Indian Railway Strike. 
2397-2399. 

Resolution re Committee on Railway Risk: Notes. 2957-295It 

Resolution Te Foreign and Political service and military officers in 
judicial or administrative posts. 2550-2551. 

Resolution re prevention of overcrowding on railways. 1559. 

WAGONS- , 
Question re appointment of India,n Senior' Government Inspectors of 
Railways to watch the distribution of --. 1829-1830. 

WAJIHUDl>IN, HAJI-
Budget (General discussion). 2782-2784. 
Civil Marriage (Amendment) Bill. 1799-1800, 
Indian Finance Bill (Budget). 3417, 3511-3512, 3534-31\36, 3545. 
Indian Income Tax Bill. 2002-2004, 2015-2018. 
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WAJIHUDDIN, HAJI-contd. 
~l io  re Committee of Inquiry on expulsion from cantonments. 

2124-2128. 
Resolution re opening of ports of Chittagong. and Calcutta for Pilgrim 

Traffic. 2960-2961, 2966. 
'Resolution re relief for distl"eBBed parts of Malabar. 2719-2720. 

• 

See" Questions and Answers." 

WAITING ROOMS-
Question re --at Mahesh Khunt. 1613. 

L ~D . NORMAN-
Question re cost of deputation of --to India in connection with Medi-

cal Training in India. 2440. 

WAR ALLOWANCES-
Question re --for Imperial establishments in Delhi and the Punjab. 

2350. 

WAR LOANS-
Ques,"ion re repayment of the amount of principal.of --. 2751. 

WARRANT OFFICERS-
Question fe status of Conductors and l~ a y Assistant Surgeons as 
Warrant Officers. 1336-1337. 

WASRll"fOTON;:)OlI.tli'ERENCE-
Question re instructions· to and deposition of Mr. Sastri at the --. 

2162-2163. 

WATER SUPPLY-
Question re defective --on Bombay, Baroda and Central India Rail-
way. 1599-1600.' . 

WATER TAPS-
Question re --in Government quarters at Simla. 1384-1385. 

WATERWAYS-
Question re maintenance of --in Indil!oo i174-2170. 

WAY, MR. T. A. H.-
Civil Procedure (A.mendment) Bill. 2452. 
Code of Criminal Procedure (Amendment) Bill. 2641. 

Indian Finance Bill (Budget). 3614-3610. 
Oath of Office. 1513. 
Resolution re Indianisation of the Services. 2359-2860. 
Resolution Te resigna.tion of Mr. l{ontagu. 3717. 

WAZIRISTAN MILITARY OPERATIONS- . 
Question ~ as al ies and cost of the ---against the frontier tribes 
1431).1_. 

WEBB, BIR l{ONTAGU-
Budget. Arm, Department. 3188-8100. 
Budget. Customs. 3041-8041. 

• 
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WEBBBd' SIR G GD ~ l . ';' 
u get. enera· IBCUSSlon. 283-1-2837. 
Budget. Railways. 3119-3120. 
Indian Finance Bill (Budget). 3417-3418, 3423, 344l-344t, 3460, 3479,  3481, 
3505-3507, 3539, 3587-3691, 3616-3617. 

Oath of Office. 1657. 

Resolutionre abandonment· of ~ policy of repression. 1718-1720. 
ReBOlution re re-appropriation between demands in the matter of re-
duction. 3387. 

See "Questions and Answers. II 

WHEAT-
Question re export of --. 1591. <: 

ReBOlution re stoppage of export of --and wheat flour (declared with-
drawn). 2108. 

WHEAT FLOUR-
Question re export of --in 1921. 1568. 
Question re Ralli Brothers" and export of --. 1568. 

WIRELESS-
Question re Indillo in the Empire .--Scheme: 1681. 
Question re India's attitude towards the Empire --Scheme. D81-

1582. 
Question re staff engaged on --work (commercial aTliL .. .-..L) In' 
India. 2437. . 

WIRELESS COMMUNICATION-
Question re application for license 
• land. 2439. 

WIRELESS STATIONS-

for --between India and Eng-

• 
Question re fixed --licensed in India. 3005-3006. 
Questiop. re grant of licenses for fixed --. 3006. 
Question re installation and working of --in India. 2434. 

WIRELESS L G ~. 

Question re particulars about Major Lee and his research work in --. 

2438. 
Question re training of Indians for Wireless Telegrah Section of the --. 
2438., 

Question re training of Afghan students in --. 2439. 
Question re training and enlistment of young Indiana for --. 8008-

3007. 

WIRELESS TELEGRAPHY AND TELEPHONY-
Question re expenditure on research and experimental york on --in 
India. 2431. , 

Question re particulars of ofticers engaged in research work on - in 
India. 2437. 

Question re publication of the reporta on - by the 'felegraph Depart-
ment. 2436. . 
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YAMIN KHAN, MR. MUHAMMAD-
Budget. General Discussion. 2868-2870. 
Civil Marriage (Amendment) Bill. 1644-1647. 
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Motion for adjournment to discuss the conduct of the Deputy Oommis-
sioner of Delhi in prol;l.ibiting & public open-air meeting on the 23rd 
March. 3846-3847. 

Resolution Te abolition of distinctions between votable and non-votable 
items in the Budget. 1979. 

Resolution Te appointment &f a. Oommittee to examine Sections 1i4-A. 
153-A. and 500 of Ole Indian Penal Code and Section 108 of the Code 
of Criminal Procedure. 1746-1748. 

Resolution Te Committee of Inquiry into the causes of the Moplah 9ui-
break. 2947-2949. 

Resolution Te Foreign and Po'itical service and military officers in judi-
cial or administrative posts. 2547-2548. 

Resolution Te release of Ali Brothers. 2934-2937. 
See "QuestionEi and_ An;wers. " 

YEOTMAL-DHAMANGAON RkILWAY- , 
Question Te construction of-the Akola-Basim and --. 2163. 

z 

ZAHIRUDDIN AHMED, ...~ BAHADUR-
Civil a ia e~ m e mel  Bill. _ 1642. 

• 

Indian Finance Bill (Budget). 3438, -a5a9-3570. • 
Resolution Te abolition of distinctions between votable and non-votable 
items in the Budget. 1961. -

Resolution Te abolition of impressed labour, conveyance and provision 
1875-1876. 

Resolution Te Indianisation of the Services. 2379-2381. 
Resolution Te prevention of overcrowding on railways. ·11S1S6. 
Resolution Te release of Ali Brothers. 2919-2920. 
Resolution re utilisation of the indigenous system of medicine. 11599. 
Resolution T.e withdrawal of Martial Law in Malabar. 2267-2270. 
Resolution re Women's franchise. 2094. . 

Y.AIBUN NISA BEGUM-
Question re proposed memorial of ~ i e  --. 2968. 

ZOOLOGIO":" 'SUBVEY-
Budget -' -. 313ft :. 

., 
• 

• 
SGPI Delld-L 1"-'1-7-22-2 000. 
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